Thursday, March 2, 1978
Phalguna 11, 1899 (Saka)

LOK SABHA
DEBATES

(SIXTH SERIES)

Vol. X

[February 20 to March 3, 1978/Phalguna 1 to 12, 1899 (Saka)]

Fourth Session, 1973/1899 (Saka)

(Vol. X comtains Nos. 1—10)

LOK SABHA SECRETARIAT
NEW DELHI



CONTENTS
No. 9, Thursday, March 2, 1978/Phalguna 11, 1899 (Saka)

COLUMNS
Welcome to Parliamentary Delegation from German Democratic
Republic . . . . . . . . . . 1-2
Oral Answers to Questions :
*Starred Questions Nos. 143 to 147 . . . 2—32
Written Answers to Questions :
Starred Questions Nos. 148, 149 and 151 to 162 . 33—53
Unstarred Questions Nos. 1330 to 1427, 1429 to 1472 and 147.4
to 1486 . ‘ 5§3—218
Re. Question of Privilege against Shrimati Indira Gandhi . . 218—223
Papars Laid on the Table 223
R:. Report of Inquiry Committee on the treatment of Shri Jayaprakash
Narayan . . . . . . . . . . 224—227

Re. Certain Remarks in TV Commentary on Recent Assembly Elections 228-—230
Re. Papers laid on the Table 231-232
Message from Rajya Sabha . 232

Pablic Wakfs (Extension of Limitation) (Delhx Amendment) Bill—
As passed by Rajya Sabha . . . 232

Calling Attention to Matter of Urgent Public Importance—

Reported unrest amongst the students of various universities in
the country . . . . . . . . . 233—48

Shri Harikesh Bahadur . . . . 233,234-35

Dr. Pratap Chandra Chunder - 8-39, 241-42

Shri Samar Guha . 236—38
Shri Yadvendra Durt 239—41
Shri Chandra Shekhar Sirjg 243—45
Shri Sharad Yadav . . 245—48

*The sign+marked above the name of a Member indicates that the Question
was actually asked on the floor of the House by that Member.



(ii)

CoLUMNS
Business Advisory Committee—
Twelfth Report . . . . . 249
Bills Introduced—
Ear Drums and Ear Bones (Authority for use for Therapeutic
Purposes) Bill . . . . . . . . . 249
Eyes (Authority for use for Therapeutic Purposes) Bill . 250
Matters under Rule 377—
(i) Firing and Lockout in Swadeshi Cotton Mills, Kanpur .  250—s2

(ii) Flooding of Kama Tehsil of Bharatpur District in Rajasthan 252—s5

(iii) Reported death of casual labourers in Bhatinda while dxggmg
sewer line . . 256—258

(iv) Reported famine conditions in Darbhanga and Madhubani

Districts of Bihar . . . . . . . 258—260
{v) Alleged transfer of 10-11 million dollars for deposit in a
numbered account in Swiss Bank . . . . . 260—62
Motion of Thanks on the President’s Address . . 262—340
Dr. B. N. Singh . 262—67
Shri Dajiba Desai . . 267—71
Shri K. B. Chettri . 271—76
Shri Abdul Ahad Vakil .. 27686
Shri Mahadev Prasad Tripathi 286—97
Prof. P. G. Mavalankar . . . 298—307
Shri Yeshwantrao Chavan . 307—25§
Shri Ranjit Singh 325—34

Shri Venugopal Gounder . 334—40



LOK SABHA DEBATES

LOK SABHA

e

Thursday, March 2, 1973/Phulguna 11,
1899 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in ithe Chairj.

WELCOME TO PARLIAMENTARY
DELEGATION FROM GERMAN DE-
MOCRATIC REPUBLIC.

MR. SPEAKER: Hon. Members, at
the outset, I have to make an an-
nouncement.

On my own bchull and on behalf
of the Hon. Memuoers of the House, [
have great pleasure in welcoming Mr.
Horst Sindermann, President of the
People’s Chamber of the GDR and the
hon. Members of the German Demo-
cratic Republic Parliamentary Dele-
gation who are on a visit to India as
our honoured guests. The other hon.
Members of the delegation are:—

1. Madam Thea Hauschild

2. Mr. Josef Aberth

3. Madam Christine Wieynk.

4. Dr. Guenter Wiedemann

5. Prof. (Dr.) Karl-Heinz Hengst
¢ Mr. Uwe Gajewski

7. Mr. Dieter Lehmann

The delegation arrived here yester-
day morning. They are now seated in
the Special Box. We wish them a
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happy and fruitful stay in our coun-
try. Through them we convey our
greetings and best wishes to His
Excellency Mr. Erich Honecker, Chair-
man of the Council of State, His Ex-
cellency Mr. Willi Steph, Chairman of
the Council of Ministers, esteemed
Parliament, Government and the peo-
ple of the German Democratic Re-
public.

ORAL _ANSWERS TO QUESTIONS

Reorientation of Functioning of
Employment Exchanges

*143. SHRI P. S. RAMALINGAM:

SHRI S. D. SOMASUNDA-
RAM:

Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether Government propose te
reorient the functioning of the em-
ployment exchanges so as to serve the
crying needs of thousands of unempley-
ed for easy registration and sincere
placement efforts;

(b) the shortcomings noticed or re-
ported to Government so far; and

(¢) the particulars of time bound
plan, if any, for streamlining the
working?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) to
(c). As indicated by me earlier in the
House on 12th July, 1977 during the
Demands for the Grants under the
Ministry of Labour for the year 1977-
78, complaints regarding delays, un-
fairness of submissions and malprac-
tices have been made on the working
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of employment exchanges. Govern-
ment are anxious to improve the work-
ing of National Employment Service
by making such changes as are neces-
sary in order to serve the crucial needs
of the country. For this purpose,
Government has now appointed a
Committee, with fairly wide terms of

reference, to go into the whole ques-
tion.

SHRI P. S. RAMALINGAM: By
what time the Government is going to
appoint the Commitltee? And how
much time the Committee will take
to suggest improvements in the mana-
gemen! of Exchanges? Have Govern-
ment taken steps on their own to effect

improvements as delay makes matters
worse?

SHRI RAVINDRA VARMA: The
Committee has been appointed and we
hope that the Committee will be able
to complete its work and gives its re-
port in three months’' time. The Gov-
ernment is constantly making efforts
to see that the working of the Empoly-
ment Exchanges improves. But, as the
ho:i. Member is perhaps, aware, it is
not a matter for which the Central
Government is entirely responsible.
The responsibility for the administra-
tion of the employmenf exchanges
vests in the State Govermments. Sub-
ject to this limitation, we are doing
everything that we can do in the mean-
while.

SHRI P. S. RAMALINGAM: The
employment exchanges are run by the
Central Government.

MR. SPEAKER: He has said that the
administration is run by the State
Governments.

SHRI JYOTIRMOY BOSU: Will the
hon. Minister kindly tell us as to what
steps, if any, are being taken, to start
with at least to have the urban unem-
ployed people registered?

SHRI RAVINDRA VARMA: The
registration is voluntary. There i8 no
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law today which compels every unem-
ployed citizen to register himself. I
do not think, at the moment, the Gov-
ernment {8 contemplating to have any
law of this kind.

-

st TR faacd - & adY A
& Sraar wrg g fw gge g & oo
XA § WATE WX 9F FC I A F
faq oecigiz C#aIS & WA F for
o AN T U F AU SR ST
fFrmiE’ NmeAdaatatalx g
A AT A E N mdw
gt &, wfad € fomet w1 v Y
2 0¥ AWM & AW ™ FqA F fAw
TOPTT FITET sqTeqr §F 1 @
ot Wt o AT gE R ?

o i i ol fggRna &
528 TRATAAE TFaNS & | ¢ 9% ¢
f§ Far graftg G 7 FE AT
s ¥ fag e gfang ww § |fer
FL AT & qTZLFATE § TEATYHE QR
AT QIAAT AV %8 F fAY Iogwy
2z aT #Y % & wrdy wrfge
39 % fa forq war & gaofe A gsw@
Frft ag /T 38 F T F ofy uelY ow
farey ST T wregrorT JEY A=A M@

st gew @A waf ;- IO
i W A Qe TR # o
AT T A1 Y §fFA & a0
argn § fie o g oY o ¥ AT
A arE # s ¥ ag o Ay 7 f
fir Qo A i 3X & fa @ faem
¥ gaiad fear Ao o @@ Y a8 O
TdY & | FOAG & A7 7 §7AT @
awea &1 aAvaT AgY § afew 3 AQ-
T #Y ww A, Al war 1
M afaa & iMeR v F amt A
QAT X 1w 99 § gl
AT JUET W g § 1 qTHTT



5

Oral Answers

W % 39 & fay wqr ey A § 7
g yferardy waver &0

! W . (W Y Y-
e N & T ¥ § | 71T a7
I A qIw B & AT WP &, WA ¢
WA I @ g R
I 7 &

W g AT WOAW : ATAAT /A
o X @ TErEt F I F T W
2 fr og s a9 A7er §T §, e
¥T Al § | H AT TAT §g FT AWAT
g afag w1 & v e g fw 2w
% foqs Aoz oty § 39§ Wa
& feas s A "gq A e
FRATT §, 37 #Y &eqr faar & ?

TR, & AT F1AA § TIF & G
g1 ®T [T & 1% THT I§ TR
frr wam oy w1 syEEy A9 F7@ W
RiwRsmagaaafigfe fom &
A o gu § 3 WAt 7R arat
T AMAT AT § AT WY FF TG
forerer, &t &7 QT F1€ HHT WG TG
fr T e ow Fraiew & TR T QA
F qTT IY qeFr o T fggr sram ?

st v 7wt AT TR X
T HIE A a7 T6AT XA T AT FE
wtow & #X Q1§ | 937 @ YT
F qIX A ITQ T4 g Twar g A fe<
& A7 wg g% § !

N u feqr qg 98 @1 5
THEIgHE TRAY T BT g a-
fafregwa ok ¥ 2 @ gefafrgem, Wt
g oW g ®r Rl g iR
TE Y war f gy roreET A g
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SHRI JYOTIRMOY BOSU: 528 em-
ployment exchanges for 600 million
people.

SHRI RAVINDRA VARMA: You
have asked me to answer the question
raised by Mr. Hukam Chand Kachwai
and not an interjection by Mr. Jyotir-
moy Bosu which is constant.

7 a1 97 foF gqW F7X I
F1 fasagQr, Aifq, wfFm AR
T g A1fEY 9% T §3A & a
§ T T gefafrdww w1 am™

®IT 41 | (sagm)

FIAY T & FI0A F JAIT § W
T q1a AT A § o g7 wwa fggara
# qrFa A T T 109 TG § |

& ZeR I wSA@ ;AW A
FU9 F gAA A F q1g Ao
AT AT qET FrE Afa ATHTT AT
FAFT F AT’

N Tahx 24t A @ § FTT
faan & a8 TR ATTHT TRV &7 §TH
LA

ot geR a oA : 6T fFaw
7 g ? ag Afa FT qarw & AR
AN & 1T AW G T A §
gafAT Rt ATeaTae 2 f A
FAXF QA A F IE OTH AW+

MR. SPEAKER: He cannot give an
assurance on that.

SHRI M. V. KRISHNAPPA: Since
the question refers to reorientation of
the employment exchanges, has the
Government considered the question of
millions of unemployed agricultural
labour? Now the empolyment exchan-
ges generally deal with educated un-
employed people and semi-skilied
people. There are millions of agricul-
tural labour who are unemployed
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There are some tracke in. the country
where irrigation potential is created
where there is need for labour. On
the other hand, there are tracts where
surplus labour is available. They
move from one place fo another and
you leave them to their own Iate.
Would the Government consider to
take this surplus labour from the
place where there is no employment
to the place where there is employ-
ment at times when seasonal condi-
tions are favourable?

SHRI RAVINDRA VARMA: My hon,
friend knows it very well that as far
as rural labour i8 concerned and
labour and agricultural sector is con-
cerned, they live in the rural areas
and it is very difficult and a different
proposition to deal with workers who
live in diffused areas of that kind. The
present system of employment ex-
changes—as the hon. Member himself
has indicated in his gquestion—deals
with organised labour and opportuni-
ties that are available in urban areas
for placement in industry and other
kind of employment. Obviously, this
does not deal with the kind of employ-
ment of agricultural labour in rural
areas, It is a question of proposition
whether a centralised mechanism can
be created and expected to function
efficiently for enrolling workers who
are to work in different forms in diff-
erent rural areas. Therefore, the
whole question of providing oportuni-
ties for employment in rural areas will
have to be tackled on a different basis
and not through the existing employ-
ment exchanges.

PROF. R. K. AMIN: Under the
present system, in the Employment
Exchanges there is repetition of the
same people on the registration; even
theugh they have got the employment,
they stil keep the registration on.
There are certain defects. At the
same time Government has also taken
the responsibility of seeing that, in
ten years’ time, full employment will
be given., What steps does he contem.
plate to teke to have the full informa-
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tion regarding tbe. employment -situg-
tion in the country through the.Em-
ployment Exchanges?

SHR] RAVINDRA VARMA: Employ-
ment Exchanges, as I stated -earlier re-
gister the nameg of those who go to
the Employment Exchanges. 1 agree
with the hon. Member that this does
not give us the total picture of the
number of unemployed persons in
the country. There are many defects
also in the registration. As the hon.
Member said, it is quite likely that a
person may register himself at more
than one place, and it is also quite
likely, 1t is quite clear that many who
are unemployed are not registered. A
survey has been conducted, and the
result of the survey shows that nearly
65 per cent of those whose names
appear on the live register are actual-
ly unemployed; about 27 per cent of
those whose names appear on the r¢-
gister are employed but their names
happen to continue to be on the regis-
ter; about 7.3 per cent of those names
that appear on the live register are
the names of students and others who
expect to qualify for employment.

As far as the second part of the
question is concerned, about ending of
destitution and providing of employ-
ment for all unemployed persons in
this country, certainly efforts are being
made and will be made in the course
of these years to have a total survey
which will enable us to formulate a
policy which will lead to the elimina-
tion of unemployment.

st A wAE@ . TAT A, #
o ¥ Arean § oA g § e aar
TR R A XTeT( § fp 0w S
wara ¥ R § o sfew @3 g £,
& gaarf @ & | forq b ®Y 2o
# dorar argd &, a7 7 57 SO £ W1
forr %1 A#Y S w1EA. I & fery Oy
spreer #@ § fe fag O =
g dar 8, I w1 s o0
#are freefY 8 7
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ot vl waf : gramEe  qREEw
NPT F XA gAT 918 v WL
# frmaX o€ 1@ F1 Sw wR
% fa%, @ & =arw w1 #Y AT
TN qFY & PY FHEGW TAT qES &,
& A a7 faarr W WX faafar
W 57 ¥ fAr 0w W fagfe
= wE 3

! TR =W g A 7R,
92 W F wET A JAr-AroAr wrataa
I ¥ fufem ol sfwfa -1 & a
T X &, 37 A1 a4 2% D &, Forw
afear<f & Ao a1 a8 § Wi IAF Y
am gt A £, faar afene &
QAT T AT AE & | T AT TS G
TE ¥ oaeqT §4G fis ¥ ST Y
safedy & sy, foraw of@rd & wr
QAT qT SHT ALY & | JAHT o7 FIEN
AT ¥ FT ®R qT AT g !

ot o waf: 9w W gE
q« A ¥ Aff ;r &, fee W
FTF & §THY ¥ THT ¥ ¥ famfed
Wi Aoy wr # 1 §9 TS qOTd A
oy e 7w Y &, dfew JTF
AE F AU I AT % ey @<
T findt ETT WY ®YE FroEr 9@ g
oW AMamam@I R § 9
AT AT NAfee @on, dar Zw
AAXE

narc % serfean dm
.’.
*144. o fag wrf 2w
&t UEAY Qo WH :

T wxresw s afe waT™r /AT
AT qzd 9 UF faacor @d #1 g
4T forgrit wg oifar AT v
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(F) a9 1974-75, 1975-76,
1976-77 A 1977-78 § AW
T qIqA T & fyArar w@fon F
Qfirat £ gear feady v ;

(&) # waraa & wEfEr o
Ufrgt =Y gear a8 @ § # afz gh
AT I T FTOE ; A

(7) awaq ¥ ayfar #1 qoa
F4 a% garq feg o™« FeaEAT
¥

wrres s afcart wene s (st
T Areaw ): (%) wafan- & Ofl
¥ W®E AT Aq-ATX @ FT E |
g 1975, 1976 A4T 1977 % A
T ¥ At % qronfex Qfmi 1
q9qT #7 QF faqoor guT qew X @
fear mar @1 Fd-way 1978 &
HFE AW F T GTHTT J AT AGY
e e

(@) faox go adl ¥ qaTa o
vt & ofgt & froee afe g
@ & AT wa AT Fr gy Wi
AT F WU X A9 1977 F I
1976 &Y AT § FAfear » <rfmi
7 40 wfawg & w40 qarf 7€

(7) wafy wedg wafar @R
FTEFA H IEW T T & 9% A
TuTE A @r & e W 1977%
e w§ gafaa w1 A1 F g
feagre T A 3T AFITH &7 F7
frarc &1 Tafag oIT & T AW &
ForT ¥ EYE ardrer 7 aavd ot et )



11 Oral Answers MARCH 2, 1978 Oral Answers
fawrcw
¥ 1975, 1976 A4T 1977 ¥ AT AT § wxfqr & Qfrat w7 Far W
Ll
Qfagt Y seqr
W go fordy w1
1975 1976 1977
(wrfrr)
1. AR 81315 135773 75818
2. WA 12712 12895 9440
3. «iEwsT . . 21884 59709 24934
4 I TR 31073 83074 34529
5 ¥y 85815 111760 102335
6. WA 34797 37307 28962
7. W 41735 93533 63966
8 I 21692 25439 16440
9. ®T 75816 109839 65961
10. ¥9B . 38657 64039 38129
11. AWET . . 28059 67165 28713
12 e AT . 2291 3579 3295
13. 99 WgT . . 117178 160986 66951
14. TR . 44633 65687 40535
15. W7 24343 68859 39086
16. ITATH3T 17675 29645 21409
17. o fag 83538 65090 44033
18. ARAT . 32452 17450 13091
19. ¥3q . . . . 3515 2199 2591
1 S . 799180 1214028 720218
_4

e . 7d 1977 F qivE qeqrat § N wgrard faar 61 Feet qrwonfard )
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ot wAteg wif wdw : woft agiam
¥ wqd faxeo 4 qam g fw 1975
¥ aaqa ¥ 7,99, 180 wof@r & Qi
9, 1976 H 12,14,028 AT 1877
7,20,218 XA & | &fwa wd qorTa
¥ AT T Y Qo IR AT FIA FT
#f Wz JA A0 A FT IAQG TG
frar &1 =7 &1 w170 ®™@r 1§ ag
A wrAar Frgan g s qaaa 7 wafar
AT EY F9 AF {09 IqA farar srgam?

ol TH ARW@A . 4THq AT 93
g1 13 %2 faar & s naa & w&far
Tr QRN gegfaa F7 aw g g,
@El I IAT AW 9T Ag @
A7 gafan gz oY 3§} gamT o awar

2
ot giafag W q@m : F FWO

>
n .

Wt Tw Arewe : fadt g AT ag
w ogmadr gfew ot #y wfe #7
INAT FIM IAN T A% AXA@ F;
TRAT AT

ot geifeg wr 2w WO ¥ WU
(7) 7 g w31 & f aafe i axiwan
TqAT FIGHA T IJ8T 7 UT #) 7€
7 g aA FeAT @ & Agrfy wH,
1977 & war w€ gonfas 14 qrwran a
AATT fEAZIT T T H7 THGH F7H
# Prarc § 1 g7 gMfaer 1499 FTT
1§ AT awad @ o arq 9 faar
a9 faar smar 37

W T Ayoaw ¢ §EA 9 Wl
R & fraes w7 & fs w1 WY Qar v
T Qo fom w1 gere & g%wleR 7
F 1 & gT wew &7 INT A ¥ mifem
FET | & waa ¥ 7% Wy g Fr 1 ot
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1977 & g9F UK AAfw@r gqaq
FAHT & FEtEga & fwg anfea
T FIAAT FATE & | K o077 wefi
T 1 AT A wAfr-On
ZArEqT qgfed At = &7 TS ) 3H 41T
#1 &Y gfafeaa frar mar & wr a
aafaar 3 avgw = foo sz 9
wafear-aet zardai wafa mrEr &
I FWV 1 1978 HT FF@1 F fay
TSy ¥ q@ =y fawwfafas =@ 2

faadt aewad foqar =iF

g
ot 50%Yo 27 117.66
Yo Ao aq
ANoTFo 31467027 22827 92
It o Hro T

areTaaT 25 sfamy, | (sqEgte)
1545 =7 # wfafrsa amy w7 &
fag frga 7 & o & o7 g i
W FT N qE@Ar (sTwEe)

PROF. P. G. MAVALANKAR: Will
you kindly ask the Minister to place
it on the table of the House (Inter-
ruptions)

MR. SPEAKER: You may please
place it on the Table of the House.

ot Tw Arems - Afg | Fy FTA-TET
gafirgt et & JuEeH  FRA WX
AT Y vl w7 F7F g7 wAfar
¥ grr anet WYY FY e FW F faC
vy § 19,848 wrafy faawor
w17 12,256 LATT Jyur fagy o ifaa
sThRomd ) 19783 A afds
q¥ avx wnfya fg T
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ot wERT QRe 9EIX ;. Wl HET A
ATITYT 1F 1977 & 40 g wAf@T
] AT | W1 AAT A %7 H7 qg wivar-
T 3T 5 waw 3 @w § gg [ 7@
§ FYe 7T fear qrgan ?

Y W Arewe - da7 57 ot warat
A Aifa ag & fx wefwar &1 sg@
*%, 58F ¥ER F1 @ 7 2 07 |y A
rglar § sg AN & | Afwr a8 qui-
Y FF TF {1 QW T 9 AL w0
wag )

SHRI VINODBHAI B. SHETH: As
we know, the open drainage is a breed-
ing ground for mosquitoes which are
responsible for spreading malaria. In
this connection, did the Ministry of
Health approach the LIC and other
financial institutions to grant loans
liberally to the State Governments or
tke municipalities or the municipal cor-
porations to enable them to have un-
derground drainages? I know that the
Jamanagar municipality had applied
to LIC for loan for this purpose, but
they have not been granted. What are
you going to do to render such help
for underground drainages, particular-
lv in Gujarat?

ST W ATTRW - TERw RPIEa, A
IS G2 FT gATT AT & W17 A
§Y qTNT g I, &F F O AT
FEFC R GEEAT A JQAT | W7 G-
wrtqg 3 fr g e gAY AR @
fea R Nyl gada ¥ a7
Y GLETL FLT 4G ¢

ot AT, IWT : TG T
A AT S AT qarar € avwi}
! Hfr 7xf-=1 £ ALz F7 ¥ ¢
frggy R TTgT e fawefs
ag FLAZ & | § IAaT wwgar g fF
FRTAMGH W E?
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o TTw ATOmW © & WA e/
Y dF g I 1-4~77 & wt
¥ ur dnifae Qe srifae & ar
W ¢ 1 aaT W QAT wT owfm
VW @ AW W IFwE wT R,
ferme W et v T faarx
g fr=fafer Tt #1 8y w7 avr
T A MET AT F) @ HT FT
faar &

MR. SPEAKER: No, no. Please con-
fine your reply to Gujarat. Please do
not widen the scope.

o T ATOEw ;& Q8T § | S AT
T A W FH WW JGH BRI HT
frar & ... ..

W gER W wBAw . ARTOS
FT WY Farg, aframy &1 W F@Te
q T IAC |

Wt o e - & oA a1
AT A AR qeR | mray fawe
# 1 AN | I AW A W @
F frar v ww 1 wforqe FwrwT
mfz ¥ gifers &7 § e frar g
W AN ¥ @iwfa wT e #F fag
@ uwat @ foglr eNgfa @ & &
famT-afr #r o7 off & | aMfa W
T & FqATT I T IFCE ¢
1 wIfar & srov @ vt A w

AFaT

2 wrnfrr ot gfer wif= # @
@

3 S FY ¥ Juwfeyar ® I
g
T RAfQAT  IHAA  WTARA
¥ T gfae & e & avnfes
@ ¥ owwa gkt fear T g
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o foe & e fafivear wfgwrfal
Y xg wEEw § miwe 3@ foar @
a1 Afe T afel &1 ghieT § I
¥ v I for ¥ ozoosriww ¥
faw qea w7 & fordgre a7mar mar §

gt ®1 fafew Feamr gargar
(ﬁ"ﬁdac’) o TFoHTo (ﬁ'ﬁfﬁ]’lﬂa‘)
Y wfuw qrar aearf ST ) A
T & | TZT IFT AUgwt 9T Do LNodNoFT
¢ wax qg gar 37 gfei/famt =
awfeas Fremas  zaTeai W IqEeY
LA L e

IT vl g A ¥ ogr sy
TNT I %47 F 1S 37 37 1oy wiyw
Yy § FrEArer Farzgt w1 fozwra
fivqr T &

TIgl/AY wIfaT Hw ® T
W mafar Tt FEnat qafer wmar
gearf £ v § / A o1 < § 1 Ainfut
M & Juwes FW & fau wisfi
-farrcor A7)/ s ITATTRAEY #Y ST
s f aE ¢ foam At § afefagy
IR FARAfFET FT HE 99T A gwT Agh
T FAYT et dwfere wafear Tt zark
goarE Y 7€ ¥

MR. SPEAKER: You are making a
speech every time. You may lay it
if it is a long reply.

o Tw g ¢ F @ §IA
9eq 9T T@ AT | ATAAIG qEET ATAAT
IR 9 f qget wiw & gwe 7 Fyern
wTIAE | SEF AT A gEA EAT L.

W WEd WA IAT R fRar
ot w¥elt wré wrco Wt ¢ TSI
¥ %€ wror Q¥ & wgt e ¥ wwiq A
¥ o o & forer ial § AT F qr
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# gfaer A & 7@ =T 9t foqt
AT & 1 W A R F QR oqAfar ¥
A § 3% g w1 Qua g
TATE ST WX AT T & & &
fowsma firar ot § =% 2 wqE @t
& A qu ok g @ @ A 71 fogara
FIT FY FIHT 3T AT AR W
T # i F seA ?

WY T e | gATO S gEaa
gaTR A aficss aeey § 97 § g fraga
foar &, &8 < qa fad & fe O %7
I ary § @ fawer & @
gl 1 v e fgeai A 8 0
TR A ¥ wE ot ¥ §) Afer g
¥ 1969 ¥ ¥9 ¥ FrAw T ag @
A TE 9T AT | AT FAR T AG
farwrr Y 3

MR. SPEAKER: Next
Shri Samar Mukherjee.

question.—

PROF. P. G. MAVALANKAR: The
Minister has said something which is
not a fact. In his answer he has tried
to 'distredit the State Government of
Gujarat saying that the State Govern-
ment is not responding, whereas the
situation is totally different. Moreover,
the incidence of Malaria is very high
in Ahmedabad.

MR. SPEAKER: Q. No. 145. (Inter-
ruptions)

Mr. Mavalangar, I have called Q
No. 145. (Interruptions)

ot TOR ATOA ;. qTHAL, A AT
FEETT & AT H Y FgT, ATANT FIW
X gEvAR: Tad GAT {1 [ATT FHIL A
gk fadwi &1 oo fem @0 fom
Tt F A F R aer 39 AR Wy
fir- g To@ ¥ g FISAT AT O
HIAT WY AT W - wfereie X
a= faar ®
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Staff for opening 50,000 more Poat
Offices

*145. SHRI SAMAR MUKHERJEE:
Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether it is a fact that the Go-
vernment is proposing to open 50,000
more post offices in the villages;

(b) if 0, the number of posts of
postmen, Class-IV, post masters etc.
which will be required; and

(c) whether the posts so created
would be regular or extra depart-
mental?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) No, Sir. It is planned
to open 3100 new post offices and to
provide Postal counter facilities to
50,000 villages through mobile post otli-
ces during the current financial year.

(b) and (c¢). The post offices being
opened are Extra Departmental
Branch post offices and are manned by
Extra Departmental Agents. Upto
31-1-78, 2030 Extra Departmental
Branch post offices have been opened
and about 3000 posts of Extra Depart-
mental Branch Postmasters and ofher
Extra Departmental Agents have been
created.

SHRI SAMAR GUHA: Is the Minis-
ter aware of the fact that the existing
branch offices are being converted into
mobile offices in the name of serving
the rural poor and the employees hold-
ing permanent jobs are being conver-
ted into temporary hands? Are you
aware of this fact?

SHRI NARHARI PRASAD SUKH-
DEO SAI: Yes.

SHR] SAMAR GUHA: How many
such post offices have been converted
into mobile offices and what is the fate
of the employees? Are those who were
the employees of the Branch Offices
now being turnmed into employees of
the Mobile Offices?
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SHRI NARHARI PRASAD SUKH-
DEO SAl: Some Branch Post Offices are
being converted into Mobile Post Off-
ces, but not all.

MR. SPEAKER: What is the position
of the empolyees? Are the permanent
employees going to be temporary em-
ployees?

SHRI NARHARI PRASAD SUKH.
DEO SAI: Extra Departmental
Agents are given gllowance only

SHRI SAMAR GUHA: For a long
time employees organisations are de-
manding absorption of Extra Depart-
mental Agents as permanent staff and
the Supreme Court on 224-1977 deli-
vered its judgment in which they ruled
that Extra Departmental Agents are
holders of the civil posts in the Gov-
ernment and as such are entitled to
safeguarq and protection available to
Government servants under the pro-
vision of Article 311(2)(c).

The Minister also received deputa-
tions from fhe Federations several
times and gave an assurance. Under
these circumstances may I know from
the Minister, will these Extra Depart-
mental Agents who are several thou-
sands in number be absorbed as a re-
gular staff?

THE MINISTER OF COMMUNICA.
TIONS (SHRI BRIJLAL VERMA):
So far as their employment is con-
cerned, they are part time workers,
They are not full time workers beca-
use there is no full time work for
them, As soon as full time work is
available, the Post Office is upgraded
and regular employees are employed
there.

SHRI SAMAR MUKHERJEE: 1 have
read the judgment of the Stpreme
Court. After the Supreme Court Judg-
ment, what action is the Government
going to take to honour the judgment
of the Supreme Court?

SHRI BRIJLAL VERMA: This is
only after the Supreme Court Juds-
ment.
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WMo TwA fag : 1 WG
ot @i f& 31-8-78 9% A
2030 e wifew X /T I FA
3,000 9ree frez &Y 7€ A 37 O
9T W qE-ITEET O AY § AN oW
I T ST Y W frger fear & o Y
forerr Earaorrd wiTQ E ! W AT
FE § ITH FEHHAT TX WG ARGV
SECUNE S

7 I i w0 w1 #w57%
AVI-ZOE JATAT 74T § AT AT & wiaFra
WBTEAT ¥ &7 GRS 9T wff FA
& 1 w0 su® ol mrad A fawr 7

MNAagfiome qgude am =
AR It I AT G AR, AT
A o fearddes &1 avaAw &, aw
o A foraw g7 FT Q@ § 97 SO
I 7 AW, G ¥ WA WEH g
T w41, T g avar 2
N firerw ardzrAT F19 FQ §, TR
et gw A wefv w1 ofaw
fedw &t

SHRI K. MAYATHEVAR: I have re-
ceived representation from the casual
extra~departmental workers of the

postal department numbering a few
lakhs from Tamil Nadu for convert-

ing them into permanent
employees. They have into
Permanent employees. They have

been working only &s casual labourers
for a long time. 1 want to know
clearly from the hon. Minister about
one point. There are nearly 60 lakhs
of people who are working throughout
India whose services range from 2 to
10 years. Representations have been
made by them that they have been
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working for a long time on a tem-
porary basis and that they should be
made permanent. But they are work-
ing as temporary servants only. Have
any steps been taken by the Govern-
ment to convert them as permanent
employees of the Government?

SHRI BRIJLAL VERMA: So far as
these persons are concerned they are
permanently working there but they
are part-time workers. They are
not casual workers. They are per-
manently working there but they are
part-time workers and so they cannot
be made as regular employees.

SHRI SARAT KAR: The hon. Minis-
ter said that they are part-time wor-
kers. But, unfortunately, they get
only Rs. 50 a month; they are getting
less than a daily labourer though they
are working just like postal peons of
permanent post offices. If not making
them permanent, will the Minister at
least enhance their allowances?

SHRI BRIJLAL VERMA: We are
thinking about that.

Bonded Labourers

*146. SHRI P. K. KODIYAN: Wil
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) whether Government have made
any fresh attempt to assess the num-
ber of bonded labourers still existing
in the country to free them ang to
provide them with alternative sources
of livelihood; and

(b) if so, the details thereof and
what is the latest number of bonded
labourers freed and provided alterna-
tive jobs in each State/Union terri-
tory?

W X7 WEOW W wATg ¥ 0

W (o wrin ww) : (7) AT (@),
farerzor s oY AW o T fear AT
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fewow
9T T Y, [ KTX AC 4} qF: q@d R afww afwwel N feafy
awy At YT

¥ I ¥ ymafew grleT /ey
& wreft &, N afmE o @ (SRT)
et § 1 31 frasae, 1977 #t
O ¥ AT FMY AT, G FIAG TG A97
¥ aR F afre vy geAT A @

a7 afwwr w1 7 A300

wiF  OH/a9-Usg 857

(31-12-77 %Y feafy ¥ wyamm)

T M T AEFT FOC AT g7 TATY Ay

1. WiR 93w 4,148 4,148 3,002
2. fagre . 2.562 2,301 613
3. q¥A 42 42 42
4. wk=E 64,042 64,042 6.876
5. IEMET 627 316 312
6. W= 93W 1,612 1.506 33
7. ¥ . 900 900 186
8. TAAH 6,000 5,580 2,496
‘9. afiraAre, 2,882 2,882 2,363
10. IO ARV 19,242 19,242 12,805
11. fasiew 3 3 -
e 1,02,060 1.00,962 28,728

a% wUq T ¥ sfael W &1 awiaEa d8Y 7 v gwT ¥ Ayt
grQ fawriy afcoamt § suwgw ®Y iy 72 s qur A-pfe sqaqrai
YT T8, Hfw & fag gy v el % I gate & farg feamaet aT T o

¥ fay oo wrefen SR, @ [
. ayed, A, WS § slrd
wY wlr & forg wor 2w g d9ET o1
o § « 9% ¥aQ -y dfier afeet &
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R % gl o swaewt W ¥ of

oY f & | v wY qg S Y fag
e § 5 & g w0 a7 dfay wfret
%1 AT FIXATHT A9T FTEFAT & gt
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w1, wifen-afa oix ghoan s
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dfaw wfawt & grie & fefar
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fawre & foaq sT! w7 999 FQ@
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N JEETd § A T
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(3) WTAT  AGFT ¥ WY FATHT ¥
Tffw AT 1978-79 *
fav oF F0% w99 ¥ ofczm W
syt & & anfe a7 T aeERY
q9 oy g B Q¥ Amer ¥
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* grafe # e & fag aoare
A AT F AT ITAey
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SHRI P. K. KODIYAN: The first
Part of my question has not been
answered. I asked whether Govern-
ment have made any fresh attempt to
ﬂ@ess the number of bonded labourers
still existing in the country. That has
not been answered though in the
statement the number of bonded lab-
Ourers identifled has been given. I
Wwant to know whether the Government
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have at least made a rough estimaje
as to the number of bonded labourers
in the country.

Secondly, what i{s the machinery for
identifying the bonded labourers be-
cause, according to the statement, only
about one lakh bonded labourers have
so far been identifled? According to
my information millions of bonded
labourers are existing in our country.
Therefore. this identification had been
rather very slow—rather insignificant.

What is the machinery for specially
undertaking this job of identifying the
bonded iabourers?

MR. SPEAKER: You have put two
questions. You will have another sup-
plementary. Otherwise, he will not
be able to answer.

St RACET qE . AT Il T
g ¢ fr oag wiwe & T €
ad & off qgwa § | FE WG 9T, A
fesacmRu A, a8 ¥ ferdic wwr
ot &, et frfva g1 0w i
g 4 D Awa & fwa o v
TR O ¥ A1 AT g Ry g,
IAF A 9T FS AT § A1 IA6T
weT & f farge g Tg Awm
qAGL AL & 1 AN A IAFL A FH
wT fzar

o oAl A J¥ g wew, fagr,
qrar ¥ feR ¥ qa &Y wr & 1 3l
A daw @4 79 ¥ @ Zhm, IEN
ofr g war ¥ fv w9 T dwar wegd
T 3G | IAY WY FAR! OF T
frdrm A wgt o oY FEED g
fdrft, g% e ¥ wiw F<am & o
FGd |

AT TEE B OF G97 HIT 9T
fir ¥ S woga F1 T & e
oA @ ¢ ? wew @ A
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el 7y & e g0 wvmfle = a6
e v §, fafode v §, formd
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WU W W, N qg aw o §
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SHRI P. K. KODIYAN: Mr. Speaker,
Sir, a large number of bonded labourers
are known to exist in the States of
Bihar, U.P. and Madhya Pradesh and
the number identified so far in Bihar
is only 2,552, 1,676 only in Madhya
Pradesh and 19.242 only in U.P. There-
fore, what the hon. Minister said is
that there is a vigilance committee to
identify them. I presume that there
s no such machinery and this vigi-
lance committee are not functioning
at all Otherwise, how is it that in
these States where a large number of
bonded labourers exists, only a very
insignificant number has been identi-
fied. My other question is: the num-
ber of freed bonded labourers is about
a lakh; the number rehabilitated so
far is only 28,702 which is less than
27 per cent. So, rehabilitation is also
very very unsatisfactory.

In view of this fact, whether the
Government intend to set up any
special machinery to rehabilitate the
freed bonded labourers?

o |réw am : AgT A% FEAO
W 9F &, SH ¥RE A AT ¥ OF
sfafafy § 21 wwmasr & oft €
% waTn g HE AR wrEH w1,
a1 & w&d 7 qaAar | sqfaerig
AT 9T X wEA ¥ am 36 fond
w1 9% W a7 g qR 3%
amY Wi ) gEfay oud ¥e feam
XY AR AL G

g aw §I %7 ag waw § fw
aF fawr § Jgwn W d g S
T ISWT §, @ 1976 ¥ I« § ¥4
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£ I ¥ T aw ¥ w0 W ¢,
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ﬁqm:iﬁf{ﬂﬁmﬂif
TET AR §, Y S W 7 fr
St stT IR faar § S Wl AR
Taammn T fE few oew A fwad
aEFr ®1 gor & € & 1 AWy qon
#rr aut A § 7 21 g @y qEkA
TR TR K ST & Al
waeid & &Y o S wog @A
*Y adc qar § ag vy ?

sTomor e sER AR F U &
qAIE AR AT XAT I

SHRI SAUGATA ROY: Whether
the Government is aware of the work-
shop on bonded labour organised by
the National Labour Institute recently.
If so, what were their recommendations
and what steps have been taken by
the Government to implement those re-
commendations?
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ot Wity ®wa: I9 do% F A
7Y Y WY w7 Iofeqm w0

MR. SPEAKER:
yourself,

You may reply

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): Sir,
there was a  workshop of the kind
that the hon’ble Member has referred
to conducted by the National Labour
Institute along with the Gandhi Peuce
Foundation. Papers on bonded labour
as well as the administrative person.
nel who have the responsibility for im

plementing the law in this regard

were presented at this seminar, Dis-
cussion took place on the entire gamut

af this question including identifica-

tion, emancipation and rehabilitaticn.

Sir, I would like to add that in the
case of identification the problem is
real. Unless a special effort is made
to identify it will not be possible to
ensure that those who are in the state
of bonded labour can be emancipated
or rehabilitated. The difficulty in this
redard has becen that inspite of the
machinery to which my hon'ble col-
league has referred there have been
lacunae in identifying the boded
labour. We did consider the question
as to what machinery and what steps
can we take on a nation-wide scale.
T would like to say ior the informa-
tion of the House that the 32nd round
of the Sample Survey is expected to
give special attention to this gquestion.
After all in a matter of this kind unless
an exercise on the lines of census is
undertaken it will not be possible to
have reliable information with regard
to this matter. Therefore, it is ex-
pected that the 32nd round of the
Sample .Survey which will be com-
pleted by next year will give us full
information in regard t_?__ ;his.
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Netaji’s Birthday Celebrations in
Foepign Countries

*147. SHRI SAMAR GUHA: Wil
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether Indian Missions in
foreign countries observed birthday of
Netaji Subhash Chandra Bose;

(b) if so, names of the Indian Mis-
sions which observed Netaji's birthday
and the nature of the functions held;

(c) whether some of the foreign
Ambassadors or High Commissioners:
participated in such function; and

(d) if so, facts thereabout?

fetw wo: (of sew ol oty :
(%) ®iyy (@), ani, wafear gaw
qiesie feaq gm? fandl ¥ fevmsig
" qar e afowfdi & ans WG T3
a1 seA-fead & wawe 9T o7 AW F
g Al g1v wa .S ameg ®
wrr faar i}

() . fe&F

(u) wnfnar & mfiraiT £ osgE
¥ nafear 7 mgfes enivg F oW
faan

SHRI SAMAR GUHA: Sir, I have
put a simple question. The answer
though it looks simple, is not that
simple. Why I am telling you this
is that there is a certain Protocol
standing in the way of celebrating.
Netaji's birthday. But some birthday
celebrations are being observed by
our foreign Missions. In this connec--
tion, I have written to the Missions.
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and I have got the reply from them
stating that some protocol is standing
in the way of observing the birthday
function by our Missions abroad. It
bas beea pointed out that the clear-
ance is required from the Home
Ministry. I wrote to the Home Minis-
ter on this point and the Home
Minister very promptly replied to me
_saying that there could be no gquestion
of standing in the way of observing
the birthday of Netaji by our for-
eign Missions. So my apprehension
is correct. The reply says “partici-
pated in functions arranged....”
There is no question of participated..

My question is: whether our For-
eign Missions directly organised and
observed the birthday of Netaji
Subhash Chandra Bose? 1 want to
kmow who are the persons for whom
the birthdays are being observed
.by our Foreign Missions. Whether any
protocol is standing in the way of
observing Netaji's birthday by our
Foreign Missions and whether at the
mom.ent Netaji's birthday is being
.observed every year in Foreign Mis-
sions? These are my questions.

SHR] ATAL BIHARI VAJPAYEE:
Sir, the birthday of Mahatma Gandhi
.is officially observed. But by cus-
tom, over a long period of years, the
Missiong were instructed to celebrate
Children’s Day on 14th November
- cainciding with Pandit Nehru’s birth-
day and now we have issued instruc-
tions that Netaji's birthday should
.also be celebrated. Sir, I would like
to point out that it will not be paying
a tribute to the sacred memory of
Netaji. .....

SHRI SAMAR GUHA: Not me-

mory.... n

SHRI ATAL BIHARI VAJPAYEE:
I stand corrected, Sir, The birthday
celebration should not be confined
only to the premises of the Missions.

There should be a public function of
Indians living abroad and foreigners

if they are willing to participate. .
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SHRI SAMAR GUHA: I agree With
you, but it should be a public func-
tion.

SHRI ATAL BIHARI VAJPAYEE:
That is what we are trying to do and
we hope to succeed.

SHRI SAMAR GUHA: Sir, I quite
agree with the hon. Minister. But
my apprehension ig that there is some
protocol who is standing in the way
of Netaji's birthday celebration. And
it is a fact. Sir, my second supple-
mentary js that as per the comurit-
ment made by the Hon'ble Foreign
Minister in the last budget debate,
whether any action has been taken te
collect the materials connected with
the life and activities of Netaji in
the foreign countries for the last 30
years? Whether any material has
been collected for the last 30 years?
Whether any altempt has been made
to collect materials? Netaji is gne of
the greatest revolutionaries who
founded the revolutionary army. 1
want to know from the hon. Minis-
ter whether any attempts are made or
will be made immediately to set up
a Cell so that those materials can be
obtained from different countries,
from the archivee, connected with
the life and activities of Netaji.

MR, SPEAKER: Probably he may
require notice but if he can answer,
he may answer.

SHRI ATAL BIHARI VAJPAYEE:
Some material is available abroad re-
garding the activities of Netaji, We
expect some material from GDR ulso,
the other part of Germany. We have
instructed our missiong in South Asia
and Southeast Asia to help the agen-
cies which are interested in collecting
such material and if necessary ihe
Council for cultural rejations will be
directed to do the same herey

[ —=
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WRITTEN ANSWERS TO QUES-
TIONS

Deploymeny of Indian Labourers for
cleaning by U.S. Company

*148. SHHI DURGA CTHAND: Wwill
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) whether a U.S. Company has
deployed 2000 labourers from India
for cleaning purposes for the city of
Riyadh, Saudi Arabia;

(b) if so, what are the details
thereof;

(c) whether the prior permission of
the Government of India was taken;
and

(d) if so, on what conditions per-
mission was given?

THE MINISTER OF PARLIAMEN-
ARY AFFAITRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) to
(d). A statement is laid on the
Table of the House.

Statement

{a) to (c). The Government have
8iven permission in four batches to an

Indian firm M/s. Mackinnon Macken- *

zie and Co. Ltd., Bombay for recruit-
ment and deployment of 2,156 Indian
workers of different categories in-

cluding Warehousemen  Supervisor,
Shipping Clerks, Fork-lift Drivers,
Hi-Lift Operators, Motor Mechanics,

Heavy Equipment Mechanics, Tyre
Service Mechanics, Air-conditioning
Mechanics, Drivers, Accounting Staff,
Technicians, Nurses, Barbers, Cooks,
Unskilled/helpers, etcg on behalf of
M/s. Waste Management—Saudi Prit-
chard Joint Venture, an American
Company in  connection with their
project in Riyadh, Saudi Arabia.

(d) The permission for deployment
was granted after verifying that the
terms and conditions of employment
are reasonable/comprehensive 1o pro-
tect the interest of our workers in
3756 LS—2

Saudi Arabia and the salaries with
free food and free accommodation
oftered to the workers are adequale.
A copy of the employment contract
containing terms and conditions of
employment of the workers is laid on
the Table of the House. [Placed in
Library. See No. LT-1676/78].

Enhancement of price 0f Manganese
supplieg to Bokaro and Durgapur
Steel Plants

*149. SHRI JYOTIRMOY BOSU:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether during the first week
of July, 1977, prices of manganese to
be supplied to Bokaro and Durgapur
Steel Plants have been enhanced by
Rs. 20 per tonne with retrospective
effect from 1st April, 1977;

(b) if so, what are the details
thereof;

(c) why this price enhancement; and

(d) whether it is a fact that 3/4
private sector manganese Mine owners
‘are the main beneficiaries?

- THBE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
The increase is Rs. 1.20 per tonne, not
Rs. 20 per tonne,

(b) and (c). Supplies of low grade
manganese ore to the steel plants at
Bokaro, Durgapur and Rourkela are
co-ordinated through the MMTC. The
earlier price settlement was valid for
a period of 5 years upto 31st Marc:'h
1977. The base price under this
agreement prior to 1st April 1977 was
Rs. 48.80 per tonne. On expiry of the
previous agreement tri-partite nego-
tiations were taken up in April, 1977
by MMTC/Steel plants fo_r ar new 5
years agreement with manganese ore
suppliers. A Committee of experts
from H.S.L, MMTC, SAIL and the
Eastern Zone Mine Owners Associa-
tion examined the claims relating to
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increases in cost of production, in de-
tail Based on their recommendations
a new § year agreement with a base
price of Rs. 62 per tonne for
supplies of low grade manganese ore
effective from 1st April 1977, was
finally negotiated on 15th July 1977.
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(d) Out of a total of about 22 mine
owners who supplied low grade man-
ganese ore to the steel plants at Rour-
kela, Bokaro and Durgapur during the
last two years, the bulk o the sup-
plies were made by about 10 parties,
as indicated in Table below:—

Sl. No. Name of Supplier Quantitics  supplied
to steel plants in:-

oL (e

1, Orima Mn:';!;l D.cvdo;tmmt.(]orponuon (Govcmmcnt . 7443 45566
2, Orima Mining Corporation (Government of Orissa Undertaking). 11619 75653
3. M/s. Rungta Sons . . . . . 102410 0404
4. M/s. Singhbhum Mining Development Corporation Ltd. . 38603 48956
5. M/s. S. Lal and Co. 7036 11028
6. M/s. Aryan Mining and Trading Corporation . . . 21407 18281
7. Mjs, K. L. Thacker . . . . . 662 5915
8, M/s. Orima Manganese Minerals Co. 46148
9. M/s. G.C. Jain . . . . 3764 7993
10, M/s. H. G. Pandya « . . . . . 1877
12 other mine owners . . 4548 5510

ToraL . 2,64,537 | 3,61,371

Amendment of Industrial Relations
Aect

*151. SHRI M. RAM GOPAL RED-
DY:
SHRI CHITTA BASU:

Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether Government propose to
amend the Industrxal Relations Act;
and

(b) if so, the salient features of the
proposed amendments and by what

time the bill is likely to be introduced
in Parliament?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) and
(b). The present laws dealing with
Industrial Relations are the Industrial
Disputes Act, the Trade Unions Act
and the Industrial Employment
(Standing Orders) Act. Government
propose to introduce in the current
session a Comprehensive Law on In-
dustrial Relations. The details in this
regard are being worked out.
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Strikes and Lock-outs and use of Con-
ciliation Machinery to avert them

*152. SHRI SHAMBHU NATH
CHATURVEDI: Will the Minister of
PARLIAMENTARY AFFAIRS AND
LABOUR be pleased to lay a state-
ment showing:

(a) the number of strikes and lock-
outs that took place during the last
ten months (ending January 1878) in
the public sector and private sector,
separately and the loss of men-days
involved and what is the comparative
figures for the corresponding period of
the last two years;

(b) in how many cases the concilia-
tion and adjudication machinery was

38

made use of before declaration of
strike or lock out; and

(c) in how many cases did this
machinery succeed in averting them?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
According to available information the
position regarding number of strikes
and lockouts in the Public and Pri-
vate Sector and mandays lost due to
these for the period April to December
1977 (Provisional) and for the corres-
ponding period in 1975 and 1976 (Pro-
visional) was as follows:—

Period

Public Sector Private Sector

1. Number of Strikers| Lockouts
April to Dec., 1975 . . . .
April to Dec., 1976 (Provisiona.l)
April to D ¢, 1977 (Provisional)

I1. Mandays lost due to Strikes|Lockouts (in million)

April to Dec., 1975 . . . .
April to Dec., 1976 (Provisional)
April to Dec., 1977 (Provisional)

Strikes Lockouts  Strikes  Lockouts
209 4 915 227
121 5 891 174
596 6 1298 323
111 o.28 3°58 4°1

026 0°43 1'43 ”n

3°5! 00°7 558 8-87

(b) and (c). Complete information
has not yet been received from State
Governments and is being collected
and would be laid on the table of the
Sabha in due course.
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Non-Deposit of Contributions under
ESIS by Employers

*154. SHRI C. N, VISVANATHAN:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to lay a statement showing:

(a) the number of employers who
have not deposited their contributions
under Employees’ State Insurance
Scheme in various States and the
amount in arrears till December, 1977;

(b) the reagons for the default and
the failure of the Centre to enforce the
rules; and

(c) the remedial steps proposed to
be taken?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR.
RAM KIRPAL SINHA): The Emp-
loyees State Insurance Corporation
have furnished the following infor-
mation:

(a) The Corporation works out one
year old stablised figures of arrears
on half yearly basis. As per latest
available information, a total number
of 11,671 employers in various States
have defaulted in payment of Emp-
loyees’ State Insurance Contributions
amounting to Rs. 18,97,620.00 upto 30th
September, 1976 as on 30th Septem-
ber, 1977.

(b) The default is generally due to
failure on the part of employers to
pay the dues. There is, however, no
failure on the part of the Corporation
to enforce the rule and prompt legal
action is taken against the defaulters.

(c¢) The following steps are Being
taken to bring down the arrears:—

(i) Legal action for recovery of
dues, as arrearg of land revenue, is
being taken under Section 45B of
the E.S.I. Act. The procedure for
such recoveries has been streamlin-
ed and the Regional Directors fols
low g well defined drill for the
same.
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(ii) Recourse ig also taken to pro-
secutiong against the defaulting
employers under Section 85 A, 85 B
angd 85 C of the 'Act.

(iii) Besides the legal remedies
available under provisions of the
Act, administrative and pursuasive
measures are also being employed
for early recovery of arrears.

Changes sought in Disarmament
Committee

*155. SHRI BRIJ BHUSHAN
TIWARI:

SHRI R. V. SWAMINATHAN:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact ihat India
has suggested the formation of g U.N.
Deliberative Committee and changes
in the Geneva-based Conference of the
Committee on Disarmament to enable
universal participation in future nego-
tiations; and

(b) if so, the facts and the reactions
of the super powers?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) and (b). India,
along with the other Non-Aligned
countries who are members of the
Preparatory Committee for the Spe-
cial Session of the General Assembly
devoted to Disarmament, has sub-
mitted various proposals to the
Preparatory Committee for the
establishment of a Special Commit-
tee of the United Nations for the
elaboration of the comprehensive
programire of Disarmament measu-
res to be submitted to the 35th
Regular Session of the General As-
sembly in 1980 at the latest and also
for certain changes in the gtructure
and working procedures of the
Geneva Conference of the Committee
on Disarmament to make it a more
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effective machinery for Disarmament
negotiations.

The details of these proposals are
contained in U.N. Document A/AC.
187/55/Addl. 1, a copy of which- is
available in the Parliament Library.

While these proposals have re.
ceived considerable support in the
Preparatory Committee, the super
powers have so far not indicated
their reactions to these proposals.

Tardy Progress of Salem Steel Plant

*150, SHRI RAGAVALU MOHA-
NARANGAM:

SHRI K. MAYATHEVAR:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) the reasons for the tardy pro-
gress of the Salem Steel Plant Project;

(b) the particulars of frequent
deviations from the origina] plang of
the project and the reasons therefor;

(c) the extent to which cost of the
project has shot up as a result of fre-
quent changes in plans; and

(d) particulars of any firm time
bound plan for implementation of th¢
project?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):
(a) The proress of stage I of the
Salem: Steel Project which is cur
rently under implementation has
been satisfactory and according 10
schedule.

(b) and (¢). In May, 1972, wher
Government took an jnvestment d®
cision on the basis of the Feasibil"
lity Report on the Feasibility gepori
on the Project, the outlay envisag®
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was Rs, 340 crores for an annual pro-
duction of 1,95,000 tonnes. Subse-
quently, in the Detailed Project Re-
port prepared by the Consultants, the
production scope was raised to
2,20,000 tonnes to enable fuller utili-
sation of the intial facilities without
additional investment. Government
have since approved the cost estima-
tes of the project as per Detailed
Project Report, after allowing for
necessary adjustments due to price
escalation upto March 1876, at Rs.
560 crores including Rs. 126.81 crores
for Stage.l

(d) Under Stage 1. facilities to
produce 32,000 tonnes of cold rolied
stainless steel sheets and strips per
year, would be established.

Production is expected to com-
mence towards the end of 1981.

Industrial Unrest in the Country

*157. SHRI VASANT SATHE:

Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether it is a fact that indus-
trial unrest in the country has assumed
a serious proportion;

(b) if so, the details such as the
number of Units affected by strikes/
lock-outs and man-days lost estimated
loss of production State-wise and im-
portant industries affected;

(c) what effective steps have been
taken/proposed to restore the indus-
trial peace in the country; and

(d) whether the Labour Ministry
would undertake in depth study of
the causes of industrial unrest in
selected industries/regions of the coun-
try to facilitate taking-of suitable
action?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LA-

- BOUR (SHRI RAVINDRA VARMA):

(a) to (d). A statement ig laid on
the Table of the Sabha.

Statement

Partg (a) and (b). The Statements
I to V [Placed in Library. See No.
LT-1677/76): summaries the avail-
able information about the units
affected by strikes/lockouts, mandays
lost, estimated loss of production,
statewise, and by major industries for
the year 1977 and mandays lost per
dispute tor the months January to
Decem™er, 1976 and 1977.

(c) and (d). Industrial Relations
Machinery both at the Centre and in
the States continues to make efforts
to minimise work.stoppages through
informal mediation, conciliation, ad-
judication or arbitration as necessary
under the exisiing statutory provisions
and voluntary arrangementis, Ap-
peals have been made to employers
and employees from time to time to
adopt the path of cooperation and
consultation and not confrontation.
These have been generally welcomed.

The Government are also finalising
a comprehensive Industrial Relations
Bill to promote industrial peace and
harmony by providing an effective
machinery for the prompt settlement
of industrial disputes.

The Annual Review on Industrial
Disputes resulting in work-stoppages
prepared by the Labour Bureau, on a
regular basis every year gives the
cause-wise analysis of industrial dis-
putes by major cause-group such as
wages and allowances, bonus, person-
nel, retrenchment, indiscipline and
violence, leave and bonus of work and
others. f-o
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Conditions of Servaats of Indian
Foveiga Service Oficers

*158. SHRI G. M. BANATWALLA:
SHRI MUKHTIAR SINGH
MALIK:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether a number of Indians
have been taken to foreign countries
by the Indian Foreign Service Officers
to work as servants as reported in the
Indian Express dated 30th December.
1977,

(b) if so, the number of such In-
dians working with the 1F.S. officers
abroad;

(¢) whether these Indians are given
treatment worse than slaves by those
officers there; angd

(d) whether ‘Goveramant propose
to bring such Indiang back to the
country and if not, the reasons there-
of?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VAJ-
PAYEE): (a) Yes, Sir. However, the
report in “the Indian Express” dated
30th December, 1977 gives a distorted
picture.

(b) Information on the number of
Indians working abroad at present 1is
being collected and will be laid on the
Table of the House.

(¢) and (d). Any Indian working
abroad with an I.F.S. officer is free
to ask for repatriation, and the Rules
provide for such repatriation. There
is no cuestion, therefore, of their
being treated ag slaves or bonded la-
bour,
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Joint Mpeting of the Central Councils
of Health and Family Woifare

*150. SHRI S. G. MURUGAIYAN:

SHRI D. B. CHANDRE
GOWDA:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
lay a statement showing:

(a) whether a joint meeting of the
Central Council of Health and Family
Welfare was held recently in Delhi:
and

(b) if so, the decision trken thereat?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) Yes, Sir. The 4th
Joint Conference of the Central Coun-
cil of Health and Central Family Wel-
fare Council was held in New Delhi
from 29th to 31st January, 1978

(b) A copy of the Resolutions
adopte3 at the Joint Conference of the
Central Council of Health and the
Central Family We'fare Council is
laid on the Table of the House [Placed
in Library. See No. LT-1678/78]. A
copy of the Resolutions has been sent
to all the State//Union Territory
Governments for implementation,

" wherever necessary, and they have

been roquested to submit 3 report to
this Ministry within three months.

Increase in India’'s Contribution to
LL.O.

*160. PROF. P. G. MAVALANKAR:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether India has pledged a cer-
tain percentage of increase in her
contribution to the International La-
bour Organisation, Geneva for the
Biennium 1978 and 1879, in view of the
US withdrawal from subscribing to
11L.O;
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(n it so, the additional amount to
be payable and {n what instalments,
giving the total amount of India's con-
tribution  for the years 1976, 1977,
1978 and 1979; and

(¢) whether India as a founder-
member of I.L.O. also holds a perma-
nent non-elective seat in the I.L.O.
Governing Body, and if so, the broad
details of Indian, participation in
1.L.O., with names of Chief Personnel

and annual expenses incurred in 1976
and 1977?

THE MINISTER OF PARLIAMEN-

TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
Yes, Sir.

(b)Y US $ 125000 in two equal in-
stalments.

50-

The comtributions paid by India for
the years 1076—1978 were as follows:

Rs. (in lakhs)

1976 ¢ Y . 97°49

1977 ° 86-89

1978 . 52:00 (approx.)

19 The amount payable

79 ' will be decided by

the §. International*
Labour Confernce
to be held in June
1978.

(c) Yes, India holds a permanent
non-elective seat in the I.L.O. Gov-
erning Body. A statement giving the
broad details for 1976 and 1977 is laid
on the Table of the House,

Statement

Indian Participation

Names of Chief Personnel

Total | Expendiwue
incurred ., g

For the year 1976

1, 1ggth Session of the ILO Governing Shri D. S. Nim, Joint Secretary

Body and its Group meetings.

2. 618t Session of the International
Labour Conference of the I.L.O.

3. 62nd (Maritime) Session of the LLO Shri H. M, Trivedi, Minister of
State, Ministry of Shipping and

Body and its Group meetings.

ranspo .
4. 2015t Session of the ILO Governing Dr.N. A, Agha, Secretary, Mi- ’J

For the year 1977

Ministry of Labour.

Shri K, V. Raghunatha Reddy,
Union Latour Minister.

nistry of Labour.

Rs 5,33,155
L (Approx.)

rt,

1. 202nd Session of the Goeverning Fedy Er. N. A, Agla, Secretary,

of the ILO and its Group meetings.

2. 63rd Sessicn of the Internaticral Ia- Shri Rabirdia Vaimrs,

bour Conference of the I.L.O.

Ministry of Labour

. 1FFFFF
Union  Minister for Farlia- r Rs. 3,69,630
mentary Affeirs ard Lebcur. - (Approx.)

2 204th Sessicn of the Gevarnirg Pedy  Dr. N. A, Agla, Secretary, ]
Ministry of Labour. J ¥

of L.L.O. and its Group mecitngs.

b
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Racial Relations in UK.

*161. DR. BALDEV PRAKASH:

SHR]1 MOHINDER SINGH
SAYIAN WALA:

Will the Minister of EXTERNAL
-AFFAIRS be please to state:

(a) whether the question of racial
relations and attacks on Indian natio-
nals was taken up with the Prime
Minister of U.K. on his recent visit
‘to India; and

(b) whether any concrete steps were

-considereq to safeguard the lives and
properties of Indians in U.K.?

THE MINISTER OF EXTERNAL

AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) Yes, Sir.
(b) The British Prime Minister

maintained that there was adequate
legislation in the U.K. to deal with
racial discrimination against Asian
communities and that his Government
would not accept any such discrimi-
nation. When any cases of failure to
safeguard the lives and property of
Indian nationals in the U.K. are re-
ported, the Government of India takes
‘them up with the British Government.

Asian Common Market

*162 SHRI VLJAY KUMAR
MALHOTRA:

Will the Minister of EXTERNAL
AFFAIRS be pleased so state:

(a) what areq Government's detail-
-ed views on the idea of an enlarged
Asian Common Market advocated by
him in his speech at Hyderabad on
January 28, 1978 (Indian Express
January 29, 1978);

(b) whether the idea has been discus-
sed with or proposed to the Covern-
mentg of Iran, Afghanistan, Pakistan
and Bangladesh; and
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(¢) on what grounds has the Gov-
ernment of Pakistan rejected this pro-
posal as reported in Times of India on
3rd February, 1978?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) Sir, I did not ad-
vocate the idea of an enlarged Asian
Common Market at Hyderabad. How-
ever, in my speech at Hyderabad on
January 28, 1978 on “Changjng In.
ternational Order And India’s Role In
It”, 1 made some general observations
and projections into the future on the
enlarged concept of mutual interdep-
pendence extending from: Iran to Indo- !
China peninsula. 1 visualised a com-
munity of equal and Soverign nations
enriching each other with their na-
tional assets, economic, scientific and
technological achievements as well as
their culture and heritage. As s
known, the Janata Government has
given top priority to strengthening
friendly ties with our immediate n«<i-
ghbours. The concept of regional co-
operation is an enlargement of Gov-
ernment’s desire to forge closer tics
of friendship and mutually advant-
ageous cooperation with neighbouring
countries. It will be a long time
before these ideas can take concrete
shape. However, efforts will have to
be made on a bilateral level with a
view to laying the foundations of re-
gional cooperation. It can only be
done with the willing consent of all
the countries concerned.

(b) During the visit of the Shahan-
shah of Iran, the need for greater €co-
nomic cooperation between the coun-
tries of the region was discussed. Ity
was felt that such cooperation could,
in the initial stages, include coopera-
tion in the fields of cultural exchanges,
trade policy, industrial and techno}o-
gical collaboration and mutual assis-
tance in agriculture, transport, tourism
and communication. The two sides
decided to hold further consulations
with each other to work out the ways
in which these ideas could be givel
concrete shape.
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During my visit to Pakistan I ap-
prised the representatives of Pakistan
of our thinking on this subject. The
matter has not been discussed with
other countriegs of the region so far.

(¢) According to press reports, an
official spokesman of the Government
of Pakistan rejected the concept of
an Asian Common Market. On the
other hand, we have seen a Pakis
tani presg report of 6 February 1978
according to which Gen. Zia-ul-Haq
of Pakistan is stated to have said that
if some idea of collaboration in the
field of trade and economy on bilate-
ral or multi-lateral basis was put
forth, it should be objectively analys-
ed to ensure that Pakistan’s national
interests are fully safeguarded.

Opening of New Naturopathy
Hospitals

1330, SHRI PADMACHARAN SA-
MANTASINHERA: Will the Minister
of HEALTH AND FAMILY WEL-
FARE be pleased to state;

(a) whether Government propose
to open new Naturopathy hospital and
develop old Naturopathy;

(b) if so, where new Naturopathy
hospital is proposed to be opened and
what is the amount involved;

(c) up to 1977-78 how many Naturo-
pathy hospitals are working in the
country and where; and

(d) what is the total provision for
this purpose?

THE MINISTER OF STATE |IN
MINISTRY OF HEALTH AND FA-
MILY WELFARE (SHRI JAGDAMBI
PRASAD YADAYV): (a) There is no
proposal for establishment of any new
naturopathy hospital at present. How-
ever, a proposal for the establishment
of a National Institute of Naturopathy
is uynder consideration.

The Government of India is keen
to develop Naturopathy and grant in
aid is being provided for training and

maintenance of study beds in Naturo-
pathy to many institutions.

(b) Does not arise.

(c) There are many Naturopathy
hospitals in the country. Out of them,
the Government of India provided
grant-in-aid to 25 voluntary Naturo-
pathy institutions for training and
maintenance of study beds during the
year 1976-77. A list of these institu-
tions is given in the enclosed state-
ment.

(d) The provision for developmen.
of Naturopathy during the year 1977.
78 is Rs. 4.5 lakhs.

Statement

1. Rajasthan Prakritik Chikitsa Kendra,
Gangsher Road, Bikaner, Rajasthan.

2. Prakritik Chikitsa Mandir, Tikamgarh
Madhya Pradesh.

3. Kamla Arogya Mandir, Yeotmal,
Sankatmochen Road,
Maharashtra—g445001.

4 Natu_rc Cure Institute,
Rajgir, Nalanda Distt.,
Bihar.

5. Akhil Bharat Manav Satsang Mandal,
Anand Niketan, Niktya,
Bareilly, U.P.

6. Prakritik Chikitsalaya,
Bapunagar,
Jaipur—3o2004,

7. Prakritik Chikitsa Kendra,
Pattikalayan,
Karnal, (Haryana).

8. shri Krishan Adarsh Prakritik
Chikitsalaya, Smalkha Mandi,
Karnal, Haryana.

9. Haryana Prakritik Chiktsalaya,
Bhiwani, Harvana.

10. Nakateeya Nature Cure hospital,
Fort Road, Warangall-506022,
Andhra Pradesh.

11. Shri Sanatam Dharam Prakriti
Chikitsalaya, Cantt. Road,
Ambala Cantt., Haryana.
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a. Board of Trustoes
! Sri Rama Krj ’_PnkritiAlhnm,
Bhimavaram, Andhra Pradesh.

18. Jeevan Prakritik Chikitisalaya,
Galibpur, Distt. Muzaffarnagar,
u.P.

14. S. L. Swamy Nature Cure Hospital,
ulsivaram, Nalgonda
Distt., Andhra Pradesh.

15. Shri Choday Apparcw Prakriti
Chikitsalayam,
Kakinada-3.

16. Prakri:ik Chikitsa Ashram,
Amravati Road-440010,
Nagpur.

17. Nature Cure Hospital,
Shastri Nagar,
Cuddapah.

18. Nature Cure Hospital,
Tammadapally,
Via. Ghanpur,
Dist. Warangal-506143,

19- Nature Cure Hospital,
2, Nineth Main Road,
3rd Block, Jaganyan,
Bangalore-560011.

20. Kasturba Nature Cure Hospital,
Shivarampali,
Hyderabad-500252.

21. Shantikuti Prakriti Chikitsalaya,
Gopuri, Wardha,
Maharashtra.

22. Prakritik Chikitsalaya,
Ranipatra, Purnea Distt.
Bihar. ...*.- b b

23. Nature Cure Hospital,
Visakhapatnam,
Andhra Pradesh.

24. Gan-hi Nature_Cure college,
Hyderabad.

25. Gandhi Nature Cure Hospital,
Hyderabad.

Fake Organsation in Medicine

1331. DR. SARADISH ROY: Will
the Minister of HEALTH AND FA-
MILY AFFAIHS be pleased to state
the action Government propose to
take to curb the activities of those
racketeers who earn crores of rupees
through the number of fake organisa-
tions offering instant relief to various
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ailments and sale of fake medical

goods by bogus firms through mail
fraud schemes?

THE MINISTER OF STATE ‘IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAGD-
AMBI PRASAD YADAYV): The Drugs
and Magic Remedies (Objectionable
Advertisements) Act, 1954 regulates,
controls and prohibits the publication
of any advertisement referring to any
drug or magic remedy in terms which
suggest or are calculateq to lead to
the use of that drug for the diagnosis,
cure, mitigation treatment or preven-
tion of any disease, disorder or condi-
tion specified in the Schedule to the
Act. It also prohibits the publication
of misleading advertisements contain-
ing false or exaggerated claims in res-
pect of drugs. The powers to enforce
the provisions of the said Act are
vested with the State Governments
and as such the complaint received
by the State Governments ih this
connection are looked into by the
concerned authorities and appropriate
action taken in accordance with the
provisions of the Act.

Letter from U.S.A. President

1332. SHRT D. D. DECATL:

SHRI PARMANAND
GOVINDJIWALA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether he is aware of the re-
mark; made by President Carter
during his visit to New Delhi to his
Secretary of State that on return to
Washington the US Government
should write a “cold and blunt” letter
to him on India’s stand on the nuclear
issue;

(b) if so, whether this denotes an
unsympathetic attitude on the part of
the US Government on our stand on
the issue; and

(¢) whether he considers India
ghould bypass the nuclear issue :in
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improving relationg with USA and
seek other zources for the nuclear fuel
for the Tarapore plant?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) Yes, Sir.

(b) and (c¢). Our dialogue with the
Government of USA for overcoming
any problems in nuclear cooperation
between the two countrieg is conti-
nuing. It is our hope that the rela-

tions between the two countries have ’
been strengthened sufficiently to with- .

stand any differences that may arise

between two democratic countries on -
specific issues. It ig the expectation

that supply of fuel for Tarapore will
continue.

Name of the State having maximum
number of Lepers

1333. DR. RAMJI SINGH: Will the
Minister of HEALTH AND FAM]JLY
WELFARE be pleased to state:

(a) the name of the State in the
country having maximum number of
lepers and their number in each dis-
trict of Bihar;

(b) whether, keeping in view the
number of lepers in Bhagalpur district,
Government propose to undertake any
special programme;

(c) if so, when and if not, whether
Government will consider gwmg aid
to institutions of Bhagalpur district in
serving lepers; and

(d) whether Government have re-
ceived any application from Bhagal.
pur Leprosy Hospital requesting foikes

grants?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAYV): (a) Tamil
Nadu has the maximum number of
estimated leprosy cases, namely, 7.32
lakhs, A statement indicating the es-
timated number of leprosy cases in
the districts of Bihar, is enclosed.

(b) The Government have already
done so.

(c) The following units and Centre
under the National Leprosy Control
Programme have already been estab-
lished in Bhagalpur district with the
assistance of the Central Government:

. Leprosy Control 4 (cach covering a
Units population of about
4 lakhs)

2, Survey, Educa- 15 (cach covering a
tion Treatment  population of about
Centres 25,000)

3. Urban Leprosy C ntre 1

Besides, two voluntary orgahisa-
tions, namely, Bhagalpur Leprosy
Home ang Hospital with 200 beds and
New Leprosy Asylum with 51 beds are
also functioning in Bhagalpur district.

(d) Not yet.

Statement

Dustrist-wiss estimited num®:r of leprosy patients in Bihar as estimated in 1972
on 1971 census population

Name of Distriet

Population Estimated
(1971 number of
Census)  leprosy
in lakhs patients

2 3

1. Patna . . . . . .

2. Gaya . . » . . »

35'57 12,800
o e . 44°'57 40,200




59 Written Answers

MARCH 2, 1978

%. Darbhanga . . . . .
8. Monghyr

Written Answers 60
2 3
. . . . 39°39 £100
. . . 42°79 397400
. . . . 85°43 8,400
¢ e . 484 45,008

. . . . 52°34 18,500

. . . . . . . . . 88'93 34,000
g. Bhagalpur . . . . . . . . 20°91 18,700
10. Saharsa . . . . . . . . . 23°'50 5,600
11. Purnea . . . . . . . . . . 39°42 9,200
12. Santhal Parganas . . . . . . . . g1'87 60,000
13. Palamau . . . . o . . . 15°04 6::222
14. Hazaribagh . . . . . . . . . go-20 13,000
15. Ranchi . . . . . . . . . . 26°11 11,200
16. Dhanbad . . . . . . . . . 14°66 8,000
17. Singhbhum . . . . . . . . . 24°38 8,900

BIHAR . . . . . 563.53  3,39,200

Combining Jangipur and Raghunath-
zgunge, West Bengal areas Into a
single Local Area

1334. SHRI SASANKASEKHAR
SANYAL: Will the Minister of COM-
MUNICATIONS be pleased to refer
to reply given to Unstarred Question
No. 605 on the 17th November, 1977
regarding difference in call charges
in Raghunathgunge telephone exchan-
ge in West Bengal and state:

(a) whether the question of com:-
bining the two exchange areas of
Jangipur and Raghunathgunge into a
gingle local area has been reexamined;
and

(b) it <5, the decision taken in the
matter?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) Yes, Sir.

(b) Raghunathgunge and Jangipur
are separated by River Bhagirathi, a
natural obstacle and in the absence
of a bridge in between, it is not feasi-
ble to combine the local areas of these
telephone exchanges.

P. F. Outstanding against Punalur
Paper Mills Ltd., Quilon, Kerala

1335. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of PAR-
LIAMENTARY AFFAIRS AND LA-
BOUR be pleased to state:

(a) whether large amount of pro-
vident fund contribution of the em-
ployees and workers of Punalur Paper
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Mills Limited, Quilon, Kerala has not
been deposited -with the provident
fund authorities by the management
of the Company;

(b) if so, the details of the amounts
so defauited by the management of
the above Mill; during the last 3
years, year-wise; and

(c¢) the action being taken or pro-
posed to be taken in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR.
RAM KIRPAL SINHA): The Emp-
loyees’ Provident Funq Authorities
have intimated as follows:—

(@) to (¢). M/s. Punalur Paper
Mills Limited, Punalur, Quilon Dist-
rict is an estgblishment covered under
the Employees’ Provident Funds and
Miscellaneous Provisions Act, 1852.
The staff members are exempted
under Para 27A of the Employees’
Provident Funds Scheme and their
provident fund accounts are maintain-
ed by the Board of Trustees of M/s.
Punalur Paper Mills Limited, Provi-
dent Fund.

The Provident Fund accounts of
workers are being maintained by the
Employees’ Provident Fund Organi-
sation,

The employer has paid all the dues
up-ito-date, in respect of both, the
exempted emplovees and un-exempt-
ed employees and no arrears are due
from them upto December, 1977
However, certain casual employees
working in this establishment were to
be enrolled as members from Jan.
uary, 1977, The employer had not
deducted the Employees' share of
contributions from them, but
had paid the dues in respect
of Employees’ and Employers' share
of contribution for January and
February, 1977. The amount of con-
tributions due from March to Octo-
ber, 1977 (excluding the lock-out pe-
riod viz., 18th May 1977 to 16th Octo-
ber 1977) are being worked out by

the employer and he has promised
to remit the dues immediately. The
contributions in respeet of these C- -
ua] employees since November, 1977
(wage month) had been paid along.
with the monthly dues. The approxi.
mate amount due in respect of the
casual empioyees would work out to
Rs. 14,000/-.

Settlement of Industrial Disputes by
Government

1336. SHRI R. K. MHALGI: Wwill
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) in how many industrial disputes
Government have intervened during
the last ten months to improve the
industrial climate of the country and
for promoting the settlements;

(b) what is the response; and

(c) whether the intervention was.
at the instance of any party to the
dispute or sue moto?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR.
(SHR1 RAVINDRA VARMA): (a) to
(¢c). The State Governments and
Union Territories have been requested
to furnish the required information.
The information is awaited and will
be laid on the Table of the Sabha in
due course.

gfew qd v sox &1 sowEd
Y TREE

1337. st wofw fag wdlfa s

aqT WAy W AQT u% HoT a8 qaT
4 gor #30 fx afewr sl sfas
Tt IIWFT qeq gAFF (AW T

1960==100) & 12 F&AI &1 WO

g7 § %)X 1 977aY, 1977 ¥ 28 FLET,.
1978 a% & wfew wiws Far § ?
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qafiw wrt war W W (s
wirx ¥f): oF faw s § frad
T WX few@e, 1977 & =
Fgra gy I A w1
1978 § g T FEAT W
Iqwen T E

farow

-wtatfrs wfet § aaw § wfew
“wrer qteA ITNIAT AT gAwiE
(emm) w12 Ay & afcaat vtwa

T am faaw
(1960=100)
HET wfes 12 AR &
qaFF qfgaeft
o
TTFqT
1977 330 319.08
fegmare,
1977 330 321,08

qevifqw et o ¥t Fafwent
soret WX Hreddr ¥ e &
At #§ wrqAR

1338. &) Wgt WA : 7 W
o afewre wew gt ag qaw A
v F4q fw

(%) #ar %= g&HR g
-FrAr & gRda gardfas fafsar
st F Ty ¥ fag AT FaTIT
§ i g IR AT 700-1300
J &7 FF09 XA wat § W) A%
fag fgitema R¥ 3 o7 sraeqr § Iafs
FAF qyry A Pl ot iR
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Fraddt & st F1 g8 YaTnT
T feg o § ;

(a) war %y fafeeat Sorret ®iT
ATy § AN TR w1 ywrd
W 1 YA q% F< four @ § wafe
FrAT fafemr gurfagt & e &
FHA A §

() afz &, @Y QaT HawTT IT@T
¥ ¥ w7 §; WL

(v) =1 qTET T fram 2w
fafrear sotfeal g9y TwRTE &1
TFTT FATE WAT G4 34 FT § W R
375! fadawT 9¥ w23 &1 § afs o9&
faq agmwfa & gag< 9@ o1 o ?

ey T qRAR e FRWY
¥ T A4 (s e wAE ARw) ¢
(%) =Y g@ @ARY 99T 7
Bwamgt & fae w97 fa7 7 safas
fafrmr gz fa & T@e % 92 ashy
e qA a nfa g 37T qEw
ey A F sqa™gT 3§ d4ary
FET e yar @ afsssr wea}d
F gat ¥ faq F\ 377 Q@R gy
YWTT & FTAMA 700-1300 T
AT 1100-1600 TE § | 2wy
fafpear qgfs A& et 991 oe-
Y ¥ farg fafrmrat €1 30T @ed
g & wifaw @ fFar mar § s
FITAA  650-1200 97 & iar &
#rat Faa gravr ¥ fawefur w97

(a) "% (7). gAfaw Traed
aqr 24y fafsar qgfagt =Yg ghar-
dqr & fafrmsl H gy 99 w7
waaT ¥% ¥ frar mar §

(7) == 777 3¥ qearw % fa=rT
it feararzmrd
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wiar® @ dmfagfer & for ot whesa
firfa witx geam & wa ot doen

1339. st e fay ato TEw :
T @O0 W AGT S w3 g T
£ 391 73 fa

(%) Fa1 g ag ghafeaa <
# faq 1€ g aqr W@y & fx wfas
ar Fgary #1 wiasg fafy g g
F1 W 391 fm g1 917 form fem ag
¥a1 fagw g0 &

(a) afz g, 91 azgaet =T Far

g2 #r afe 3, T wF || T

i

(1) #r =mTwEX A1 QAT gEATS

awd H1T TF 7w 7Te g faar g ;T

FIT FIHTLHT 2 $F HAIAG © AT
F T W ZA@r w@og; w7

(7)) afz gt argg ML 7 aER
Fr 7ar sfafsar g 7

% AqT R w1 HATAIT H
T wA (o Twmpaw fag) o (F)
38 TFT &1 F1E AT fa=rodie
A e FAAQ wfasy fafg g9 &
ag sFaeur § f5 g@R sore wmae
FOT | 3a€1 (¥7) f7aA, 1972
¥ faan 8 ¥ ag -qaear & v feaors
I93TA F AT ZA, AdEA-q7 F¥ qrfea
F 15 fea & gREART AT ANY
9Ty I FT g § A qwary F fag
ardra fafwad #Gn N graga-qg 3
gifer & ard & g fgg ¥ ag =Y
arlrg T@ gefr

(@) swx g Izat )
() o, =

(7) w7 g saar |
3756 LS—3.
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Invitation to P.M. to Visit China

1340. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether the invitation sent by
the Chinese Government for the visit
of the Prime Minister and himself
lias been accepted; and

(b) if so, the expected time by
which the visit to that country is to
commence?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL  BIHARI
VAJPAYEE): (a) Neither the Prime
Minister nor Foreign Minister have
received invitations for visiting China,

(b) In view of the above, the ques-
tion does not arise.

Opening of Foreign Post Office in
Kandla

1341, SHRI NATVERLAL B. PAR-
MAR: Will the Minister of COMMU-
NICATIONS be pleased to state:

(a) whether Government propose
to open a Foreign Post Office in
Kandla where its need is greatly felt;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) No.

(b) Does not arise.

(c) The traffic figures do not justify
opening of such an office.

Use of Stabilising and Emulsifying
Agents in Flavours

1342, SHRI KISHORE LAL: Wil
the Minister of HEALTH AND FA-
MILY WELFARE be pleasad to refer
to the reply given on the 24th Now-
ember, 1877, to Unstarred Question
No. 1470 regarding the finalisation ef
the draft Rules 61-A and 61-B about
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the use of Stabilising and Emulsify-
ing Agents in Flavours and state:

(a) whether the Hindi Translation
of the Rules have been received from
the Official Language Commission; 1
not, the reasons therefor;

(b) if yes, whether the notifieui.on
bas been published in the Gazett: of
India and if so, the date and other
particulars of the Gazette in which
the above rules have been published;
and

(c) if not, when it is likely to be
published?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) to
(c). The Hindi Translation has been
received but clarifications necded by
the Ministry of Law on certain provi-
siongs of the draft notification could
be discussed only recently with the
Ministry of Law.

Efforts are being made to publish
the Rules very shortly.

F.M’s Offer to bring Nuclear Disarma-
ment beiween Super Powers

1343. SHRI SUKHENDRA SINGH:
Will the Minister of EXTERNAL
AFFAIRS be pileased to ctate:

(a) whether it is a fact that India
has offered tc act as a buffer between
the two super powers (USSR and
USA) to bring about disarmament,
particularly nuclear disarmament; and

(b) if so, how far Government have
gucceeded in its aim?

THP MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) In the course of
discussions with an 11-Member U.S.
Congressional delegation led by Con-
greseman Listor Wolff on 18th Jan-
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uary 1973, the Prime Minister had
said that in order to ensure peace the
first requirement was to remove sus-
picions, ag they were the cause of
armaments and war. The Prime
Minister had added that in this pro-
cess of removing suspiciohs and
achieving disarmament, Indig* would
be willing to act as a buffer or media-
tor.

(b) The sincerity of purpose of the
Government of India to contribute to
the relaxation of tensions and
achievement of disarmament, particu
larly nuclear disarmament, has been
appreciated.

Fmpioyees Provident Funds and Mis-
cellaneous Provisions Act, 1952

1344. SHRI L. R. KAPOOR: Will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

{a) whether Government have -e-
ceived any proposals for inclusion of
the Employees’ Provident Funds and
Miscellaneous Provisions Act, 1952 in
the Schedule to the Economic Offen-
ces (Inapplicability of Limitation)
Lct, 1974 so that the prosecutions
under this Act do not come within the
limite.ion provisions of the Criminal
Law; and

(b) if so, the details thereof and
the decision taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR
RAM KIRPAL SINHA): (a) and (b).
The Central Board of Trustees, Em-
ployees’ Provident Fund, at its 74th
Meeting held on the 5th December,
1977 have approved the recommenda.
tion of the Regional Provident Fund
Commission that the Employees’
Provident Funds and Miscellaneous
Provisions Act should be included in
the Economic Offences (Inapplicabili
ty of Limitation) Act, 1974. The pro-
ceedings of the Board have been re-
ceived by Government for its conside
ration.
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Payment of Terminal Benefity to
Contract Labourg by Bullding
Contractors

1345. SHRI MANORANJAN BHAK-
TA: Will the Minister of PARLIA-
MENTARY AFFAIRS AND LA
BOUR be pleased to state:

(a) whether Government are aware
that the building contractors do not
pay any terminal benefits to the con-
tract labours engaged by them on
their projects;

(b) whether Government have for-
mulated any scheme to provide for
terminal benefits to the contract labour
engaged in the building industry in the
country; and

(c) it so, the details thereof and
ille steps taken to implement it?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS iSHRI
LARANG SAI): (a, to (c) The
matter falls essentially in the State
Sphere. Specific instances, if any, ot
alleged non-payment of entitled ter
minal benefits such as grutuity pay:
able under the Payment of Gratuity
Act and retrenchment/c;osure com-
pensation payable under the Industria]
Disputes Act can be brought to the
notice of the Appropriate Govern.
ment generally the concerned State
Governments and remedies sought by
the aggrieved parties through them.

Tty An W @ ¥ fag e
fag g

1346, =Y arltur( a9 TAA
1 wesa Wi af@ar seo K@t az
I F BT FG

(%) w1 fRei & ™ 39 wE@w@
frar war tqdre dx A & fag
gfvee fag gwr §; Wk

() a=fz g, @ a<w & w@ a1
q o#a waagr A § 7

earee wi afcare weamw warea
§ T wat (o) oret gETE TE)
(%) AR (@). WHre o @7 gfaw<
T & 1 1977 § FAwAT § wratfaq
WA IT F qT FFEEALIE T E-
srarafas afas gr w1 guan fasy 47
gaify  afvgy Faa aIFX 7 ARG
FIFIT 1 gg Avargq fzar f& g Qo
FHEA 5 qd qF s J@gr #r
STQAl 9F qF ¥W g9 F1 qUAA q§
T8 a< far qrar § qar A wafasw
frarze fqzai 5 fautfea a@Eswr *
AT AT fET & i+ A@r ¥ AT
EIC{ S

wa it ¥ AIEE AEM Fr |l
& ara wfne wmagre fear wAn

1347. =1 Raa fag a’tzm\:
Fa7 fa3m WAy I A@TN FV FA FIA
fw

(%) Tav 3% warA 22 fRawy,
1977 % ‘sfoeaw wamdw ¥ fov
AOHTT ¥ GFOTEE & ATH 9 # AR
farar war & famd ol @ feaa
ardfra garare,  arfofsas g,
arY a7, Q@ Ffem W Rz IF
or% gfieqr # Ardw At &
gf agdr g& gdem AR wfafee g
f N e swwa A @ §;
]

(@) afzg, @ 1 qqfsa v+
arz feafq w1 gamgTy ¥4 & fag wg
wqre fipar man € Wi g9 gdu ¥ feaely
qnear oy & 7
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ftw wwrwg ¥ e st (s
q®o gex) : (%) sTwTC ¥ 22 fawe,
1977 ¥ ‘gfogga camda’ § AT
¥ AR g 9 @1 § |

(@) va # favg-aeg Formrn-
feqa w9 Fioata § Fo TE 6
FI® gfeq qaaia F g qa 7 fowri
¥ ARG TR FT FTE-THAT A1 T
s stagt & ae ¥ forsraa &
wqy @7 FEAAE ¥ gH ghaa e
g aar g arade I @ @
Iq ANFT F@ & IR § 718 forpraa
fadr & sfx 7 arqredad geare
F ATH | 3T FqErg w1 fowmn
feqa w9y 9727 waiqy, ST 3
&% qgar qax 3fega Fotg & s
F I o w1 forwram Ay faer &
oy afaftea  fowad ame g
#1 g W 71 fafore garger A fe
mr g o

Diplonmmatic Relations with Israel and
Taiwan

1348. SHRI KANWAR ".AL GUPTA:

SHRI RAJENDRA KUMAR
SHARMA.

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) what are the reasons for not
naving diplomatic relations with Israel
and Taiwan when these Governments
heve been recognised by some other
countries; and

(b) what steps Government propose
td fake to improve the relations with
these two countries?
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THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) and (b). Govern-
ment does not consider it desirable to
establish diplomatic relations with
Israel for the present because Gov-
ernment is opposed to Israel's occu-
pation, by force, of territory of its
neighbours. Government also be-
lieves that the legitimate rights of the
Palestinians shoulg be restored. Gov-
ernment will reconsider this issue
after a peace settlement is arrived at
in the area.

As regards Taiwan, Government’s
policy is that jt is a part of the Peo-
ple’s Republic of China. Thus the
question of separate recognition of
Taiwan by India does not arise.

IAT qXq@ ¥ AY IO gaAIAT W
eI

1349. ot geatf-ag aaf : w0
qure 9 g7 g # FO Fiq fw5 .

(%) 77 GOFTT 7 I RW H
FO AT EATRIT CFqaT eqfaa w37 w7
faorg foar & ; 9

(=) afz gi, a1 ¥ e qams
¥ aF sarfaa fwe ady A § foaw
gl aar 3 wgi-wgi ot fea
s ?

darc dxrer & wer A (s
aegfc wwrm gatr wm) : (%) A
CAB

(@) ¥ % Fu TANEW TEEET
SATATT AT AT T § | IOCTRAW F AT
1977-78 & A 27 AT THWIA
eqtfer frg a1 @ & 1 xAw AT
dam faacsr % fear wmr §
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fawwm
IAT MR ¥ A7 1977-78 & A7 wqifyq fFg o Fr 4g AR TREAST

%9 Ho T FT AW foraT % fpaa
1 R EELE) e, g
2. WgrasAas . . WISATg ”
3. ZaTEeE . . . WERRT b
4. FEAYY : . . afear "
5. Fq¥g . . . . fwar ’
6. FTEA . . . FET ”
7. €T, . . FE "
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9. FEETE FET "
10. &IAT . . . . dqg "
11, f=or EECi "
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14 WY . . ARG b
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19. WTH . . 7 "
20. fadix . . Lac] "
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22. wITAT . . MR AFIT "
23. WA ) . . R "
24. qERT . HaTgT "
25. M . . . g "
26. WATYT . FITTOTEY ”
27. AR . . . FEUEH 31 ¥, 1978

q% AT Y IVCAT |




75 Writlen Answers

Steps to Prevent the Spread of V. D,
in Big Citieg

1350. DR. VASANT KUMAR PAN-
DIT: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether it is a fact that accord-
ing to the W.H.O. (World Health Orga.
nization) Bombay city ranks amongst
the finst ten cities of the world having
highest incidence of V. D. (sexually
transmitted diseases) as was expres-
sed j5 +he first National Conference
held in Bombay on 12th January, 1978;

(b) what long term and short term
rlan; have been planned by Govern-
ment to prevent the spread of sexual
diseases particularly in big cities in
the country; and

(c) the reaction of Government on
the papers read on this subject and
resolutions passed in the first National
Conference on the Sexually Trans-
natted Diseases and the method plan.
ned thereon and effective steps taken
by the Government?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHR! JAG-
DAMBI PRASAD YADAV): (a) and
(c) The information js being collec-
ted and will be laid on the Table of
the Sabha.

(b) (i) The Central Government
with the assistance of the State Gov-
ernments has been able to establish
237 STD clinics in the country. Majo-
rity of these clinics are situated in
big towns and cities.

(ii) There are about 111 Medical
collegeg in the country. All these
medical collegeas have the Depart-
ments of Skin and V.D. and these de-
partments provide diagonstic and the-
rapeutic services to patients suffering
from sexually transmitted diseases.
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(iii) Under the Centrally Sponsored
STD Control Programme, drugs free
of cost are supplied to the States/
Union Territories for the STD clinics
established during the plan period.

(iv) The medical personnel {nclud-
ing the medical officers and para-me-
dical staff are given orientation train-
ing in the discipline of venereo.ogy
for a period of three months at two
centres namely, the Institute of Vene-
reology, Government General Hospi-
tal, Madras and the STD Training and
Demonstration Centre, Safdarjang
Hospital, New Delhi

(v) The Central V.D. Reference
Laboratory establishedq at Madras be-
sides being involved in the research
activities is also performing the inter-
laboratory evaluation V,D.RL. test
This is considered to be a positive
step for the control and prevention of
Sexually Transmitted Diseases.

Centra] Law to Deal with Drug
Addicts

1351. CHAUDHURY BRAHM PRA-
KASH: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether the Drug Addiction
Committee headed by the Director
General, Indian Council of Medical
Recearch has recommended  enact-
ment of a single Central law to deal
with the problem; and

(b) if su, Government’'s reaction
thereto and when such a law is pro-
poused to be enacted?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAYV): (a)
Yes.

(b) The matter is under congidera-
tion.
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Creation o¢f Scholarship Funds for
Employees and Wards of Central
Provident Fund

1353. SHRI K. RAMAMURTHY:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether two scholarship funds
for the employees’ and the wards of
the Central Frovident Fund have
been created; and

(b) if so, the details of the same?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PALLIAMENTARY AFFAIRS (DR.
RAM KIRPAL SINHA): (a) and
(b). A Statement giving details of
the Scholarship Funds is annexed.

Statement

The Central Board of Trustees,
Employees’ Provident Fund, at their
72nd meeting held at New Delhi on
the 2nd July, 1977, recommended
inter alia the constitution of a Fund to
be named as the “E.P.F, Silver Jubi-
lee Scholarship Fund” for agward of
scholarships to the sons and daught-
ers of members of the Employees’
Provident Fund, in commemoration of
the Silver Jubilee Celebration of the
Organisation. Thirty scholarships
would be grantedq for technical cours-
es—fifteen for Medical and fifteen for
Engineering Courses, to the sons and
daughters of members of the Employ-
ees’ Provident Fund, whose salary
(em.oluments on which Provi-
dent Fund deductions are made) does
not exceed Rs. 1,000/- p.m. and who
have been subscribers of the Fund
for ten years or more.

The scholarships are to be financed
from the earnings on investment of
an amount of Rs. 70 lakhs out of the
balances in the ‘Forfeiture Account’
of the Fund in Fixed Deposits for a
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period of atleast 61 months in a
‘Scheduled Bank.’

2. The Board recommended consti-
tution of another Fund on the lines of
the one mentioned above for grant of
scholarships to the sons and daughters
of employees of the Organisation. Six
scholarships—three for Engineering
and three for Medical Courses are to
be awarded. Wards of the employees
having ten years' service to their cre-
dit and drawing pay upto Rs. 1,000/-
p.m. as defined in F.R. 9(21) would
be entitled to the Scholarships. This
Fund will involve investment of Rs.
12 lakhs in a ‘Scheduled Bank’ in
Fixed Deposits for a period of not less
than 61 months. This amount is to
be invested proportionately from the
administration charges of the various
Schemes being administered by the
Organisation.

3. Government have, inter alia, ap-
proved the grant of scholarships and
incurring of expenditure therefor, as
recommended by the Board, subject
to the condition that the rate of sc-
holarships will be Rs. 100/- p.my in
the case of day scholars and Rs. 125/-
p-m. in the case of residential scholars
as under the National Scholarship
Scheme.

Malnutrition Survey by the National
Institute of Nutrition

1354. SHRI K. MALLANNA: Will
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state:

(a) whether any survey has been
conducted by the National Institute of
Nutrition considering the age of the
clildren who suffzr from severe forms
of malnutrition;

(b) whether some cases have also
been noticed who are suffering from
chironic malnutrition; and

(¢) if so, the details thereof and
the steps Government propose to take
in thiz regard?
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THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (8) and
(b). Yes, Sir.

(¢) Prevalence of marasmic type of
protein calorie malnutrition is common
in infants while in pre-school children
both the types of protein calorie mal-
nutrition were seen. The proportion
of pra-school children suffering from
mild and moderate degrees of mal-
nutrition were found to be"about 40
per cent in each category, Severe
degree of malnutrition was observed
in 8.5 per cent of the pre-school chil-
dren. The degree of under-nutrition
was similar in boys and girls.

Realising the importance of malnu-
trition as a major health problem the
Government of Indigz is implementing
various nutrition programmes for the
vulnerable segments as enumerated
below:—

1. Suplementary Feeding Programmes

(a) Mid-Day Meals Programme
for primary schoo] children imple-
mented by Department of Educa-
tion.

(b) Special Nutrition Programme
for pre-school children, pregnant and
lactating mothers in city slums and
tribal areas implemented by De-
partment of Social Welfare.

(¢) Balwadi Feeding Programme:
implemented by Department of
Social Welfare for pre-school chil-
dren.

II. Other Programmes

(a) Applied Nutrition Program-
me: Implemented by Department of
Rural Development.

(b) Prophylaxis against blindness
in children caused by Vitamin A
deficiency—Department of Health
and Fam.ily Welfare,

(¢) Prophylaxis against nutrition-
al anaemia in mothers and young
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children implemented by Depart-
ment of Health and Family Welfare.

(d) Integrated Child Care Deve-
lopment Services (ICDS) providing
a package of services implemented
by Department of Social Welfare,
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Performance and Working Results of

nsco
1356. SHRI S. R. DAMANI: Will the
Minister of STEEL AND MINES be

pleased to refer to answer to USQ
No. 1624 dated 23-6-77 and state:

(a) the performance and working
results of IISCO upto 31st December,
1977 and the comparative figures for
similar period of the previous year;
and

(b) the progress made on each of
the measures initiated to restore the
economic viability of the unit?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
The information is ag under:—

(Figs, in tonncs.)

Production Performance April to _April to
December, December

1977 1976
Coke (Dry) 808,451 702,051
Hot Metal 684,654 706,131
Ingot Steel . 487,505 490,868
Saleable Steel 373,007 391,833
Spun Pipes 35,336 75,065
Cattings etc. 22,037 29,212
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(2) Working Results (Estimated):
(Figs, in Rs. lakhs)

April to  4pril to
December, December

1977 1976
Operating loss 760 3
Interest . 1046 762
Depreciation . 561 447
Net deficit . 2367 1212

(b) (i) The Plant Rehabilitation
Scheme has been completeq to the
extent of about 90 per cent;

(ii) Other capita]l schemes are also
being undertaken one by one for in-
creased production and sustained pro-
ductivity. The setting up of a new
coke oven battery at a cost not ex-
ceeding Rs. 27 crores has been san-
ctioned in November, 1977 and work
on this is about to be taken up;

(iii) Various schemes for diversifi-
cation of production, modernisation of
iron angd steel making facilities and
setting up of a Sintering Plant are
being formulated by the company;

(iv) It has been decided that in
order to ensure a coordinated deve-
lopment of the company and to make
for better management of its techno-
logical, production and financial pron-
lems, the shares presently held by tne
Central Government in this company,
should be transferred to Steel Autho-
rity of India Ltd. (SAIL) when it
would become a subsidiary of SAIL.
It is also proposed to acqumire the
shares held by the public financial ins-
titutions and others, and to transfer
them to SAIL so that IISCO may
eventually become a Division of SAIL,
after the organisation of SAIL has
been re-structured.

(v) The financial problems of the
company have been examined angd it
has been decided that financial aseis-
tance to be extended by Govt. to the
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company for expenditure on capital
schemes during the next three years
beginning from 1977-78 should be
treated as equity. Loans for meeting
cash losses may also be free of in-
terest for the next three years. It
has been further decided that mora-
torium of three years should be al-
lowed on payment of interest on the
loans to be given to the company dur-
ing the current year to meet cash
losses. Whether a similar moratorium
should be granted on loans to be given
during the next two years will be

examined later after watching the
results.

Sterilisation Deaths during Emergency

1357. SHRI ISHWAR CHAUDHRY:
SHRI S. S. SOMANI:
SHRI R. K. MHALGI:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether any survey has been
conducted by Central Government re-
garding the sterilisation deaths quring
Emergency time throughout India; and

(b) if so, whether Government have
also figures to show how many of them
died as a result of forced sterilisation?

THE MINISTER QF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) No
survey has been conducted by the
Central Government regarding the
sterilisation deaths during emergency.
However, a detailed enquiry is con-
ducted in each compilaint/incident of
death,

(b) According Ro the information
received from the State Governments
Union Territories, no death has taken
place due to forcible sterilisation dur-
ing emergency period. However, Gov-
ernment has received complaints in-
formation of 1133 deaths between the

period of 1st April, 1875 to 31st March,
1977. .
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Discontizuance ‘of Express Delivery of
Post

1358. SHRI R. KOLANTHAIVELU:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the reasons for discontinuance
of the Express Delivery of post; and

(b) whether in view of the high
cost of telegrams, Government pro-
pose to reintroduce Express Delivery
system so as to cater to the genuine
needs of the public?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEQO SAI): (a) Express Deli-
very Service was abolished in 1974
after a detailed study by the Effici-
ency Bureau of the Department. The
study revealed that unless special
treatment is given to these articlesin
course of transmission the purpose of
the service could not be achieved.
The cost of providing special treat-
ment would have been prohibitivey
The utility of the service from public
angle was also found limited and not
satisfactory.

(b) No, Sir.

Meetings of Consultative Committees

1359. DR. BAPU KALDATE: Will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) the number of meetings of the
Consultative Committees held during
the Ist, 2nd and 3rg Session of the
Sixth Lok Sabha;

(b) the number of meetings Com-
mittee-wise, the place and average
attendance of the members; and

(c) important items of agenda dis-
cussed at these meetings committee-
wise?
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS 4ND LABOUR
(SHRI RAVINDRA VARMA): (a) No
Consultative Committee meeting was
held during the 1st Session of the
Sixth Lok Sabha., Number of meet-
ings held during the 2nd and 3rd
Sessions are 3 and 16 respectively.

(b) During the Session period, Con-
sultative Committees meet in New
Delhi only. The number of meetings
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Committee-wise held during the period
and the average attendance of Mem-
bers therein is given in the attached
statement.

(¢) Important items discussed at
the meetings of all the Consultative
Committees held during the year 1977
are included in the Annual Report of
the Department which would, be cir-
culated to the Members in due course.

Statement

S.No. Name of Ministry No. of Meetings Average attendan::
held of Members
1 Agriculture and Irrigation 1 17
2 Commerce, Givil Supplies and Cooperation 1 18
3 Defence . . . 1 11
4 Education , Social Welfare and Culture . 1 25
5 Energy . 1 6
6 External Affairs 2 17
7 Home Affairs . 2 20
8 Industry 1 23
9 Information and Broadcasting . . 1 13
10 Law, Justice and Company Affairs 1 I
11 Petroleum, Chemicals and Fertilizers I 12
12 Planning I 14
13 Railways 1 32
14 Shipping and Transport . 1 17

15 Steel and Mines . .
16 Tourism and Civil Aviation

17 Works and Housing and Supply and
Rechabilitation

1 10
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Number of Applications for Foreign
Assignments

1360. SHRI C. K. JAFFAR SHARIEF:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether Government have
evolved any new policy in relation to
Indians who intend to take up assign-
ments in foreign cruntries;

(b) what is the number of applica-
tions of aspirants of foreign assign-
ments that are .cnding at  present;
and .

(c) the number of applications dis-
posed of during the last six months
and what is the number of those re-
jected during the same period?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VAJ-
PAYEE): (a) No. Sir. The policy is,
however, under review and our objec-
tive is to liberalise bonafide recruit-
ment wherever practicable.

(b) As on 31st December, 1977, the
number of experts on the panels main-
tained by the Department of Personnel
and Administrative Reforms was £4963.

(c) During six months ending 3lst
December, 1977, 7563 candidates were
sponsored at least once from these
panels, and their applications were, in
this limited sense disposed of. No ap-
plication of a candidate registered on
the panel is rejected as such because,
even after an unsuccessful sponsorship
a candidate’s name is retained on the
panels and may be considered again
within a period of 3 years from the
date of his registration.

Import of ‘No Break Power Plants
from USA Firm

1361, SHRI MOHD. SHAFI QURE-
SHI: Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether P&T department im-
ported “ne break power plants” from
a US.A. firm;
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(b) if so, whether the equipment
was imported without verification by
the Indian Supply Mission in Washing-
ton; and '

(c) what is the total loss suffered
by the P&T department for defective
imported material ang its functioning?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SAI): (a)
Yes, Sir.

(b) Yes, Sir; however, the Depart-
ment had gone through the record of
supplier by the firm of similar equip-
ment before the final decision to place
order was taken.

(c) Since the matter is still under
correspondence with the firm the ques-
tion of assessment of loss at this stage
is premature.

Recruitment of Indian Labour by
Agencles

1362. SHRI SHIV NARAIN SARSO-
NIA: Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to state:

(a) whether an order to regulate
recruitment of Indian Labour for over.
seas was issued during Emergency;

(b) if so, the main features thereof;
and

(c) the names of these agencies so
registered, state-wise?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) and (b).
According to a policy decision taken by
the ‘Government in June, 1976, no firm
organisation or individual shall engage
in the recruitment of skilled, semi-
skilled and unskilled labour from In-
dia for deployment abroad unless re-
aigtered and duly licensed for this pur-
pose by the Minister of Labour which
has been designated as the Focal Point
for this purpose. Foreign firms and
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organisations shall also not be allowed
to make direct recruitment of skilled,
semi-gskilled and unskilled 1abour. How-
ever, they may appoint an Indian com-
pany/organisation registered with the
Focal Point to act on their behalf for
this purpose in accordance with the
terms and conditions acceptable to the
Focal Point. Indian firms/ organisa-
tions engaged in consultancy/ execu-
tion of work abroad will be allowed to
directly recruit their genuine require-
ments of skilled, semi-skilleq and un-
skilled workers for service ubroad on
the terms and conditions 5f employ-
ment to be approved by the Ministry
of Labour.

(c) A state-wise list of agencies re-
gistered so far is laid on the Table of
the House. [Placed in Library. See
No. LT-1679/78].
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Views of FICCI on Workers Partici-
pation in Management

1364. SHRI K. A. RAJAN: Will the
Minister of PARLIAMENTARY AF-
FAIRS AND LABOUR be pleased to
state:

(a) whether Government's attention
has been drawn to the views express-
ed by the Presideny of FI1.C.C.I on
the question of workers’ participation
in management saying that it was not
a feasible proposition;

(b) if so, Government's reaction
thereto; and

(¢) what concrete measures are pro-
posed to be taken by Government to
translate the concept of workers parti-
cipation in management into practice
effectively in the private sector?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) According
to reports appearing in some news-
papers, the President of the F.IC.C.L
ig stated to have made some com-
ments regarding workers’ participation
in management at a Press Conference
at Jaipur on the 25th January, 1978.

(b) These press reports have not led
to any change in Government's basic
policy in regard to workers, participa-
tion in mangement.
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(c) The whole question of workers’
participation in industry, including
participation at different Jevels of
management, both in public and pri-
vate sectors and workers participation
in equity, is, at present, being exa-
mined in depth by the Commitlee on
Workers' Parlicipation in Management
and Equity. Government would ini-
tiate action on receipt of the report of
the Committee.

Defective Telephone Service in Jabal-
pur, Indore and Gwalior and connect-
ing them with State Capitals by S.T.D.

1365. SHRI SARAD YADAV: Wwill
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether the number of com-
plaints on defective working of tele-
phones in Jabalpur, Indore and Gwa-
lior have been rising during the last
four months;

(b) if so, the reason therefor along
with statement indicating the number
of complaints during the aforesaid
period and also in preceding two
years;

(c) what efforts have been made to
connect these cities on Subscribers
Trunk Dialing System with important
towns and State Capitals and Capital
of India; and

(d) the steps being taken to improve
the working of telecommunication sys-
tem?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI); (a) and (b). No, Sir. The
number of complaints in three ex-
change systems did not rise during the
last four months, The figures of num-
ber of complaints per 100 telephones
for the three systems for the last four
months are ag follows:

September, October, Nov., Dec.,

1977 1977 1977 1977
Indore . . . . . 78.5 63.8 58.0 50.00
Jabalpur . 111.0 93.0 99.0 73.0
Gwalior . g8.0 84.0 84 0 8n o

The average numbers of complaints per 100 telephones for the preceding
two years for the three systems were as follows:

Indore . o . . .
Jabalpur
Gwalior .

(c) Indore has S.TD. facilities to
Bhopal, Bombay and Delhi already. It
is also alloweq dialling access to all
Stations connected to Bombay, Detlhi
and Madras. Trunk Automatic Ex-
changes during concessional rate
Periods. Gwalior and Jabalpur are
also planned to be connecteq on S.T.D.

arioug Microwave schemes which

1975 1976
67 2 65 7
Manual Exchange— 68.5

No comparison possible
772 82.2

would extend stable medium to these
cities, are unde; different stages of
execution.

Gwalior is proposed to be provided
point to point S.T.D. to Agra and Delhi
and also connected to the proposed
Agra TAX. Similarly, Jabalpur is pro-
posed to be connected to the proposed
Bhopal TAX. These measures will:
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«enable extension of S.T.D. service from
these cities to other _importaat towns
and State Capitals progressively.

(d) Exchange equipments are being
-overhauled. Subscribers, instruments
and fittings are also being inspected
and overhauled to minimise the com-
plaints and faults. The progressive
upgradation is being incorporated iL
the crossbar exchange to improve their
performance.

Meetings of D.,P.C. for promoting
Junior Engineers to T.E.S. and Number
of S.C. and S.T. among them

1366. SHRI BHAGAT RAM: Will the
Minister of CCMMUNICATIONS be
pleased to state:

(a) the dates of sittings of last five
DPCs convened for promoting Junior
Engineers to the post of T.ES.
Group-E;

(b) the total vacancies in T.E.S.
Group-B (i.e, newly created plus
vacancies due to promotions and re-
tirements etc.) were available during
1974, 1975, 1976 and 1977 separately;

(c) whether last DPC which drew
a panel of 898 J.Es in May, 1977 for
promotion to T.E.S. Group B wag con-
vened after three years and if so,
action being taken for refixing the
seniority of celected J.Es. belonging to
SC/ST;

(d) whether action is being taken
for convening annual DPC for pro-
moting JEs. to T.E.S. Group B in
future and it not, why; and
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(e) the respective dates of sittings
of last ive DPCs convened for pro-
moting officers of T.E.S. Group-B to
T.E.S. Group-A, and the number of
vacancies for which panelg. were
drawn and SC/ST officers pilgmoted
by each DPC?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI):

(a) 1. 20 %7-71 to 26-y-71

28-8-72 to 31-10-72
3. 30-3-73 to 30-7-73
4- 18-1-74 to 23-5-74
5. 25-2-76 to 30-3-77

(b) 1974 . 327
1975 . 392
1976 400
197 633

(c) No, Sir. The last D.P.C. was
convened from 25-2-76 whereas the
DPC previous to that was held from
18-1-74 to 23-5-74. There is no question
of refixing the seniority of selected
J. Es. belonging to SC/ST as their
seniority was correcily fixed under the
existing orders.

(d) since there are still seiected offi-
cers available for promotion to TES.
Group B’ in the existing panel, there
will be no justification to convene ano-
ther DPC immediately.

(e) The requisite imformation is
given below:—

S1. No. Date of DPC
1. 12/13-3-73 . . .
2. 25 to 28-3.94 . . . .
3. Ist & 16th to 18-4-7% . .

4. 15th, 16th, 17th, 19th and 23-6-76
5. 14, 15 & go-11-77and 1-12-77 . .

Penal S.C. S.T.
Prepared
' . 63 .e
. . 100 3 ve
. . 100 ..
. ' 12" a1 2
.. . 120 7
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v afret & frg s arrfaeot off
TqTen

1367. 1 ®WERT ATTIGOT AWGE :
ST gEE wTg aqt s Sl ag aa
T w4 fF

() 71 Ffc =fwwt & w9
gadT arrer fAger ik o frweadt
Al 9 I A A IIAY ¥R
3 *rf wusamferor @ g JafE
Fiu afiwi & faw wfat & fao o@
amfgFr & W

(@) 71 FIg g @ fqaaz
& T § wagy Ify wfawt £ ang
fema ¥ fau sw-amETaswr onfaa
w7 71 g 7

"l & wqT oW ANy (o @
agt) . (%) s (@). fq= gafea
At #1 sgagmy a7 FTOA F € H
ST AT @ W o wrifaw faE
gfufmr & sawHis fag sam €
gid frarfom gfa =fesr & ddfua
faari w1 =% sEeEl pgifE
sfywoll &1 ST OT FFAT § |
e Aerg <y sifufraw & g fwifea
T ¥ 7 @) qT A at fawdt fasa
faaw & faq aoifosfas a7 23 9T F
faurw feam &1 0 T w1 o1 T
¥1 2T 9T A9E F Er dat ad
wfufraw & aem  fagag aman mfuswd
& qg g fFo oo wEY € wfT
st aar weifea sfas &Y gaearl
o g & § amfior wEwled sfweRt
gady fafw gwvew & faa fear
T, WY 25 FAAA, 1978 F AT 4T
W] 58 gedea ¥ fewrfan 1 s
¥ T gu Ay qE e dr Ak
3756 LS—4.

dnfe friw & fwg emode oafe ¥
wiwfirt & faowre

1368, T Traxa : T eaveey
Wit afea e AAY O amA A
FIT HH

(%) waz ogfq & dafq fow
% oufy & farw & fauw 79 o=
awt ¥ -5 ¥ saw 5y o §;
Lo ixd

(@) fea-fer wiwfugl o a%a
qeroy g1 9% & W faadr sy
9T qiew i g 7

e AT afEne s gaee
# Tow Wt (o St wETE aEw) ¢
(%) w7 frgaw & ok smadfes
zamit w1 fawig w37 #7 3fee & wred
fafwear agfa o7 Sdet 3 3=y
wadgia qfwr & famfafag fFfase
i #faat embAreitass afifa afae
earfra feo 3 —

1. &9 gmaE e, @3-
A (Fw)

2. @E TAEEE {4, -
Fasar (gfewm Fwa)

3. T To FeHMA gz @R
foaa 3 fegq afefaq, mmw (afr=-
AE) |

4. FAT AWz HIHAW FE
a9, qfem@ar (d9a) o

5. afarx Feamor FEAE T
AT, §FAF (AT T_H) |

6. ICATT FeqT  AATAH qfe-
A, d=E (FOTG)

7. ofETT Wt wEEE  qf-
Ty, araordy (I AIW) |
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. 8. #wfw  smiwfred o9
W afare, fadaw (F=)

9. ®firer smiwsifowa wqEeam
qfioar, A (I9er) |

10. FfFEY TatETIET wgEE™
qf@ET, FmER (TeE)

11. & swiwfoes  a9-
A qfarsEn,  aoemE (S
w3W) |

(@) 21 Safagi/qeE gomaga)
qan fpr @ &1 @ Awfadl
& qarEE TOaw & qfort Y
sfan &1 faar s w1 @ o ImR-
aqus gfems fawa &

Reduction in Production Target of
Iron Ore for Current Year

1369. SHRI M. KALAYANASUNDA-
RAM: Will the Minister of STLEL A ND
MINES be pleased to state:

(a) whether Government have a
proposal under consideration to reduce
the production target of iron ore for
the current year;

(d) if so, the details and reasons
therefor;

(c) whether some of the workers
are likely, to face retrenchment fol-
lowing Government’s decision to re-
duce the production; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) to (d).
Since no annual target for production
of iron ore is fixed by Goverrmen: the
question of its reduction does no* arise.
However, production of iron ore for
exports is being adversely affected by
the acute recession in the world steel
industry and consequent slump in
overseas demand.
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Upsrading of some Post Offices

1370. SHRI K. PRADHANI: Will the
Minister of COMMUNICATIONS be
pleased to gtate:

(a) whether it is a fact that the
Posts and Telegraphs Department has
planned to upgrade some branch post
offices to sub-post offices during 1977-
78 in the country; and

(b) if so, the details regarding the
upgradation of branch post offices into
departmental sub-post offices circle-
wise particularly in the State of
Orissa?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKI!I-
DEO SAI): (a) Yes. Sir.

«b) A statement is placed on the
table of the House.

Statement
S. No. Circle No. of
post
offices
upgraded
from
1-4-77
to
31-1-74
1. Andhra 7
2. Bihar ;
3. Delhi . 4
4- Gujarat . 15
5. J. & K.
6. Kerala 17
7. Karnataka 3
8. M. P. 10
9. Maharashtra 3
10. N. E. . 1
11. N. W. . . . 6
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8. No, Circle No. of
post
offices
upgraded
from
1-4-77
to
31-1-78
12. Orissa . . . 341
upgraded
in Feb-
rurary,
1978
, 13- Rajasthan . “ 18
t4. Tamilnadu . . 7
15. U. P. . 7
16. West Bengal . . 13
1191

Nan:s of Branch pist Offices upgradedfto be
ahraded in Qrissa State in 1977-78.

Upgraded To be upgraded
1. Rasgovindpur ; .mGurandia
2. Biswanathpur 2. Barkhama
3. Sumandalo 3. Olaver
4. Kurtumgarh 4. Khuntagaon
5. Avana

6. Hulursinga

Settlement of Labour Disputes in
Gujarat

*

1371, SHRI PRASANNBHAI MEH-
TA: Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to state:

(a) whether some labour disputes
in Gujarat have been referred to him
for settlement during the last one
Year; and

(b) how many cases he has been
able to settle?

Written Answers PHALGUNA 11, 1899 (SAKA) Writien Answers 102

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (StRI1
RAVINDRA VARMA): (a) and (b).
Presumably reference is to labour dis-
putes in respect of which the appro-
priate Government under the Indus-
trial Disputes Act is the Government
of Gujarat. No such disputes have
been referred to the Union Labkour
Minister during the last one year.

Steps to supply Raw Material and
Power to Mini Steel Mills

1372, SHRI GANGADHAR APPA
BURANDE: Will the Miraster of
STEEL AND MINES be pleased to state
the steps taken to supply adequate raw
materials and power to the minai steel
rulls?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): Ziovernment
do not directly regulate supply of raw
materials 1o the mini steel piants. How-
ever, in order to assist the mini steel
plants, Government have abolished im-
port duty on melting scrap, and excise
duty on certain categories oi heavy
melting scrap procured fron: the inte-
grated steel plants, Government have
also allowed import of graphite elec-
tordes whenever indigenous supply has
not been adequate to meet th2 require-
ments of the mini steel units. Im-
port of certain quanlity of specified
categories of scrap has also been allow-
ed recently so as to supplement indi-~
genous supply.

As regards power, Government
effortg has been to ensurz supply of
power to the mini steel plants on corti-
nued and consistant basis, to the ex-
fent feasible. The actual power
supply however depends upon total
availability of power in different States
and the relative priority that may be
accorded to thig industry by the State
Electricity Boards at a particular poing
of time.
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wm' e ww 5159 on 28th July, 1977 and Unstarrel
hhdhd Question No. 3197 on 8th DPecember,

1373, st sl e wree:
T awvwesy Wit oftme wwaw w3
Qﬂlﬁﬁmlﬁiﬁ?:

(%) wogz & wfm W
U & @ F q@@ & far gawr
T 9957 ¥ Gr &

(¥) TR §9H ¥ TWM
qifew aofe |7 § WX I ¥ fowwt
wd faafaay & @@ feadt §; w1

(W) s& @edar &Y wEET ¥ U
TFT W] T 7T o1 5w Fr
¥ wfafafuea g ?

e wiT afanT wearer watem
¥ Tru W) (o e wETE aTea) ¢
(%) wgm wrgag §eqiA, JAYT &7
fawm fwn o1 @1 @ tSE@ 3@ wwA
It &Y gfa o g%

(&) s &eqT & Tore § 1977-
78 % faq 27. 04 T8 wAU FY yFTr
FT AL | W FeAW A 34 WANE,
12 4%, 412 99 ©F B ®IT 23
asaT '™

(7) TS wrgar deqr, sEge
¥ ol fomm ¥ W@ @RI ¥ 8
sfafafu/mavia =few, Toeam @z
w1 & ¢ wfafafa s o dam &
fagwes & o

Probe into the Himacycline Capsules
Manufactared by HIMCO Laboratories,

Sonepat (Haryana)

1374. SHRI O. P. TYAGI: Will the
Minister of HEALTH ANl FAMILY
WELFARE be pleased to refer to the
replies given to Unstarred Ques:iion No,

1977 and Btate:

(a) how was it that the spurious
Himaeycline Capsules taken in 1973
manufactureq by Himco Laboratories
Sonepat (Haryana) were found con-
taining Oxytetracycline Hydrochloride
when the licence to manufacture this
drug was given to this concern on
14-1-.74;

(b) does this not indicate that the
investigation of the spurious drugs
case was not correctly done;

(¢) is it not desirable to order a
fresh probe in the said case by a res-
ponsible expert of the Central Drug
Standard Control Organisation; and

(d) if noét, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) to (d). The in-
formation is being collected :n- wili
be laid on {he Table of the Sabha.

Threatening Letter to Prime Minister
by Universal Proutist Revolutionary
Federation

1375. SHRI HARI VISHNU KAMA-
TH: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that copies
of a threatening letter or document
addressed to the Prime Minister by
the Universal Proutist Revolutionary
Federation, U.S. Division, North Ame-
rican Command was received by
many of our Embassies and Missions
abroad in November and/or Decem-
ber last;

(b) the names of the countries in
which such Embassies and/or Missions
are situated;

(¢) whether a copy of the said
letter or document wi}l be iaid on the

Table;
(d) if not, the reasons therefbr;
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(e) whether the said letter or decu-
ment has heen traced to any specific
source following investigations or in-
quiry by the Governments of the coun-
tries concerned; and

(f) whether the Government of
India ooltaborated in such inquiries,
and if so, in what menper?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI ATAL BIHARI VAJ-
PAYEE): (a) Yes, Sir

(b) Such letters were received only
in the US A.

{¢) The texts of the lettrrs ave laid
on the Table of the House. {Placed
in Library. See No. LT-1680/73].

{d) Doeg no: arise,

(e) No, Sir. However, investigations
are continuing.

(f) The letters of threat were hanied
over to the local scarcity authorities
for investigation by them. Names of
known Arand Marg activists have also
been made available to them. Any
other assistance requested in rendered
to the extent possible.

T WM & weaT o { WO W\ "
wox

1376, &t gew =m wPWT
R gerw WC gm W 8 fewwy,
1977 & qUCieT T TSI 344 ®
I & FFE § 48 T FY FIT FA
% :

(%) a1 7eq wawW & awe fory #
e TN ¥ uF GT K AT F
SErTE Y wiaw &7 2 faay T § AR
T qagETe St frge &1 R
W § afe g, @1 = fam ¥ wN IF
frtt sy g€ & 5 W
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(wy <7 Ay & v wr §
fagr srweee, 1977 § e fe¥ @,
R g% 3w F1 g A g, W
Tg R AT A O T e,
W1 1@ we fimer goft-fdw for o
T arTAAT Y 7

geare W T s § T ol
(< wFewr gam) : (%) Fa74T, 1976
4 Awq Frosiwx ovx TWfor
Fa 2w (gfear) fao Y zq ofgiomaT
& o7 qagFE & & § fgwa e
Targr | "aF F frator & fad s,
1977 ¥ N1 gq &% 41 1@ ¥
F97{, 1978 H TR TQ TALTHTH FT
oA AT SAAAUZT FTTITRAH A%
g1 faeqy qearwa fer sr @ R
qeq 92w # @ foar ¥ awnfesn
AE guer A9 F gvaw F fav o
9 & OF q9F FY WO F qH
gfaw  faug @ am 9T fasT s@n
fe 99z &1 Rt & fau SgwiEA
Fa< fRar smo aum wReq Sratawarst
F & § WA gq waws fatm
gaTgd AEC F wR

(@) wwgas, 1977 & femfafaw
grfza} & 2T oTT £U § —

1) ufee Ik, wAAwC

2) At Y, ofeaw S

(

(2)

(3) W@ Ssifwizar faam, <=t
(4) wwm, e
(5)

5) Ha-FA, FART

Sew ST HT Yoq q4T IS T
NI AT qAWT 3W RAT 6Wg
aé’r% t  ofwe & oefrew &
IR F faorg AT & wwwd § w0 qE
®E W] gWOWTC |
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Unifermity in Wages of Bidi, Hand-

Joom and Cashew Indusiries

1377. SHRI C. K. CHANDRAPPAN:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether Government have taken
steps to ensure some kind of unifor-
mity in the wages and working condi-
tions of the workers engaged in tradi-
tional industries like bidi, handloom,
cashew etc. in different States;

(b) if so, details regarding the pro-
posal; and

(c) the steps taken so far for the
implementation of this scheme and
what is the response of State Govern-
ments to this proposal?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AN LABOQUR (SHRI
RAVINDRA VARMA): (a) to (c).
State Governments are the approriate
Governments under the Minimum Wa-
ges Act, 1948 ir resoect of bir', cashew
and handloom industries.

However, with a view to narrowing
down the dispirity in the woge rates of
bidi workers it was ~greed in the State
Labour Ministers’ (‘onference held at
New Delhi in Sept:mber, 1Y7: to re-
vise wages within the range of Ra.
4.50 and Rs. 9.U0 for rolling 1009 bidis,
In the Conference of the State Labour
Ministergs of Southern Region held on
27-1-78, thera was a gener! agreement
to revise the wages of rcid1 workers
in Andhra Pradesh, Karnataka ~nd
Tamil Nadu by May, 1978 The propos-
ed range of wages generally accepted
was between Rs. 5.50 and Rs. 6.00 per
1000 bidis rolled.

The problem of disparity in the
wages of workers in cashew industrv
was also considered at the same Con-
ference of State Labour Ministers of
the Southern Region and it was decid-
ed that a Committee be set up to
study the wage problems in <‘he
cashew industry.
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Uniform minimum wages in hand-

loom industry through the country
is not considered to be due to seve-
ra] reasons.

wer fordy ¥ orw Qfiral & fivg
fefeemrgfoag .
1378. o v fog smgv: wv

e Y ofat wew wdY O
FAN FY FOT FA fF

(%) =T 7eq g3w & F< faw
¥ TN NRXF N ¥ 3 quar 4 qf@re
&g v ¥ dfex §;

(@) g armmagavgfe
gl 1% &g Q7 gEoar A8 &, W]
Afmt # wwfa fafer i
Syeew TG §; AR

(w) afz g, ay &1 R A/
& @m wr fafemr gfaad gy
w1 ¥ fau ayfaa sedamy w0 ?

e Wi i weam T
A Tom wEy (o errrea wee aw) ¢
(F) 1955-58 ¥ o W =T
THAT 7 AW Fqem WX A% F BR
dura 93 f% T gEet & qar ST @
f& UF TN IAEEAT & SIS FAHA
15 04 safe § o gea grar @
fag @ T & "I TAN ¥ IO OF-
aYgrf Afrat 71 oF arifer § wgan
& G¥mE WY § | T g9aw § ag oY
qaT =«T § & wg a9r avdr graet
¥ AT FT SAUFRAT & I qAWTA
% Jd7 & § AR AaEm & aR
afy oF Ty A gEE NNAT ™I
800 ¥ 1000 W @ WY at ¥g
WRTST FATAT AT q%aT & 3w & 5w
A ¥ 10 ¥ 15 Y aaOely g e
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ok Zra fag 2 mar § Wk TR
¥ 3 & 4 AfrEt w1 qv ariifeq guar
gFaE 1 agt aF F@e fayr wv
ey § T W T qar qATAT AT
RCUR

(@) =T (7). far-ar s
FEFA 1 999 ¥ fAg s o &
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oF &g qre F7 fAafo &< faar &1
quaT & qfsy Afad (fad aray &
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e oF fafeer damit & qg
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WS qUaT AT GH 1 5H TAAT ¥
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Fr #Y 79T qeArs F oy

(w) dar f& Fax W (W) F
fearmar g

Percentage of Population covered
under the Government Medical Units
in Orissa

1379, SIIE. SIV.ws: PATNAIK: Will
the Minister of HEALTII AND FAMI-
LY WELFARKE be nleasel to state:

(a) the percentage of population
covered under Government medical
units or hospitals in Orissa; and

(b) the amount of Central aid given
to the State Government during the
last 3 years?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WEL¥AREL (SHRI JAGDAMBI
PRASAD YADAV): (a;) The plarned
developme it of Heaith Services envi-
sages establishment of one primary
health cen're in every tlock. There
are 314 blocks in Orissa und 14 pri-
mary health centres are functioning
In addition, 240 hospitals and 338 dis-
pensaries were functioning in Orissa
in 1976. There are 11,683 beds avail-
able in the various institutions {n the
State. This gives an overall hed
population ratio of 1 :2930.

(b) The allocation for various Cen-
trally Sponsored Health Schemes and
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the amounts released during the inan- as Orissa State is concerned are 08
cial year 1974-75, and 1975-7¢ so far given below:—
Year Allocations Amount of Cash

Assistance released

Cash
1974-75 . . . 89,56,000
1975-76 . . . 1,27,09,000
1976-77 . . . 1,71,57,000

Kmd [3

56,47,000 1,12,00,000

61,83,000 1,44,79,500
1,03,34,000 1,79,20.000

Allocations and provisional vav-
ments sanctioned to Government of
Orissa for Family Welfare Program-
mes are given below:

(Rs. in lakhs)

Allocation Provisional

Payment

sanctioned
1974-75 186- 86 210 71
1975-76 . 204- 23 261-16
1976-77 - 437°47 56045

fafcar &' @dw! so? & "W
graet W Haaw
1380. STe WFNTIAN qUWEN :
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garfr fag WX graradY ag-
qfei &7 Wt Saqm fwar s
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Wi qgfa ® 1972 &
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3y # glaud & € )

o vgfaat & fafrs qgemi &
ATFHH F7 % fe 1969
arda fafwsr agfa gl grat-
T F FEW wARAE 9wy
FY TqeT F1 wE | 77 9wy F
"t 3w & fafas amit & 15
Aaln-qot wagad dEami &
AT 120 FAHAT A F1H
FWE N

g ggfagi 1 four wiv sfazw
#1 frafaa =<7 % faq wag
fafrer ogfa ok graad &
faog ow.aF aifafus oftwg
Farg &)

=4 qzf3ai & Ivq A 91 @Y
fafgdl & wEE wIT e
fayutfea w37 & fag wawr afgar
gfafaat 1 757 frarwar &

oiqg AR 98T qraEdr whg-
faaq #1 gmaT fear war ¢
arfe g7 vgfoat & ITam A
X1 @Y wafaal Y gF ST
|TqT AT qE |

aeaa Fafwet ggfa wR gra-
gt ¥ forqg wAT-HAT AES
dfgar savarad Tt w5
T )

e SR gradr ¥ wEE
geqm carfaa feq wa &)

(10) foew & &< 7 gurey & fe’

(13)

wraw fafeenr  agfy wie
G & sTede wawyR
st Y fachia agraar & o
w ¢

wgaT # @ Al @a-
Frax sferor geami F gamEr
(7aa feg famaframem &
UF WAET AR 4 W
I ar  farfrared)
AT ¥ 15 F@HET A
oF gaEr FT AR S fag F &)
g WRT &R F fadwr
Fggmr & wqrfaq faar m@v &

st fafrsr ggfa # o
wrfegt # fafy g &
foq wmea aeER g fad
qgaar a1 @ &

qAET (IFT 93W) F AT
fafrmr aogfa 1 ™ w07
FHAT FY TIAT FT AT @ R
UG FIEA gra 57 agfaat
F1 FTET 3N, AT faFra qur
faeqre #@4 & avew § Ioy
T FIA ¥ AR { g A
JAAT T AT WY § AT AR
g AT A g et @

g & §a 4w IF faay s |

(@) 3w & 86 wraEfa® Frw,

13 ZAAT F@F, oF fag F@9 an
100 ¥ sfuw gravifas s &

() fafwm qgfqal § dosfrea

fafecael A s&ar gq wo R § . —

LIECC 2,23,230
gAY 30,456
fag 18,128
greary 92,027
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(%) wrears Fafiser e afceg
¥ wrRR, ATt Wk fag & forr aram-
wat agx &1 &ar¢ FT A § WX WA
FHT W AYY ¥ & I
wrdr fafews ¥ afey whe-
fraw, 1970 & walw frwfaa s
¥ fad Tog aoeT<l w1 a fear mar &
grangt N F=hg afeeg 7 @ 9efa
& fad ogr & arsa=al FT ATEEA FT
ot & fow 9T wa wg @R faag
TG R

wuAr Qraar wafg § = qgfaqt
¥ TN F w3 ¥ gare F9 F fo
TG I IATY AT @ FTA91 qar
qTEaE FTew! A1 B faw aggar
| F F@ATET 9 WARF @ fawe

TG R

Overseas Satellite Centre in Calcutta

1381. SHRI SAUGATA ROY: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether Government propose to
set up an Overseas Satellite Commu-
nication Centre in Calcutta;

(b) whether Government have writ-
ten to West Bengal Government for
necessary land in this purpose; and

(c) if so, the reaction of the West
Bengal Government thereto and the
details of the proposal?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI FRASAD SUKHDEO
SAI): (a) to (c). With a view to en-
sure speedier clearance of traffic, it is
proposed to set up a Satellite ‘Gateway
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Terminal in Calcutta for providing
internglional telephone and telex ex-
changeg and other ancillary facilities.

At the ragquest of the Government of
India, the Government ¢f West Bengal
are makiag enquiries to locate g suita-
ble plot of lnnd for the purpuse,

Visit of Prime Minister of Japan

1382. DR HENRY AUSTIN: Will the
Minister of EXTERNAL AFFAIRS be
pleased to stiate:

(a) whether Prime Minister of
Japan had desired to meet the Prime
Minister of India;

(b) whether the Ministry has made
any proposals and are planning to in-
vite the Prime Minister of Jupan to
India;

(¢) if not, the reasons lor the same;
and

(d) whether External Affairs Minis-
ter ig planning to visit that country?

THE MINISTER CF EXTERNAL
AFFAIRS (SHRI ATAL BIHAR! VAIJ-
PAYEE): (a) to (¢). A letter frum
our Prime Minister extending an in-
vitation to Prime Minister Fukuda of
Japan to visit India wus handed by
our Ambassalor in Japun fo tke
Foreign Minister of Japan on February
20, 1878. We are glad tc ncte that the
invitation has been accepted in princ:-
ple.

(d) It was agreed at the time of the
visit to India by His Excellency Mr. L
Hatoyama, previous Fore.gn Minister
of Japan in July 1977 that the annual
consultati.ns tetwe:n the (Jovernients
of India and Japan would, in future,
be raised to the level of the Foreign
Ministers of India and Jaran. In line
with this, it is expected‘that our Minis-
ter of External Affairs will visit Tapan
in the summer of 1978 to undertake
discussiong with his Japanese counter-
part.
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fegre & foref #Y Fmet Tt & A
W wtyw

1383. &t FRAT ATOAN AT :
T @ AT g FqN ) FATFA
f& w1 fage & wit foem et N
TSI FY T F q19 &g Ay 9
gfie & EHww a7 a1 famae FR
gy ®1% gEqT & M afz &, ar 2|
FH & & IF QU g7 I FT FWTEAT

87

O HAH@ ® Tem At (s
aqfc o gudw wm) : fag &
w1 forerT AEaTeral 1 AT FT AT
¥ §Y g g g @ I g
FAT gET R

Mediation in Ethiopia and Somalia
Conflict

1384. DR. SUBRAMANIAM SWAMY:
Will the Minister of EXTERNAL AF-
FAIRs be please; to staie:

(a) whether there is any truth in
the Indian Express, Delhi report of
February, 1978 that both Mr. Carter
and Mr. Brezhnev have called on India
to mediate between Ethiopia and
Somalia; and

(b) whether such 3 move would be
welcomed?

THE MINISTER OF BEXTERNAI, AF-
FAIRS (SHRI ATAL BIHARI VAJPA-
YEE): (a) and (b). Our Prime Minister
had received letters from Fresident
Carter and Presiden:! Brezhnev in
which the situation in the Horn of
Africa was inter alia touched upon.
There was, howeve: no request or
suggestion in {hose letters alLout me-
diation by India between Ethiopia and
Somalia

Sub-Post Offices and Branch ' Post
Offices in remote areas of Simla and
PCO facilities

1385. SHRI RAJKESHAR SINGH:
Wil the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the number of sub-post offices
ang Branch Post Offices in the remote
areas of Simla District where PCO
facilities have not so far been provided;

(b) the names of the sub-post offices
and Branch Post Offices where these
facilities are proposed to be provided
during 1977-78; and whether in certain
branch post offices PCO could not be
opened for want of regular postal
staft; and

(c) reasons for not covering the left
out sub-post offices/branch post offi-
ces; it any?

THE MINISTER OF STATE FOR
COMMUNICATIONS (SHRI NAR-
HARI PRASAD SUKHDEO SAI): (a)
There are two Sub-Post Offices and 26
Branch Post Offices in the remote
areas of Simla district where P. C. 2.
facilities have not been provided so
far.

(b) It is proposed to provide P. C. O,
facility st Chirgaoa Sub Post Office
during '977-78. There is no case where
a PCO could not te opened in a
Branch Post Oifice for want of regular
postal staft.

(¢) P. . Os. are not opened at places
which are nnt covered by the rolicy of
the Department except under Rent and
Guarantee terms.

Fawr g wHAT wfeew fafua o
Tfyr § T W

138 6. Y Qo Qo FATA WEETN :
T AT WG AGT 6| HeAT Ig qqTY
;N g1 F& fF:

(%) = i T@E & wuy -
Tif@t & daw ¥ FwErQ wivsr fafa
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¥ w1t v ofr ¥ Tewre ¥ g wwr
) wTar §; sx
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W sl W s & oiw fead)
2?

W Fw swiw eW Swea §
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Fawrd wirsy fafy sfgafeat & =
sF1e gfaa fear § . —
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afossm @ Wi z@at wiew fafa &Y
ZFeql QF TEr &€ gnr awd #
feea W% &g siew & FO9 w9
F A A @ | SIEHT 7 SHTD, 1978
a% ¥ wiger fafy & svem 8 =)
are #1 geararea #T foy &

(@) 39T (¥) ® Froo 78 w97
gl I5aT |
Passing of Nucleay Non-Preliferation

Bill by US Senate and its effects on
India

1387. DR, V. A, SEYID MUHAM-
MAD:; Will the Minister of EXTERNAL
AFFAIRS ke pleased to state whst are
the effects and implicationg of the pass-
ing (on 7-2.78) of the Nuclear Non-
Porliferation Bili by U. S. Senate on
the nuclear policy #nd develspment as
far ag India is concerned?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR] S. KUNDY): Government are
at present stuaying the legislation in
the oontext of its implications on Indn-
US nuclear cooperation.
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Instailation of Telephomeg in Raral
Areas

1388. SHRI B, P, MANDAL: Will the
Minister ef COMMUNICATIONS be
pleased to state:

(a) whether there is any proposal
before Government to install tele-
phones in rural areas;

(b) the number of such instzllations
proposed to be made, Stale-wise; and

(c) whether Government would con-
sider the desirability of consulting
Members of Parliament in respect of
such installations in their respective
constituencies?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATICNS
(SHR] WNARAHARI PRASAD SUKH-
DEO sAl): (a) Yes Sir.

(b) It is proposed to open 4,000 long-
distance Public Cal Offices cduring the
two-years’ period 1977-78-79. The pro-
posed State-wise break up is f¢iven in
the attached statement laid on the
Table of the House. .[Placed in Lib-
rary. See No. LT-1681/78].

«¢) The presen: policy for provision
of Public Tali Offices is given in the
attached statement laid on the Tavle
of the House. [Placed in Library. See
No. LT-1681/78]. Suggestions from
M.Ps. in respect of P.C. Os. at stations
within the above policy are welcome.

Foreign Assistance for Cyclome affect-
ed Andhra Pradesh and Tamil Nadu

1389, SiiRI NATWARALAL B. PAR-
MAR: Will the Minister of EXTERNAL
AFFAIRS be pleasel to state the
amount cf foreign asssistance country-
wise, received for the rehabilitation
and relief of the people affected by the
recent cycione in Anchra Predesh and
Tamil Na%a?

THE, MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VAJ-
PAYEE): A statement is placed on the
Table of the House. [Placed in Lib-
rary. See No. LT-16882/78].
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Expeaditure incurzed on layiag under-
groang Cable at Residence of Me. Bansi
Lal

1396. SHRI O. F. TYAGI: Will the
Minister of COMMUNICATICNS be
pleased to state:

(a) whether a 20-pair telephone
underground cable at the local resi-
dence of Mr. Bansi Lai, then Chief
Minister of Haryana, was laid down
in Bhiwani in 1974;

(b) whether this expenditure was
incurred in an unauthorised manner;

(¢) the names of the officers res-
ponsible for this loss; and

(d) the action taken against the
officials?

THE MINISTER ¥ STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SAI: (a0
Yes, Sir.

(b) The expenditure incurred was
duly sanriioned by the Competent
Authority.

(¢) and (d). Question does not arise.

Sale of 30,000 Tons of Iron Skull Scrap
te Kanoi Industries Pvt, Ltd. by
Durgapur Steel Plant

1391. SHRI SUKHDEV PRASAD
VERMA: Wil the Minister of STEEL
AND MINES be pleased to refer to the
replies given to the Unstarred Question
number 3183 dated the 8th December,
1977 and stace:

(a) what further steps have been
taken for the total recovery of entire
30,000 MT Iron-skull and Scraps by the
Kanoi Industries Private Limited, Cal-
cutta as per the agreement;

(b) what further steps have been
tsken against the Company by the
Durgapur Steel Plant Authorities to
enforce either the total recovery as

per agreement and schedule or reali-
sation of claim including cost of the
entire quantity of Iron-skull serap with
damages and loss suffered by the Dur--
gapur Steel Plant;

(c) what has been the Company’s-
reaction thereto; and

(d) if the failure on the part of the
Company continues what shall be the
total ameunt of cost, damages and
claims to be realised by the DSP and
how such total sums would be realised
expeditiously?

THE MIN{STZR OF STATE IN I'HE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) te (dj.
The party, M/s. Kanoi Indusiries Pri-
vate Ltd, was issued notice by Durga-
pur Steel Plant on 5th December, 197/
that in view of its failure and reglect
to comply with the terms and condi-
tions of the contract, the Plant was
taking action for sale of the materials
at the party’s cost and shortfall from
the contracted rate suffered Ly the
Plant by scch re-sale will ke at *ke
Party's risk. On receipt of this netice,
the party in its letter dated 15th
December, 1977 represented that it
did not igree with the contention of
the Plant. A reply has again been
sent to the party on 11th February,
1978. The par'y's reaction to this is
still awai‘ed.

Opening of Telegraph and Telephone:
Offices

1392. SHRI PADMACHARAN
SAMANTASINHERA: Wiil the Minis-
ter of COMMUNICATIONS be pleased
to state:

(a) whether Government propose to
open new Telegraph and Telephone
Offices;

(b) it so, what is the policy of Gov~
ernment and what is the basic princi~
ple; and

(c) how many Telegraph and Tele~

phone Ofices are proposed to he open-
ed in the coming year 1978-79 and
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what is the number of these offices
opened in 1977-78?

THE MINISTER OF STATE IN IHE
MINISTRY OF COMMUNICATIONS
(SHR]I NARUARI PRASAD SUKH-
DEO SAD: (a} Yes, Sir.

(b) Normally telephone and tele-
graph facilities are provided at a
place having a Post Office if the pro-
posal ig financially viable, However,
in order to extend these facilities to
undeveloped areas, a liberal policy is
being followed by the department
according to which these facilities can
be provided even on loss basis at cer-
tain categories of stations. A copy of
the current policy is laid on the Table
of the House. [Placed in Library. See
No. LT-1683/78].

(¢) It is proposad to open 4.000 long-
distance public cal] offices and 4,300
telegraph office: in the country during
the year 1577 to 1979. 1033 public call
offices and 1038 telegrapa offices have
been opened so far auring the year
1977-78 ‘frora 1-4-1977 to 15.2.78).

Representation received by the Minis-
ter during hig visit to Pune

1393. SHRI R. K. MHALGI: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to refer fo Un-
starred Question No. 2237 on the 1st
December, 1977 and stale:

(a) what action have been taken by
Government in respect of twelve re-
presentations pertaining to his Minis-
try received by him on the 28th Sep-
tember, 1977 during his visit to Pune
(Maharashtra); if so, when and the
nature thereof;

(b) whethar the concerned have been
intimated aecordingly; and

(c) if no action have been taken so
far, the reasons of the delay?
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_THE MINISTER OF STATE IN THE

MINISTRY GF HEALTAH AND FAMI-
LY WELFARE (SHRI! JAGDAMBI
PRASAD YADAV): (a) to (c). The
matter is still under consideratioa jn
consultation with the concerued autho-
rities. Final replies to ithe jepresen-
tationists will be sent as soon as c«e-
cisions are arrived at.

Representation by Elektrosmelt Ltd.,

regarding extension of permission or

making the Licence to produce High

Carbon Ferro Manganese at Chandra-
par

1394. SHRI R. K. MHALGI: Wil the
Minister of STEEL AND MINES lLe
pleased to state:

(a) whether Government have taken
action on the representations dated
6-8-77 & 23-9-77 {from Maharashtra
Elektrosmelt Ltd. and the Maharashtra
State Government respectively regard-
ing the extension of permission ot
or making the licence, permanent to
produce high Carbon Ferro Manganese
at Chandrapur—a most backward area
in the State of Maharashtra;

(b) it so, when and what is the na-
ture of the action taken and whether
the intimation to the effect have been
communicated to the concerned: and

(¢) if not, what special efforts have
been undertaken by the Government
within a period of last two n:ouths to
decide the request made in the repre
sentations?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) to (c).
The permission already granted te
M/s. Maharashtrg Elektrosmelt Ltd.
allows them lo produce 50,000 tonnes
per annum of high carton ferro marnga-
nese and 40,000 tonneg per annum of
manganese ferro slag ty way of diver-
sifications, till March, 1879. Their re-
quest for a permanent licence to pi0-
duce ferro manganese is still under
consideration, as the matter wouid have
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to be viewed in the context of the
Licensing Policy for ferro muangenese,
which i8 currently undcr review.

Number of Foreign Embassies, Consul-
ates and High Commissions in India

1395. SHRY VIJAY KUMAR MALILIO-
TRA:; Will the Minister of EXTERNAL
AFFAIRS be pleased 1o state:

(a) how many foreign countries are
represented diplomatically in India
through Embassies, Consulates, High
Commissions etc. as on first January,
1978 and what was their number cur-
ing 1956 and 1966 respectively;

(b) how many foreign countries
maintained commercial or trade repre-
sentatives in India as on first January,
1978 and what was their number dur-
ing 1956 and 1966 respectively; and

(c) how many commercial or trade
representatives do the Indian Govern-
ment maintain in foreign countries as
on first January, 1978 and what was
this number during 1956 and 1966
respectively?

THE MINISTER OF EXTERNAL AF-

FAIRS (SHRI ATAL BIHARI VAIJ-
PAYEE):
(a) 1978 .. 110
1966 .. 84
1956 .. 66

(b) In Deothi Conmmmerciul cr Trade
represenlatives are altached to the dip-
lomatic Missions themselves, Most
Mission designate diplomatic officers
to attend to Commercial or Trade work.

Outside Delbi Commercial end
Trade work is likewise attended to
by the offices of the Consuls and
Deputy High Commissioners, [he
Trade work is likewise attended to
number of countries having separate

1978 13
1966 16
1958 5

(¢) In all our Embassies/High Com-
missions/Consulateg abroad one giplo-
matic officer or other is designated to
attend to the Commercial/Trade work
However the number of diplomatic offi-
cers specifically designated golely as
Commercial Representatives is given
below:

1978 58
1966 62
1956 51

Foreign going Post Parcels

1396, SHRI VIIAY KUMAR MAILIIO-
TRA: Wilj the Minister of CCMMIINI-
CATIONS be pleased to state:

(a) the total number of fcreign going
Post Parcels handled at different post
offices in India during the year 1977;

(b) the number of foreign going
commercial post parcels and their total
value handled at different post offices
in India during 1977; and

(c) the total weight of all ccmmer-
cial post parcels and sample pcst par-
cels handleqd during 1977?

THE MINJSTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI ™NARHARI PRASVD  SUKH-
DEO SAI): (a) Total number of out-
ward parcels:-

(i) Air parcely - 3,21,596
(ii) Surface parcels - 2,21,342

(b) and (c;. No separate information
is maintained,

Telex users in India

1397. SHRI VIJAY KUMAR MALHO-
TRA: Will the Minister ot COMMUNI-
CATIONS be pleased to state:

(a) what is the number of telex
users in the country as on first Jan-
uary, 1878 and how many of these



127 Written Answers

telex users were availing the faci-
lity for overseas telex and what was
the number of those using overseas
telex services at the end of the First
Five Year Plan and at the end of
the Third Five Year Plan respective-
ly;

(b) what was volume of traffic on
the International Trunk Call and In-
ternational Direct Dialling (STD)
services during 1977 and what was
the volume of traffic during the last
year of the first and the third plans
respectively; and

(¢) what was the total number of
outgoing foreign telegrams handled
by the overseas communication ser-
vice during 1977 and what was this
figure during the last years of the
frst and the third five year plans
respectively?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICTIONS
(SHRI NARWHARI PRASAD SUKH-
DEO SAI): (a) The total No of telex
subscribers on Ist January, 1473 in the
country was 14184. The correspond-
ing number on 3ist March, 1956 and
1966 were Nil and 1029 respectively.
All telex subscribers have access to
International Telex Service.

(b) Interaational Truk Culls curing
1977—71.1 lecs paid minutes,

International STD calls curing 1977
—8.94 lacs paid minutes.

International Truk Calls during 1955-
56—1.36 lacs paid minutes.

Internatioral Trunk Calls during
1965-66—3.76 lacs paid minutes.

(c) The total number of out-geing
foreign telegca'ns handled by the Over-
seas Communicaticns Service during
1977 was 2.47 million and this figure
during the last years of the first and
the third Five Year Plans was:-

1955-56
191}5-86

1.43 million.
1.57 million.
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Decline in Chremite Mineral due to
umscientiic working

1398. SHR] SUKHDEV PRASAD
VERMA Will the Minister of STEEL
AND MINES be plessed to state:

(a) whether it is a fact that due
to unscientific working and mining
the reserves of chromite mineral have
been fast declining and no effort is
being made to conserve the high grade
lumpy chromite amongst others;

(b) if so, the steps being contem-
plated to conserve the reserves;

(c¢) the details of the companies or
owners both in public sector along
with operating Board of Directors
who are presently engaged in such
mining; and

(d) what is the average production
of each such mines in the country
along with their location, amount of
export made during the last three years
and how best Government is contem-
scientific
mining of such declining reserves of
chromite mineral?

plating to switch over a

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI XARIA MUNDA): (a) No. Sir.

(b) Does not arise ,

(c) A statement giving the names
of Companies engaged in chromite
mining both in the public sector :nd
private sector and their Boards of
Directors is laid on the Table of the
House. [Placed in Library. See No.
LT-1684/78].

(d) A statement giving the locetion
of chromite mines and their produc-
tion during the last three years is laid

on the table of the House. [Place in
Library. See No. LT-1684/78.]
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The quantity and value of chomite
exports during the last three years is
given, below:

Year Quantity Valuc
(in,000 (Rs,
tonnes) lakhs)

1074-75 o 3058 925 00
1975-76 . 334°4  2.462° 00
1476-77 N 2820 g7 o670 00

Kudremukh Iron Ore Project

1389, SHR'™MATI PARVATHI KRI-
SHNAN: Wi} the Minister of STEEL
AND MINES he pleasca to stave:

(a) whether the works on the Kud-
remukh Iron Ore Project is in pro-
gress on schedule; and

(b, if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
Yes, Sir.

(by Accorhnz to the proyect sche-
cule, consiruction of the project pi10oper
is to be completed by the end of
Decembear, 1070 angd  sbipment ol
concentrate to Iran is to commerce
by the end »or August, 1980. Most of
the major itcrius of eguipment needed
have been ardered, Civil ergiucering
work is in progress in various areas
such as crushers, concentrator plant,
ware-house, tailings dam etc. Erec-
tion of steel structures for the con-
centrator plant building and the
ware house is also well under way.

Discussion held with Foreign
Minister of Thailand

1400. SHR! NATVERLAL B. PAR-
MAR : Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether during his visit to
Thailand he had discussions with the

3756 LS—5.

Foreign Minister on assistance and
technica] training facilities; and

(b) if so, the details thereof?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) Foreign Minister
has not visited Thailand.

(b) Does not arise.

F R AN & @A & wfegl § Qe
®T WY WY wHANE

1401. »Y F2IT NF Fo QAT :
T FoE W @R HAT §F FOT &
7 F4G7 fF

(%) aar F@7 @F *¥ FAT H
Seared wwa A aw §1F #iv swa
7T I &1 ATUFT & A FIW FCF AT
afedi § AT &1 97 HT gEam

Gam gr =T 2 W7

(=) afz g ar =9 =fE=wr #1
dvfeqw @ 37 & fAu a97 greem
FATS S VEr g7

TS ST G ARG | TEW v
(st wfemr soen) (%) S oAEn

(@) == AgT 3AT
Extension of Health Insurance Scheme

1402, SHRI AMARSINH V. RA-
THAWA: Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether there is any proposal
for  extending the Health Insu-
rance Scheme to the general public
as well as to the rural and urban po-
pulation;

(b) if so, the details thereot;

(c) if not, the reasons thereof;
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(d) what is the present scheme in
wperation and the details thereof; and

(e) how much amount has been
spent in various States on th.s scheme
during 1975 to February, 1978

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMB] PRASAD YADAV): (a)
No, Sir.

(b) Does not arise,

{c) Due to lack of resources, both
financial and administrative, it is not
possible to extend the Health Insur-
ance Scheme to cover the entire
population in the country.

(d) and (e). The information is
being collected angd will be laid on
the Table of the Sabha.

-

Proposal to amend Employees’ Provi-
dent Funds and Miscellaneoug Provi-
sions Act, 1952

1403. SHRI L. L. KAPOOR: Will
‘the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) whether Government have re-
ceived any proposal for amending the
Employees’ Provident Funds and
Misceilaneous Provisions Act, 1952 on
the lines of section 223 etc. o] the
Income tax Act, 1961 providing for
an independent Recovery Machinery
under the supervision of the Central
Government; and

(b) if s0, the details thereof?

THE MINISTER OF STATE IN
“"THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR.
RAM KIRPAL SINHA): (a) and (b).
The Central Board of Trustees, Em-
ployees’ Provident Fund had recom-
mended in its 74th meeting held at
Bangalore on the b5th December,
1977 that the - Organisation should
‘have its own independent Recovery
Machinery under the control and
supervision of the Provident Fund
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Commissioners like the Income Tax
Department. The proceedings of the
Board have been received by Gov-
ernment for its consideration,

Sharing of Ganga waters during Jean
months

1404, SHRI M. (. RAM GOPAL
REDDY: Will the Minister of EX-
TERNAL AFFAIRS be plcased to
state:.

(a) whether a meeting was held
recently in Dacca regarding imple-
mentation of Ganga water agreement
between India and Bangladesh; and

(b) if so, the progress made in this
regard?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) The 14th Meeting
of the Indo-Bangladesh Joint Rivers
Commission, which has been reacti-
vateq in accordance with Article IX
of the Agreement on Sharing of the
Ganga Wat'ers and on Augmenting 1ts
Flow and the status of which has
now been raised to the Ministerial
level, took place in Dacca from 2lst
January, 1978 to 23rd January, 1978.

(b) The Joint Rivers Commission
decided that proposals by either side
for augmenting the flow of the Ganga
would be submitted by mid-March,
1978. These proposals would be
studied in the next meeting of the
Joint Rivers Commission with a view
to formulating in‘egrated proposals
for joint study and investigation.
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133 Written Answers PHALGUNA 11 1899 (SAKA) Written Answers 134

V(@) afz g, At w g fraw

#AEAT ENIA TOT AdT  HEEAS
fifd & odmfa & fag & am
gar g;

() v arafa # far oF fafire
Trutfer safy 7= 1 wawg «r wfvag
% W

(%) #a1 oF =ga® AT K
M9 % 979X qgET F39 F 97
7z fraw am faar strat 2. = T Y
& ¥ fa wawg A wfEn 2 ol
afz adh, A1 36 # A F oAl
AT 921 T 3RS AW 27

dqT FAg ¥ e ®Al (s
wgft smR geRw am@) : (F) A
T

(m) sv7 & 7&F 3347
() sfran

(o) S g oA IT T H
wafa & fag o faifea wafa o
FEEF GOAT F & H HH F T
ATNT TEN F | qGAF T F 0
T Fa¥ 7Y Wy 7 1 Fhfx
(vew Eoifrav ot Frigas Nfqa)
¥ 02 F PR F1 SulaE &

AR

Set up of Ayurvedic Pharmacy in
Himachal Pradesh

1406. SHRI DURGA CHAND: Will
the Minister of HEALTH AND FA-
MILY WELFARE be pleased to state:

(a) whether Government propose
to set up an Ayurvedic Pharmacy for
manufacturing medicines out of me-
dicinal herbs on the pattern of Rani-
khet in Himachal Pradesh; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV: (a)
No, Sir. However, the State Govern-
ment will be consulted on this sub-
ject and if there is any such propo-
sal, the same will be considered for
possible Central assistance,

(b) Does not arise.

Government Hospitality Organisation

1407, SHRI JYOTIRMOY BOSU:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the Government hos-
pitality organisation is still function-
ing;

(b) when was it started and what
was its annual budget;

(c) details of expenses incurred for
the erstwhile Prime Ministers in their
respective residences; and

(d) how much the erstwhile
Prime Ministers were made to pay
from their own pocket for their own
boarding?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) Yes.

(b) It was started in 1948 under
the administrative control of the Mi-
litary Secretary to the President” of
India, Rashtrapati Bhavan, New
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Delhi. From 1966 onwards it has Figures about budget provisions
been. under the Ministry of Extenal and actural expenditure for G.H.O./
Aftairs. P.M.s Hospitality are given below:
Financial year Budget Provision A%tual
expenditure
(in Rs.) {in Rs.)
1948-49 2
1949-50 l
1950-51 .
1951-52 o
1952-53
1953-54 ]
1954-55 l'l'ht' information regarding Annual Budget may
1955-56 | be seen from the pelevant books of Demands
1956-57 L under Cabinet head C & D, No separate details
1957-58 of expenses were kept  However, for supplirs
1958-59 ! made from Govi. Hospitality Organisation to
1959-60 | the Prime Minister  recoyeries  were  made
1960-61 .i according o the rates presailing then,
1961-62 )
1962-63 |
1963-64 t
1964-65 ;
1965-66 J
1966-67 . 1,12,978-65
1967-68 ) Budget files for the years 1966-67 10 1971-72 have  1,19.883-08
1g68-b9 & since becn destroyed and as such the details of  1,75,021-78
1g6g-70 the budget provision are not available, 1,50,710 44
1970-51 | 1,82,686 92
1971-72 J 1,96,370°71
1972-73 - . ) 2,425,000 00 2,28,652" 22
1973-74 . . l 2,25,000" 00 2,25,792'()0
1974-75 . . 3,20,000° 00 3,10,201" 49
197576 . . 2,90,000° 00 2,89,676° 79
1976-77 -+ | 330000 00 3,35,015°29,
1977-7¢ . . J 3,400,000 vO . 3,64,651° 17
(in R.E. 77-78 will ask for morc funds in F.E. (upto Feb,,
1977-78) 1978)

“(c) The above figures do not in- in the P.M.'s House are included in
¢lide any element of expenditure in the “G.H.O.” budget. Amounts in-
regard to the boarding of any of the curred for giving light refreshments
erstwhile Prime Ministers. How- at the P.M.'s are also debited to the
ever, salaries and other allowances G.HO. Budget under “Hospitality
paid. to wn Assistant, Chauffeur and Expenses”. Other expenses incurred
class IV employees like peons, Masal- at the P.M.’s House are not met out

chis, Cooks, Sweepers etc., engaged of the provisions mude for “G.H.O.”



137 Written Answers PHALGUNA 11, 1899 (SAKA) Written Answers 138

(d) Since the date of its inception
in the Ministry of External Affairs,
G.H.O, is not boarding any Prime
Minister from jts budget.

Grant of Telephone connections to
Rajkot District

1408. SHRI DHARMASINHBHAI
PATEL: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether Upleta Municipality,
Kacheri, District Rajkot in Gujarat
has sent a representation to the De-
partnment vide ref. No. 2057 dated
18th October, 1977 against the refu-
sal of four new telephone connec-
tions and if so, the names of the
laces for which telephone connec-
tion have been demanded;

(b) the reasons for not granting
telephone connections so far; and

(c) when telephone connections
wvould be granted for these places?

THE MINISTER OF STATE 1IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) Yes, Sir. Re-
presentation was made to General
Manager Telecom. Gujarat regarding
four telephone connections at the
following @addresses: —

(i) The residence of Chief Officer
of Upleta Municipality.

(ii) Maj-dam Pump House,
(iii) Dhoraji Road Octroi Naka.

(iv) Residence of Heaq Clerk,

Upleta Municipality.

(b) The connections could not be
sapctioned as Advance  Deposits
against these registrations were not
paid within the prescribed time.

(¢) The telephone connections can
be provided after receipt of fresh
applications in prescribed forms and
payment of advance deposits,
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More C.G.H.S. Dispensary for Inhabi-
tants of Santragachi Central Govern-
ment Staff Quarters, Howrah

1411. SHRI SAMAR MUKHERJEE:
DR. SARADISH ROY:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether Government are aware
that there is only one C.G.H.S. dispen-
sary and one doctor for more than
5000 inhabitants of Santragachi Cen-
tral Government Staff Quarters,
Howrah;

(b) whether Government have re-
ceived representations from the Wel-
fare Association for increasing more
dispensaries and medical facilities to
them; and

(c) il so, steps taken in this matter?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTRHR AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a)
This area is at present not covered
by the Central Government Health
Scheme.
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- (b) and (c). A representation has
been received from the Welfare Asso-

' ciation, Santragachi Central Govern-
ment Staff Quarters (General Pool),
Howrah, for opening a C.G.H.S. Dis-
pensary in the area. The dispensary
wil] be opened subject to the ade-
quate concentration of Central Gov-
ernment employees in the area as
per the norms laid down for opening
of a C.G.H.S. Dispensary.

Celebrating Netajt’'s Birthday in China

1412. SHR] SAMAR GUHA: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether attention of Govern-
ment has been drawn to a news pub-
Jished in Indjan dailies to the effect
that Netaji Subhash Chandra Bose's
birthday has been observed in China;

(b) whether such report is correct;
and

(c¢) if so, facts thereabout?

THE MINISTER OF EXTERNAL

AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) to (¢), Govern-
ment have no information on the
subject.

Survey of Minerals in H.P.

1413. SHRI DURGA CHAND: Will
the Minister of STEEL AND MINES
be pleased to refer to the reply given
to U.S.Q. No. 743 dated 17-11-1877
ang state the outcome of the survey
se far undertaken in 1977 in Hima-
chal Pradesh?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHR1 KARIA MUNDA):
As a result of the surveys carried
out in Himachal Pradesh during 1977
important mineral deposits which
have been locateq in the State -
clude State in Mandi, Kangra and
Kuylu Districts, Cement grade lime-
stone in Simla District and Clay in
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Mandi District. Investigations aré
conlinuying in the geothermal fleld of
Parvatj valley and regional integrated
survey in the Barashigri glacier in
Lahau! Spiti District, Nearly 1020
Sq. Kms. of systematic mapping,
1282 Sq. Kms. of large scale and
detailed mapping and 210 Metres of
drilling and 262 Cubic Metres of pitt—
ing and trenching have been com-
pleted during this fielg season. 1300
samples have been collected. As the
field season has not yel ended the
detailed results will only be avail-
able after completion of chemical
analysis and further field work,

Working of Regional Passport Office,
New Delhi

1414. SHRI DURGA CHAND: Will
the Minister of EXTERNAL AFFAIRS

be pleased to state:

(a) whether it is a fact that the Re-
gional Passport Office, New Delhi,
takes a long time in sending the
particulars of passport applications
for verification:

(b) if so, what is the time taken in
getting verification after the receipt of
applications;

(c¢) what steps arc being taken to
simplify the procedure for expeditious
disposal of applications; and

(d) the numbor of applications re-
ceived and disposed of by New Delhi
Office in Novembe,, December, 1877
and Junuary, 19782

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) No, Sir. Al] appli-
cations now being received in  the
Regional Passport Office, New Delhi,
are sent to the concerned authorities
for verification within 15 days of
their receipt,

(b) The time taken for despatch
of applications for verification and in
obtaining verification reports from
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authorities concerned varies from 4
to 75 days, depending upon the time
taken by the verification wuthorities.

(c) Procedure for issue of pass-
ports has been simplified from August
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tion reports. Additional staff is being
provideq in the Regional Passport
Offices, including RPO’s Office, New
Delhi, to expedite disposal of pass-
port applications.

last year. At present, a time of 15 (d) The information is a¢ fol-
days is given for obtaining verifica- lows: —
Month Applications Applications
received disposed of
November 1977 14,411 11,026
December 1977 21,865 11,147
Jaunary 1678 12,480 3,906

~The low rate of disposals in Janu-
ary, 1978 is due to the fact that office
was being re-organised so as to pro-
vide greater facilities to the public.

Shifting of WHO Office from Geneva
to New Delhj

1415. SHRI DURGA CHAND: Will
1.3 Minis er of EXTERNAL AFFAIRS
Lo pleased to state:

ta) whether the United Nationg is
contemplating to shift WHO Office
from Geneva to India;

tb) if so. what are the dctails there-
of;

(¢) whether Government of India
have urged upon the United Nations
to <hift and move U.N. Office to India;
and

(d) if so, what is their response?
THE MINISTER OF EXTERNAL

AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) No.

(b) The question does not arise,
(c) No.

{d) The ques'‘ion does not arise,

Misuse of Steel Quota

1416. SHRI JYOTIRMOY BOSU:
Will the Minister of STEEL AND
MINES be pleaseq to state:

(a) how many cases of misuse of
stec]l quota have been brought to the
notice of Government during the last
three years;

(b) names and particulars of parties
involved;

(¢) specific cases of misuse and total
amount involved in each case; and

(d) action taken on each caze of
misuse?

* THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHR] KARIA MUNDA):
(a) to (d). Clause 7 of the Iron and
Steel Control (Order), 1956 which re-
quired the use of iron and steel to
conform to conditions governing its
acquisition has been held in abeyance
since 17th December, 1975 and as
such any one procuring iron and steel
from the Steel Plants etc, on or after
that date is free to use the material
in the manner he likes. There would,
therefore, be no question of any mis-
utilisation from 17-12-75 onwards and
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hence it is °‘Nil’ for the two years
1976 ‘and 1977. Information for the
year 1975 (i.e. from 1-1.75 to 16-12-
75) is being coliected and will be laid
on the Table of the House.

Purchase of Micro.Wave Equipment
from Canadian Firm

1417. SHR1 JYOTIRMOY BOSU:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether his Ministry has re-
cently purchased micro-wave equip-
ment from a Canadian firm named
“Raytheon”, worth several crores of
TUpees;

(b) if so, what are the details there-
of;

(¢) whether it has been alleged that
nearly 50 per cent of these equipment
was found to be faulty even at the
time of installation: and

(d) if so. the facts thereof and the
action taken thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) and (b). Yes,
Sir, orders were placed in 1971 on
M/s, Raylheon Canada for supply of
micro-wave equipment for the follow-
ing routes at a cost of C. $ 10.1 mil-
lion approximately.

(i) New Delhi-Bombay
(ii) New Delhi-Calcutfa, and
(ii) Bombay-Calcutta.

(c) and (d). No, Sir, no such alle-
gation has been received. However,
some parts of the equipment were
found defective during installation.
Modification /rectification of defective
items is in progress with the assist-
ance of M/s. Raytheon,

Representation from Small Scale
Stainless Steel Re-rolling Association

1418. SHRIMATI PARVATHI
KRISHNAN: Will the Minister of
STEEL AND MINES be pleased to
state:

(a) whetber any representation has
been received from the All India Small
Scale Stainless Steel R2-Rolling Asso-
ciation suggesting some measures to be
taken by the Government for the pro-
tection of stainless steel re-rolling in-
dustry; and

(b) if so, the details and reaction
thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA):
(a) Yes, Sir,

(b) The representation contains
suggestions for banning the import
of stainless steel sheets for actual
users, improving availability of bil-
lets/rods for re-rolling, lifting of
production of HSL by MMTC for
distribution at a pooled price, esta-
b'ishment of an induction hardening
plant for rolls, provision of techni-
cal know-how regarding pickling and
annealing to Small Scale Industries
free of cost by HSL and standardisa-
tion of Small Re-rolling Machines.
Keeping in view the needs of users
of stainless stee] sheets and having
regard to all Trelated aspects, the
suggestion for cither banning import
or distribution at a pooled price has
not been found feasible. Regarding
re-rollable billets/rods, the re-rolling
mills have been advised to place their
firm jndents on SAIL International
who would endeavour to meet them
as far as practicable. In regard to
induction hardening plant, pickling
and annealing and standardisation of
small rolling units, action is being
Initiated with a view to extending
necessary technical assistance to re-
rollers,
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Findings of the Cemmitier on Family
Panning Excosses

1419. SHRI M. RAM GOPAL
REDDY:

DR. LAXMINARAYAN
PANDEYA:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

. (a) whether fact finding Committee
appointed by Government to go into
the family planning excesses has sub-
mitted its report; and

(b) if so, the main features thereof?

. THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a)
Yes, Sir, the Fact Finding Committee
appointed by the Ministry of Health
and Family Welfare by Notification
No. Z. 28015/26/INQ/T1-Estt.1l, dated
J&h July, 1977 in respect of the im-
plementation of the Family Planning
Programme in the Union Territory
of Delhi during the emergency has
submitteq its report tpo the Govern-
ment on the 3rd February, 1978.

(b) The report has been forwarded
to the Commission of Enquiry headed
by Justice Shah and is under their
consideration. The Fact Finding
Committee received 855 complaints of
forcible sterilisation, harassment,
deaths and complications resulting
from forcible sierilisation. Of these,
538 complainants appeared before
the Committee. There were 268
complainants from the public ser-
vant: category and 270 from ~ among
the members of the public. The Fact
Finding Committee examined 91 pub-
Jiecmen, officials, social workers and
others connected with the implemen-
tation of the Family Planning Pro-
gramme ip the Union Territory of
Delhi during the emergency. The
findings of the Committee are before
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the Commission of Enquiry headed
by Justice Shah, and the nature of
the action to be taken by the Gov-
ernment would depend finally on the:
report of that Commission.
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% fg=Y 7 st Aoy wA=CAy
{2 % wfowror feen® a7t qawan
KT ST WY R

IS0

(3) mwnfaﬁwmmagﬁ'r-
feoa s & fao 3o w=@T AR
T A wried) /SO §
ToarST wafaa afifaai @
wzw faear wam & 1 g wfafag)
571 ¥ fg=Y & wrateagw #) feam
i 2§ worfiy T el A oY & 1

(4) =@ Ha@@ & Adr wAW/HA-
TV FRETI/STRHT 1 q9Y-
Txy 97 frderor e s @ e
3% fer w1 mfuwfus gam
F & N0 Fg7 aar &

fadw s & winfom frt amgfre
W =&Y

1421, it Faw fag Wy : &0
faam et ag GAW FT FAT F4 fF

(%) =v a7 3°F Haww #
gfafua et erfueei A =smrwd
Fr g q=aT Ry §;

(@) s7% & fFad stufam &=
Zrzfaet St |mmEN 1 JITE w7
STW Faw Y & s % fuw @)
@ g

() 9& wm fe=y enefaet wx
LAMTET FT TaATHT FT I 7 F
F T FRO E; AR

() aaT SAFT FAKHT FT IR

e & fom ® 1€ AiemT a9 7€ § ot
afe g, ar 9% T @ 7

fatw @t (st wem  fagd
awagt) o (F) 52

(@) 16
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(7) W (9). Iyeeq @y eg-
wUO W urgfafael o Jamit e
wifer wrar & swaw e o @y @
"I Harerq aay feaay # ferdy & sgm
# afg & A faad afee wfwifa
T fer % wiuw v e s W
wifes §, IA4 Favei w1 qup SwEw
e oy AN g 2 wwfie o
W ¥ fAu waa & F71E g 4@
TE wf &

fedw s=xrea ¢ JErwET

1422. it 7am@ fag oty : w
fon ot a7 Ay & wo A
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(%) 3% darw & gawEa &
frarat Y g9 we frady @ Wix
qETATX IAHT gear fwadr §

(&) wa 71 st & A I}
geaFraa ¥ 90 g7+ 91 e garet
F @OT 47 gIq-ga7 fwaar g
fear 7T

(1) T =HT W [EAFTAT F
fau #F-F & F7A7-77 7R fAFwQ
FOE AT # 71 394 7 2= quraEnT-
qFT qar afeErgy F oA AT § w1

(w) #11 za pEARET "7 feedr
TAFT AMRV-THT A1 qf@dwOAT FY
qRAT FA0A A1 K qATAAT A0 qE 2
w7 afe zr A1 3% = A g 7

fata @t (Wt wew fagy awE) (%) 71260

——

A AT ATEA 2T Ho—1422
I —_—
TaT 70,707 fa=ir 47
%9 193 WYY 63
JATqTAT 37 FHT 53
ELL 26 1747 26
qATTHT 26 safaor 15
satag 12 Ei] J
=ifeo 6 g 5
faf-ar 5 T 3
fagray 3 am=r 2
gatfAare 2 "iferor 2

—_———

ag utqr fafmez feem w0 e & Foasr sda azd A sfeem & f&o
AARAT Fi1, 940 Fqq, qEAfaaw faeaw afea, svm oafe o sl

T,

(™) 1975-76 —_

H4AT : 85,321, 00 797

fe=y 3% LEAS

YUY 76 347. 17 ¥q4

fg-2r

138. 00 ¥93



153  Written Answers PHALGUNA 11, 1899 (SAKA)

(7) g §wr wew  qr T
wrdt & 1 [wearem | el wdt ) g
g=ar um &Y 1685/ 78] TW gwa fg=y
FT FI5 TAMEAGT a7 qfqF7 AT w1
Y & 1 Afe 7w gy wr fadwm
AT I9NT ®arEAT H oaan i faw
fedm fawai ¥ feavm & fao feedy &0
TAT FAA 7 A7 GfEE0 A
SAEHE auy AqHT 700 feFY gEAwT
TT A9z 2 Ov gz et ar ;A At o
gfe®m wvar z o fzer 41 e,
AR @ W7 gfaEai 17 sffad
PHTAT30.000 75 7% fo0 [0 ¥

(9) w97 F 72 gIAr & fF
AATTIT AA9T 917 zAq 737 faqqt
%1 fgel § I737g 7497 TEART, AWML
qat H17 Gfaw T F1 /TETER TT TEATA
5 fesdt #Y graw1 13 ga-afawet v
Fag frar sm

Transit Facilities to Pakistan for
Trade with Bangladesh & Nepal

1423 SHRI BRUJ BHUSHAN
TIWARI: Will the Minister of EX-
TERNAL AFFAIRS be pleaseq to
state:

(a) whether it is g fact that India
is offering a package which will give
Fokistan transit facilities for establi-
shing divect trade with Bangladesh
and Nepal; and

(b) if so, the conientis thereof?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) and (b). India
had offered transit facilities to Pakis-
tan for its trade with Bangladesh
and Nepal in exchange for similar
fucilities for India's trade with Iran
and Afghanistan, The offer still
stands.
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Ban on Private Practice by Govern-
ment Dectors

1424. SHRI VASANT SATHE:
SHRI S. S. SOMANI.

SHRI MUKHTIAR SINGH
MALIK:

SHRI G. Y. KRISHNAN:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether there is a  proposal
under consideration of Government to
ban private practice by Government
ma‘ter,

(b) if so, details of the proposal
under consideration of Government;
and

(c) decision taken in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) to.
(c). The Centiral Council of Health
at their meeting held in New Delhi
from 29th to 31st January, 1978 have
unanimously recommended to the
State Governments that private prac-
tice by Government doctors as also
those in medical colleges should be
banned and that compensatory non-
practicising allowance may be given
to such doctors. It is for the State
Governments to take a decision in the
matte..

Guidelines for Effecting Transfers of
Doctors/Members of Teaching Staft
of Medical Colleges

1425. SHRI VASANT SATHE: Will
the Minister of HEALTH AND FA-
MILY WELFARE be pleased to state:

(a) whether Government have for-
mulated definite guidelines for effec.
ting transfer of doctors/Memberg of
the Teaching staff of the Medical Col-
leges in Delhi and in the Union terrl-
tories;
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(b) if so, details thereof;

(c) whether quite a good number of
doctors manage to continue at one
place and avoid transfer while others
are being shunted periodically from
-one place to other; and

(d) will Government ensure strict
compliance and implementation of the
guidelines formulated in regard to
the transfer of doctors?

THE MINISTER OF STATE 1IN
THE MINISTRY Of HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) and
(b). Yes, Sir. A common transfer
pattern has been evolved for all the
officers of the Central Health Service
including those working in teaching
and non-teaching participating Units
of the Service, located in Delhi and
elsewhere. According to this pattern
the stations in which the CHS posts
are situated have been categorised as

category ‘A’, category ‘B’, category
‘C’ and category ‘D. To make the
transfer pattern workable  transfers

are to be effecicd frcm oune group of
siations to the other and vice-versa
by combining stations in categories
‘A’ & ‘B’ and in categdries 'C" and ‘D'.
Normally the period of posting at
station in a category i< as follows:—

for category ‘A'—5 years
for category ‘B'—4 years
for category ‘C’'—3 years
for category ‘D'—2 years

A special medical allowance of Rs.
"150/- per month is granted to CHS
officers posted ts stationg categorised
as category ‘D’ stations.

(c) and- (d). The transfers of CHS
officers from one station to another
are made from time to time in accord-
ance with the general pattern keeping
jn view the requirements of various
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institutiong and other administrative
needs. It is correct that at times seme
officers, who are proposed to be
transferred from cities like Delhi,
Bombay, Calcutta and Madrag" try to
have the transfer orders canceled by
the bringing different types of pres-
sure and recommendations. But, as
far as possible, efforts are made to
adhere to the general guiding princi.
ples enunciated in this regard.

Abolition of Part Time Doctors im
ESI Hospitals of Delhi

1426. SHRI G. M, BANATWALLA:

SHRI MUKHTIAR SINGH
MALIK:

Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether Delhj Pradesh E.S.I.
Member's Welfare Sabha has approach-
ed Government for abolition of part
time doctors in ESI hospitals as they
are not able to devote enough time to
the patients:

(b) if so, the reaction of Govcern-
ment thereto; and

(c) the gteps proposed to be tuaken
in this direction?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR.
RAM KIRPAL SINHA): (a) Yes.

(b) and (c). There are a number
of full time specialists and in addition,
part time Specialists have been pro-
vided in a few specialities keeping in
view the limited work-load. How-
ever, the position is reviewed perio-
dically and full-time specialists are
provided if justified on the basis of
work-load,
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Ban on Private Practice by Doctors

Working in ESI Hospita's and Dis.
' pensaries

1427, SHRI G. M. BANATWALLA,
"Will the Minister of PARLIAMEN-
"TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether doctors in E.S.I. dis-
_pensaries and hospitals also come
under thig purview of Government’s
decision to put an end to the private
practice by Government doctors in the
~country;

(b) whether scnior and expericne-
-ed E.S 1. doctors attend to these dis-
pensaries and hospitals for two hours
only and several junior doctors work
under them; and

(c) what steps Government have
taken or proposed to take to provide
full time and experienced doctors in
these hospitals {0 save patients suffcr-
ing from serious ailments who have to
depend on them~?

THE MINISTER OF STATE IN
THE MINISTRY OF LAPROUR AND
PARLIAMENTARY AFFAIRS (DR.
RAM KIRPAL SINIIAY: (a) The
administraticn  of  Medicat  Benefit
under the E.S.I. Scheme is the statu-
tory responsibility of the State Gov-
ernments, except in the Union Terri-
tory of Delhi, where it is administer-
ed by Employees’ State Insurance
Corporation. The medical officers of
the E.S.I. Corporation are not aillow-
ed private practice.

(b) In E.S.I. dispensaries full-time
doctors are appointed. However, in
the FgS.I. Hospitals, Specialist Cen-
tres, besides the full-time General
duty doctors and full-time gpecialists,
part-time Specialists are also appoint-
ed. Experienced and senior Speciai
ists work on part-time basis for ses-
sions of two hours duration.

(c) The position with regard to
part-time specialists is revieweq pe-
riodically and full-time specialists are
appointed if justiied on the basis of
~work-load. o

158

Visit of Indian Economtic Delegation te
Vietnam

1429. PROF. P. G. MAVALANKAR:
SHRI C. K. CHANDRAPPAN;:
SHRI SHARAD YADAV:;

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whcther an Indian Economic
Decley ition, headed by the Minister of
State for External Affairs, Mr. Sama-
rendry Kundu, visited Vietnam by the
end of January, 1978 or thereabout for
talks ¢cn cconomic co-operation bet-
ween the two countries;

(k) i =0, full facts thereoi, includ-
ing the names of the Indian delegates,
the expenses incurred, the duration of
thir visit;

(¢) the main subjects discussed, and
the agreements reached, if any, at
the said meetings in Vietnam; and

(d) whether any Vietnamese Dele-
gation visited India earlier in 1977 and
whether any Protocols were signed,
and if so, broad details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI S. KUNDU): (a)
Yes, Sir.

(b) The composition of the Delega-
tion was as follows:

1. Shri Samarendra Kundu, Mi-
nister of State, Ministry of Exter-
nal Affairs.

2. Shri V. K. Ahuja, Secretary,
Ministry of External Affairs.

3. Shri A. K. Ghosh, Additional
Secretary, Department of Steel and
Mines,

4. Shri S. Shahbuddin, Joint Sec-
retary, Ministry of External Affaits.
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5 Shri S. K. Sodhia, - Director,
Department of Economic Affairs,
Ministry of Finance.

6. Shri K, Roy Paul, Deputy Sec-
retary, Ministry of Commerce,

7. Shri R. N. Das, Private Secre-
tary to Minister of State for Exter.
nal Affairs.

They were in Vietnam from Febr-
uary 1 to 7, 1978. Information about
the total expenditure incurred is be-
ing collected.

Representatives of IDBI the State
Bank of India and the Projects &
Equipment Corporation were algg in
Vietnam curing the Delegation's visit.

(¢) The discussions covered the de-
velopment of economic anj technical
cooperation between India ang Viet-
nam. It was agreed that India would
assist Vietnam in the transport sec-
tor, particularly railways, angd also in
the field of agriculture and livestock.
It was further agreed that the Gov-
ernment of India, in association with
the Indian banking system, would
extend a line of credit to Vietnam to
facilitate import of machinery, equip-
ment ang livestock needed by Viet-
nam from India.

The Delegation also helped in pre-
paring the ground for the visit of His
Excellency Prime Minister Pham Van
Dcng to India. Drafts of agreements
on cooperation in Trade and Economy,
Science and Technology, and Agricul-
tural Research were nearly finalised
for signature during the visit of the
Prime Minister of Vietnam.

(d) Yes, Sir. A Vietnamese Econo-
mic Delegation visited India in
August-September 1977 and there was
an exchange of letters on an interest-
free loan of 100,000 tonnes of wheat
to Vietnam and on the setting up of
. a Buffalo Breeding Centre angd a Rice
Research Institute in Vietnam.
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Drive to Eradicate Leprosy

1430. PROF. P. G. MAVALANKAR:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether it is a fact that féprosy
is one of the deadly diseases affecting
scores of our countrymen and women
for several years past;

(b) if so, the incidence of it in the
last 3 years, 1975 to 1977, and whether
it is on increase or decline;

(¢) whether Government have re-
cently launched or helped to launch
a special drive to eradicate this di-
sease, and if so, the broad details
thereof; and

td) if not, why not?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a)
There are not many deaths due to
leprosy, Lut it causes a deformities
leading to disability if allowed to pro-
gress untreated. Leprosy is comple-
telv curable with modren medicines
and the deformity can be totally pre-
venteq if diagnosed and treated early.
The diseasc has been in existence in
our coun'ry for several centuries

(b) Year-wise incidence is not
available as an All-India survey has
not been conducted. The estimated
number of leprosy patients jn the
country is about 3.2 million. Where-
ever the National Leprosy Control
Programme has worked effeetively,
there are indications of decremse in
the incidence.

(¢) The National Leprosy Control
Programme was launched by Govern-
m.ent of India during the Second Five-
Year Plan. It has been continued and
intensified. Though the ultimate
objective is to eradicate the dis-
ease, the measures presntly taken are
for controlling jts incidence. Under
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the ‘N’ational Leprosy Control Pro-
gramme, the following units/centres
have so far been established: —

1. Leprosy Control Units .. 368

' 2. Survey, Education &
' Treatment Centres .. 5265
3. Urban Leprosy Centres .. 377

4. Reconstructive Surgery
Units 65

5. Temporary Hospitalisa-
tion Wards 150
6 Training Centres 39

7. Beds for treatment of

Leprosy cases about ..
(d) Does not arise.

30,000

Setting up of Special Machinery to
Look mto Complalnt‘ of Excessive or
Wrong Telephone Bills

1431. PROF. P. G. MAVALANKAR:
SHRI R. K. MHALGI:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether a large number of com-
plaints are being continuously receiv-
ed by the concerned P&T ang Tele-
phone Departments all over the coun-
try from the telephone subscribers as
well as from non-telephone-users
about either excessive or wrong or
both types of billings;

(b) if so, whether Government have
set up any special machinery or squad
to urgently look into this serious and
sustained complaint with a view to
rectifying the situation and improv-
ing the billing procedure; and

(c) if so, broad details thereof; and
(d) if not, why not?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) No, Sir. The
complaints received are about one per
cent only of the bills.
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(b) A committee has recently been
set up to review the complaints of ex-
cess metcring and improving the bill-
ing procedure in Delhi. Based on the
recommendations, action will also be
taken for oher Districts/Circles.

(c) Broadly
see whether:

the Committee will

(1) the meters are funciioning
properly in relation to internal ex-
change equipment and external
lines, wires and channels etec.

(2) the meter readings are cor-
rectly recorded in the relevant do-
cuments and records and are cor-
rectly communicated to billirig
branch; and

(3) the bills made on the basis of
those readings ars correctly prepa-
red.

(d) Does not arise.

Convening meeting of Telephone Ad-
visory Committee in Delhi and Im-.
proving Te!ephone Service

1432. SHR] KANWAR LAL GUPTA:
Will the Minister of COMMUNICA-!
TIONS be pleased to state: :

(a) why no meeting of the newly
set up Telephone Advisory Committee
for Delhi has been calleq so far;

(b) how many complaints were rc-
ceived by the Department in Delhi in
the last three months about the poor
service of telephones; and

(¢) what specific steps have been
taken $o improve the services in Delhi
in the last three months and wi:at
specific sieps Government propose to
take in future?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA.
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) The reconstitu-
ted Telephone Advisory Committee
met on 15-2-1978, :
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(b) Nov.' 77 _

(i) Service complaints booked
on phone . .

(ii) Written complaints

(iii) Excess metering complaints

(¢) The following remedial measur-
es have been taken:—

1. Continuous checking of ex-
change equipments and exterral
plant including subscribers’ tele-
phone and removal of defects.

2. A service Quality Observation
Team tests the performance of ex-
changes regularly.

3. The present overloading of ex-
changes is being gradually eased by
adding new equipment and by trans-
fering the areas to new exchanges
which are being installeq gradually.

Companies against whom Arrears of
P.F. Family Pension and Damages
above Rs. 25 lakhs Qutstanding

1433. SHRI KANWAR LAL GUPTA:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) the names of the companies
against whom arrears of Provident
Fund, Family Pension and damages
above Rs. 25 lakhs are pending;

(b) what action has been taken
against each company;

(c) is it a fact that no stern action
has been taken in some cases; and

(d) how many companies have becn
prosecuted and how many of their
directors have been put behind the
bars?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR.
RAM KIRPAL SINHA): (a) to (¢). A
statement is laid on the Table of the
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House. [Placed in Library. See No.
LT-1686/78].

(d) 14678 prosecution cases were
launched against the defaulting em-~
pioyers in the year 1976-77. The in-
formation regarding the number of
directors who have been put behind
bars is being collected and will be
laid on the Table of the Sabha in due
course.

Steps to encourage Ayurvedic and
other Indigenous system in the
Country

1434. SHRI KANWAR LAL GUPTA:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) what specific steps have been
taken by Government to encourage
Ayurvedic ang other indigenous sys-
tems in the country in the last 3
months;

(b) why no action has been taken so
far to provide Ayurvedic medicines of
good quality and at a cheaper rate in
the country;

(c) is it also a fact that Ayurvedic
medicines are not available even in
Government hospitals and dispensaries;
and

(d) what are the proposals of Gov-
ernment to expand he Ayurvedic
system in the current year?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAYV): (a) The
following steps have been taken by
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the Government of India to encourage
Ayurvedic ang other indigenous sys-
tem.s of medicine during the last three
months:

(1) In February, 1978, the Work-
ing Group on Indigenous Systems of
Medicine and Homoeopathy consti-
tuted by the Planning Commission,
to prepare the Sixth Five-Year Plan
programme, gave its report.

(2) Various development progra-
mmes for Ayurveda among others,
were discussed in the 4th Joint
Conference of Central Councils for
Health and Family Welfare, held in
January 28—31, 1978 and the Con-
ference recommendations have been
eirculated among the States.

(3) It has been decided tg estab-
lish 4 Research Councils, one each
for Ayurveda including Siddha, Un-
ani, Homoeopathy and Naturopathy
including Yoga.

(4) It has been decided to estab-
lish a National Institute for Unani
System of Medicine.

(5) It has been decided to estab-
lish a 300 bed Ayurvedic Hospital
at Harinagar, New Deliii.

(6) A decision has been taken to
appoint, in Primary Health Centres,
a third Doctor belonging to Indian
Systems of Medicine and Homoeo-
pathy.

(7) It has been decided to open
Units of ISM and Homoeopathy in
all the new dispensaries to be open-
ed under CGHS.

(8) A Company to manage a
Central Pharmacy for Indian Sys-
tems of Medicine is being set up.

(8) A Postgraduate Department
in Ayurveda has been sanctioneq for
Government Ayurvedic  College,
‘Patna,

_ The information in respect of States
13 being collected and will be placed

on the Table of the House as soon as
it is available.

(b) To provide medicines of good
quality and at cheaper rates in the
country, the following steps have been
taken:

(1) The Drugs and Cosmetics Act
has been amended to bring under
its purview the drugs of Ayurvedic
system, among others.

(2) The Ayurvedic Pharmaco-
poeia Committee has prepared - a
standard Ayurvedic Formulary.

(3) The Central Council for Re-
search in Indian Medicine gnd Ho-
moeopathy has worked out stan-
dards for 444 Ayurvedic formula-
tions.

(4) Financial assistance hag been
given to some State Pharmacies to
produce Ayurvedic medicines at
cheaper rates.

(5) The Central Pharmacy for
Indian Systems of Medicine which
is being established will help in pro-
ducing Ayurvedic medicines in good
quality and at cheaper rates.

(¢) Information is being collected
from States and will be placed on the
Table of the House as soon as it is
available.

So far as Central Government dis-
pensaries under CGHS are concerned
efforts are always made to make
available al] the essential medicines.

(d) The information from the States
is awaited and will be placed on the
Table of the House as soon as it is
available.

So far as the Central Government
Health Scheme is concerned, some
more Ayurvedic units in existing Dis.
pensaries will be established and a
hospital under the Scheme will also be
opened.
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Nimiber of Post Oficds te be Provided

1435. SHRI SOMNATH CHATTER-
: Will the Minister of COMMUNI-
ATIONS be pleased to state:

(a) whether 50,000 more villages
would be provided with post offices;

{b) if so, when; and

(c) the number of additional post
offices to be installed in each State?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIQNS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) to (c). During
197883, 25000 new post offices are
proposed to be opened in villages.
Tﬁe number to be opened in each
State during 1978-79 will be decided
shortly and the information will be
placed on the Table of the House.

Offer of ﬁnanclal Assistance made by
Dr. Mohammed Burhanuddin

1436. DR. VASANT KUMAR PAN-
DIT: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether it is a fact that Syedna
Dr. Mohammed Burhanuddin, an In-
dian Citizen, Bohra Priest has in a
press statement in the first week of
January, 1978 in Pakistan announced
a donation of Indian Rupees 5.2 Mil-
lions for charitable purposes reserved
specially for Pakistani Citizens at
Karachi;

(b) if so, what are the norms and
conditions and protocol of making such
donations in Indian Rupees in foreign
countries by Indians;

(c) hag hig Ministry or Indian Em-
bassy in Pakistan taken notice of this
statement;

(d) it so, have they verified the
sources from which such donations
are made; and

'(‘e)' what advice or steps have they
taken in this affairs?
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THE MINISTER OF . EXTERNAL
AFFAIRS (SHR ATAL BIHARI
VAJPAYEE): (a) to (d). The Gov-
ernment of India understand from
the Secretary to His Holiness Dr.
Syedna Mohammed Burhanuddin Sa-
hib that during the latter’'s ¥isit to
Pakistan, which was between Decerm-
ber 8, 1977 and January 10, 1978, he
had declared the establishment of a
public charitable trust called Hig Holi-
ness Dr. Syedna Taher Saifuddin
Memorial in Pakistan. Dr. Burhanu-
ddin in his official capacity declared
his intention to contribute a sum of
Pakistani Rsfl 5,15,200 to the corpus, of
the trust after the trust is duly req’i}-
tered and qualified for tax exemp-
tions. The funds will be from and
out of the income of Dawat-e-Hadi-
yvah, Pakistan, arising entirely out of
sources in Pakistan. The intended
donation is not meant to be in Indi‘an
Rupees or from Indian sources.

(e) The Government of India do
not propose to take any steps in this
matter.

Mobile Post Offices in Villages

1437. DR. VASANT KUMAR PAN-
DIT: Will the Minister of COMMU-
NICATIONS be pleased to state:

(a) the number of Mobile post offi-
ces operating during 1977 and how
many of them have covered the vil-
lage areas and in how many villages;

(d) what is the target of village
mobile posts to be opened during
1978-79 and 1979-80;

(c) the number of public telegraph
offices opened in Madhya Pradesh (a)
in place having population of 5000
and above (b) in backward and hilly
areas and Districts; and

(d) the number of (a) post offices
(b) mobile poit offices opened in the
Districts of Rajgarh, Guna and
Vidisha of Madhya Pradesh and what
is the proposal of opening post qﬂices
during 1978-70"in the above thtee
Districts of Madhya Pradesh?



169 Written Answers PHALGUNA 11, 1889 (SAKA) Wrilten Answers 170

THE MINISTER OF STATE IN
THE MINISTRY OF COMMIINJCA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) 19,888 Mobile
Post Offices are operating in rural
areas covering 51,124 villages, ag on
318t December, 1977.

(b) It is tentatively propaesed to
open about 2,000 Mobile Post Offices
each in 1978.19 and 1979-80,

TABLE

(c) Telegraph Offices have beep
opened in Madhya Pradesh at (a) llo
places with a population of 5000 or
more and (b) 767 places in backward
and hilly areas.

(d) The information is given in the
table below:

District No. of post offices existing PTOPO“d for 1978-79
Total
HWs DSOs EDSOs Sta- Mobile
tionary EDBOs
EDBOs
Rajgarh 1 16 6 63 53 139 6 including 2 mobile
" 'POs. d
Guna . 2 24 58 6 1 12 including 10 mo-
5 i bile POs.
Vidisha 1 15 63 11 go 11 including 2 mobile

Debaring Practitioners of Indian Medi-
cal gsystem and uanqualified Doctofs
from using Modern Medicines

1438. DR. VASANT KUMAR PAN-

DIT: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) is it a fact that the 24th Delhi
State Medical Conterence held in De.
cember, 1977 has appealed to Govern-
ment to debar practitioners of Indian
Medical system and unqualified doc-
tors from using modern medicines,
Antibiotic injections and capsules of
which they have no study;

(b) is it also a fact that the Delhi
Medical Association who held the Con-
ference has complained sbout t'!me acute
shirtage of vitél drugs both in the
Government Hospitals as well as pri-
vate Houpitalr nl

(¢) what steps have GQGoverament
taken to step up the manufacture of

Drugs in India and increase the quota
of 1mported drugs?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND

FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) Yes
Sir. However, Goverhment do not

fully subscribe to the proposal.

(b) the 24th Delhi State Medical
Conference held in December, 1977
has drawn attention to the acute shor-
tage of certain drugs like Sulpha
drugs, streptomycin, Euquinine and
methylated spirit. The Conference has
urged upon the State and Central
Governments to look into the matper
and take immediate steps to increase
the production d¢f the same and if ne-
cessary liberalise the import of basic
materials and arrange to make the
methylated spirit av ;%abl& for the
practisihg doétor's for their use wﬁh-
out formalities.

(c) As far as Gover nt xs
no shortage of'sulpha drug gringh Been
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reported. There have also been no re-
ports of shortage of vital drugs in
hospitals except preparation of strep-
tomyecin. | '

As regards Streptomycin, some
shortage was reporteq some time back
because of lesser imports on account
of non-availability /scarcity of drug in
the international market. Sufficient
stocks have since become available
and requirements of various units up-
to 31st March, 1978 have already been
released by Indian Drugs and Phar-
maceuticals Ltd. (IDPL), which is
the distribution agency for this drug
under the canalisation scheme. Simul-
taneously, instructions have been
issued to State Drug Controllers to
ensure curtailment of production of
Strepto-Penicillin combinations so as
to reduce consumption of Streptomy-
cin in the country. State Chemicals
and Pharmaceuticals Corporation of
India Limited is taking steps to con-
tract imports of adequate quantity of
Streptomycin to meet the next year’s
requirements. At the same time, the
production of this drug by IDPL and
HAL is likely to improve and hence no
shortage of this drug is expected.

As regards Methylated Spirit, its
supply to hospitals and private medi-
cal practitioners is regulated by the
State Governments under the State
Excise Regulations.

As regards the suggestion that Me-
thylated Spirit should be made avail-
able to practising doctors for their
uge without formalities, the matter is
one which concerns the State Govern-
m.ents.

Ban on Immigration of Indian

Workers by Saudi Arabia

1439. DR. VASANT KUMAR PAN-
DIT: Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to state:

(a) whether Saudi Arabia has sud-
denly banned immigration of skilled
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and non-gkilled worke:s from India
with immediate effect;

{b) whether Government have in-
vestigated in the matter and i¢ so,
what steps have been taken in this
connection; P

(c) whether Government find sny
discrimination in the policy of Saudi
Arabia; and

(d) what is the result of the nego-
tiations which Government carried
with the Government of Saudi Arabia
in this respect?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
No, Sir.

(b) to (d). Do not arise.

Utilising the Services of Trained Un-
employed Doctors

1440. SHRI D. B. CHANDRE
GOWDA: Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether Government are in a
position to let the House know as to
why should Government incur expen-
diture of crores of rupees on giving
medical training to persons with edu-
cation only up to sixth standard or
little more while about 20,000 doctors
in the country are still unemployed;
and

(b) why the Government should not
utilise the services of trained doctors
particularly when the training ot each
doctor has already cost the exchequer
Rs. 40,0007

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) and
(b). About 80 per cent of India’s
total population lives in the villages
which are about 5.80 lakhs in number
Yo serve this vast population and are3
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we have about 5,372 Primary Health
Centreg and 37,775 sub-centres. A
Primary Health Centre covers a popu-
lation of 80,000 to one lakh and a sub-
.centre covers a population of about
10,000. While a Primary Health Cen-
tre has two doctors, a sub-centre has
none. In a vast country and popula-
tion like ours, it was considered essen-
tial to involve the community in tak-
ing care of its own health needs. It
was in this context that it was deci-
ded to start the Community Health
Workers Scheme under which the
community or village of 1,000 popula-
tion selects a person from among its
own residents to serve its health
needs. This person is known as
Community Health Worker. He re-
ceives training for three months at
the Primary Health Centre to which
he belongs. His training includes
fundamentals of Health and Hygiene,
Maternity and Child Health, treat-
ment of elementary and common dis-
eases etc. His primary job would be
promotion of community’s health and
prevention of diseases. His curative
work js strictly elementary. He is
not a doctor nor a substitute thereof.
He is a health worker of the comn-
munity. The estimated expenditure
on the scheme during 1977-78 is Rs.
4.26 crores.

Under the Community Health
Workers Scheme there is a provision
of appointment of an additional doc-
tor, who will be the third doctor in
those primary health centres, where
this Scheme has been introduced. The
Government of India are aware of the
need of utilizing the services of the
doctors.

Extension of Services of NMDC in
Babu Budals Hills

1441. SHRI D. B. CHANDRA
GOWDA: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether there was any pro-
pesal from Mines and Steel side to ex-
tend services of NMDC to Babu Budalg
Hills; and ;

Written Answers PHALGUNA 11, 1899 (SAKA) Written Answers 174

(b) it so, whether any representa-
tion to this effect was also made by
the NMDC Workers Federation; and
if 'so, reaction thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
The National Mineral Development
Corporation Ltd., was entrusted with
the preparation of 5 feasibility gtudy
(Phase I) for the development of
Bababudan Iron Ore deposits in
Karnataka.

(b) Issues regarding, inter alia, se-
paration of the Bababudan projec
from NMDC were raised by the All-
Indi;; NMDC’s Workers Federation in
a letter dated 10th June, 1977 and this
was also discussed at the NMDC
Apex Joint-Council Meeting held on
January 4, 1978. It was explained to
the workers representatives that de-
velopment of Bababudan was being
considered as a joint sector project on
the basis of z long-term purchase
commitment and bulk of the finance
required, being available from foreign
buyers.

Two Years Cempulsory Medical
Service for Doctors

1442. SHRI K. RAMAMURTHY:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether the expert Committee
under Dr. P. P, Goel, D.G.H.S. has
disapproved the scheme of two years
term of compulsory medical service
for Doctors; and

(b) if so, the reasons attributed by
the Commit‘tee for saying so?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) and
(b). No. The Working Group set up
to consider the question of compul-
sory rural service by medical gradua-
tes under the chairmanship of Ex-Di-
rector General of Health Services, Dr,
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PP. Goel have recognised the need
. for making the rural health service a
desirable and positive experience for
the medical graduates. They have
suggested that because of the lack of
rural orientation and understanding
of the community health needs on the
part of fresh graduates, it would be
auppropriate to post senior ddétors
“working at the district and tehsil hos-
pitals to serve at the PHCs and the
fresh graduates posted during  this
period at the district and tehsil hos-
pitals. Further, the committee have
observed that the fresh graduates
should be given an option to perform
rural health service within the first
five years of their graduation.

e § waw & fwg af Wik

1443. it T watf : ¥
gy F qar W st ag A
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wat) : afasl & qrq ArafeT sz
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g & Swaac foe 37 | TW daw
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(w) afx g, @ @ aiEd § AR
W TTHUT gfewnd X {Y FTET AT
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¥ el gq wwar WX qg wfawr &
qfard a1 T & a6t & TR fwrr
faefig agraen §r o ; Wk

(9) T8 ¥ fray wwafal &
wifiat W e frar mar & 7
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fravorw e wfawe wiufraw, 1923 & mifle sfawT war w0 & fag fnderc
g | T wiafmw & gdir feg o afews & gag & siMew 9w g1 3@ W@

t—
HWRIAT F1 €T 1973 1974
(v ara #)
(1) wegvdy goraan 37.61 36.21
(i) oY W 30.15 30.31
48.13 48.26

(li1) 7

(@) FHI woF Gy wfufaaw 1948 ok s sfawe wfafw, 1923
# 53 a1 saw afaw F wfudl F1 Ay ][ A Taear 7d 0

Opposition to Rural Health Scheme

1448. SHRI M, RAM GOPAL
REDDY:

SHRI K. MALLANNA:

SHRI MANORANJAN
BHAKTA:

SHRI SUKHDEO PRASAD
VERMA:

SHRI AMARSINH V.
RATHAWA:

SHRI ISHWAR CHAUDHRY:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleasedq to
state:

(a) whether many doctors have
opposed the implementation of Rural
Health Scheme; and

(b) if so, Government’s reaction
thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) No.
in fact, the leaders of the medical
profession are in agreement with the
Government over the importance of
the Scheme. The Indian Medical As-
sociation did express opposition to

some of the aspects of the scheme ini-
tially. They, however, appreciated
the objectives of the scheme. The re-
presentatives of the Association were
later given an opportunity to explain
their position and also to understand
the Government's view pointg in the
matter.

(b) Does not arise.

faterre wevars & agd stvit st
%! qofwal & waw & fwg sxwean
1449, st TQTOW ATRT 2 w1qT

e i qfee v A @@
TN FF 3T 741 fF
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wiaen ¢ wrw Siwad g
o wgTaan

1450. oY XRCW wTOw ¢ WY
exresy Wit afcare wearw saft g Ty
ﬁmﬁaf*: §

¥t ¥feqy 3 W QA & T

v as? & gTere Wi fenlY weg exal
¥ wr§ faeita agaar fast § 7

Taresy wte afcare wewe qaro e ¥

& frasr graiw adt v awad § o 3 Y W (W wreet A anew)
gfearai ¥ o g aﬁgl:«mms«mnt«
L1 ] WA GTH T @1l ¥
1975 38,70,878 ®Iq 25,27,404 &4
1976 57,56,913 &qq 26,04,039 %93
1977 7,10,330 91 70,59,049 TR

hveltments in Mini Steel Plants and
crisis there

1451. SHRI 8. R. DAMANI: Will

the Minister of STEEL AND MINES
be pleased to state:

(a) whether it is a fact that more
than Rs. 300 crores ig locked up in
investments in mini-stez] plants and

that these units are facing a crisjs for
existence;

(b) the steps taken to rehabilitate
them;

(c) what is their production by
quantity and value in the current year,
and

(d) the assistance Government has
given thém to market their production

!’r homc consumption and/or for ex-
port?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
The total investment in mini steel
plants is reported to be of the order
of Rs. 250—300 crores. Out of a total
of 206 units licensed, only 124 units
have so far been set up, and out of
these 124 units, only 93 units were
operating during December, 1877.
However, consequent on steps taken
to improve the viability of the mini
steel plants (ag detailed in answer to
part (b) and (d), the performance of
the mini steel plants has improved,
As against 84 units reporting produc-
tion in January, 1977, 93 units repor-
ted production in December, 1977.
The total production in Decmber, 1977
was 1,00,955 tonnes of ingots agajpst
the production of 86,934 tonnes of in-
gots of Janudry, 197,
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(b) and (d), The following steps
have been taken to rehabilitate the
mini steel industry:

(i) Excise Duty on production of
ingots/rolled products has been
abolished.

(ii) Import Duty on melting scrap
has been abolished.

(iii) It hag been decided to allow
import of 2 lakh tonnes of ferrous
melting scrap.

(iv) Excise Duty on certain cate-
gories of heavy melting scrap pro-
cured from the integrated steel
plants has been abolished.

(v) Mini steel plants have been
allowed to diversify into production
of certain grades of alloy steels.
Selective mini steel plants may also
be permitted to set up rolling faci-
lities to improve their viability.

(vi) Financial assistance may be
considered on selective basis by the
financial institutions.

(vii) Imports of Graphite Electro-
des have been allowed to meet the
shortages of supply from indigenous
sources.

(viii) Supply of power is made on
continuoug and consistent basis to
the extent feasible.

(ix) Government have allowed
duty drawback on export of bars,
rods and spring steel flats which
will improve the viability of ex-
ports of these products,

(¢) From April, 1977 to December,
1977, the total production of steel in-
gots by mini steel plants was about 8
lakh tonnes of ingots. The estimated
value of production is about Rs. 400
crores.

wrern fadet wtafuat w faew
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R Production of Steel, Pig Iron Ingots
4 T Frd O dEE & OF Ralls eto, in Rourkela, Bhilal, Durga-

hﬁm%mnﬁﬁ&ﬁm pur and Bokaro
friem vt & fag of ataR 1453. DR. BAPU KALDATE: Will
fi t ) the Minister of STEEL LAP MINES
< be pleased to state: -
5. #reamr  forem qur Wil (a) the production of steel, pig iron,
TAeqT T ¥ X3 ingots, rails, etc. from the four steel
il T AL Forer? plants viz. Rourkela, Bhilai, Durgapur
r I @ ¢ e I 9 and Bokaro during 1977; and

A (!w‘) ? ¢ . (b) state the production plant-wise
¥ gfaumet 7 fawar 37 wwy fast and product-wise?

R femar g ST @ am &
THE MINISTER OF STATE IN
yfex & THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
- & > and (b). The plant.wise and pro-
6. T AR A L fﬂ'tl’ duct.wise production of iron and steel
AT IqE f;q MW, I W from Bhilai, Rourkela, Durgapur and
) Bokaro Steel Plantg in 1977 is given
i IR ] fear st @ 3 in the attached statement.
Statement
("o00 tonnes)
Products Bhilai Durgapur Rourkela  okaro Total
1. Hot Metal (Pig Iron) . . . 2769 2 11679 13488 16959 698:-8
2. Saleable (Pig Iron) ., . . 7702 439 17°5  553°5 1385 1
3. Ingot Steel. . ... 23697 11258 1443'9 10347 59741
4- Saleable Steel:
A. Semis for sale (Blooms/Slabs/
Billets) . . 3177 343°9 20" 5 114°8 796° g
B. Flat Products (Finished)
Heavy Plates . .. .- 3042 13°3 317°5
Hot Rolled Coils/Slit coils . .. 240° 2 3971 637°3
Hot Rolled Plates . . . .. .. 21°3 1803 201°6
Hot Rolled Sheets . . . .. .. 65 3 103" 5 168-8
Galvanised Sheets . . . . . 130 1 .. 130° 1
Cold Rolled Sheets/Strips/Coils .- . 250° 1 80- 4 330°5
Tin Plates (Electrolytic) . .- .. 585 .. 585
Skelp . . . . . .. 9o 4 .. .. 9o* 4
Pipes . . . . . .. .. 836 .. 836

ToTAL . .. 00° 4 11533 774'6 2018-3




189 Written Answers PHALGUNA 11, 1899 (SAKA) Written Answers 190
Products Bhilai Durgapur Rourkela Bokaro Total
C. Non-Flat Products (Finished)

Light and medium Structurals 1578 157'8
Heavy Structurals ., 328 4 3284
Merchant Products (Bars & Light 5173 202° 0 719'3
Strls).
Wire Rods . . . 483°6 483°6
Heavy Rails 3152 315°2
Fish Plates 1"y 17
Slcepers 816 8:-6
Wheels, Axles & Tyres 20°0 20-0
ToTAL 1644° 5 4631 - 2107°6
Torar (A4B- C), 1962- 2 8g97°5 11738 889- 4 49228

Telephone Bills of Central Ministers

1454. SHRI C. K. JAFFER SHA-
RIEF: Will the Minister of COMMU-
NICATIONS be pleased to state the
details regarding the telephone bills
of the Central Ministers from 1st
October, 1977 to 31st January, 1978
including their offices in Ministries
and their residences?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): The information
desired is being collected and will be
laid on the Table of the House as
soon as it is ready.

Indo-Sri Lanka relations

1455, SHRI R. V. SWAMINA-
THAN: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(2) whether the all outstanding
issues between India and Sri Lanka
have been resolved;

(b) whether Sri lLanka has not
agreed to absorb all the Indians who
had opted for Sri Lanka Citizenship

in the past; and

(¢) if so, the reaction of the Indian
Government?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) There are no out-
standing problems between India and
Sri Lanka.

(b) and (c). The Governments of
India and Sri Lanka are bound by
their Agreement on Status and Fu-
ture of Persons of Indian Origin in
Sri Lanka of 1964, as well as the
supplementary Agreement of 1974,
under which Sri Lanka has agreed
to grant citizenship to 3,75,000 per-
sons of Indian origin, with their na-
tura] increase, residing in Sri Lanka.
If a larger number of persons of
Indian origin opt for Sri Lanka citi-
zenship, it is obvious that some of
them will not be granted Sri Lanka
citizenship.
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Visit of Bangladesh President

1456, SHRI BALASAHEB VIKHE
PATIL: Will the Minister of EXTER-
NAL AFFAIRS be pleased to refer
to the recent visit of Bangladesh
President and his assurance given to
reduce the arms in his country und
state the extent to which this is going
to affect our policy and relations with
the neighbouring countries?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): During the recent vi-
rit of the Bangladesh President to
India the question of reduction in
Arms expenditure in the sub-continent
as a part of the effort to achieve
general and complete disarmament
was discussed. The discussion was
in general terms and there was,
therefore, no question or occasion for
either side to give any assurance to
reduce arms in the respective coun-
tries. The point raised in the last
part of the question. therefore. does
not arise,

Dispensary at Ashok Vihar, Delhi

1457, SHRI MUKHTIAR SINGH
MALIK: Will the Minister of
HEALTH AND FAMILY WELFARE
be pleaseg to state:

(a) whether a new dispensary in
Ashok Vihar Delhi has been opened
recently;

(b) the number of colonies covered
by this dispensary;

(c) whether experienced doctors
have not been posted to that dispen-
sary; '

(d) whether Government have re-
ceived complaintg that the doctors do
not prescribe good medicines to the
patients resulting in great difficulties
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to them and the patients have to
approach private doctors for treat-
ment; and

(e) steps Government propose to
take and gee that patients are properly
treated and given good medicine in
that dispensary?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a)
Yes, Sir.

(b) The following colonies are
covered by this Dispensary:—

(1) Ashok Vihar

(2) Tri Nagar

(3) Lawrence Road Colony
(4) Bharat Nagar

(5) J. J. Colony

(6) Nimri Colony

(7) Sawan Park

(8) Ram Pura

(c) Out of the 5 doctors posted to
this dispensary, 3 have experience of
over 10 vears and the other 2 have
experience of 5 years and 1-1/2 years
respectively,

(d) No such complaints have been
received by the Government.

(e) The medicines are sent for
quality assessment through Medical
Stores Depot (CGHS) as and when
any doubt about their good quality
1s raised. The Medical Store Depot
on its own also gets the medicine
quality assessed from Government
laboratory from time to time,

The Medical Officers have standing
instructions to prescribe approp;iate
medicines after proper examination
of the patient and these instructions
are reiterated from time to time.
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Statement by Indian and Eastern

Newspaper Soclety regarding Cons-
titutien of Wage Boards

1458. SHRI MUKHTIAR SINGH
MALIK: Will the Minister of PAR-
LIAMENTARY AFFAIRS AND LA-
BOUR be pleased to state:

(a) whether Government have
seen the statement issued by the
Indian Eastern Newspaper Society
that the Wage Boards for Journalists
and non-Journalists had not been
properly constituted; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
The statement jssued by the Indian
anq Eastern Newspaper Society 1n
the Press has come to e motice of
Government. Employers’ represen-
tatives on both the wage boards
wrote fo Govirom:ont in December,
1977 that they were withdrawing
from the wage boards, as their orga-
nisations desired them to do so.

{b) Discussions have been held
with the representatives of employ-
ers and employees to resolve the
deadlock, The next round of these
discussions is expecteq to take place
in March.

Salem Steel Plant and Collaboration
with French Firm

1459. SHRI SHARAD YADAYV:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the Salem Steel Plant
will not have any steel mill based on
iron-ores available nearby but will
now go for rolling mill complex on
the inputs of other Steel Plants;

(b) if so, the reasons therefor and
how best working will be aimed at
reduction of cost of proposed produc-
tion, items fo be initially produced,

3756 LS—7.

slashing of import of stainlegs steel
cost-wise;

(¢) whether the indecision has led
to the increase of total cost of the
Project; and

(d) if so, by what amount and
steps being taken for early execution?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA):
(a) and (b), As per the approved
Detaiied Project Report, the Project
is to be set up in two stages: Stage-I
with facilities to  produce 32,000
tonnes per year of cold rolled stain-
less stee] sheets/strips, and Stage-II
with balance facilities for iron @nd
steel making, hot rolling and cold
rolling of stainless, electrical and
other special steels.

Stage-I of the Project, which is
currently under implementation, vi-
sualises use of purchased hot bands.
With the commencement of produc-
tion, jmport of stainless steel sheets/
strips will be considerably reduced,
thereby saving foreign exchange. The
technical collaboration entered into
with the French Firm would ensure
production with the latest technology,
thereby reducing the cost of produc-
tion as well.

(c) Does not arise, as only the first
stage anq not the total Project is
under implementation now,

(d) The work on the Project Is
proceeding as per schedule, and the
first stage of the Project is expected
to be ecompleted towards the end of
1981.

Domestic Off-Take of Copper

1460. SHRI SHARAD YADAV:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether it is a fact that domes-
tic off-take of copper has been con-
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tinuing to be at low ebb due to in-
creased restrictions imposed by the
Government as well as due to rising
cost of the material;

(b) whether the indigenous produc-
ion of the Copper has risen to a
large extent which resulted in reduc-
tion of import of the material;

(c) if so, the details of both above;

(d) how best Government is pro-
posing for widespread application of
the material for appreciable growth
of consuming industries; and

{e) the details with elaborate state-
ment showing or indicating produc-
tion and import of the metal during
the last five years along with rate of
consumption thereof?

THE MINISTER OF STATE 1IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA):
(a) The domestic off-take of copper
has been continuing to be at a low
ebb mainly due to substitution by
other materials, notably aluminium.
No increased restrictions have been
imposed by the Government on con-
sumption of copper.

MARCH 2, 1978

Written Answers 196

(b) Yes, Sir. The indigenoug pro-
duction of copper is now meefing
approximately 42 per cent of domes-
tic demand.

¥

(c) Details of productich and im-
ports of copper are given in reply
to part (a) of the question.

(d) For wide application of copper
in the interest of appreciable growth
of consuming industries, the follow-
ing steps have been taken by the
Government: —

(i) The procedure for ob%aining
Copper by actual users has
been liberalised, angq ade-
quate availability ensured.

(ii) Copper at a reduced price
is made available to manu-
facturers of electric motors,
transformers and generators
of certain specifications
through concessions in the
excise/import duties.

(ey The figures of production and
import of copper during the last five
years anq during the current year
are given below:—

(Unit : Tonnes)

Ycar Tmport Production Consump-
tien
1972-73 . . 54,456 8,651 57.215
1973-74 . . 52,622 8,818 50,272
1974-75 41,766 0,851 97,708
1975-76 14,810 18,648 47,450
1976-77 40,617 22,424 54.662
1977-78 (Rstimated) . 25,000 29,200 55,000
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s | ¥ Ho do Afat wt
qear
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awre s & qer sy (s

it sew geRw &w): (%) g

(@) QA smiedi & faaa &
T F T T T L W& G397 |
WIT TOF O 1% & fFaCo ¥
fawe g | o ST wiatea & fae
® fo@ WIe 3 o1F 1 wiRiET %67
wa gaq1 wygie fag g |

(1) wre fedr e w@iEg
e Tnw@ A R @ W
W g O www F qaifas
I § !

Reservation of Jobs to Apprentices

1463. SHRI SUKHENDRA SINGH:
Will the Minister of PARLIAMEN-
TARY AFI'AIRS AND LABOUR be
pleased to state:

(a) whether lakhs of students im-
parted one, two or three year appren-
ticeship training under the 20-point
programme during the emergency are
still unemployed and are not given
preference anywhere on the basis of
this training;

(b) whether this scheme is still con-
tinuing; and

(c) whether it is not proper to con-
vert this scheme into a fully employ-
ment-oriented scheme reserving 25
per cent posts in Government service
for those persons who have undergone
apprenticeship training?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LA-
BOUR (SHRI RAVINDRA VAR-
MA): (a) to (c). The Apprentice-
ship Training Scheme under the
Apprentices Act, 1861, which is a
continuing Scheme, is applicable to
all industrial establishments both in
the public and private sectors. The
Scheme was included in the 20-Point
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Programme., The number of appren-
tices who passed out during the re-
cent years is as under:—

1974 — 15,832
1876 — 16,962
1976 — 15,157*
1977 — 14,720

The basic objective of the Scheme is
to equip the apprentice with the
skills in his trade and increase his
employability, The decision to pro-
vide him @ regular job, however,
rests with the employers. As on 30th
June, 1977 the number of passed-out
apprentices on the Live Register of
Employment Exchanges was 27,497°.
Normally, employers give preference
to the apprentices passing out from
their own establishments for absorp-
tion against available vacancies. Spe-
clfic reservation of 25 per cent of the
posts, as proposed, is not considered
desirable. Even so, to accelerate the
absorption of passed-out apprentices,
the Department of Personnel & Ad-
ministrative Reforms have issued
instructions to all Ministries & De-
partments of the Central Government
in their O.M. No. 14/20/78-Estt(D),
dated 10th October, 1973 copy of
which is laid on the Table of the
House. [Placed in Library. See No.
LT-1687/78].

Help to improve Indian Communica-
tion System by USA and UK

1464. SHRI PRASANNBHAI MEH-
TA: Wil] the Minister of COMMU-
NICATIONS be pleased to stale:

(a) whether India has been assured
by the UK. and U.S.A. Governments
to help the Indian Communication
system during the current year;

(b) whether any agreements have
been signed with both of these coun-
tries; and

(c) if so, the main features thgr_go_ff{

*Provisional.
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THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNI-
CATIONS (SHRI NARHARI PRA-
SAD SUKHDEQ 8AI): (a) and (b).
No, Sir,

(c) Does not arise.

Post Offices in HIill Tribal Areas

1465, SHRI GANGADHAR APPA-
BURANDE: Will the Minister of
COMMUNICATIONS be pleased to
state:

(a) whether more post offices are
to be opened in hill. tribal areas; and

(b) if so, how many and when?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNI-
CATIONS (SHRI NARHARI PRA-
SAD SUKHDEO SAI): (a) Yes, Sir.

by Detailed programme for the
next financial year is being worked
out and will be laid on the Table of
the House,

Payment of Salary to Government

Employees Admitted in Hospitals for

Treatment of T.B. and other Serions
Diseases

1466. SHR1 K. MAYATHEVAR:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether it is a fact that the
Central Government employees who
are admitted as in-door patients in
Hospitals for treatment for T. B. and
other serious diseases are not paid
their salary regularly;

(b) whether Government is aware
that the Tamil Nadu State Govern-
ment is prompt in paying salary to
their employees under such circum-
stances; and

(¢) if so, whether his Ministry will
take steps with the authorities con-
cerned to see that the in-door patients
are not put to mental agony in addition
to physical hardship by being paid
salary regularly?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) The
Government have no information in
regard to the fact that Central Gov-
ernment employees who are admitted
as in-door patients in Hospitals for
treatment for T.B. and other serious
diseases are not paid their salaries
regularly, as the salaries are paid to
them by the Government Institutions/
Offices where they are employed ac-
rording to their entitlement as per
leave rules.

(b) No such information is avail-
able with the Government of India.

(c) It is not within the competence
of this Ministry to ask the ®¥ployers
of the in-door patients to pay their
salaries regularly.

Dual Citizenship for Indians living
Abroad

1467 SHRI O. P. TYAGI: Will the
Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether there has been a de-
mangd of according dual citizenship for
Indians living in foreign countries on
the pattern set by Pakistan, Bangla-
desh and Italy; and

(b) if so, what is the reaction of the
Government towards this demand?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI S. KUNDU): (a)
Yes, Sir.

(b) Indian law does not provide
for holding of dual citizenship. Indian
citizenship terminates automatically
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under Section 8(1) of the Citizenship
Act, 1955 if the concerned individual
volunturily acquires the citizenship
of any other country, However, an
erstwhile Indian national can re-
acquire Indian
appropriate provisions of the Citi-
senship Act, 1855 on his/her return
o India for permanent settlement.

WEOATE WET & waqwt € awaw
R W
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Deterioration in functioning of E.S.I.
Scheme

1474. SHRI JYOTIRMOY BOSU:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether Government are aware
that the functioning of the Employe-
es’ State Insurance Scheme has dete-
riorated to a great extent;

(b) if so, what action has been
taken;

(¢) what guarantee Government
provides to those workers who are
made to contribute compulsorily for
getting stipulated medical aid and
attention; and

(d) what is the compensation that
Employees’ State Insurance Scheme
draws from the employers in case of
death of a worker in accident and how
the dependenis of the workmen are
maintained/compensated?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLTAMENTARY AFFAIRS (DR.
RAM KIRPAL SINHA): (a) and
(b). Some complaints of deterioration
in the functioning of the ESI Scheme
have been brought to the notice of
Governmen!. The Corporation has
been endeavouring to bring about
further improvement in the ben2fits
ag also to tone up the administration

of the Scheme.

(¢) Before the Scheme is imple-
mented, it is ensureq that adequate
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arrangements for provision of medi-
cal care to the beneficiaries have
been, made.

(d) The contributions are paid
both by employers and workers
under the E.S.I. Act, 1948. The de-
pendents of workmen who die as a
result of employment injury, are paid
dependen’’s benefit in the form of
periodical pension out of the funds
of the Curporation,

Setting up Pharmacy Colleges in
Orissa

1475. SHRI SIVAJI PATNAIK:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether Pharmacy Colleges are
to be set up in Orissa; and

(b) if so, when and how many?

THE MINISTER OF STATE IN
THE MIIISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a)
Neither t'ie Government of India nor
the State Government of Orissa have
any proposal to set up any Pharmacy
College in Orissa.

(b) Does not arise.
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(w) afs @, &t & wvaw &
g % ¥ sfafaar § Wk o«
wATE Ar A ¢ ?

waresq W afeare wearer sw e §
e WA (st et A aTEw):
(%) sy fearel & wAATe AW 1977
§ mafar & dfex Oftat & "&w
1976 ¥ Tt wafy Y @ Fww g
fee3 ®a O o g I ¥ Sfew
eyl €Y uagT § sarr Ay Ag g @

(@) =xfar e, T T T
W sy T Y gaTear 3w Y Wl
geAl WrEsaEAE ®1 70§79 F
fod AT/ §17 93 qatE ®7 § ITAH
& faT ot faoy g8 wEMT ¥ @9 I
% w5 fAg gemmfa €1 e
w41 4 | FR TR HT EATH FIT ATA
Fo% qiwfual fangsy Fo-difes 57
Feqdra, ot f& FEr wEAy & w1 6T
gears 5 2| 3g nafugt #oq 0§
AgY qAraYy sy § faeg 3wF wrare &
sqaEqT F7 A A4T |

(v) wafar & difen Afmt &
TATH FIA § JTHA 997 ®7 § Iy
F feg 7y & ) g aF &7 T 7T I
2, @ Ofrgt 1 997 9T ATHC 90T
FA & fAq 600 w7 T fafrs @@
fer o § foad & 310 frfass w1l
qIT £ 3% forar 1@ T &= & faar
Tt § anfe ag w9 Qg &1 qa1 F0T
A1 ITHT EATH FIA I FTAH
F1 99T & 1 @7 AAET FT FAqIT
Ufi & & §F @ F@ & faw
WT aF TF 42,500 @7 77y 9T A
a1 e 2% § | am Ofy & @
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=@ ¥ fa¥ asdaT 30,000 9T §
faqd & 21,000 9T cAfe® TSI
AW RE

() ara wrz Am frg=awr w1d-
& gariie QR A § qafaE IR
T ET JaTHT HIT Yo &Yo e X
AFYTH gFeT FTEFANT KT TG
& fag a9 wory w1 @ § 1 A faen
a7 U FF FN @EAA T9T ST
AfraY F 2= g q&T 773 71 fa=me
2 | gardt A & garw & fAg wlq-
e gfaumd soeew #7771 %Y famr &
g wfas  AgAl ¥ qEE A
TATH FL TR 3 |

IH-TT € 9T 30 WA FAR AW
amt

1477. TMo ASHACAN  qTET :
Fq7 ey WX ARCAR &AW T734T ag
TR FT FA w4 fF

(%) a9 1976-77 ¥ a1 I
1977 & 9= aF 7+8-3T # fray gfaaa
fraaz wrg;

() 7 go@e @1 faare a§
1978-79 & TH-IX ® HAT
30 5 gAT q% A FR;

(7) F ag 9w § fr @ wEwnd
waay fa=me &1 qfearT sy gfewst
¥ qma ¥ wsyagrd gwAT T A
T AT ¥ T wafy &7 @@ W
famfor i €1; &)

(=) afx g, & 3@ T THL A
w1 wfafwar & ?

warrerd W afeare weamor sxrea #
T At (st wnem waw ama)
(%) afva w=qm9; srbm § g9 a%
§U T4 ¥ ST AET AW T 1976-77
¥ T 34 3fr g9 sEsar W%
1977-78 ¥ FMaw 33 wfy  gX
FATHEIT FY ATA Y FEATAAT § |

(@) gt daaiy @y W
ofEr s FEEW w7 oS 9A7-
giferdla siw faaifeq frar w0 oy
I FTAT T0-5T F) T FX 1978-

79 % 30 9T g IAH=T FIAT
SATAT 4T |

(7) of@R o wEww
g¢ wnfg € Fulem w999, 1978 #
gC @ wiR of@re Fwmr 7
st & 9y wgaT g § 9 4f
%R 7z 7eaw frar mn &5 s A
E2T T 1978-79 9% 30 7 goe
AT i 3299 § A v 7Y oy
qFAT | ¥fAU w7 gur faan
f& s¥7-32 #1 1982~-83 aF 30 ufy
AT 1A F7 Feq fifce o stmo

(w) =9 gam 1 we Jaauty
AT TS qWA +q19 § TQT SATCAT

&« garfet aw gfar fafdy &
AT WA A I A Wy

1478 Wo TFATAN QAT :
YT (O WX @ WAl Ig a9 Y
FaT 34 fF .

(7) ¥t g &7 & fv =& it
o gfear fafaes & aravia Fream™t &
g 1976 H AT H AF 1977 ¥
Feared § w4 gE ¥
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(q) a9 1977 & TRm &=
worfed ure gfear fafwds s
g fraet wrar ¥ g & oW
fer war o qww feat W gt ;
114

(W) af 1976 Wt geT ¥ foraw
wfawe afz wqar w4 g€ ?

T W "I wATe ¥ o Sy
(st wfear www) @ (%) W, T
&9 g are 3fear fro & wiw
qfs ZTTTT FIL@MAT #T a¥ 1977 §
ety favw qur fasq soome #T Fw
JNATET I 1976 F SHIEA § FHW:
5.9 ¥fawy "7 5.7 gfaw wfuw

g R
(7)) s (7). &7 Feewaa

fdo 7 a9 1977 ¥ IRT™  199. 30
FIE TIA A F 1,226,521 T FEI09
w1 fagle frar a1 &1 a9 1976 ®
fee m fagia %1 wmar 217 77w & W
5.75 afam3 w17 1. 09 gfama ww
qr |

Setting up of a National Institute o.
Unani

1479. SHRI L. L. KAPOOR: Wil
the Minister of HEALTH AND FA-
MILY WELFARE be pleased to
state:

(a) whether Government have
taken any decision on the question of
setting up a National Institute of
Unani; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) and
(b). A proposal to set up a National
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Institute of Unani is under the con-
sideration of the Government and
details thereof are being worked out,

! arwr & wry fedw Aife & afwdn

1480. ot w3 fag oo wwEw :
1 fede watr gz TR ) wir A
f .

(%) 7@ 7z A% % 5 agday
Trer7fy oY FTIT o\ faza & qave ey
Y 92T KT TTA FT AILF TAT A
w7 wY qzfaodsr 767 77 55 qwra
T 2 A 337 I3 fesis o gm

A

() #F W7 7 ITTF FRA
APy & qerag ° P 71 Froge &
faar mar &

(m) afz gy, ar 3a% 797 7o &
77

() w73 1 fagw #f= ¥ 7o
Tfrwdr 97 foom & agr gfafsan
3 7

fader s & T WA (st
Qo YT ): (F) I, &g | WL & q2-
fregat w1 ffy & w7 ofrzgT 3y
gaT

(&) sadrg margwr= afafa F7,
foaqu fainit o0 & wa=wr Wy wfw«
§ o fadw Nfy Y qgaafmi &
ar? # fafaa w0 § gfqsy ver smar 21

() 7R (9). wer TE II



213  Written Answers PHALGUNA 11, 1899 (SAKA) Written Answers 214

werEr ¥ 2 wemreTe
wfwfeat wr wex

1481. &t 3T W @Bw: =T
T qAT g IATT FT FA FG (F ¢

(F) ¥a1T FTFT 7 TSTHT qHA
WX T & fafwes fedomt & o
e gergFIe wfufaat ofss &%
g

(=) afz &, a1 Fa1 3941 fagoo
T9T ISF FITTGT F ATH AYT 77 A
FrAT oF frgvor @WT qEe 9 @
AT W/

() afz afafayt $1 ot a5 ==
gt frar g1 & &1 3947 7 F9 fEar
STIAT /YT HIHG § A4 F qrEeT W
T FHE AT ST 7

daT AT W Tew WA (s
acgft wom gutw @m) ;. (F) S
TET 1 T & fAw TIE I gAY
gfafr & w7 &t gfaw &7 faqr o
T & | TiewgE gt ® fediomt
# fan st w1 weEETe afufagl
& 1T AT F1% T&T79 78T 8 |

() 997 g & Fsa1 1

() wewgm & far A
gargwre gfafa 1 =7 e & &y
ST #Y GWrEAT § | FAET FATRHIV
afafa & gew &1 fAarg-vqi7 qTaT7g4:
9 TNE gargsr afefy ¥ whifas
AT de § gRT | ga e, ST ATHA,
sy fawra Hea, e fAw AT @
fremg & gfafafuat & mwiwa s3fud
sfeert w7@ & 1 9w, fafear,
AR, FTAT SqAGT, AT, AfST
R IO q1 ardwfrs FEwaiNl

ofe & sfafafagi & fog o7& fgg &
sfafafacs #¢v aix fafww g/
deqra AR 7 syfeagt ¥ fewfr
ST gt & 1| & fawrfat w1 s A
WA Y FEX SATEN  GATGHIT
gfafa & gzeqt &1 ATATEHA FET

g

Stabbing Indian Official in Manila

1482. DR. V. A. SEYID
MUHAMMAD:

SHRI SARAT KAR:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the reports which ap-
peared in almost all the newspapers
(dated 10th February, 1978) that two
US nationals have been arrested in
connection with the stabbing of an
Indian Embassy official in Manila and
that the arrested individuals are mem-
bers of Anand Marg are correct; and

(b) if so, whether Government pro-
pose to conduct a thorough inquiry
into the active participation of foreign
nationals in the violent activities of
the Anand Marg and in particular re-
garding the activities of nations of the
English speaking countries since most
of the violence on Indian officials out-
side India have been committed in
such countries?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) Yes, Sir.

(b) Government are already in
touch with foreign Governments and
there is full cooperation in the matter
relating to the investigation of wvio-
lent activities of Anand Margis. The
Anand Marg was known to have
offices not only in English-speaking
countries but in other parts of the
world also and the security autho-
rities in the countries concerned are
aware of the nature of Anand Marg
Activities,
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It is not possible for Government
to conduct an enquiry into the parti-
epation of  foreign nationals in
Anund Marg movement abroad,

Import of Equipment for Electronie
Telephone, Exchange

1483, SHRI S.R. DAMANI: Will the
Minister of COMMUNICATIONS ke
pleased to state:

(a) whether the 1000-line electronic
telephone exchange installed in Delhi
is found efficient after commercial
{irials;

(b) whether indigenous know-how
is available to produce such equip-
ment or is it going to be imported
from outside; and

(c) in the latter case, how and from
whom it is proposed to be obtained
and at what cost?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARAHARI PRASAD SUKH-
DEO SAI): ta) The 1000 line trial
electorn:c telephone exchange cesinneq
and fabricaied indigenously, is urnder
installation at Rajouri Garden, Delhi,
The trials will commence after detail-
ed tests only by about the middle of
1978.

(b) Even after the indigenous sys-
tem design is found satisfactory, im-
ported know-how may still be
required in the areas of modren pro-
duction techniques and sophisticated
components employed in the manu-
facture of electronic exchanges.

(¢) Decisions on manufactute of
electronic exchanges and sources of
know-how will have to await a deci-
sion on large scale introduction of
electronic exchanges in the Indian
network after the trials and evaluation
of all aspects. In the meanwhile, it
is proposed to import, after calling
for tenders a few electronic ex-
changes, to evaluate .different techni-
ques like digital switching and
different applications like in trunk
wd telex switching.
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Quantity ang Value of Steel Exported

1484, SHR] S.R. DAMANI: Will the
Minister of STEEL AND MINES be
pleased {0 gtate:

(a) the quantity and value of steel
exported in the current yeé’r upto 3lat
December, 1977 and the price realised
per tonne and how it compares with
price ruling in the domestic market;

(b) the details of outstanding ex-
port orders;

(c) the details of long-term agree-
ments entered into or efforts being
made in that direction for export of
steel; and

(d) whether the proposed Steel
Export Board hag been set up and,
if so, its composition and functions?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) to ().
During April to Decemter, 1677, 877,
153 tonne of stee] valuegq at Rs. 135.69
crores was cxported, The cxjort
realisation varies from time to time de-
pending upon international market
conditions, It would thercfore bte difit-
cult to comnare export price w.ith :o-
mestic wrice. It will not be in the
commercial interest of {he country to
give details of the outsanding export
orders and lo13-tevra arrangemcats en-
tered into of efforts made in that Jdirec-
tion.

(d) Yes, Sir.

The Membership of the Board is as
follows:-
1. Managing Dhiecter SAIL Interna-
tional Lim:ted...... Chairmosn
2. A nominee of thn Steel Miristry.
3 A represan‘ative from IISCC.
4, A repraiantative from TISCO.
5. A represaititive of Shipping
Corporation »f India.
6. Three nominces from the SRMA.
7. Direstor (Sales & Marketing),
SAIL International Ltd.....Secre-
tary.
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The term o! tne Board shall be for
a period ¢f itwo years, unless agreed
to by the members of the Board to
terminate earlier, Among the impor-
tant functions of this Board are the
following:-

(a) To ens.uare co-crdination of bil-
let supplies to the re-rollers finm
main :tee] producers for export wur-
poses,

(b) To evoive a scheme of freight
equalisation for movement of finish-
ed products of rounds from the re-
roller to the export ports.

{c) To evolva a scheme for ocean
freight equalisation to take care of
the exports from the West Coast as
well as the East Coast Ports.

(d) To help implement a market
strategy for achieving the export tor-
get and to ensure production by the
re-rollers 1o the specification ard
sizes regured by the export :norket

Parties Prosecuted for not paying
Arrears of P. F,

1485. SHRI L. L. KAPOOR: Will the
Minister of PARLIAMENTARY AF-
FAIRS AND LABOUR be pleased to
state:

(a) the names and addresses of
parties against whom criminal pro-
secutions have been initiated for not
paying the arrears of provident funds
of employees and which are pending
before the courts; and

(b) the amount and period of
arrears and the dates of initiation of
prosecution in law courts in each
case?

THE MINISTER OF STATE IN THE
MINISTRY OF LABUUR AND
PARLIAMENTARY AFFAIRS (DR.
RAM KRIPAL SINHA): (a) and (b),
The requisite information is being col-
lecteq and w1l be laid on the Table
of the Sabha in due course.

Re. Question 218
of Privilege

Price of Cold Rolled and Hot Bolled
Stoel Sheets in U.S. Market

1486, DR. V., A. SEYID MUHAM-
MAD: Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the cold rolled and hot
rolled steel sheets are priced at dol-
lars 333 and 268 a ton respectively
in the U.S, Market; and

(b) whether the cold rolled and hot
rolled steel sheets were sold to
Hindustan Metals at dollars 208 and
157 respectively per ton?

THE AIINISTYR  OF STEE:. AND
MINES (SI[IRi B1JU PATNAIK): (a)
U.S. home market prices are not
known. According to American Metal
Market Bulletin of February 13, 1978
the current prices of hot rolled sheets
is US dollar 295 and cold rolled sheets
US dollar 352 per M./tonne. These
prices are FOB most Mid Western
Mills,

(b) No. Sir.

12 hrs.

RE: PRIVILEGE MOTION AGAINST
SHRIMATI INDIRA GANDHI

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I have given notice
of a privilege motion under rule 315.

MR. SPEAKKER: It is an urgen{ mat-
ter I know.

SHRI JYOTIRMOY BOSU: 1t is
absolutely obligatory according to
Direct'on ol the Speaker.

MR. SPEAKER: It is obligatory to
come here. But I have not been able

to read the report.

SHRI JYOTIRMNY BOSU: Let me
read the mntion. I have said that
under rule 315 I have given nctice of
the motion noted below ard I alsc
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(Shri Jyotirmoy Bosu)

seek priority as provided for under
rule 3186.

“Whereas the Committee ol Pri-
vilages of Lok Sabha, in their Second
Report, Presented to the House on
1st March, 1978 (that is, yesterday),
feeling no: fully satisfied by the ex-
planation of Sint. ingaira Gandhi,
have come to the conclusion that the
remarks mag 2 in her Piress Stiitement
issued on 15th July, 1677 ~cist as-
persions and attrioute motives tend-
ing to unde.mina. the dignhity and
authority of Parl:annent” ang thus
“amount to Lreacn cof privilege and
contempt of the House and that
she ‘“‘attribated maet:ves 10 the Home
Minister” a Member of the House.

This F.ouse do 1esolve that tr
recommendition  of the Commitiee
stands modifizd to the effect that
Smt  Indira Gandhi pe brougiat to
the bar of the House and repriman-
ded the Speaker in full view of the
House.”

ot Iq@q (FEfoAT) o owrAAl
weaw wEEA, ¥ wie Afreg ag
F GEIE FT 577 F9AT § A7 IAH
qQF qIFg FZAT AMZATE |

AT Aoy wgrza, w3 fanafy-
F1 #fafa 7 ad-qwqfr § g6 a@ w1
Taotg 3 forar fr gfezet Mt & wreooi
g ") A & faeg W1 O ¥ R, @
g2 & TW7 Al ofvwr & fagg &, Ot
fex #rar garw gzard ¥ gfeew

JEY ¥ in the eyes of the House

gz 7" wfAz a1 § She should be
brought before the House.

MR. SPEAKER: I have not callej you
....(Interruptions). The report had
been gubmitted yesterday. He has
priority inder the rule to move the
motion. But I had no occasion to go
into the matter. It is a very impor-
tant matter anl therefore I shall look
into the matter and....
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NI IgdN . qg A1 AT WIEH
NEATT § ¥W ® 7w Aifod

MR. SPEAKER: I will,strictly fol-
low the rule,

SHRI K, LAKKAPPA (Tumkur):
On this issue my hon. friend has mov-
ed this motion. Most of the Members
who have sirved on that Commitiee.
four Mempers have given a dissenting
note that she had committed breach
of privilege. In fact Shri Charan Singh
the Home Muus‘er hud  comunitted
breach of privilege....

SHRI JYOTIRMOY BOSU: What are
you allowing the speech for? what
rules is he speaking....(Interrup-
tions)

Wt IuEA
9T AT

. q FaEgT F 94 9T

MR. SPEAKER: Flease resume your
seats. 1 am on my legs. The report
is in the hands of Parliament; I have
no control over it. Over one thing
I have control. I have not read the
report yet. Until I read the report
and give my decision it will not be
possible for me to allow a debate,
though a debate has to be allowed
urgently, Rules provide that priorty
should be given.

st Iudw . FAE T FIGATE A
qqq ¥ W@ %7 Q¥ [aeqr ¢

SHRI JYOTIRMOY BOSU: It is more
than priority.

MR. SPEAKER: ! shall go thiough
the report and give my decision to-
MOITrow.

SHRI JYOTiRMOY BOSU: I want
to make a submissiin because it is @
matter of privilege.

THE, MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ NA-
RAIN): I want to know whether the
report has been placed cn the Table of
the House.
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How i8 it that the Member has given
some portion of the Report?

MR. SPEAKER: It has been placed
on the Table of the House.

SHRI K. 1 AKKAPPA: It is rot 5 full
report.  VWhat you have said is cor-
rect.

SHRI JYOTIRMOY BOSU: ] shall
be falling in my duty if I do not point
out to you tha! postponirg this mat-
ter is not quite within tae rigat of
the Chair. I will quote the Rule.

Rule 315 says:

“(1) After the report hus keen
presented, the Chairman or any mem-
ber of the Committee or any clher
member—as I am here-——may move
that the rejori bLe taken into con-
sideraiion  whereupon the S caser
may put the question to the Hcouse.

(2) Befo.e putling the question to
the Hou:e the Speaker may permu
a debate ¢ the metion, net exceed-
ing half an hcur 1n duration .and
such deia.¢ shull not refer to (he ‘ie-
tails of Lhe report further then i
necessary t-- nmi..ke out a case for the
consideration of the report by the
Houge,

(3) Af‘er the moction marde under
sub-rule .1 is ogreed to, tne Chair-
man or any member of the commit-
tee or any other Member as the
case may be may move thar ine
House agrees or disagrecs or ngrees
with ameninents, with the jecom-
mendations contained 1n the report.”

Rule 818 is now obligatory and man-
datory as far as you are concerned,
Rule 316 says:

“A motiopy thai the report of the
Commitiee be taken into considera-
tion shall be accorded the priorily
assigned to a matter of privilege
under sub-rule (1) of rule 225, un-
lesg there has been undue delay in
bringing it forward:”

which does nct apply in this case, Now
You know what Rule 22% says. Under
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Direction 2, in the order of priority,
the place lor a question involving
breach of privilage is siy. Thesefore,
it cannot reauv be postpored. If you
so desire, I shall wait till tomorrow
and then we shall have a debate on
this.

MR. SPEAKER: Mr Bcsu has said
two things., One, I have po power.
There is some difficulty about the
nature of the motion that you have
given. That is why I wanted to con-
sider it. I may te]] you, Rule 315
merely say—I have gone through it
before coming—

“After the rerort has been presen-
ted, the Chairman or any member of
the Commitize¢ cr any cther member
may move that the repor{ be taken
into consideravon... ”

All the motion that he cun give 1s that
the report be taken into consideration;
no such notice has been given by yon.
You have givea.

(Interruptions)

After the motion is moved. you may
move the amzn:iments. There is no diffi-
culty. For the first motion you have
to give notice.  That 15 why I wanted
time till tomorrow for consideration.

SHRI JOTIRMOY BOSU): I have
done whatver is reguireq uncer the
Rules and under the Directions.

MR. SPEAKER: I will go into the
matter and the matter will be consi-
dered tomorrow.

SHRI JYOTIRMOY BOSU:

Thank you, Sir.

§l A FAT Al (ITYT)
gz e wa Al 1 A7 7T AL
FOEATE@IE 7

MR. SPEAKFR: Shastriji, it has al-
ready been made availeble.

SHRI JYOTIRMOY BOSU: Let the
motion be circulated amongst Member
because it is a serious matter. It is’
one of the unprecedentd cases.
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[Bhri Jyotirmoy Bosu)

Mr. Speaker, Sir, I would like you to
kindly observe that the motion will
be circulated amongst the Members.

MR. SPEAKER: Yes, let the mot.on
be circulated .

SHRI K. LAKKAPPA: One po:nt,
Sir. Without being circulated to ‘he
Members, publicity has been given
yesterday regarding this privilege
maiter. How can such a publicity be
given?

MR. SPEAKER: It will be circulated.
No debate today.
on the Table,

Now. Parers l.aid

12.08-1/2 hrs,
PAPER LAID ON THE TABLE

PREVENTION OF FOOD ADULTERATION
(1st AMENDMENT) RULEs, 1978
e WX afear s qarea &

T Jot (sl ot wEwR TRE) o

gry wafasor fraror afafaas,

1954 T g1 23 T I (2) &

o g & It e (agen

wwrgy) fagm, 1978 ( fz= aar

HAXY FFT) ¥ oF qfF FAT 977

9T IGAT g, A1 f2wiF 21 5i4aQ), 1978

F vk awir & ufggaer deav

qlogiotto  36(¥) H swfm

T

[Placed in Library. See No. LT-1652/

78].
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RE: REPORT OF INQUIRY COMMI-
TTEE ON THE TREATMENT OP
SHRI JAYA PRAKASH NARAYAN

SHRI KRISHAN KANT (Chandi-
garh); Because the Health Minister
is here, I would like to*raise this
matter, so that we may not raise it
again. A report of the Enquiry Com-
mittee on Shri Jaya Prakash Nara-
yan's treatment in jail has been sub-
mitted—it has come in the press, I
would like to know from the hon.
Minister as to when he is going to lay
that report on the Table of the House
so that it can be discussed.

MR. SPEAKER: Mr. Minister, are
you in a position to say about that?
weew g af@r wam /N
(s w AwRm@w) : o owiIa Wgag,
T A & Fq g1 Fq frvweo w77 fam
ar | FZ g g f& 2 vagaw A R
geifesq feqre gn foyell 21 @0eT &z
fear mafen &1 7z far g7 farE
adr 2 39 O w0 gw wTE w7 w2
&, garu feqEaz &1 =31 F7 W E |
foare ssdt 3+ 9w =3 FG F AR
wae gz sEdy quar e fE far
qIA ¥ 929 9T @ A I qr @ &
QAT |

SHRI SHYAMNANDAN MISHRA
(Begusarai): The interim report is in
the nature of an order delivered by
the court. The full judgment is
delivered later. The text might come
later, but the decision is not going to
change in the final report, The view
taken by the committee is not going
to change in the final report, So, the
House must be apprised of the find-
ings of tl e commission.

MR. SPEAKER: The Department
must have some time to study.

SHRI KRISHAN KANT: You may
give time to the department. But next
week it must be put before the House.
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Wawwc qy (vrf) : gorw
WG, qE AT A gl A A7 qaY &
f& g0 foE A =@ 71 5 fac
fafredY WY avg & sea &1 afew
WH I ¥ S wg, weatw o
F A wrEfew gt § 3 5 foE
¥ X A gr & 1 o R ar gy g
g ¥feT g Foald § fedew St &
A weafen e 1 wrdfew § 7 a1
FHY &1 T, IHH F1E IT AT AU |
zafaq & wedT WY §  ICEATEd FEAT
fF ¥ ag qad f& 3 T weafcw faE
qw & 7

it wAYeR APTAY (W) oA
#gEq, A7 AL qg JAA I XY
eI qeET @ | T §aw # AR
o g a9 feq qger ot I3@r 47
AR w9 g3 wg1 971 5 {7 g4t as
feaie #1 78 @y g A o Few
* qT BT FEW | groq Iq @R
FT W7 FT T ¥4I § AR TI39F IR F
qea® FI § |

¥ wAA AT ST § W Ag ST
T e w7 § fadw & ¥ v folE
T FTX ¥ AR F 78 I @A T
97 ¥ 7 foqid war O & T 9T W §
T ¥ At o o qEE Iw@ ¥ AN
a0 & 1 qar war & fe ower S Y
HAI-9E T Y FE T A QL )

SasFTy ofY Sq g A fod
U FIA H TAAT ARG AT AT TR |

T gl w3 wwTw o §, W ¥ A€ O
3756 L.S.—8
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T feay svr /Y & fawe &
™ X g § g g fE
At UFAREN A wT gwTW N F
qeaferq FAT R W F AR AFS T
£% TET IIT |

AT qeqq o, oF @ ¥ 5]
FEITE | A g FrE A T
AR FA M A A IT@T &1 W
I9% A7 ¥ 4g wra & fr ag s@ s
ST FY S F 9 7 T A T
T[WE AT TG HTAT § a7 ag T wraww
F ATy ST ATCAT WX 98 9§ WE &
m & 3o f am aFm o oA
IqF Y qgd TE HAT ZRT |

& TR AN : qA 5 AATAR
FTET, THTR TS & JTAAT T WTHAA
fas, it TR (g qar g7 aeATfAT qEeat
7 foiiE & IR § ag T IgFAT ¥F A
g sRkagr ¥ & foe st agr @
fiar sm 1 s, gAY wfod 7 &
% ag o feoe g 1w & ag wwel
g @ g el i sw e
gafag & agm fF za% fog oo &
arg @ faar s

SHRI KRISHAN KANT: He has got
the whole thing in English. There is
translation arrangement here. He can
read it  ,ust now whole thing can be
circulated tomorrow.

MR, SPEAKER: You may circulate
it both in Hindi and English to the
Members, You may do it by .Monday.
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treatment of J.P.
[Mr. Speaker] 12.17 ke,

Without 5 Report there can be no Jis-
cussion. Therefore, you had better not
have a discussion now. You circulate
it and thereafter we will fix some
time for discussion, if necessary. You
circulate it by Monday.

SHRI KRISHAN KANT: He 1s not
reading the Report. The salient fea-
tures.....

MR. SPEAKER: No, no, Mr. Krishan
Kant. ‘That will be again raising a de-
bate and it will be time-consuming.

W@t Tw ATow ;. 3g Sy RO
2 | ¥ g 9% MGz KT WA

% &) Juwr fgy wqag s &

MR. SPEAKER: There will be contro-
versy on whether your summary is
correct or not. There will be always
controversy on that.
take a week’s time and circulate it.

If you want,

ot T AT : AR W oA 3T
f& wgi wAwE w1 § Frf w At
TR AL Fq fr s a0k @
r A | ey sxi Jw qw w oA R
FA FT—IT G0z O & off #7  ww
g—n wde Had & Im I
#1 ®1Z A T¥M a8 WU FAfae
2 ZH WIE, W, 9T AT AN
T & agy @ g v ag &
T ¥ TRl W TATET @, ¥gA A
g g€ & 1 wa T foae ¥ &
e S|y wra w7 & & | 3T

RE. CERTAIN REMARKS IN TV
COMMENTARY ON RECENT ASSEM-
BLY ELCTIONS

Wt wm gwT W (T
AW AN F A A WA T
ST &t ¢ Ay wgr w4qr o1 f5 |
9t B frw arfa & Smt & qe W@
fear gafeg oar ot g € &
¥ qomt agen g gy welt oft &
R &1 ¢ ? iy wfa § woww
w7 s faww @ W w0 s
fear § IuF) a1U g § gaefafad
wafew g & A9 frwa fear
T § ? qar AT wifgd v oA
Aqr aqr & GATET FTEE F AR
g |1 JOFT § 7 U TS ZH AW F1
Wi W ag § 9 far o @)
(WWETA) TEF IR § OF IRq W7
wrfgg | w9 @ fAg qway €
qa1 T qrfga fa gaer Ama w1
WNAT qrEt A Aga w3~

st W0 QW Fhw: (e )
oY g% fyaas Wivw @ ¥ fau qwa
¥ gw ooy Aifew 2 awx & | W
AT AAT T qHA F AT §, a1 q%7
€ | 58 9T agi Ig| g Tifgq | 5w
@ § Je F@ gafam §

Wt wavwx  fag  (FROE)
feq g Y WTEIEAMT T TH weT FI
savr fear 7 s fEAsT § 71—
(fTTow)

MR. SPEAKER: Please sit Jdown. !
am on my legs, It is an important
matter. I did not know. I shal as-

certain from the Minister and let the
House know.

o} TR gAT W18 : uegm WEied-

MR. SPEAKER: Do not record,
**¢ (Interruptions)

e**Not recorded.
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e ot qftere W™ Far
(vt T wrevw) : gAY ofowmET ®
AT N fedrgal S Aw 52
L))

MR. SPEAKER: You have said

enough. ... (Interruptions) ** Don’t
record. (Interruptions)**

MR. SPEAKER: The House stands
.adjourned for ten minutes.
12.25 hrs,

The Lok Sabha then adjourn for ten
minutes.

The Lok Sabha reassembled at
Thirty-five past Twelve of the Clock.

[MR. SPEAKER in the Chair].

RE. CERTAIN REMARKS IN TV
COMMENTARY ON RECENT AS-
SEMBLY ELECTIONS—contd.

MR. SPEAKER: Mr. Prime Minicier.
it appears that last night on the raaio
.a certain commentator used the words
“neech jati" with reference ¢o Hari-
Jans. This is highly deplorable. (In-
terruptions).

THE PRIME MINISTER (SHRI
MORARJ] DESAI): Will you please
hear me? This is not the way to deal
with any question.

This came to my notice this morn-
ing, and as soon as it canf® to my no-
tice, asked the Information Minister
to find out who has said it snd to
Punish him if he has said that. Who-
eéver might have said it is himself
“neech”, that ig all that I can say.
These are wrong thing, but these are
Persisting in some places.

I was told that it was not a Govern-
ment officer, but a press correspondent
Who said that. He might have been
called for participation in discussion,

Commentary '

I do not know the exact facts but this
was the superficial information that
wag given to me, Whoever he might
be, it he is a correspondent who has
said that, we will see that he is not
called again there. There are several
things which can be done. We must
see that this sort of thing does not hap-
pen, bui whoever utters like that, ¥
think, be debases himself. That is all
that I would say. I would, therefore,
request my hon, friends—I can under-
stand their feelings, the feeling is
justified. I cannot say that the feel-
ing is unjustified, but we must put
our heads together and put a stop to
this sort of thing happening again.
This should not happen. Therefore,
wherever it happens we will take
action against this.

SOME HON. MEMBERS rose—

MR. SPEAKER: No debate on this.
(Interruptions) I have not called you.
Don’t record. (Interruptions)**

MR. SPEAKER: I had requested the
Prime Minister to come over here and
explain. He has come and made a
statement, and he has told you that he
is going to take action.

(Interruptions)**
MR. SPEAKER: Please don't record.

SHRI MORARJI DESAI: May 1 say
that my hon. friends could have come
and told me instead of creating an agi-
tation like this here. (Interruptions).

T ¢ 1 T AR & qomT A Wifey,
AFTATY F& dfeT | gg F a7 ahwT
2 ? gy AT, 09T FE@T F ar T
F]E FUFT IO ALY )

This sort of excitement does not help
anybody. I have said we will not allow
anything like this to happen, and that
if anything happens, please bring it to
our notice and we will take action, -
strong action against them,

**Not recorded.
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12.40hra,
RE. PAPER LAID ON THE TABLE

‘SHRI JYOTIRMOY BOSU (Diamond
Harbour): On Item 2 I have written
to you. This is about the Prevention
of Food Adulteration Act and the rules
under it. This is a Central Act and
the States, in co-ordination with the
Central authority, are trying to irnple-
ment it, but what is happening here
is that questiong concerning adultera-
tien of various items—take for exam-
ple, vanaspati-—are being disallowed.
In the premises of Hindustan Levers
in Ghaziabad, a tanker lorry ful] of
adulterated oil was caught.

MR, SPEAKER: What has it to do
with Papers laid?

SHRI JYOTIRMOY BOSU: The
paper laid is about the Prevention of
Food Adulteration Rules, 1978.

MR. SPEAKER: What have you to
say on that?

SHRI JYOTIRMOY BOSU: 1 said
that questions on food adulteration
that is being done. . ..

MR. SPEAKER: That does not arise.

SHR] JYOTIRMOY BOSU: It does.
I want an assurance from you that
questions relating to food adulteration
since it is being controlled hy the Cen-
tre, would be admitfed here and would
De allowed to be replied to on the floor
of the House. What is your obser-
vation on that?

MR, SPEAKER: I will look into the
matter, 1 cannot give you an assu-
rance,

SHRI JYOTIRMOY BOSU: Do you
want food adulteration to continue?

MR. SPEAKER: 1 do not want any-
thing, anyway I do not want food ad-
ulteratiun for me! I cannot off-hand
give yout an assurance,

Bill as Passed by R.S. 232

SHRI JYOTIRMOY BOSU: All | am
wanting is....

MR. SPEAKER: That does not arise
out of Item 2,

SHRI JYOTIRMOY BOSU: All that
I am submitting is that questions re-
lating to food adulteration be allowed
for reply,

MR. SPEAKER: That does not arise
out of Item 2.

12.43 hrs,
MESSAGE FROM RAJYA SABHA

SECRETARY: Sir, I have to report
the following message received from
the Secretary-General of Rajya
Sabha:-—

“In accordance with the provisions
of rule 111 of the Rules of Procedure
and Conduct of Business in the
Rajya Sabha, I am directed to en-

close a copy of the Public Wakts
(Extension of Limitation) (Delhi

Amendment) Bill, 1978, which has
been passed by the Rajya Sabha
at its sitling held on the 28th
February, 1978."

PUBLIC WAKFS (EXTENS!ON OF
LIMITATIONS) (DELHI AMEND-
MENT) BILL.

AS PASSED BY RAJYA SABHA.

SECRETARY: Sir, I lay on the Table
of the House the Public Wakfs (Ex-
tension of Limitation) Delni Amend-
ment) Bill, 1978, as passed by Rajya
Sabha.
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12.44hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC
IMPORTANCE

REPORTED UNREST AMONGST THE
STUDENTS OF VARIOUS UNIVERSITIES
IN THE COUNTRY

SHR] HARIKESH BAHADUR (Go-
rakhpur): I beg to call the attention of
the Minister of Education, Social Wei-
fare and Culture to the following mat-
fer of urgent public importanrce and I
request that he may make a state-
ment thereon:

“Reported unrest amongst the stu-
dents of various universities in the
country.”

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): As the House is aware. there
have been several incidents of agitation
and unrest involving students, teachers
and karamcharis in several universities
in the country during the past few
months, with the lifting of emergency
there has been a sudden outburst ot
rather ventilation of the grievances of
students, teachers and karamcharns.
The issues generally relate to admis-
sions, recognition of students’ unions,
postponement of examinations, in ad-
dition to non-acadenric issues such as
dismissal of State Governments, pro-
vision of petter transport facilities, dis-
putes in buses. restaurants, cinemas.
theatres etc.

Education and law and order are the
primary responsibility of the States
and it is for the State Governments.
who have been advised from time to
time, to attend to ligitimate grievances
and pave the way for smooth func-
tioning of the universities.

The remedies for the problems of
unrest among students have to Le
found not by giving any encourage-
ment to those elements which seek to
disrupt the system. These remedies
have to come through a joint endeavour
of all concerned, students, teachers,

Universities (CA)

karamcharis, parents, and the public,
Political parties and leaders of public
opinion in the country can do a great
deal by discouraging the agitational
approach. It is only an atmosphere
of peace and constructive participation
in the national life that the larger so-
cial and economic problems of the
country, which, in fact, are also the
problems facing the younger genera-
tion can be solved. It is my earnest
appeal that all concerned will extend
their fullest cooperation in creating
an atmosphere in which our educa-
tional institutions can  function
smoothly.

it gfckm agrge . weaw mgEea,
AR " AT w1 IO &Y F@T
R W ¥ fafww wrl § R wEam
T g AR oF faekes feafs 2w &
FET T Y & | W AW Ay AwT A
Friead Ty qftad 74T 39 ¥ SEt F
wt AT w2 A § IW g oA A
Y § AT 8T W oSHaT @ )
T WIS BE@ AT AW F#T
T FrE ATRTAT FQ@ § 47 g0 A0S
efFgrmER F1 a8 T g.T #
fe o Jaml £1 R F @19 q9W,
IAET FHETHT F1 g7 w1 39 9T fa=me.
F 1 fwe ot §% WY 39 FT qEATAE F3
%d gl 9g FAT A0(RY | AfHA Ty
W & A s A yfem 7 e
farar stran & o @ wm@l F wweT TR
THAN T ¥ | FH TG ATAAT AR
AMAT AT ST ¥ fF ®nowET &
Faeamit ®1 g3 & fag a0g a8 SO
FY FRET T AT TAT  TUTAT H GHIT
FY I g A7 qfecAw THAT FT FH F7
Ft A @ a1 gfEfedt ¥ e #
qriefade #Y ata g1, 37 a@ F1 F1%
AT U AT F 77 A7 @ §
TS qCHTT B AAHT FT HET F
qq qATE, IT F FEEATHT 9T frAT
FI AT N oY gEEaT FT gHAT frer
waT @Y 9% frans ? gt o waer
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[=h gfcbw agrge]

wifgy fF W= gw 97 7 FHE ¥
I T ¥ T T AN A FT W
T w0 @ W 0 F YR O AqAAEAT
¥t feafar Ieqw &1 Jit Wi et 9
#r & g foT o o g W am
TTHFATE | TA W AT KT FW
AT ¢ Wifgw | eTa ¥ WAL
T QTE FAT TEAT WX IT T FAQ@AH
9T WEHTAT & 19T 9897 | qW § qE
FHET A f  w S g @
AR ARaAW AT &1 IS fw
Y A T gH AOAT T W *
fae sz 3oy q¥T | & IrAm wim
f& w7 A1 /T welY o T wIET A
wagsaifind @ e frd om
Jarat ¥ i 7% o) | ¥R
A g A1 w9 @ FT T
w@y

¥Mo TATT WX WX WY W7,
§ aT weem § wgna g v om
AN WA AT QT L T X g F
frq ardfie st wifge 1 weifeg
fred I7 1977 ¥ gwT wuew
TE & AT MET ®T 77 gAY fear
w7 fif TS ATHTL IT & A WK FTA
waAY &, AT g, S9 R oaw
w7 & fau #if deqr a0 fow
aft @ | § 59" § qawm $5L AT
Ty F AT T A A7 @ NG

In early June, 1977 the Centcal Gov-
ernment had advised the State Govern-
ments to look into the legitimate grie-
vanceg of the students and encure that
forumg are brought into existence to
give representation to studenis  tea-
chers and non-teaching
to provide them an opportunity to
make legitimate representations in a
democratic manner and to meet their
fust demsnds.
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faT gAR AWMy # "I ¥ Wk
T A ¥ g A S T e
sfafrfet ¥ fmr o &1 S ¥

¥ ATq IT W AW FT F @A qrigws

SHRI SAMAR GUHA (Contai): I am
sorry to say that I did not expect this
kind of didactic statement from the
HBducation Minister dealing vwith a very
sensitive subject involving the fate of
the future generation of our nation
builders. He has just enumerated
some of the causes. I am sorry to say
that the Minister should have gone
deeper into the issues which are caus-
ing academic disturbances in the uni-
versities and the campuses all over the
country,

Higher education has becom» almost
a miserable mess. The campus chaos
has created such a situation in a num-
ber of universities that I warn the Edu-
cation Minister, if the situation is al-
lowed to be degenerated as it is today
and if it is allowed to be degenerated
further, no academician of any distinc-
tion will any longer agree to head any
institution, to become the Vice-Chan-
cellor,

What is happening? The Vice-Chan-
cellors are being gheraoed. There was
physical assult on the Vice-Chancellor
in Burdwan. The gheraoes and physi-
ca] assulfs are going on. As to what
are the causes they are to be gone into
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deeper. The causes cnumerated by
the hon. Minister are not the basic
causes. There are certain basic cau-

ses. I do not want to enumerate all
of them. I would just mention a few.
The basic cause is, induction of extra-
neous politics into academic life of our
higher .education, I have been in
patriotic service gince my younger days,
I have been in the teaching profession
both in colleges and universities. But
even with the worst adversaries of
mine I have not indulged in any kind
of politics in my university. There has
been no disturbance in my class even
on a single occasion.

AN HON. MEMBER: Does he teach
even now?

SHRI SAMAR GUHA: Even in the
inter-session  period, 1 used to take
classes.

Politics is the basic cause of the mess
in academic life. Secondly, there are
political appointments of the Vice-
Chancellors, the teachers, even the
UGC members and others. Then, the
standard of education and teaching has
fallen miserably, That has also to
be gone into, There are several rea-
sons. In most of the universities, the
examination results are not published
in time. It creates g horriole situa-
tion for the students who want to go
to different profesgions. There is lack
of raport between the teachers and
the gtudents. ] rember, in university
days, we were fortunate to be the
students of Prof, Satyen Bose and Dr.
Gian Chandra Ghosh and what a
sweet relation we had. Now that re-
lation is not there. How that relation
can be cultivated, how it can be
}'tevived, no thought is being given to
it,

There is another serious failure. In
this House, in the earlier session, there
was a lot of discussion about the stu-
dents’ participation in university ad-
ministration. I do not know how many
universities have honoured the com-
mitment that was made by the former
Education Minister at the Centre. I
would just narrate a few instances. It

is no good accusing the students. There
are porblems. But our students ure
not basically so bad that they cannot
be tackled. 'They can be tackleq if
you have the mind to tackie them. It
is the weakness of our teachers, it is
the weakness of our politicians. The
politicians are the guilty persons in
vitiating the academic life

It is just said that it is a State sub-
ject which is not legally correct and
even practically it is not correct. For
higher educa.ion, all the universities
are being financed by the UGC and the
UGC funds come from the Central
Government. There have been innu-
merable occasions and there have been
commission after commission at the
Central level making recommendations
in regard to higher educaticn and its
financing. 1 do not waut to go inta
that now.

1 think it is a very serious matter.
Unless these maladies are removed
from body politic of our -education, as
you say, I do not know where will
we go; our future generations where
are they going? For that reason, I
want to know from the hon. Minister
whether he thinks of convening. in the
first eycle, a meeting not for one day,
at least for days together of the Vice-
Chancellors of the different Universi-
ties to go deeper into the matter and
to sort out the programmes and find
out the solution. After arriving at
certain tentative decisions on that, whe-
ther the Education Minister will try
to convene a joint meeting of some of
the Vice -Chancellors and atso students’
representatives so as to find out what
should be the permanent ang long term
solutions of the problems that are fac-
ing the teachers, the educational insti-
tutiong and also the students in our
country today. This is what I want
to know from the hon. Minister.

DR. PRATAP CHANDRA CHUN-
DER: The hon. Member, Shri Samar
Guha, is an experienced Member of
the House. So, it is very difficult for
me to join issue with him. = But even
then being placed in this position. L
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bhave to do it He has said that my
statement is merely didactic in charac-
ter. What else education can be? Edu-
cation, after all, is didacticc. He has
certainly indicated some of the points,
but these are not the only points....
(Iinterruptions) We have noted and
stated that there are academic issues
and non-academic issues. Now the
hon. Member has pointed out the
academic issues. No doubt these
should be properly tackled, but
there are non-academic issues and
ultimately his conclusion was directed
to the non-academic issue, namely,
politicians should not be :nvelved in
this matter. So, ultimate's the con-
clusion which I wanted to nvluce before
thig House is that politica]l parties and
leaders of public opinions 11. the coun-
try can 40 a great deal. That is ny
appeal. I should centainly corsider
the proposition that the non. Membx
has placed before this House, but I can
assure you that I have already held
meetings with the Executive Comm itee
of the Association of Incin— universi
ties in this matter where 211 the Vice-
Chancellors were present. Then we had
a meeting a¢ Rajkot with the Vice-
Chancellors of all the universities. We
are conscious of the fact. but as I have
said. this problem i1s nat confined to
the university systemn orly it 18 a p-rt
of the general problera of the society.

SHRI YADVENDRA DUTT :Jaur-
pur): I have gone thro.gh the very
pious statement of the hon. Education
Minister. But I can only say that
it is a plous platittde. nothing more.
The trouble has two sides  There is a
system of education which he has hin-
ted, which needs o chinge buocanuse

this present  syseem, leads to
intense frustration among the
students. Then there is a siiie of the

politiclang and Vice Choncellors also.
1 know the Vice-Chancellors, Sir, who
wished to divide and rule and will not
stoop even to encourage students to be
divided region-wise. I may be permit-
ed, with all hum“e submission, to
quote the case of Alizurb University.
There, it is the Vice-Chancellor who
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was solely responsible for the gtudent
trouble. He had divided into azam-
garhi and non-azamgrahi: Everybody
had demanded, the union had passed a
resolution, all the teacherg organisa-
tions had passed a resolution, the stu-
dents’ organisationg had passed a reso-
lution that an enquity should be held
against the Vice-ChanceMor. But the
misfortune is that our Education Minis
ter lives in a dream of fantasy like the
Wizard of Oz. The Vice-Chancellor
is called ‘the absentee Vice-Chancellor’
of Aligarh. We had read in the new.
papers that heads had I can broken.
Similar ig the cas. [ Al..:ainl Uni-
versity. One of the non. Ministers of
this House has admitted that injustice
has been done and an excess has becn
committed against the <tudents of
Allahabad University. What actiun
has the hon. Minister taken on that’
In Ranchi University—I am giving an
example to illustrate....

MR. SPEAKER: Not of every
University.

SHRI YADVENLRA | L11: Because
the student comu:.vty is all ave:
India,

In Ranchi, for 18 mron'hs the En.-
neering College is closed. What sap-
pens to these students. What hanpens
to their fate? The hon. Minister h.:
taken no action. In view of all these
may ] request the hon Tioma Ministe
to appoint an Inquiry Coraniittee to
inquire into the [uartisanship anc
favouritism shown by the Vice-Chuu-
cellor in respect of suine students anc
teachers also and thereov put a stop
to this grouping? On the other sile
may 1 request the hon. Minister r:
Education to fake very seriously the
question of complete reoriertation of
education in this country so that edr
cation is directed to hopeful achieve
ments of students and dres not ledt
them to frustration?

13 hrs.

Thirdly, may I hope that he will talk
to the student leaders, discuss wi'h
them thelr problems .nd see how far
their suggestions can Le implementer
or accommodated in the entire picturt
so that our Universities and colleges
Degree Colleges, Medical Colleges, and
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50 on are not closed and there is no
student trouble in thig country and
student trouble in this country and
life .in their education,

I hope, to these three questions, the
hon. Minister will be kind enough to
answer,

MR. SPEAKER: With the permi-
ssion of the House, shall we sit for a
few minutes more to complete this?
..We may continue for a few minutes
more.

DR. PRATAP CHANDRA C(CHUN-
DER: I shall be very hrief, Sir.

With regard to the first question
about frustration, I have already been
stressing the point that the whole
educational system will be taken in a
proper perspective. We are certainly
trying to change the educational sys-
tem. There is now a confrontation bet-
ween the world of work and the world
of education. Whatever education we
are giving to our stuaents, by and
large, makes the students not
only unemployed but, in some

cases, unemployable, Therefore,
the whole educationa; system is
under scrutiny. From the primary
level we are trying to intro-

duce the element of work, so that 20
per cent of the school time will be
devoted to socially useful productive
work, so that from childhood the stu-
dents will know how to work with
hands and how to relate that work
for the benefit of the community. If
this system succeeds, then the source
of frustration that the hon. Member
is mentioning will be removed. That,
of course, will take time.

Secondly, the hon. Member has re-
ferred to certain Universities. Of
course, Aligarh Muslim University is
directly under the Central Governraent
but the other Universities are not
under the Central Government. Even
the UGC which provides grants has
got no compulsive power. At the
most, the UGC can only withhold the
grants in future. Parliament has not
authorised the UGC to take any penal
measures. The Ranchi University and
the Allahabad University come with-
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in the scope of the respective Chan-
cellors who are governed by the Siute
Acts and not by the Central Act,
Mentioning of Education being in the
Concurrent List does not help us be-
cause, under article 73 of the Consti-
tution, unless Parliament passes auny
law in that behalf, we have no execu-
tive power over these matters in
which the State Governmentg can also
make the law. This is the Constitu-
tional position.

About Aligarh University, we car-
not get up a plethora of Inquiry Com-
mittees. These are the two sides of
the picture. ] have sent for the Vice-
Chancellor. I have also met some ol
the representatives of the students.
It is8 g question of law and order. The
whole troubleg started with the nomi-
nation of a monitor in a hostel. Two
groups of students clashed, and that
led to the preach of law and order.
Steps are being taken, Now, I under-
stand, peace prevails in the campus.

I would appeal to the Hon. Member
not to say anything or do anything
whereby peace may be brecached again.

SHRI YADVENDRA DUTT: There
is hunger strike in the campus: there
is no peace.

DR. PRATAP CHANDRA CHUN-
DER: As I have said, a number of
instances may be cited. If you permit
me I will just read one piece of rews
which appeared in the Patriot news-
paper on the 27th February 1978—
only last February.

“Italign students on rampage

Students attacked buses. -ars and
shops threw petrol bombs and cla-
shed with the police in street protests
here yesterday.

The protesters, continuing a wave
of students violence which is sweep-
ng Italy’'s universities and schools,
were calling for an abolition ¢f exa-
mination pass marks.”

Now these are not concerned with
Vice-Chancellors. There is trouble

everywhere in the world,
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Postponement of examination, res-
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students’ unions and action against
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firgr & O sfawrdoor @ 9% faems
WY #1 Fxw I3 ) AW A TEE A
ITET WEHT WY o weeA IoT 8
Fot favafeara & qare 351 2 !
frad amew wigwT X Fq gEOE 2
foar W A7 IEF I X KRS T
wf o oT # ¥ X = A fag &
o T Y mar | &few Ay ahad



245 Students unrest in PHALGUNA 11, 1899 (SAKA) Universities (CA). 246

et 7E & | wwiEg ag At ot o
T o ¥ | @ § AT v wgry e
T E 1 o qerad weS A gY Ar A
fear wmq | RS wWET T oard
W AT @TET X FET & | oY ;wWE
AE & waTe & ara # &7 wr § O
X & gq 4T T W 99T FHE0
e A AET IAOT

wtwx v fag . SR
favafaarea & iy et & amaT =
AR

MR. SPEAKER:. Do not record.

ot X e (JadyR) o far
HA A F A AT Fragrd | IFEH
w1 2 fr gz & gw & Aot
WY AT ST ITHT  wEEA™HT HT
frem &2 | AT sriw & ag gt W
WAH § | T A FT GHETG § ITH!
yfrax & q@ & awr g, qrd I
W OwE AT I F QTS & i
FAIMY ZRY & Toefa & g
faerdt wrYEw ¥ g @ § o=
§ fr AT TOOTD &Y A ST
aed | gy 7o ¢ f g v o
T A9 FT A § 1 FHEAAATG |
T w1 sreww A @ g qAF WA
# | ATy & FAar A Gar O ;T
fFar g7 sfrr v & fag AT &
F17wr fpar oy fr gw Tedifa § w1¢ )
5 TwAfa & S9a gAY, ST
wifs a9 s o A &1 wfag
W awmy § f5 woefa & gfme
¥ ow ¥o frpear & 1 AW
MR IgH w faga @ waE
WA ¥ ¢ 1 F e diw F7
AT EFAT g Tw dAr@ &) FX W

oE &A@ § fear 2 1 "W aTE W
g A gew @ ge 5 fom
SRS ¥ A W aF FAuMA @
ot § IE FEAET ¥ AFT € g W
g oz g7 frER 7@ wE @ W@ §,
FIAT FAAT ME g A & 1 dAS-
TS A Y T g A d2T g g, faamr
¥ Tz, wriew Wi G g § 1w
FUAWTY & qITT FT G W
foreré wf | gE FASETD F AW &
W F AT FFATAF G AW ST A
Fg1 O fF RIT@ & Ao w1 TIEfa
T wTEgF A § 1 ¥w®
o § owrr @9 &Y gu faeet
T & faams wrET T fdar
frest a7 Y 1ol € g ¥
T AT qT | qren | Ao a9
T ¥ A AE AW A W § aew
g zw awd afwd o €
TOF WT9HT o7 FrT wifgd + faqa,
g I, qreeqafiz g gnfrand
AT 7w urfe 7 g7 g Wi dar O
2?7 W O wraA wery S W afe
TE G A wT oW w0 0 SR
AE T ®T AT AT FT AT T
AT ZEWAT AT QAU EFAT & | Wla-
Frgdl wifs & fed 1 7 v d A
qE@T§ | | g a0 § T O
A e yaH AT | T
JEFT AT SIAH FI | qHE |7 qaqT
& 1 TR T wgr Mm@ § A
* fou ? Fmw A g 7 IO
war far g fomw fao & sAwr
AT AWIE | §W TR J WY AT
fear & fF @ &t ¥ A0 W
FIAW | grEawH g 1 K
qeT IEaT E s gw e {§Qwr-
TA P E ? g I &
faste oF adft Fed swh @

**Not recorded.
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taken seven minutes. You are trying

to make a speech.
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¥ aga waesz g
MR. SPEAKER: Now, the House

stands adjourned for Ilunch till
2.20 p.m.

13.18 hrs.

The Lok Sabha adjourned for Lunch
till Twenty Minutes past Fourteen of
the Clock.

The Lok Sabha reassembled after
Lunch at Twenty minutes past Four-
teen of the Clock

[MR. DEPUTY-SPEAKER in the Chair]
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BUSINESS ADVISORY COMMITTEE
TWELFTH REPORT

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
{SHRI RAVINDRA VARMA): I beg
to move:

“That this House do agree with
the Twelfth Report of the Business
Advisory Committee presented to
the House on the 1st March, 1978.”

MR. DEPUTY-SPEAKER: The
question is:

“That this House do egree with
the Twelfth Report of the Business
Advisory Committee presented to
the House on the 1st March, 1978.”

The motion was adopted.

14.24 hrs.

EAR DRUMS AND EAR BONES
(AUTHORITY FOR USE FOR
THERAPEUTIC PURPOSES) BILL®*

@ Wi qfare s |/t
(st Tw Aremor) : F gEATE ARAT E
Fr g7 safemi ¥ st w1 fafreia
AT & fAT I T AT 399 gafu
fryat #1 3197w F77 A fagaw w
T F77 Y gufy 2 am |

MR. DEPUTY-SPEAKER: The
question js:

“That leave be granted to intro-
duce a Bill to provide for the use
of ears of deceasedq persons for
therapeutic purposes and for mat-
ters connected therewith.”

The motion was adopted.

sty Areme ;. § fagaws )
T o g

Matters Under 250
Rule 377

14.25 hrs.

EYES (AUTHORITY FOR USE FOR
THERAPEUTIC PURPOSES) BILL*

W WX aftar sewr wat
(vt T ATeEw) ¢ F SR T
g fr qa wfemt & Fa #v fafedin
saFEl ¥ fqu sTam #@1 HiW IEd
gafua faagi #1  Iggew F a9
fagas w1 gquedfoa £33 &1 wqwha
A 1o A

MR. DEPUTY-SPEAKER: The
question js:

“That leave be granted to intro—
duce a Bill to provide for the use
of eyes of deceased persons for
therapeutic purposes and for mat-
ters connecteq therewith.”

The motion was adopted.

ot T AaEmw ¢ F fegwy w6

qTEAqfeT FTA4r 3 |

14.2% hrs.
MATTERS UNDER RULE 377

(i) FIRING AND LOCKOUT IN SWADESHI
CotroN MILLS, KANPUR

SHR] SAUGATA ROY (Barrack-
pore): Sir, Under Rule 377, I wish
to draw the attention of the House to
the Kanpur massacre which took
place on December 6, 1977. The inci-
dents of the massacre were discussed
in this House by a Calling Attention
Motion on the 7th of December, 1977.
And, subsequently, a Citizens’ Com-
mittee for enquiry into the Kanpur
massacre was formed in which Shri
Nikhil Chakravarthy, Shri A. K. Roy,
a Member of this House, and Shri
Satish Saberwal wer2 associated. The:
committee hag submitted its report.

*Published

in Guazette of India
dated 2-3-78.

Extraordinary, Part II, Section 2,
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[Shri Saugata Roy]}

The industrial workers in Kanpur
have formed a committee called the
Swadeshi Kapda Sahayatha Samithi.
They have given a memorandum to
be submitted to the Government. Sir,
my aim jn raising this discussion is
not to draw wttention to the Law and
Order situation which caused the
Kanpur massacre and firing. I will
not go into the merits, of who is right
and who is wrong. But, Sir, the fact
remainsg that the Swadeshi Cotton
Mills is closed since December 6, 1977
and the lock-out has thrown out of
employment some 8,000 industrial
workers. They are on the verge of
starvation. This is a particular phe-
nomenon in which the Swadeshi
Cotton Mill workers are starving and
this is not happening for the first
time. For a long time they have not
been getting their wages properly.
Sir, instead of arranging for proper
payment of wages, an incident took
place in which a large number of
workers were fired upon and they
were killed. According to the official
estimates it is put as 13 but according
to unofficial estimates it may be as
high as 105. This is the highest num-
ber of labour casualty in any inci-
dent anywhere in the country after
independence. The Labour Minister
who js sitting here should take note
of this fact. There is this report of
the Citizens Enquiry Committee, I
wish to reiterate the demmand of the
workers that action should be taken
against the Jaipurias who have been
enjoying the patronage from the pre-
vious Government. Now this Govern-
ment js also extending the same pat-
ronage to them.

Sir, the Swadeshi Cotton Mills is
trying to sell their Swadeshi Polytex
Shares here at a premium. For this,
Sir, the permission of the Company
Law Department is necessary. It is
necessary for the IDBI to step in and
intervene in the matter 5o that the
Swadeshi Cotton Mills and the Jai-
puriag cannot defraud the nation as
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well as the workers of their legiti-
meate rights,

Therefore, Sir, I demand that the
Government should immediately step
in and save these workers from
starvation, The Government should
save the Swadeshi Cotton Mills from
the clutcheg of Jaipurias. Immediate-
ly there should be a proper probe into
the whole thing. 1 demand that this
Swadeshj Cotton Mills should be
taken over by the Central Govern-
ment either directly or through the
NTC (National Textile Corporation.)
Nothing short of that can redeem the
pledges of the Janata party to the
people and the industria) workers.
Nothing else can obliterate this mas-
sactre which took place in Kanpur
about which Government, both at the
Centre and jn the States, have been
silent spectators. Thank you, Sir.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, you have not
called me.

MR. DEPUTY-SPEAKER: There
is no notice from you under Rule 377.

SHRI JYOTIRMOY BOSU: 1 have
given notice. I have not been told that

nothing is there.

MR. DEPUTY-SPEAKER: You
have given a notice that you are
raising something during the course
of the adoption of the BAC Report,
but then, you were absent.

Shri Ram Kishan.

(iiy FLoobING OF KaMA TEHSIL OF
BHARATPUR DISTRICT IN RAJASTHAN

oft v fewr (wTge) - SeTEEw
wgrea & qTwTT W sy weage fedr
# wwr agdw £ faafyr A Wi
uTHfaT ST AT 1 15, 20 HTEY
¥ ToreqrA ¥ worge femt aw ¥
swrfa T &1 wEwT weor ag 8 fw
wiage fadr #t wfas Rafr
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[+ = fewa)

v ¥, faor ¥Afew gwar w0
Frrereor fY gom 1 Y & dwwr 7 gETE
o § fr oWk 3 wad
e o ary Fordarer g @ Tl et
2 a% a% I w7 I @ Y o
IgwT Frdaw ¥=0T goeTe wow gy
¥ ¥y o N gk A Toat w
gaeT ¢ fyaar o 3% # 37 far
qrT 2X T I gANT I A1 TEY o A7
TF d=r g | A uE Ay ag &Y
JUET FT ARTGTT ¥ AT /T T
qg ¥ dwa AW & o1 91 A TR
W go § Tann w7 gv w3w i
ITHY AT faar sm, foar qrr wriem
I fAww s . . . (eqwaTw)

NS L K GO T A Al
H’mm m‘tamfam*
A TZ ared §7 fomar gy i
frrsr s ) e @ fe wE
FET ¥ 97 /T 27 Wfze ok
T T i F A T v iR
W T & 7Ty @ WA ¥ o0
o DR E I A onr o
faATSAT A AT N & v fe gad
g I agEa & AN @1 F A7 @
1, 3 A X g F oEw wmEa

SHR] JYOTIRMOY BOSU; Sir, I
want to make a humble gubmission.
I have given notice about the trade
union leader, Shri Bansidhar Azad’s
fasting in Ujjain.

MR, DEPUTY-SPEAKER: Mr.
Bosu, it is not fair. If the matter has
not been allowed by the Speaker, you
cannot raise it like this.

Mr. Bagri.
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(iii) REPORTED DEATH OR CASUAL LAB-
OURERS IN BHATINDA WHILE DIGGING
SEwWER LINE

cﬂmm(ww) T
7Ty, mmmﬁumﬁ{,
& &y a1 ?
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A ®T 7Y fagqr 9T @ & a1 qTIwy
AT ATET | W AET AT AT g
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TR ARERTT F & W7 ¥ mfY
WX awar | & wrwr wa § e o fer
THT WIANT o Wy wE QAT 6 g
i fig afiy xw ooy ¥ fireht oy avenfiew
WU ¥ wr el Y qw ¥ e o
86 Ls—9.
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o1 AR WR O A6 8 e W
TEA ®T B TaG %< qHAT | AW

£ &) & I g wrgEr g o

(iv) REPRIED FAMINE CONDITIONS IN
DARBHANGA AND MADHUBANI DISTRICTS
OF BIHAR

) g¥ 3T AT qrEw (AT )
IUNTW WEIEW, 28 J@TE, 1977 ¥
¥ g8 F9T9 ®1 §H ST § ISET AT |
w3 s ag o1 fe s fagre & wgeey
WX Toi faw que T Wit s
¥difer @ &1 @ o A @ @
urs, afer gaETs & o gt ufawse
fafa dar g ok @ gt fo9r & 21
TYET ¥ § SN 18 TGS Y A
gat fafea § o oed ® ol /@) @,
afF SE T fTER ) ST ui
qg gea & a1 W & wyew § o fd)
W T qv arene § T A @, 19
g Saw, At §1 qEr G e,
TG F1 QT AgE R o T T 6y
T BT & WRET g3 av faay ary
HIAT 9¥T

T gl § www A g aww
T g o, a1 fr gw da W gew
et 8, facger wrdy mf § 1 fower wasa
¥ qrgr ar ot gfaar & gz v
Wi & Tg A G € o, ¥ gl
g 2 e femae & wa § Wi sl &
ATOW # YET SUTRT aTT agi 9T I
w, fe foraedt ofr g o Gt agt 9%
wft g€ ot &« w10 wf W7 vaer oAy
wr & fir s fom g ot &l T Y
awf | @ Q% ¥ wuw el o, v o
Fa WY FEATAT A g, WX W e
cafedy «ff gt e oo o a1

3¢ qay &% ¥ T § wg
fiwerr ar fiF agt a7 o% T@ AT om,
W TE A T W B | W WIE
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o WX & fage wowre ¥ ag o few
wor w1 f§ “gu wea” Dwn @
warig fage woere formm ww
ST, AT WORTT AT weaT BT,
¥fexr wrar Towre @ W ¥ fag
ORI ¥ I8 7Y § wr¢ e A few
mun&tﬂ:ﬂmd’tfwﬁm
o Wit & ol o & o ¥ wewr fem
AT &7 | T AR A AAGY T W
frrwan, arftw et w1 fmi ghar
T WTHTT ¥ AT WWE ¥ T
of W AR ¥ ¥ aE wm A
fer 1 afx ¥ TP W AT
wr A a1 Tha w1 vy = v,
feaml &1 O uw W O & fan
wT Q@ &, I7%1 ww fasr svar @< amito
el ¥ garc § v ) afeT R 39
¢ e wrer 7oex & If w7 v
q & fear man

fagre aoee %Y fafrg feafa @ad
wx ¢ ¥ ag &g = g w1 A
w1 gFdr | fadw fafa g g &
w9 3% ¢ % ¥ & If@ faady w2
g4 fa=d oifgy oY, o3 aw su+
agt & nf | gE-faey v aen ¥ A
W gATAA agi @, Iq% IAq Al-
w-FAE AR qZ-wERE AgT T4,
IJqT W1 fage 1 g w1 FOw <
fear WX ag 3@ ¥ wwe-difzy O
gAT3-Te3 TG0 w1 w1 VLT 4GV T
AT W T X AT §, T4 T R @
AN § A% A w1 | gEfad § 9 e
¥ frd wo e g fe s o o
% fad, agi & 70 ¥ w ¥ fm,
wrfrga §Y o & fad, w9 a7
=T YT JTET 8 SUTET AGEAT € o
TF a1 A1 wgn W g-—gd
faan ofdfeafs ¥ & o vo w3 A
Gl .5 ¥ are @ @ g, I W
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¥ AW wgw o W @ §, I
W, W, T @ g f6d ar

§ « frur faspw warg Y v g, G
et Wt w1 awdt § o agr & firmm
TR ¥ famis wawk fang o

e W< & 1 & wmgew f fir Q4 feafy
mﬂwaqﬁﬁmlﬂtiﬁ'wm
W A WX FEAHT L |

(v) ALLEGED TRANSFER OF 10-11 M-
LION DOLLARS TO A Swiss BANK

SHR! SHYAMNANDAN MISHRA
(Begusarai):  Sir, under Rule 377, 1
would like to draw the attention of
the Government to a matter which
has grave public importance. Some-
time ago during the previous regime,
the Ministry of External Affairs had
asked an agency of the Government
to assist and arrange for the deposit
of an amount of 10 to 11 million dollars
in a Swiss Bank (probably Union
Bank of Switzerland, Geneva) in a
numbered account, The order was
issed in twg instalments, by two
Secretaries of the Mimistry of Exter-
na] Affairs. The money was released
by the Reserve Bank of India, Bom-
nay to be deposited in Geneva. Mr.
Luther, the then Deputy Governor of
R.B.I, was asked to handle the case.

When this Government took overin
March last, this strange transaction
must have been brought to its notice.
So, it must be in a position now to
clarify the position regarding it.

One fails to understand why was
the Ministry of External Affairs in-
volved in such a transaction. If this
wag part of a commercial deal, it
should have been dealt with by 3
specific company either in the public
sector or in the private sector and
not by a department of the Govern-
ment, much less the Ministry of Ex
ternal Affairs,

Or, if it was part of an ald there
could be no question of any ecommis-
sion. In the case of a transaction o2
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a State.to-State basis there could be
no question of some individuals com-
ing in and receiving any amount.

The transfer of this money to a
numbered account in Switzerland was,
it is said, for the benefit of four indi-
viduals including Hinduja Bros. and
an Indian Politician of that time,

It is also said that in all deals bet-
ween the STC and Iran in sugar,
cement, etc. these people were in-
volved. Similarly, they and their new
partners are said to have been in-
volved in big projects like the Kudre-
mukh, and the construction of the
new rail lines which are being dis-
caused between India and Iran,

It may also be recalled that it was
reported that a telex message was sent
by the Ministry of Foreign Trade dur-
ing the previous regime to the Indian
Embassy in Iran directing them to stop
negotiations with other parties for the
sale of cement and sugar and thence-
forward to channelis such activities
through the Hinduja Bros. The said
Telex message must be laid on the
Tabhle of the House and the Govern-
ment should also give the names of
all the dealg in which this party was
involved directly or indirectly, as com-
‘mission agents or as principals (buy-
ers and sellers) with any Government
<ompany.

And most important of all, the Gov-
ernment shoulq inform the House
about the nature of the transfer of
10-11 million dollers to the Swiss
Bank, about the party to which it was
lransferred and their findings in res-
'Pect of the manner in which the Mini-
’:tr)ft of External Affairs was involved
in it

1 wish the Minister of External
Affairs were present, He told me that
he had some other engagement but
Probably the Minister of Parliament-

ary Affairs will threw some light
on it ' - -

-y
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABGUR
(SHRI RAVINDRA VARMA): At the
moment the hory Minister of Extema!
Affairs has some meeting with ﬂw
Soviet Delegation. What the hon.
Member Shri Shaymanangdan sthn
has said will certainly be brought te
his attention.

ava

14,48 hrs.

MOTION OF THANKS ON THR
PRESIDENTS ADDRESS—Contd. ..

MR. DEPUTY-SPEAKER: The
House will now continue its debate
on the motion of thanks. Dr. B. N.
Singh will resume his gpeech.

WEwrwx @l (AR
w1 wigy, & ¥ & fqaw 377 #F
q:TiT v Alfzg ot faor qr
RAY w30 marar f5 frae FTR@E

JIUSIA AT AITH AT

Fnx gy

o) G ¥ A INTH AT,
q7 7T A F AAAT ) T s7f4F
FET; TFoTAoTo IT FT HT TAT 4T |

MR. DEPUTY-SPEAKER: Matters
which had been permitted, I had al-
lowed.

DR. B. N. SINGH: (Hazaribagh):
Yesterday while I was supporting the
motion of thanks, I welcomed the
Government’s action in giving the-
country in record time freedom from
abject slavery and terrible humiliation
and Draculian terror that people had
suffered during the nightmarish days
of the Emergency and at the same
time I pointed out that I could not
understand or appreciate the sudden
change in the thinking of the govern-
ment which is now prepared to con-
ceda, quallﬂed respectability to. - . the
acty of the previpus gowt, which.im
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unequivocal terms it had stated as
unmitigated evil. It+is a somarsauit
in the thinking of the government
and this difference between precept
and practice has put the people in a
dilemma. If it is considered necessary
that preventive detention laws
should be there in the country and
that ordinary laws cannot cope with
the situation, the government should
take the people into confidence and
give cogent reasons for it before in-
troducing any such legislation in the
House. L

Now I start from where I stopped
yesterday. [ would like to bring to
the notice of the Government is a
very important thing and that js re-
garding the economic emancipation of
the suffering millions in rural Ind:a.

Politica!l freedom and Democracy
would become meaningless unless the
Government can provide them with
economic succour, jobs to the jobless
and food to the hungry. The *‘Garibi
Hatao” glogan which yielded rich di-
vidents to Indiraji quring 1971-72 Elec"
tion was the greatest fraud, in my opi-
nion, played on the illiterate, inno-
cent poor of the country, before whom
Indiraji was painted by her syco-
phants as the greatest Messiah of the
downtrodden. 1t is 4 shame that even
our Gods and Goddesses were insult-
ed when her courtiers equated her
with Goddess Durga. What was the
result? The percentage of persons
HRving below the poverty line increas-
ed from 40 to 68 per cent during her
80 called progressive wocialistic re.
gime. It is these crores and crores of
persons who need the immediate at-
tention of the Government. For them
Uberty without food will be a curel
Joke. It is a downright insult. We
have promised tn wipe out poverty
and destitution in the next ten years.
It is good that our Prime Minister and
other Cabinet Ministers have been re-
pesting this promise of eradicating
poverty and unemployment in  the
mext ten years. But how it Is going
40 be achieved has not vet been clear.
Iy spelt owt. Only Broed outline

264,

speeches are being made by the Mini-
sters. It is a gigantic problem. One
year out of the ten precious years
given to us hag passed and we are
still in the planning stage. And the
people do not know how this laudabile
objective is to be achiev In my
opinion, Sir, the Government should
fix performance targets for itself and
take the people into confidence and
tell them: how they wish to tackle
this great problem yearwise. At the
end of each year a review should be
made of the achievements and fuilures
and the shortcomings should be re-
moved in the coming year alongwith
the ta'get fixed for that year. This
is the only way we can convince the
people of our honesty of purpose and
remove the suspicion and frustration
which has taken deep roots on account
of being continuously fed on false
promises during the last decade,

I come from a region where more
than 82 per cent of the people live
below the poverty line. This i3 the
plateau region in the southern-most
part of Bihar known as Chotanagpur
and Santhal Parganas, which is. by
and large, inhabited by Adivasis. Ha-
rijans and backward ciasses. Perhaps
this is the poorest region of India
though paradoxically the richest.

Chotanagpur is endowed with all
the bountics of nature. 41 per cent
of the mineral wealth of the country
comes from this region. 87 per cent
of the total reserves of rich coking
coal and 25 per cent of the iron ore
deposits are found in thig area. Apart
from. this, this region abounds in other
minerals and has an abundance of
forest wealth. Is it not an irony of
fate that the people of such a rich
area continue to hovel in poverty?
When our President visited Bokaro
the other day, he said, in a periphery
of 25 mileg from this big industrial
town, the area must be developed so
that the people’s economic conditions
are improved ang they are given emp-
loyment. Precious lttle has been
achieved in the last 3¢ years. The
reancp for this anomaly is not far to
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seek. It is fully explained in the
Thakkar Tribal Subcommittee’s final
report to the government dated as far
back as 25th September 1947. The
enigma hags been fully exposed. 1
quote:

“The striking feature of this area
is the feeling common among educa-
ted tribals and shared by non-tri-
bals in considerable measure that
Chotanagpur hag little share in the
administration commensurate with
its area and is being aeglected by
the government, which is made up
of elements interested mostly in the
rest of Bihar....The extreme exp-
ression of discontent prevalent in
Chotanagpur in the separatist move-
ment which demands the formation
of a new province of Jharkand....
Unmistakably also the movement is
gaining sympathy among the non-
aboriginals. ...The separatist move-
ment seems to be gaining strength
as a sywplom oi discsient which
is simmering, among all sections of
the Chotanagpur population.”

What was said more than 30 years ago
is more fully relevant today. What
was simmering then has developed in-
to a burning and raging problem to-
day. The feeling of agony. discontent
and even anger at the continying pro-
cess of invidious discrimination has
forced the people to forcefully press
for their inherent and inalienable
right of self-determination. Today
there is near unanimity among all the
elected legislators coming from this
region including the Members of Par-
liament and Ministers from this area
in forcefully voicing the demand of
the people for a separate State of
Chotanagpur and Santhal Parganas, in
whi¢h alone lies their salvation. To
pacify the upsurge of the people the
Bihar Government, & few years ago,
eftablished the Chotanagpur and San-
thal Parganas Autonomous Develop-
ment Authority. The people soon re-
alised that it was only an eye-wash at
best a publicity rattle, in name only
autonomous authority but in essence a
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consultative committee, whose sug-
gestions were more- spurned at.than
accepted. Therefore, they rejected
this autonomoug authority. Things
today continue to be the same and the
strings of this autonomous authority
are controlled and’pulled from Patnag
When Haryana, Punjab, Himachal
Pradesh, Kerala, Nagalard, ‘Tripura,
Meghalaya and Sikkim can become
viable States of the Union of India,
Chotanagpur and Santhal Pargunas
cannot lag behind in viability. Given
statehood, it promises successfully to
compete with the leading Stales of
the Union of India. The Founder of
the Janata Party. Lok Nayak Jaya-
prakash Narayan and the great politi.
cal maharishi, Dada Kripalani, have
given their blessings. They want
smaller States for better development
and closer contact of the people with
their ministers and also so that the
indigenous genius may be pusheq for-
ward, which has been suppressed all
these days.

MR. DEPUTY-SPEAKER: Hig time
is up.

DR. B. N. SINGH: You are ring-
ing the bell like Lady Macbeth, I feel
nervous!

15 hrs

MR. DEPUTY-SPEAKER: Last
time also you have taken some time.

DR. B. N. SINGH: My hon. col-
league, Shri Dhanik Lal Mandal, im
his recent tour of Chotanagpur felt
the pulse of the people and in essence
has accepted the demand for a sepa-
rate State of Chotanagpur and Santhal
Parganas. He said at g public meet-
ing at Chandwa on the 15th January,
1978 as follows:

“I am not opposed to the idea of
creation of a separate State for
Chotanagpur and Santhal Parganas,
though the idea could not be given
shape at present due to various na-
tional problems being faced by the
Central Government.” ¢



e

267 President’s Address (M) MARCH 32, 1978 President’s Address (M) 268

lDl'B.N.M

Our leaders are Ficard ofteny repeat-
hc the words “Emotional Intégration
of India.” This emotional integration
cannot be achieved by merely chant-
“ing it as a political slogan or shibbo-
leth. It requires for its basic fulfii-
ment a realistic approach to things
snd a rational aynthesis of the senti-
ments, aspirationg and interests, eco-
pomic and political,” consistent with
the integrity of India,

~ The Janata Party m its Charter to
the people says, and I quote from the
manifesto:

“A high degree of centralisation
of power is inconsistent with demo-
eracy. The Party, therefore, believ-
es in a polity that ensures decen-
tralisation of economic and political
power. This is essential for maxi-
misation of individual initiative and
popular participation in develop-
ment and administration.”

Government of and by the people
can have no meaning if a population
T nearly one-and-a-half crores of per-
song spread over an area of 70,638
square kilometres, having the where-
withal are denied their right of self-
determination

*" The recent result of the elections
are a pointer that no Government, no
‘party, smug in the feelings of popula-
rity can suppress the feelings of the
people. If it does so, it doeg at its
"peril. Therefore I shall be fajling in
"my duty if 1 do not make a fervent
‘appeal to the Government to take ap-
propriate steps under Article 3 of our
"Constitution in deference to the wish-
es and sentiments of such a
large segment of people. Thank you.

:r- BHRI DAJIBA DESAI (Kolhapur):
“Mr, Deputy-SBpeaker, Sir. I rise to
-smake my observations before the
rn¥louse. ‘The President’s speech eah be
divided into"” tirew parts. 'The first 8
paragraphs deal with the restoration

'of freedom. Next, paragraph 10 deals
with Commissions and Committees.
Paragraphy 20 and 21 dea] with Fami-
ly Welfare and Prohibition and para-
graphs 22 to 27 dea] with foreign
affairs. When go through the
Address, I find that the Gevernment
has taken ngo decision on any item of
‘Government  activity, Therefore, I
can quote from the speech that they
have appointed a Commission, that
i3, the National Police Commission, to
deal with law and order or police
administration. Then the QGovern-
ment has appointed the Minorities
Commission, the Scheduled Castes
and Scheduled Tribes Commission
and Backward Classes Commission.
Para 13 says that the planning so far
done was not correct and so a new
plan is being thought of. In para 16
it is said that a committee has been
constituted to study comprehensively
the entire system of controls and
make recommendations to reduce and
streamline them. Para 17 talks of
industrial unrest and says that a
study group has been appointed to
examine this difficult subject. In para
18 it iy stated:

"My Government attaches great
importance to the need of aver-
hauling the educatjonal system with
a view to meeting the challenge of
development as well as providing
opportunities of public service to
the students. The problem of illi-
teracy on such a large scale as pre-
vailg also requires to be given pri-
ority attention. We have thus to
think of educationa] policies in
terms of not only academic, bu!
also adult education. In fact, if the
country is to make accelerated pro-
gress towards the goal we have set
before it, the spread of literacy on
massg scale is indispensable. Vari-
oug avenues of consultation with
educational authoritieg have been
explored by the Ministry of Educa-
‘tion and as a result guidelines ip
Tespect of different flelds of educs-
‘tion, remely, university education
secondary education and primary
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and adult education have been pre-
pared and enhanced provision is
Gwing :made in the Central and
State plans.”
t
n 'hlh- only about Committees and
Commissions. - Actually, the Presi-
dent's Address i supposed to give or
undicate the policy and activities of
the Government. According to this
JAddress, the Government have, only
uppointed Committees and done no-
dhing else, especially in the field of
education. Now the Government is
thinking of consulting the educational
eauthorities. May I say that education
48 a subject which deals with a vast
population, not only students but also
parents, teachers, public and private
institutions? They are all concern-
ed with education, but Government
‘hag not taken any steps to consult
those people.

During the 1977 elections the
Janata Party gave an assurance to the
people, especially to the cultivators,
ithat they will give a remunerative
price for the agricultural products.
Now after 12 months of thinking, con-
.sultation and other things, they have
not come forward with any proposal
for giving a remunerative price to the
agricultural community, They are
telling the people always that agri-
culture would be given the top place.
They seem to think that by merely
:providing the inputs the agricultural
production will increase, It is not so.
Agricultura) production is directly
related to the prices fixed for the
agricultural produce, and yet Govern-
ment have nothing to say in regard
to that.

During the last four or flve years
the prices of agricultural commodi-
ties have been continuously going
down. At the same time, the price
.0f inputs like manure and seeds has
80ne up, There is also great dis-
Jparity between agricultural prices and
industrial prices, In fact, the gap is
‘widening day by day and year by
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year. Unless the Govemment devue
an agricultural price policy and give
‘top priority to that, the problem of
agricultural production cannot be
solved,

Then I come to the question of
borders between Maharashtra lnd
Karnataka. Perhaps Members my
know, though some Members are
new here, that the dispute between
Maharashtra and Karnataka started
as a result of the reorganisation of
States in 1956. As a result of reor-
ganisation, the two States of Kar-
nataka and Maharashtra were form-
ed on the basis of language, but the
Marathi population in the three dis-
tricts of Belgaum, Karwar and Bidar
constituting nearly ten lakhs of peo-
ple have been forced to stay in Kar-
nataka. There have been agitations
etc, and all democratic processes have
been gone though, but still the Central
Government has not taken any deci-
sion. The previous Government had
assured Parliament that before the
1977 elections the problem would be
solved, but that Government alsg did
nothing, they did not solve the pro-
blem. Now it is for the Janata
Government to solve it.

The problem is quite typical. The
Central Government’'s position up till
now has been that the two States
should come together and have a com-
promise. But this is not a question
of a territorial dispute. It js a hum-
anitarian question concerning ten
lakhs of people having their demo-
cratic wish fulfilled. They are
Marathi people living in an area con-
tiguous to Maharashtra. Therefore,
they should be included in Mahara-
shtra. Actually, the remarks made by
the Prime Minister in the election
tour have created many misunder-
standings in the mindg of the people,
and we find that in the Assembly elec-
tions the Maharashtra Ekilaran
Samitj has won all the five seats that
it contested. So, I request the Janata
Government and the Prime Minister
to take the initiative at least now.
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Under the Constitution it is the res-
ponsibility of the Centre, it ig not the
responsibility of the States, and the
Centre must evolve g formula, the
formula that was applied in the Pun-
jab-Haryana and Andhra-Madras
cases, taking the village ag the unit.
That ig the only formula which has
been uccepted by four States in the
country. So, ] will urge upon the
Government to work on a decision on
the basis of that formula and take a
democratic decision,

SHRI K. B, CHETRI (Darjeel}
ing): As a matter of fact there ii
nothing of a rosy picture in the
President’s Address, there is not
much worth noting and worth prais-
ing. The President puts it on record
that in these eleven months’ tenure
of the multi-coloured party, the com-
missions constituted to enquire into
the exacesses of the emergency are
engaged in a great task. I do not
actually know what this great task is.
It may be productive, unproductive
or counter-productive, But the Presi-
dent has nowhere mentioned the fast
deterioration of the law and order
situation in the country and the mass
killings of Harijans, industrial wor-
kers, plantation workers and innocent
men and women, and the rise of crime
and what not.

Even the hill areas, where the
people are peace-loving, have not
been spared. Recently in the district
of Darjeeling eight tea garden wor-
kers were murdered by nearly 200
workers of the tea gardens alleged to
be workers belonging to the CPI (M)
at Sambiam Tea Estate.

SHR] SOMNATH CHATTERJEE
(Jadavpur): On a point of order.
This matter is being looked into. This
is a law and order issue of the State
Government. It ijg not within the
jurisdiction of the Central Govern-
ment. Therefore, Sir, apart from
strongly disputing this allegation, it
is not a fit forum where this could be
ralsed.

MR, LEPULY-SPEAKER: There
no point of ecuer, ' g

SHRI K. B, CHHETRI: I made a
persomn and un the spot inquiry and
tound that 8 workers were brutally
butchered by lathies, khykri, lethgl
weapong by the alleged workery .gf
threw them into the running
machines, killing one of them instang-
ly and the other half-dead. So feg,
13 persons have been arrested but the
main culprits are stili absconding
The West Bengal Government hag net
acceded to the hill people's demand
to institute a judicial inquiry, We dp
not have faith in the loca] police and
CID investigations as CID has com-
pletely failed to bring to book the
culprits involved in one of the mur-
der cases of Shri K, B. Lopchan, ons
of the most popular persons of Kalim-
pong town and the Genera] Secretary
of the District Congres; Committes,
Darjeeling, Shri Jyoti Basu, the Chiet
Minister of West Bengal could in-
stitute a judicial inquiry in the case
of a student belonging to the Stu-
dent Front of the CPM, who was hurt
in the lathi charge by Police in Cal-
cutta recently, but he could not in-
stitute a judicial inquiry into such
inhuman murders of tea garden wor-
kers belonging to the Congress Party
when all the people af the hill areas
including men, women and every-
body insisted on a judicial probe.
This murder case has become one of
the blackest spots in the history of
the left front Government of West
Bengal. The hill people of Darjeel-
ing do not fee] secure under the pre-
sent left front Government. 1 would
like to urge upon the Central Govern-
ment to kindly inquire into the mat-
ter and have a central probe in this
connection so that the people there
will be very much satisfied. The
Union Home Ministry has also a great
responsibility under the Constitution
of Indile. The Constitution provides
that it is the Union Home Ministry
which ig the custodian of the general
law and order of the country. If any
State fails to maintain law and order,
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it enabley the Central Government to
take astion. .-.Aceordingly, the Centrsl
Governmeni has to think in the mat-
ter seriously and take prompt action.

It is really surprising that on the
one hand, Shri Jjyoti Basu, the Chief
Minister of ‘West Bengal ig crying for
more powers from the Central Go-
vernment, on the other hand, when
law and order is the State subject
and he is all in all in the State, he is
himself utilising his power according
to the sweet will of his party. I do not
have any objection to a nutional de-
bate on the Centre-State relations as
far as financial powers are concerned.
But I am strongly of the opinion that
the power pertaining to law and
order situation should also be dis-
cussed and, if required, curtailed by
bringing forward an amendment to
the Constitution.

1 am glad that the Minorities Com-
mission has been set up by the pre-
«ent Government. But setting up of
only a Minorities Commission will
not be of much help if the enforce-
ment of Constitutional safeguards is
ignored. A Commission which has
no legal or comstitutional sanctity
will not be of any help in protecting
and giving justice to the minorities.
The Government should recognisge
Nepali people of India as a minority
class.

The Nepali people of India have
settled al] over the country. Their
aspirations have been ignored to a
great extent. There js a constant de-
mand to include Nepali language in
the 8th Schedule of the Constitution.
But with the emergence of Sikkim as
the twenty second State, mainly with
the help and cooperation of the
Nepali people, the importance of
Nepali language is left by everyone
But when the delegation of All-India
Nepali Bhasha Samiti met the Prime
Minister recently, according to the
members of the Delegation, it is
Teally gurprising and shocking that
they were not treated well. They
were treated shabbily. As Indian
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citizens, we have every right to fight
for the cause of our language, How
can the Prime Minister say, “I will
de-recognise Nepali language from
the Sahitya Academy” when it has
already been recognised by the
Sahitya Academy? There is not s
single house from where the Nepall
people have not joined the army.
Can the Prime Minister say, “I will
ban the entry of Nepali people of
India to the Indian Army, the Navy
and the Air Force” if they insist on
the inclusion of Nepalj language im
the 8th Schedule? We are not beg-
gars. We are Indian citizens. The
Constitution has provided us safe-
guards. We have a fundamental
right to demand the inclusion of
Nenali language in the 8th Schedule
of the Constitution. It js upto the
Government to accepi or not to
accede to our demand. But the Prime
Minister cannot say, “If you demand
such and such a thing, I will with-
draw some other facilities”? 1In no
count*v, no sane Prime Minister can
talk like that. Thig is very fantastie
and a very unfortunate thing.

We can go on demanding for our
rights as Indian citizens. No Govern-
ment js permanent; no Prime Minis-
ter is permanent. The time will come
when not only Nepali, Manipuri,
Dogri, Konkoni but all languages
recognised by the Sahitya Academy
would have to be placed in the 8th
Schedule. Language has become a
very delicate issue. As such, the
8th schedule of the Constitution has
also to be a complex one. If you do
not want to recognise other lan-
guages, if you do not want to place
other languages in the 8th schedule,
why don't you scrap the 8th Sche-
dule of the Constitution? Then there
will be no headache at all.

1 would like to speak a little bit
about Sikkim which is a new-bora
State. It is just a child but it is &
completely spoiled child now. It is &
fact that during the regime of the
Chogyal, the former ruler, there was
no democracy there and the Nepall
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. [Shri K. B. Chhetri)

Ppeople who were in g majority had
’o h_ce a great deal of trouble in
exercising their franchise because the
Chogyal had introduced the parity
&ystem of voting, that is, 50 per cent
for Nepali people and 50 per cent for
the rest whereas we are more than
70 per cent of the population there.
In support of this, I would iike to
mention a few figures, According to
the Gazetter of Sikkim 1884, p. 27, out
of the total population of 30,458, the
Nepali speaking people constitute
more than 19,000. That means, 84
years ago, the Nepali population in
Sikkim was more than 60 per cent.
Again, according to the Darjeeling
Gazetter of 1947, the Nepali popula-
tion in Sikkim is 77 per cent of the
total population. Mr. V., H. Goelho,
a former political officer in Sikkim
states that “of the present tota] popu-
lation of 180,000, the Nepali people
are 72 per cent” All this amply
proves the long historical background
of the Nepali people which js very
much misunderstood by the Indian
Government.

In Sikkim, there are Biharis, Pun-
jabis and others, also but nobody is
allowed to contest the election,

SHRI SOMNATH CHATTERJEE:
The Government of WeslL Bengal has
.passed a resolution that Nepalese
should be included in the Eight Sche-
dule of the Constitution. I have
given a Bill for amending the Eighth
&chedule of the Constitution to include
Nepalese in the Eighth Schedule.

SHRI K. B. CHHETRI: The Govern-
ment of West Bengal has adopted a
resolution that Nepalese should be
included in the Eighth Schedule of the
Constitution. In the Constitution of
India, nowhere it is mentioned that
.50 per cent or 80 per cent of the seats
should be for a certain communily.
@0, it is very fantastic. This panty
system must be scrapped.

The other thing is that there is ram-
pant vorr \ption in Sikkim: lot of alle-

gations are there againet the -Govern-
ment of Sikkim, 50 many representa-

‘tions. have come to the Home Minigter

and the Prime Minister. There is no
commisgion constituted against them.
8o, a commission ghould be constiluted
against the = Government of Sikkim,
against the Kazi himself. * You have to
satisfy the people. Otherwise, if you
do not scrap this parity system, it
you do not stop this rampant corrup-
tion in Sikkim, then I say you will be
directly or indirectly creating a secomd
Mizoram in the East. So, I would
request the Home Minister to pe very
cautious about Sikkim which is a
spoiled child of India. I have nnthing
to say much about it. I am very
thankful to you for giving me this op-
portunity to say a few words about
Sikkim,

I am sure, this Janata Government
which has not brought any electoral
reforms till today, has not brought any
Anti-Defection Bill, will come forward
with more progressive bills. ‘There is
already a warning bell for them and
they will realise all these mistakes
that they are committing.

! AH WEEE e ()
warr fedt afvrr AmE, awen 7
OF & g7 wzafa wf F oy o7
FEEAFT P THAEA T AFHATH
Far? W1 FAT F ATE A, AT O
%! 775 ¥ 67 gAY gt B 8
I # A7 F ¢ & feamAaerdy ¥ 57
qaRd A F qoF F agai qeared
# vz ATy oW HTAT Ay F Wi qH
etz # fF o a97 39 Il € T
gty { Ay femr S

wrww 1T faraat & sie wgar-
T AEgz AaF T vy & fawfe ¥
WY @ﬂrmtu\tmmﬁif
9% ¥ $B AN FwTCE WY AR W 2
f ag gz e fomra #1 wEw o=
o wugw wrefrdl & q@es !
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ren gz A & o foaraa g
ST wefiT A wrpdy s sl Rfeaa
T F i & 47 F FWIH I
¥ agg xyg 1 of § @few qe @
qFLW 0T HAE T § 70 W fr=-
faargz 7 & f& wore ® wOE
ZEA W frarea & siad ggaa &
O LFAQC F TH 370 FT TGS I
o foqr ar 9r 1 IEET FFTC FAT
far 7 & 1 W 3% WX 9T X
wiidy ggwa & ag aww frar fE
1975 ¥ iy gfeeer wid W wia
a1g & afFaT wFE gur AV ag AT
gew wt v f5 g8 oM, I8
s a7 F9r fwr omr g faee
@ 370 #1 affa W EEE
qg=ran § | A ag sfeaany FIHT RN
a1 faar w5 & #1% FE7
THT 377 ¥ fa=r a0 g1 Ay
gwa gaar gwa Fo §  famey
I, HWHIT & qBI AT wETEw A
qFgA @M HR IF 9T ;A FA
I fegz ¥ a2 T qTed A ATy faeme
fr ¥ex |2z fom sorae A1 ¥@
i w1 faary s &) agw Wi
awgry & dfeq g=r fFar oo i< ga
I & ATfaw oF W 91 A
w1 gFar & | e gw afFar ait a2
¥ g Forgeria 7 w99 @@ § 9@
i oY agH WX aRET FT & A
§, wig s a7 oAdeT Ag g
afew g foedmw &1 "o &,
WA F g7 fgeq e § 99wk
' T A maaT fgear war fear &
TR oTqwT Feamad wees W FEAIC]
N U fggeama FAAIC N | WK
firlt feameer & q¥ 30 @191 ¥ 7ama AR
& ¥ ufeae w7 f&r oy §
N @ T fggem ) FER
frar war § 1 gt ok ¥ dET T
€ wraw § ag s ek fe wovw
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ot famwat & wfemae ¥ g
W aygl A weaw fegr oy afs
famat g1 wore & i oF aw
T G arerd fower sam gy
fagrar gurdt snfgw @ Wi e
FAHE €W 9T qawiR w@qr & fw
fegem & gy aaw feameay Wi
awd & frog &) g A alw
& amr AT wEt v g1 omrdA &
ATAYH Y T

1532 hrs,

[SHRI DHIRENDRANATH BASU in the -
Chair]

AT W ¥ gEy 99 feTwa
fergeara &) YT 1€ A g wwat 20
AN T N T 771§ N 7w
g T gar &, afew T A dfww
FE §, ST N EET Y AE W
feg o @ g 2 1 A DA AT Og
WEE FOET Wi wEgE A &,
afgwar 30 &= IFIT gwAT FT, WX
T A F HRT A ATAA T I
ATAR WY IZIRIA aThd & a9 (A
®AT AET 1 e s afawar
oFwa ¥ 3| foar 1« s ws ag weAr
st fiz @Y 5w g oW
TR I Y W fawr ¥ WX
aa fear gt &1 Advar §e wrafaw
T N W g Aw
I UT W AT TRE T qET €A
fear arar @1 O gEd g
T g Fg wor &Y, Ffwa g mfeame
4 A | Ffew oF T oW gw oW
@\ A ag #%9 @, 9g wi% fagw-
ofwa w5t a9 7 §, v & 55 706w
i< fomed & sfermm & g
w1 waEe A goaa e o A s
gwER wEW 3 grm W) kR
o B qOE W e L AW
aanr . M GET ) FHAT & ;i sawr
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[ wegw T )

ar{T ag TArwT gar § fr gaw quAw
1 7 € s A T R,
afF gwd amft ¥ 1 30 §w
¥ mg fromm Wik @gd @ W
e f5y &, 30 a9 & w9 geETA
R W 5 g9 g9 & W=
-gaEr FE oAaifaw Am w1 g9
~Tq 98 30 AT FT FHAARN AT AN
I qFAT § 1 gafrs 7 qAar qEf
WX FA7 T F @TAHT § qeated §
f& oo 7o w1 oF foara) g3 T A
& AT OF FIAY TTAT THR F Aq79
e § a9 fd fRamar st faer
@A FT gF g WX T4 4 qidg W
fa=r & 1 o fawamd zz o,
THAR G T, AT g1 T & 7T
e fFar &Y 79T @i oA @),
g HAAqQa HIEFW A I AT
wpar g1 fagr @l 8 &
agd W@ ¥igd A ¥H WA F
Y "9t mrEats frEmd g
qq wwarw & 5 99 wfaw & v
Aga & BT ATAIT &1 TAT GHAT
w1 o AR qifafedm arg w
Q@ A A 1 wa dgE IT ZAL
¥ ¥ 2 fogiv 50 am w1y faey
¥ 7o # fazwa ¥ qow ) ag ag
wew § fomx swil o feg waemm-
few gage 1 der e faar W
aw @ fggeam ok aofssaw &
vt & g A ¢EE A )
HILAT q1 |

o 1€ Wy FEwEEl & ag,
wY wwER W g@faw w3 ¥ faq,
woplt B gfew &5 & A3 s
& QAT a1 ST & AT ¥ 45 BY
e ag it @, owoer &, ol
foran) mow wifew 52 79 §, T ardw
- Fgwt weT gaw faardan |

7g A quzaT qenfar '§, gt
BT % a9 43 gy & ag AR g
gERT %1 qgwr &, fr Aroare Y @9
foarsT g w¢

VR WA OF €7 ¥ i fafrer
& TN g T oF R ¥ 9% dfae
§ T¥w fag araw Y @F = F A%
fafreez &, afaaars @1 i fafrex
At waF QF 4y fged w1 e fafaees
% WY TN Wk T FreEEnIg
F1 TH F q067 & 99 TC &AW T
®T §Fq, W MR w19y 3qr fFar @
IHF WY @AqATF A 0A9 T4HS g,
I e freaery 37 & 9T g,
¥ g9 H I7 599 qg §FA & UK
A AErwfad  F @1 EF qg A
ST Y FIAH FT

fergrar agr qafar 8, eTawl 9«
g ag wga & fs ofsmm & g9
FIOAIC F a1 F a1 41 A gH 8T 9,
1 & & agan g f5 wifaatfic @1 @&
TE &RtaT FTeEC WTd Wi 3@
Ffrgfraa@am A=) [
FTeqe #7 o fagrd fgear arfeeamm
FY rrfaa @ e 2/ 3 Fgeqm gare srfqa
¥ 368 agi ¢, A AT AT w9 TE
# 7z wgn g g & oo qudw
ad, Ot ofegriie qds a1 WK
g miet & 3@ 5 g e
WRT 9 ATET 9T @A §, wHEIT S9N
qifsem & § W T fegam
¥ &, g g aifeery F § Wi 3@
fegmgearr & §, ST W g §

@ % ag w3y & f& e
P % §Tq aradE s O O g
g

|

qer ad, a7 wHEifad fe fraer 39
G SrAar § )

42
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g T s ¥ fE ST oW
WS AEY, Fidizgwe gH ag HEAT
T & | SIS WTEY, 1954 A1 @
wifid, wad g @ fr fogmd -
FTWHIT & ATH ® TS FAT; 7 IG5
fedt feedr ®) feet & ggd AT amoF
ERSTSUTT T a1y EY ] 0 g &Y I
T4 F 9T § AaF  FTHI F TW)
1 w9 gifee €1 1 FWA Y miw
FAH S AT R A FTen A &
@Y AT TR a1 § | 99 §W I8 I
frofram & goa@g, AT
g Hawa 781 a1 @iy f gw fggm
¥ fgmre & 1 57 7w g7 ) gfeeme
f—ulx ug @&t 3—FF sv wnfre &
w1 gara fegear 8, @@t & w@gaAT AT
% & frew gl % mom wriol ¥ &
foer amd 1 &fFT w9 F 19 & TR
2! @ ¥ fowmw gowe g o9 gH
TEET A § QFAT § 1 UF g g w
fear srat & 1 weTT AR AT AR,
N @ qfFEET = oTAT &
wiT fgg am@ #7, a1 37 FFHAY FG
AT & | GW TW WEF F WA A AW
g W g @ 7 w1, A1 9R AN
v ?

e a® wwew ¥ 39 wgfraa
X, I gaTaTe 9, o7 w1 g8t W
&t war 1 o g a7 wEY & e v
®T EeT gAT 7T A, gHA g0 §T, 9
foar o, aw gwTO woww ag T R
& rorlt gewa ® rm o g
W R 1w X AN g W wT, T F,
W fowr § W wioEeh @ e &
arq fomr oer ) @@ oo ) fF
e o ¥ &, afer W fon
fe agt vt o swY *r gw-sER
3 e gw W Qame iy wl
oo qperk alic 3X waTy w
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WHTFA §, fored srwic ok fggem
& vifimra  gwawesr g B

F0g & R gFog ¥ WX gow
=1 gu, w@ T ¥ o Ak
T & BT w T EwE gen |
afer ag adfeer Wmww =1 osw
or | taH wEer few w1 R 7 gt
gmal & wam 2 oW fag AD
wfearr wafon @ fs o7 o W
gw am #2, &t farderd ¥ &%, A
T T &1 Fasa 7 427 g1 &, forad
0F W FW F g g o e
oT9 ST FATAT ATES §, I W9 §IEA
qTHT AT T & GI8T AET a0 qHS
WY S FT GAAT F, 37§ o F &
g e a1 §%7 § | 7@ fow ww sw
¥ fafea

qifrearT & ®=3 ¥ s fgem @,
g% EATL WA ¥ yarfaw s W
femm & | nw & =g fowwm v @Y
g1 gur orda & gofas @@ feea
AT g W Agt & WA A gwTh
®’z & gy § 7 & fag gurd
el # 25 €1E qF § | W
qrq FAY 98 T0T 39 art & ¥ sae
AT AR §, A1 & ag § v wve
wWigei 2 feed o d2 Zfedt;
®, iz o Q¥ g pW 7 TF wowT
fauret wog a7 & fAverd o g &
oY Arat A4TE, 3T F WHE WR I
® qrFf ¥ Ao ¥ AD ag qwtow
2 fe 3 amEm W Aedw T W,
AT H qaTex ¥ T ;0H, afew I
fraetd | gT THE I A A, W A
gy fimds scdag o
%% fir o w1 ersfew #F It

awar g

R 7y wgA F qU i wt nflt &
fr gl Rzw w1 ot sfafetfodre:
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[+ aRw wEx T

¥ Wt wxaT a1 faesy & aTe fgeem
a1 wiX % fafre feafae Qar ar, ar
i fafae< qurdz giar 9r & garsanr
g e awwn R R g g A
uw grEfes  qEifasa czarfemat
&1 fFar | S9 ® EET AT AR AN
W W JEW & | TS AR a8 FE
Efegn o aft s80, 39 ¥ =@
QEATRCHAT SR T & | ¥F #T Aqran
g 3 5w arEt gw g I
WAAT &7 BFgaT 99 F faArE § o

.Janata will remain but the Janata
Party will go.

qg W & farawig @ 1 g 3t A60
frdt & g A I FFIIR FH
TET WA | |9 F gFw 37 § I Ara
qE 9T §

9T @IFEET-HMT F qFA 0T
qrgaif@™ &« & 77 79 weard 1 F4Y
w FAr agar § f§ & sragaw g
g9 X a7 a5 o< fear fear & 1947
WS aF OF UF F99777 3-18 33 fagg
weqafae g1, gaaam Fgafaee g,
&9 98+ faare ws go § fEa g
ag g | w0 o faaw 7 A &
w7 § fgrgeam AT gA0 ], AT AT
&T Afqa 719 7 grzafedys & I/ &
faq war fear & 7 wrg &9 I 9T
wrfrgmgrmaaafi g & qaar
arEf & gAamsn & wde wear i ag
u® eargz qux fasma f& afwer da
a& § fggeara § wrgafeda & fag
wr frqragr ) ;T fema g ? ..
(vrwaw) . ... ®§ @ $w A& fFar )
ag *¢ fw ®gi Fgi FARE Y ?

MR. CHAIRMAN: The hon. Mem-

ber ‘should address the Chair.

Wt dW Asm @el (TEIy)
w1 Y AT & fad § war § Pegw
& arearefedis wtor @t fear &0

ot wagw wge oW F o & -
fomrm WY T g o 4

w1 Fn gwn ? i e ae ¥
ATEATTET & G AT FT w47 T @ 7
] § wiwr ged ¥ awe aifeae
FIAHT GFA qG a19 g aKATE AHA
RETrEAF F A F T F X
T g qHAT § AR IF THL T WEA G,
% 7T g1 a1 gue qga g, faer
M Afrai yors e g o g &
w1 fear =i B aEafee qaawm
gl ez & fea g1, $wr g, sz gvaat
ST F GAFT A & 9 qW AT Ny
AT § | 7R gW faeara w39 § 19N,
AL ZHIT 919 TG SHAT IqF § , WA
ZATI WgA 4% & &1 F7 "wrgArfdw
FT HEAT Al FAAT IT § ASF W & g
HTHT g qaFHAT 97 7

o4 g+ g1 & 2@ fae, g7 8 swar
qrel & QU 91 F %21, ITRA § FAATAT
F grg FAT A0 ! fFIA 97 A Srae
AN F1 TE | OF FAT AT § 93 FT WY
TEY SIST AT, I KT AGTIT AT WA
qY F AT AT H ST 797 | q991 H
mfegi & faamr a&@r @ ) srat
7 328 ¥ HewaRdr Fr w4, ..
(va®aT) . . . HA AFEIE § FA WY QF
Ta gET A Ag FPfF g F A
FATIM ¢ I & gfaxr et & wqA|
FT 19 9T WX ATT AT A7QT TS F
oF qga %% @ & i% Fiaw @) srE09
qr | I N g ferma &, | wAan
9t & I oR @ ¥ g fgrwa & fe g
I A g s Al &« A
HWel! frgnarEfegvdwm
SFEAT T & av i -
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1T ¥ A wfiwrr T At e

& ¥ AAAT gX A O 0 siden
0 TR g wa wre A wE e
AT § THAT g A FALY v fifwg,
| Wi et dfagy L. (swwar),
% ag sgar § ¥ oF ggrez Aq fawry
o Y TFTHE | AT F A AEA &
<X ¥ 71 fRar gawwEl #, f5aq o
sqaifawas ? agiweme & fafaes
&3 g, ¥ F qrarTg A aav 41, @
a1 afsez F1 grar @ Wi, & 3T
TIZ 1 FMIgARF L ? AL e H
W g1 FT 9T FQAT § A GIF wEY
AR w1, fagl & | Argaifeds s
THL FIAT &, IT F GIHA JT FT IHA
w0ar & f& qiat, g7 a3t Ffwa o7
gat ¥ Iz av gn §23 & A wrgA-
fefrg mzacfers <3 st &, 9 A
AfeFara 73 I § L IT F g9 2T A
FY § 1 fazrar FQ nwifen & f5 2w
A FT A7 T ATIAZ T FERAT
aF 3grzz 97 fasrer fF e 7 5
FIAEY FRAT F I GA AT K AT
R W F P OPRIA wwiEd g ?
T QF FHF A LI A AT AT
g frar war 1+ gAfEmdy az 3 5
AT FZI TIq T 92 ®far 7 asw
fafrezz ¥ Zzvdna ¥ fF 0¥ amy
g ar aFy F 1 F w4y Fegaa v
T 3 A g0 g fegena 5 oF w3l
Y gfgra I gg @ qNITFT 0
fax &, qgeanm &, forg g1, s@a-grea
&, 707 &Y, 7 a7 gard gFzE wAAT §
" gR a7 1 qifge frgw ag faq &3¢
37 #Y fazng X, 97 F W@ AT B2
#frer ¥ | ag ww W FAA FaeR-
Y ot ——mre wi@ wefd ¥ Fad
fezr fafggsa # 239 & oo @il s
9 9T AR g faredarfear & fx are

B’ré-w‘ra tptrwarra N By I 5T s
!m?zmmﬁimzvm L
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After all the country as a whole is
ours. Minorities are yours, Weaker
sections are yours. Border areas are
yours. Hilly States are yours,

= onfora & amg, & wrq wr
SUTAT A% AFY AT AGATE | qW IJHA
g At & wff feelt Q@ ¥ faamw-
aATAFT GAT EI. AY AR ATH F4q |

ot avre swarg faae (gufamia)
arafg wfqssrar agea, & wroqfa
7T F Alwamo g7 A gomarT wv
SEITT A AT §, IAF qNEAT H G
gar g a¥ma gwerwi ¥ A} #
aifgy Afgar wammr 23 ana
fagx drg aat 4 @1 wifas feafa
M Y Y, ITFT @Y T 3W AN
¥ @37 wfAmd FIw Israr o
gAY 9 § 85 7R wAQr wiAl ¥
@R & faz¥ dg a5t § @ ogar—
35 XA X T FT 60 TTAT qF
AT gy S add Foewr ¥ AN oW
T AR g7 AN, wAwEAr @
a37 gy ) FAATAAT F1 AT TAIT AY
g f o7 wrondy W g€ o1, 99 @Wd
fag-zr3ye ¥ fogem aga & 9
ATAN 50 FAL w7 FV gealfa o,
AfRR T T94T ATAT 1300 FOT TE
% geify &1 7z sidw 71 wigs Afa
#1 afcora 4r)

garlt wTH § W wkAerd
29 I510 % Fgw EFa-wA &
#t orz gm—faFfaa wd sraeqr &
qraTe g7 FRIQ AV ATEYY S 9,
fagsr qred & § FAG FEIL A
Tyar Y ot W Frasr oo afarn
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[sit wree wew fawE)

¥ gut, WE W EORT A IEET Iom0
@ 1, afw arategET weeT Afa I,
&« w1 srafren &) feadt wTe-
Fawar & a1 fraar = fear, oy ot
THET VAT 3, SO8 W g Wik o
TIE 9T qEW N0T, a9 AN 9ES are
¥ qawgn, &fea a7 faege owez @
e &t o, fa=rd @, @ewl, faoe,
TfE, WAF |T4i & (=7 FIHE A€
frar mr @1 &ma & IR T W
/=T 3 5 ag wewEar &9 g, |
T AT T, AW &1 AT fmd
IFA wET § FEIT W w oA
faerr F1 fa=v frar 21 gy Aifa
g W 2 f& &t w2 @R s gl
IR A i, gy s At &
T[T G A G H G2 & ¢ aegEl
¥ o grafaa gi, SO0 &9 91Q@
g1 7 IGT S W GI F FER!
e & T = foe svdmA #
fdY g1 #Y weaT ¢ 7 FI | AWre-
¥ qg ¥ wigs feafs & swavw &
@87 ¥ w31 S ¥ srow § w7
@ s & Afe et g, oF
TR FT At s@ A g A F
T @A g, A e ¥ way
. g

g Qe & WY wifa ey
) m s & modifas  faerd
% o feafar qar w7 41 6 =g, wAAT,
felt ¥ fodt xff &1 o 2w ¥
afaarasare ar Y ot arfow 7 e
I X A F ¥ fag d@fea &
WA A% ®T TET ) A,
sriaifeet st faafawr & avael
% wegen Y= fear | owiwafer vt
quEgtiz K1 I 7Y § FA7 A7
T qORTT ¥ (AW HgEA W owEw
ety st womfar Y g waw W 9

& AT ¥T A g5 WY gATH E THAT T,
ag fwar ) gomc & smgwfesr &
waa e, fa ) wda fFar Al
443 §WET ®1 ggi ¥ @ Haw fomd
fr &< afem sma Y frg & sTar
FERT STU |

afFT @ & are ¥ ¥4 oF faar
2| wrER, waEEA fegfa # oY
feest gvFm & frgy a1, g% a §
AU FgAT @ & oo ot & oW
voawe AfTeeY ¥ 428 wfaum s
%) frvea 77 & fa¥ foer § o) faar
¢ fr gw rawt g8 awg & fama 5%
I FHG AT FIQ gU, WIS & 9fT-
frafaat =1 9@ swET T A7 wX
forar a1 a1 AT @t A F famran
W & AT Qe gOT ¥ wET g A9 &
TFUAT ag Fgal W @I ¢ fF gwy gww
afqgedt # oY ¥ Fer &, IHF! QU
¥ | w9 gE ¥ AE) umar fFowRn
1w & fF swar 9@t § wod fqam
e fay § | ag @ waw H g
giTdE! aut 9w wWr & ! # wgAr g
g fr @ & ey 9 § aga W
g1 owaT ¥ g wmwT & feogw W@
fae T & SEA § vEHT AU &
wUE § GHRET T R § 1 S W
N EF A GA AT AT E | o
¥ Sar & g few gz & oo
ag gt & 5 q2ar wfaur Gqw
frrer wff gur & 1 Toefas gfe
¥ o W qUOw § ) WX gEe
%! QU ¥7 ¥ ey A frar ot ¥od
w8 afwomw afY g% 1 wiwE et
Wi gurq ag 2 a7 7 ¥, afew gw
ta%! froe w0 w1 faw wraT fge )
WM A O g ool 3, g
g wEaw wff T A omar A
wredt fs ol Wit & wormarifas et
% w7 off v § ot rorEw ¥ W
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WY A% aTegdY Al & e & amgd
¢ & flt Wt ag ¥ 427 smwT Y
wwe ¥ w@1aT 9 | igfav ey,
AT §3FIX &1 gF1T § 5 ag 2q@y
frea &@ #71 faw g ar s @
a® & frea + &7 faq 713

16 hrs.

U% ¥ §1H F17T & | T UF FIAT
ol SamEre w1 & 1 F o 20 wEA
»% sawT fawT @ ) gy WA 1
AW A T HRF FY G997 7A€ § FAq7
§ @ga |gEwT qrar § ) IAT 9AW A
&t feafa @Y, 46 fegfa wmam zferor
¥ afy ofr | g gt W gAEr fefa
YT at gaTaY ¥ ag qfwoms T 2T o
qiqr oF odr Y9 fomer 8T 9T
ST § YT & WTEET THET ATH AT
) Mm@ ARy @
FA & fau sgr 9T g UF F19T FTA
¥ 97 g TAEr & W4T qF & F
A X 91 @ § ) W e qg fran
FA YA AT S a3 @ 7 fF
fodr ot =7 ¥ Wgr  * @ AT
fem Ag &, g, T, wEAT, AU
T, feeY o waw ¥ At ag weAT
Tfge | wmamwowgy §fF Am A
afcfeafaat 4t Iaam & awal § 3
Frag et gegaeqr G371 F@T ATEAT
& frg & g8% =1 H s4F1 TG qrAvas
A GFAy & | T IE WYY Fgl &7
f& wwe Ger qfcfeafaat dar et A
TAHT qFEAT FA F fog gATe TH
Tafa w1 & ik 9 & § @ AW
F1 arguT &, 39% fqq w0y garsw ¢
¥fHT W WA WY SHFY A 9T A &
¥ vy & Y (AET FATH AT TH FAT
g 7 & grar ¢ fr cefafaedfes
Al # g wET § ) W
gfee whrow faemT & 1 aqam amn-
T § yowT A% WY § fF e & s1a-
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gl T FEART YN 1 WY @
fFraaa R amaaw sar ¢ ?
wHar #t gw far @ e fear s @
¥ I ¥ €T g AT gHE T
feat 1 waT gw & o) fray W WA
&t s qt #t & wr ar ¥ awmar
g o AT g ermr A w9

UF a9 FT A §T & | 17-18
T g% & dfacdwe § fady 7 frd
®qF @ ¥ auea § % s
fedwma sa7 & wifge 9, 1 frad
FATA & gAT AT KA gur WAy
a1 | ¥ gty fafree ar o g
T AT feismm s faar wi
FGHTT %1 Ary frar 1 fead & mfge
¥ foed 1 w1y 317 , 7201 F fead
8T 3 @ frary & aawmsar 4@
&1 = ox faue F23 & fow weowma
2 Fom § qe77 T1gar £ f+ fermm
FAX A FTA FT AN ? ZAX AN
ark § arar frar g @ 6 g sawt
WTCH | gW A aw A A § odr
fedwwa faqw | o0& 7 A7 F FOV
TIT UIET W ZT HFAT | AT 2qH AT
¥ IR FRAT g9 ¥ qu T & a1 g9 |
JATE ? FF IE TF IH GT g HC
¥ 70 ¥ f& gw odY fedvomm fawr
HqTEH W W FUF 9T ST IS 4,
WA g9 g, amwface 9@ Ty §R)
qg w71 7 & f& L & oagad
X 1 & fegwma #Fa@r ¢, 2R 0w
W TER! AL AT § W WA a9
FT QAT AZ FQ@ & 1 THRT FATX
FATC T F4T T

qegafa At ¥ w1 wfwwmee § s
ara «1 fox 74df foar & ac 1z wfezm
FaI AT AT F IR F T W
ge far ogr waArd ¥ qar a7 f
18 g *E® § 1 @ 25 @WK
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[T wrwq watg faqwdl)

*fqa qfer § ¥Joig & O @ &
fearedw §  dfagzw N weE
¥ {arm 5 g § 1 g9 ¥ Dyw A
9 f& v ger O W Am Qe
FAAT Y AT | THH N BE o I
&Y foar war & 0 T WFE X
et ¢ f5 53 A sae AEY feam
W AT ST 27T Weq=3 qq9q% § |
e gFT A QT F TEY, NAT, FE7,
gar  wifewr wasw @Ar wrfgy sd
SFT § AT W geqi a1 WY IFHT
faamr wrfgy

TUQE qE #gF gC qA GFT g
@ AR a4 R oag am as
F2AY wfg’s o ar 78 ? 7z gaTiEye
wit afaad & I ¥ & 1 fresr ax
Fthg @R F g7 faaat w1 e
fpdr w1 | fa=vR da7 & ar g7 afs
¥ WAATT A WA 5 OF A9 Ias G
20 St 5" S T fRar w2 sAdaar
WX fgsagar &0 g% 91 | T 99
T A wig 9T § 1 W wifaw Fw
ggifias N & S A W9 sT
¥ waERi § w45 5w wio ) fafws
fadix smax 2q | @z W IT H Far
war f& afaarfd & wure 9w a4
#t frgza s =3fgt 0 & &
TR @I EW NIA g F far,
fomsr qf avwr 7Y faar | & F3q
FIFR FT 5T WFST 47 & fay
q@AT ATZAT 4T | FI7 74§ oFY afefeafy
o g&fr § o7 d@fqarfEd % wei
9T JF 7Y AT K 2 FRFIT AT FHFA
37 WIma & aFar @ 97 1 1A
g, ¥ gao & w7 27 fram
Fr A7 A AAT F A0 7 FT T
Iq ¥ g axd ¥ aygon gr ok fw
@frarfedt & s o § far s
¥ qx frarer 2ar g, gedix w8 fror f&

Hifrafet & amr o gty #@
¥ &% wfeew & qwic &3 ) Aoy
g QY Wy w2 &L AR wa g fe ag
| A g X, sufed o arq v
STEAr § | MEARX § UF WA 97 @1
or f& a7 gEgE a1 @ ¥ a1 ITW
®IAT G gur, Foad R w1 areds
aél &, fww agy ag ara vt fx fog
gHo Wrfo UHo Go A FANR Aifasw
afgwiz o far 11 ¥, AW § 97
ST 1 7N 1 W F1E Afuwre @)
g7, g faadl fex af @ faas
fags g7 @iF’ ATy W@ AR AVHFI
gWAa I § Fraw fwqr g1, Q¥ gAR
Affas afu®iv ¥ Iawr @y 7, ™
Tams ¥ f& oF aifas afasc faar
dfagrm & adv & agr ogfqura fea
F F8% Fqrar, 37 ¥ giuFd §1 08
favr s O= fear war 1 9EE @
4 WhE AHA 54, (F Fi€zq QAT
& gt faae 71 1 fefaq faadfa
FY, HIT HETHA [T KT AT K
e s fedfza Ave faar 1 &fEw
ag FAT @T A5 | AT wid F o A47
FZAT, AT ¥4 gAA qF 0 § (% gEW
A ®H 97 | g8 a9 &0 & 4
& gz Ay gfefeafgar sd &1 g
faa®r g3 % F1€ w0 9% wfezw aqmg,
St dfqurT & TEAAT FHO, TRIREY
1 waqEr gom, a1 fay |z F #8
s 78 &, fedy 7 &% wg1 2 fF ge
EEEI AR |
more executive minded than the exa-
cutive,

S AT @y I|Y ) v | qfw o
gar AgY T IR T ¥ 9% )
wafes & & sady araret ) w7 WY
qr vET £ | &1 & waAY FIEIT FT AT
STFE FIAT ATEAT & & S qar Wwr
g5 AT FAT ARNTHF FRT F qW
7T 9T Y T $T A ¢ dEw
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At & s a3 F7i, 99 9T
wraay faanT FvAr A1'ET

el ary ag 2, w7 wadm
reai X famT emaa PR §, smag &
I ) TER AT OEAE | uw ardd
FFIT §, T AFTA §Y FI7 I
g, 38T IR &1 s fasEEt wiw
[T 7T WY AT, F1T wqg7 o T @Y
W @A AT ) T EH A
Fam ) gueagd ag & v og-fad A
g, foarar Ealiae rferwr 8, AfFw 979
for w18 eqra 7Y & | gATafadS A
FHA QF FWT AT g7 AT fFAaFm R
HrE( Fr qETR FH T AW FFIT 99
gm & | arIFAEA nAFwA A &Y
w1 ;T fF w1 Ay Y 08 79 17 W
faame % T A 5 £ 3957 Fai
1 3w & fora foan s, &9 3w & fAato
¥ qg gEanY @7 wwT § 1 3w frwr &
qFHTL F1 IqAT &Y qgeaqor afa & fa=me
Far =ifgo, faaar fx fdy v 9z
9z 1wt faegizw feafa o oawd
2\ @l &y AT HOqAT 75 AITH
qami wodq, A1 ow fgemzs fogfa
i3 |

us a7 Sfwa fasxr gwr o
FATA GFZIE, AR AT H F)
AR WY WITFR FEA AT IS
FArAT,  AEZARE FAvoA, awad

FAYoA &, ag ArA foavE I0 0 g
uF wid ¥ FFTag azAaTr ) fedr e

AN A% F AN sArgawiz
v fear st &, AEAT I4¥ FIaraqy
®q 37 1 30 9% F fasq Ira A
11 7R & 29 aF A (A gz as
IGTITE, T FEA BT AXEGFAT AL G |
agdmdAT Ag aF qF 7Y, AT T ATAY-
TdY R & 494 Af a1F 1 g, Ars-
FFA warem 1 AN fgdsaa gt §,
Ams fgdl AN wr & fqg awe 7
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I o www fram 1 AW P
gl & fF g & smA g
far ol s A1 FEidmT a9
w W, T w-wdwT g oar gfee
FHAWA g AT AEATE  wdm &Y )
o aga d A Al ard wd

Wgges F1Ew & arv § § gafag
F3am § v aod fagrdt Nam d & &
g faar q1 fe 7% arg, gsar-daAr,
QAT AT TEAT, FHAT FY WTEAT QAT |
Ay fa0 &7 12 979 a% 994 q_T Ow
g @ N F T RTar naag
HAT AT 8 | WAL G FIE aTd a7 §
NAT gE@AATIENE | & IAR
WIFAT F1 FARAT E |

FARE  *) FTA A FwgAT A0 E,
FEi UF FATET g1 AAY | WIS A W
waa galag o § fv 9w few mw
aua 7gf faar 1 wraw £ FTE gEay
#faed aarF7 W ¥ oA wyFET ATRAY
g 7w i (ud e ¥ 7 4@,
af-F g 27 %1 X w77 ¥ faq g gomw
F7AT ATIET |

FARF F A wyryv ofTJY, @A 8§,
# & AT FT TEA a0 A
FAH degd dffaedl § S90 X g
o frar o0 1 Frgw B AT AT T,
7g & 7Y AT §, AU IAXF NS FF
a1, fre 7 ag frar | g7 af w1 A
¥ 7Y wvar wav, agt ¥ fqarfaay &, 7@
AR ¥ IAFT G1F & T q 04T | FFT
aar § ¥ ag gadt wafaa g wf fw wrr-
T & G T |

AT EATX WA TG A qEE T,
A1 9g & A1y AwaT Agh 93 g A,
frarfydt s srarat w firdg d3r gur
g1 forgd frarady qom T & afaa frar)
e e S g T & 1 a7 O
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[= wra5 g8z fAaat)

ey 7 fopey ag ¥ Frrer Y wraT @ AY
fweY & foret w1 W ¥ e, feT ax
% g fast gy war § foad qro gk
THATIZ G W7 ) qgT 9T AR
[T MO--"TMw WY F——IfET W,
a1 gfrr it fomrarz | @ ag wi
E9T | ®IT 1 EW ITAT GIET FT wrEw §
RN &3 e 2n AR gy ? &
TE T WA WISAT { @A wmgAr 7
I fea TreA w1 AT A faar &feagm
T g #qT AEY fa=r< fapar s ? gEnR
wrf 'RA 43§, A7 NT 197 "9 @y
Au g, W IFE R, IR §
W %3

uF 3:Zi% Tienz frwren, faafugi
Afs wg o Nia ww #: gf 2% =5fq
® 377 997 fsr fF ag omar aref
% fafrey A gfqv | a0 Ag AW
AFATH A ¥ wfan gRrgfr a@
FIR AT FNT 97 | 5% F1= 47 FIT
ww famr  glenfa Af o9k
gfaafas Afa ¥ ag fear ?

qMF  ATAAEAL, WG] AT
oAl & fawre = fFar 7 &
@ awmar g fr fag awg & wrAeafeey
0¥z HIAA KA, FA & A& F0
TV AR AT §, IR FY FTOAT X
wz WY 5t7d, Afay e aay 1| aT faae
FIEIE?  w" § a wfges a1
FT AT 994 a1 fore o #g7 Q@
fe gzt ww @1 T8 9T gH faae
AT 91T

SHAT «TFTT ®T 47 Gy w1y
fF g a2 Mwrs & am § fr
¥ qIv wmg §9 NG @ £, aiwT am
FAAT F, wa&kT F, IqAT TE £ A
*1 AET ¥ 9T fzz, WX S aw fez

fea) | afes 97 arn ® sfa amafas
AT & 1t ofeaiq af) g @ | @R
sUTRAT R—— & ¥ e A/ ¥ gy
T AR} fAmeT — T ¥ JHT Y
a% wrf &% feamf adf v & | &9
AT F FAT A Wi wrey A @
3 z, afsT wreal ﬁ, w ﬁ'r
gt wRad ®, e W Twan ¥,
i &F 7 wAR 9FAT ¥ | EH-FRT
Gg 9N ¥ FEa §, T AW I§ qWW
oft 7 oo § 1 ST gl v T @A
wrfgy fo 3 Aw 1 {2 &) gafer aw
fares ¢ f§ swaT F@T 57 ® few
T I & dw & f5q 3o @w )

safg wam 74 o 7 vefafagfeq
fepry & IR ¥ wwr &, Sfer z9
wfaqran # 39 #1 w1 €39 adl fawn
g 1o agafy & wiwwmaw & g sy
ftat 1 I7ANT v ¢, A1 37 faaw
# g 1 Aifa &1 g7 fosr AT

FifgT 41 |

sfeama § gfeq sdma fae™
N arg F72Y T ) SIT F T F
1902 ¥ oF gfqq FAwF G217 4T
FITF THIT A 39 TCEH1E 77 qg¥
feqr, wifs AU #1 ag I8 W FAA
gfeq & agr? wiER &3 91 | 6a
q A I8 7 v F fggr—avar qm
7 ATal AT AW H1 S § o1 feary
afew 9 7 gfaw & uefafagaa o
W F@ & g0 § 7§ gf@aw @y
1 ST 74 9T 0 1902 ¥ Y gfwa
wHYAE &7 9T, ITH) NeAw=g §1 WY
3% ¥ wraifeae af feo, «ifs sz
fex Fiz gz d0—ag 97 & WK TGV
ar |

fao dte & WIAT Z | 3 UF TG
famzr g s2w § s agi aga wlemrar
g1 ¥ agr ot @ a5 e s &
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‘sryafrer a7 | freafe ag e qwA
Wy o7 fie aoeTT gAT AT A
vt fafa og i fr se R &
qfeq sAFA AgE, A AT AGZT
mEdr e sy gfea Ayt soew
fafrezt % ®IT ag =T Strar ur fs
W d go §fo ¥ fq g ®IA, A
I¥ aTETI AART AT |

du fwr act § 1 @i F 98
w1y arr faat aradf srgT gy §
gz fasr qradf @137 @F § g
fesr st }—agr A 2
A AN g Gy aga & fax
& 1| g mm & ot fad ok o firsd
go &1 ofexm & fad g5 wrid g
g wimm ¥ 1@ @@ w1 w7 539
gt fear war & 30 Mo G fawd
g0 SRW BT &F FI S5AT AR, T/
feaa gwaea 3 femdfEr &7 32
fwar s |

agi g A1 aza 7401 ¢ 1 famwna
¥ 22,000 #ware  fawdy dar @iy
2 gz gaezier &nfad #r FEw
50 Tz M ZRiE | AT F AATH
¥ agr g1 SWIMAT A% g1 W ] 1 A
FTHIT 2 17 § IAT <37 #Y GEraar
#, a1 gl ¥ (98399 %1 I8 g3 aw
wu fwar ar g%ar § 1

ag 3 v g fw gAYy arg
22 fafsad =7 9qs ogr § AT F@IT
@l #1 ®F | R, WL AT Ag
Fq0@ AM WG ¢ | T F WITH R
fis gurdr fifa & w& w1€ aq@dt
T &1 39 9T faare waam Trfra g

A Wk & e ¥ g g
g=rarz 3@ 3 5 @ 7 98 qua faa,
oY & ¥7 4FOATT HEATA KT aRGA
w g | ‘
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PROF. P. G. MAVALANKAR (Guli-
dhinagar): We are discussion the I’resi-
dent’s Address in the context of a cri-
tical, crucial and complex political si-
tuation, not less confusing either and
I hope the discussions in this House
and particularly the Prime Minister’s
reply tomorrow will reflect the anxiety
and the doubts felt by miliions of our
countrymen at this time. The motion
of thanks was very well moved by my
friend Shri Gauri Shankar Rai and it
was equally supported by Dr. Sushi-
laji. It was very refreshing to find
after some years that both the Mover
and the Seconder of this official motion
were also very frank and critical of
their government, of their own poli-
cies, In 3 way it is a departure from
the normal established practice, and it
does show to an extent the new mood
that has crept into this House and in
the new polity after the Emergency
was over. I said that the present
times were the most critical and con-
fusing in which we were living. The
situation has been further aggravated
by this week's results of, what I may
call, the mini general elections 1 five
States and one Union Territory. And
the results have startled us, shocked
us. But I hope that they have also
taught us some lessons. Are we going
further down into the personalised
politics, which is coming on tha sur-
face? Are we going to have a
eituation where fascist tendencies,
either of the extreme right or extreme
left will be allowed to have their free
play in the sense that individuals will
come out and say that they are the
saviours of poor people and downtrod-
den people? All these problems of
down-trodden people and poor people,
I would not say that they have not
been looked after at all by the previ-
ous regimes during the last thirty
years; if that is to be said, that would
not be clearly in tune with the facts:
but the fact nonetheless remains that
in the last thirty years of our inde-
pendence, most of us, if not all of us,
whether we belong to parties or not,
we have talked about the poor people
and then down-trodden people, but
when it came to actual practice and
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action, not even an ounce of action has
taken place; and therefore, the gulf
between practice and precept has
widened, and widened to the extent
that now the situation has become al-
most explosive and volcanic. This is
a challenge which we have to accept
and therefore, I say that these are
critical times.

1 do not know why someone who
wrote this address—all the more be-
cause it was delivered by Mr. Sanjiva
Reddy for the first time after he be-
came President—did not write in sli-
ghtly better words, more moving, in-
spiring and challenging words, so that
the country looks forward to such an
address as a kind of a charter for the
year to come. That has not happened,
The address does mention some im-
portant points like basic reform in elec-
tions. I do not have time say akout
this in detail. In the beginning itself.
on page 2 paragraph 5, the President
says: “The people earnestly yearn for
cleaner politics and cleaner administra-
tion at all levels.” Before, however,
the President’s words were over, some
unclean water already went into the
Janata Party through defections of all
kinds. I am glad that Dr. Sushila
Nayar and my other friends in Janata
Party also protested. I ask, it is
necessary? I have asked this question
of the Congress party also when it was
in power. Is it necessary that you
should be in power in all the States
in the whole union? Can you not tole-
rate non-Congress people ruling some
States? Similarly, 1 ask this Janata
Party now, is it necessary that you
must rule all over the place? Should
not there be in a large federal country,
some States governed by other parties
so that we have a certain balance, cer-
tain equilibrium in the political, con-
stitutional and general situation of this
country? But that has not happened.
Anyway, as I mentioned earlier, I am
sorry to say that this address has been
written in a very dull and drap

manner, it lacks the sharpness, the in-
spiration and the motivating power,

Apart from that—that is perhaps a
matter of verbal thing—what is more
important and what is more fundamen-
tal is that this address lacks in pro-
viding a pointer to the Government’s
actual, -effective, concrete steps and
measures  to be taken. I have read
thig address like a true Professor again
and again, and have underlined it with
blue pencil and red pencil, and 1 am
yet to find as to where exactlyf the
steps and measures are indicated. 1t is
all tall talk, The President’s addfess
under the Constitution is not meant to
be a Presidential address to a formal
gathering of distinguished nationals. It
is an address which must contain the
specific programmes of the Govern-
ment for the year. My submission is
that that programme is lacking. It is
no yse saying that we will remove un-
employment in ten years. One year
course, is a question—already one year
has gone, Assuming that you will be
in power for two terms that that of
course, is a question—already one year
has gone, let me be satisfied that the
Government are taking some concrete
and effective steps to eradicate unem-
ployment. Where are these steps
mentioned? In another rlace, the
President says, we will do enough to
reduce high prices—How? Hcw long
will the people have to wait? One year
hag gone, one more year will go, four
more years will go and what will hap-
pen? Years may go, bul people’s an-
ger may not get lessened. Tt will in-
crease, it will aggravate and then the
situation will pe explosive. I am not
worried whether this party goes out of
power or that party comes into power.
1 am worried about the people's faith
being shaken in the democratic struc-
ture becoming the agency for immense.
massive, economic, political and social
changes in the country. If that does
not take place, people will resort to
other methods, fascist, personalised
dictatorial and authoritarian methods.
Do we want this to happen? We do
want this to happen, then in all earr-
estness, in all serlousness, T would ask,
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this House whelher it is not recessary
for us to improve the condition of the
people of thig country. The people of
this country are not only poor, but
they are generous, charitable, large-
hearted, tolerant; they are prepared
to wait. But, in a sense, I am sorry
that they have waited more decades
than they should have,

They are prepared to wait, but not
for too long. They must be given
ample, concrete evidence of the govern-
ment’s intentions in the right direction
and on right lines. That is not hap-
pening. The new Janata Government
has completed one full year and I am
glad many good things have happencd
About constitutional changes they have
done many things, although they have
not gone the full way. As Dr. Sushila
Nayar and some others have demanded
why don’t you get rid of the 42nd
amendment lock, stock and barrel?
That was my demand and that will
remain my demand_ The 39th and 42nd
amendments of our Constitution are
an affront on the dignity and constitu-
tional normalcy of our country. We
should not only remove them lock,
stock and barrel but glso go further in
the direction of seeing that no govern-
ment, no individual, no varty dare
dream of bringing this kind of draco-
nian measures which Mrs, Gandhi
brought dquring the so-called internal
emergency. But is there any indica-
tion of the govermment thinking on
those lines or do they want to take
advantage of the lacunae and try to
have the best of both the worlds? If
they try too much to have the best of
both the worlds, they will end vp by
having the worst of both the worlds,
not only for them but for the country
at large. Freedom have been restored
and strengthened, the rule of law hes
been re-established and the draconian
constitutional provisions have been ye-
moved. As the President has said, the
dark spotg have been removed. So far
so good, It is good that the light has
come, but mere light without the belly
being filled will not remain for long.
If the belly remains unfilled without
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proper foed at least once a day, if not
twice a day, the light will not remain
for long.

Coming to foreign policy, I am glad
the leader of the Opposition is sitting
here. As ex-Foreign Minister, he will
agree that in the first year, the Janata
Government has done tremendously
good things in terms of foreign policy.
With all our neighbouring couniries—
Pakistan, Bangladesh, Nepal Afganis-
tan, Sri Lanka and Burma—and now
with China gradually, our relationships
are getting better and better. So far
so good, But the teeming millions.of
India will not look at our good foreign
policy to get consolation and satisfac-
tion. Ultimately, they will look to
their own bellies and their own eco-
nomic interest. In spite of these vast
achievements and good relations with
a number of countries, when you come
to the domestic front, what is the re-
cord? If I may be permitted to say
so, the record is very dismal dissatis-
fying and very damaging to the new
democratic climate that has appeared
on the horizon, because when you
Jrave restored freedom, democracy
and rule of law, if you cannot deliver
the goods now, how are you going to
deliver the goods otherwise? That is
why the question I ask the ruling
party is....

AN HON, MEMBER: You advise
them!

PROF. P. G. MAVALANKAR: Who
am I to advise? But I shall pe failing
in my duty if I do not satisfy my con-
science by telling, here what the people
in the country at large feel aboutl these
matters. I may be an Independent
Member, but I do reflect the angers
and aspirationg of the vast millions of
the country from north to routh east
to west. The Janata record is very
dismal, and disappointing, especially
in economic matters, in improving liv-
ing conditions of the people and in
looking after the Harijans, I sat
through the entire debate last "veek on
the Varanasi incident. I was not call-
ed and I did not press to speak on it,
but 1 heard the speeches of my Hyri-
jan friends, The incident at Varanasi
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was not an affront 0. one individual,
namely, babu Jagjivan Ram, bu! on the
preambie of the Constitution, on the
dignity, decorum and decency of the
Constitution. That is why I say, the
Janata Government, has failed to turn
itg hour of massive triumph into a mo-
ment of creative, meaningful opportu-
nity for the millions of our countrymer,.
Even then, it is not late. One year
is over, four more years are ieft. What
will you do? That is my question. And,
therefore, let this Government at leest
give an impression that they are now
governing.

Again, I am sorry to say that— I do
not want to speak something which
may not perhaps lie good in the mouth
of a small individual like myself, but
1 take the liberty of saying so—I feel
very distressed when ] see that there
is no cohesive, purposive Government.
There is no unity. Look at what is
happenging in Parliament, 1 can
understand disagreement with the
Prime Minister, I can understand dis-
agreement with Ministers, I can under-
stand a certain dissent, but I can never
understand several Members of the rul-
ing Party getting up and making it im-
possible for the Chair and many of us
to understand what is happeninz. I am
only suggesting this as an indication
that when we had no democracy 1
fought for it and I said that we
must fight. I was sitting in the last
Parliament and I was fighting the Con-
gress regime in those days. But I
now say, let us not have too much of
democracy. Just as having no demo-
cracy is bad, too much of Jdecorcracy
also can pe equally damaging and de-
structive. That is my point. Therefore,
I feel that cohesive Government, effec-
tive political administration and genu-
inely increasing unity of the ruling
Janata Party are essential. But they
still think in terms of this wing or that
wing, Jan Sangh wing or BLD wing.
What is this? After one year you are
still thinking in terms of wings? People
have no wings, people have only the
picture of the whole country, the whole
government and the whole Party I
am sorry if my saying this i3 rather
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disturbing and damaging. But I must
speak the truth as I see it.

In conclusion, I would make only
two or three very brief observations.
I have already mentioned how and why
the Forty-Second Constitution (Amend-
ment) Act needs to be totally repeaied.
I repeat that point because even if that
Act nad some good points, and I am
prepared to agree that there may Qe
some good points but they are good
point brought about in a wrong manner
in a bad manner, in a surreptitious
manner and in an unconstitutional
manner by a Parliament whica was a
captive Parliament and  Parliament
which had no right to go beyond its
five-year term. Therefore, let us get
rid of that Act and then bring forward
a new Bill,

One word about MISA. I am sorry
that MISA which was sought to be
removed by the Janata Party Election
Manifesto—which was already broadly
endorsed by me—still remains, and =o
I may ask you: Have you really endors-

ed and implemenied your Janata
Party Election Manifesto? Have you
removed MISA completely. “ou have

removed MISA from one side and
brought it back from another side, and
you have made it worse because yau
have made it a part of the criminal
Procedure Code, and that is institu-
tionalising it legally, constitutionally
and politically, So I want *o ask this
question, I am glad that at least one
Cabinet Minister has come here now.
I want to ask him, and I hope he may
convey it to the Prime Minister and the
Home Minister: How can you have pre-
ventive detention in a democratic coun-
try? I can understand in the con-
gress regime they had it because ac-
cording to the Janata Party, and ac-
cording to me, in many ways the Con-
gress Party in those days d4id not be-
lieve in certain democratic principles.
But now when the Janata Party says
that they are wedded to democracy,
that they are wedded to rule of law,
how can you then justify preventive
detention? My point is, preventive
detention laws are repugnant to a free
democratic polity. Nowhere in the
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world,—take Australia, take Canada,
take the United States of America, the
large federal countries with democra-
tic patterns—have they found it nece-
ssary to have Emergency powers and
preventive detention. And yet in our
country we are told that this MISA is
necessary.

One more off-shoot of this is import-
ant and worth mentioning and that is,
if they want to have MISA, under
what law can they detain a detenue in
prison? I want to ask. Not punishing
him, not finding him guilty according
1o law, how can you put him in prison
on par with criminals? At best you
can detain him and put him in an
honourable condition and give him all
the facilities except that according to
you he cannot function in a poiitical
manner. Even then also it is wrong
of course. My point is that preven-
tive detention has been misused—and 1
do not see why [ should believe that
because the Congress Party misused
it, therefore the Janata Party will not
misuse it. When this Party or that
Party comes to power, something :s
better and somthing is worse. But
when it comes to using power and usirg
absclute powers arbitrarily, even the
best of men have fallen and therefore,
I do not believe the Janata Govern-
ment at all if they say in a number of
promises that they will not misuse
these powers—that is what the Con-
gress Government told us and we did
not believe it, and we had suffered for
that, you know it too well. Similarly,
1 am not prepared to believe this word
of promise by the Janata Government.
If you are sincere and so honest, then
why don’t you get rid of it? That is
my question,

About the general economic siuation,
I will offer my comments on the gene-
ral discussion on the general and rail-
way budgets. But there are one or
two small but significant points which
I have to make.

One point is about Centre-State -e-
lations. I do not know why tha Prime
Minister has been telling publicly that
he will talk with any individual but
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will not have a dialogue. When the
people suggst to the Government to
have a dialogue, surely a Government
which is responsible can never say
“we will meet you individually but will
not have a dialogue”. Does it not
amount to saying “we do not want
any dialogue at all”?

Even as an individual I will tell you
that the time has come for vs to make
a fresh review of the Unioa-State re-
lationg that obtains in this country, be-
cause I believe that the Union-State
relations, which we have spelt out in
the Constitution, should undergo a
minute and candid appraisal, in the
context of the experience gained so far
and in view of the changed ci-zumstan-
ces and new needs felt by several
State Governments, and 'ecause all
serious-minded thinking people have
demanded it in the interests of genuine
national ynity. To say that tha States
must be strong is not to say that the
Union must become weak, The Stateg
were made weaker in 1946—49 when
the Constitution was on the anvil, in
then Central Hall next door. At that
time the country demanded a strong
Centre, an effective Centre, Now that
context has changed and the needs aud
requirements of the time are different.
I do not think it is an unpatriotiz atti-
tude if people say: let us discuss parti-
cularly the problem of financiai depen-
dence of the States on the Centre. The
moment there is dependence of the
States on the Centre, all federalism
becomes a nonsense. Be:zuse, the
heart of federalism js that the States
must have vitality, some independent
financia] powers, a capacity to stand
up against the nonsense of the federal
Government. But if the States depeng
on thé federal government, then fede-
ralism becomes a nonsense. .

Then, the time has come when we
must get on with the job of dcing
things in the present today and to-
morrow, Let us not dig up the past too
much. The past has been dug emough
by so many Commissions and so many
enquiries, Let us expedite them. Be~
cause, if you do not expedite them,
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you will again make this commission
process weak, legally and constitu-
tionaliy. 11 you have any point of sub-
stantial value against those found
guilty by all means punish them. The
excesses of Emergency are bud, but the
excesses of Commissions can Le equal-
ly damaging. That is my point.

Then, the style and functioning of
this Government must also charge. 1
am sorry to say that I do not find much
qualitative change. When we write to
our Minister now, we get tha same re-
plies which we used to get from Shri
Chavap or Shri Pai. In all sincerity
they say “I am looking into the mat-
ter”. But I do not know who looks
into the matter and pursues the case.
In the bureaucracy and the adminis-
tration, there js diffidence, on one
side and dominance on the other. I am
worried more about dominance than
about diffidence. Deffidence we can
look after, but if there is Jominunce,
if the Ministers cannot take decisions
against the point or pressure of the
bureaucracy, that is dangerzus, That
is why I say that the style and func-
tioning of the Government must
change.

We are talking of Mahainii Gandhi
all the time. Why not then iry to te-
come simple in our way of life and
do away with gall the luxuries? In
that case, even if we cannnt do many
things for the people, they wiil feel
that we are also living like them.

I hope my friends in the Janata Gov-
ernment and the Party will take my
comments and criticism in the spirit
in which I have offered thera.

SHRI YESWANTRAO CHAVAN
(Satara): Mr. Chairman, 1 ought
dave pariicipated jn this debate much
earlier ag the Leader of tha Opposition
but I was out of Delhi because of ‘the
mini-general elections. Therefore, 1
had to see that some other members
of our party spoke on our behalf. All
the same, I thought that I should not
allow this opportunity to participate
in the debate to go by my side without

my participating in it.

That is why
I am speaking now,

The President’s Address is a consti-
tutional requirement ang, therefore, it
assumeg great political acministrative
and constitutional significance,

The speech of the President js expect-
ed to be an analytical review of the
past year as well as a very perceptive
peep into the future at leas: for a yvear,
And naturally, the speech of any Pre-
sident or any speech of anv Presdent

will have to be judged by these two
tests.

I would like to make one mnre point
here. Fortunately, and incidentally,
the debate on the Presideri's Acddr=ss
has extended so far ‘h's year that,
while participating in the debate, one
has the advantage of havinz had a 199k
at the Government’s Economic Review
and also the Budget of the year, which
normally never happens. When I am
participating in the debate ncw, I have
got fortunately, as every one else, the
documents of president’s Address the
Economic Review and thte Finance
Minister’s Budget speech und his Bud-
get proposals. So, one can seec whe-
ther they satisfy the test of a peep int¢
the future and give some projections
about the future.

If we try to judge the President's
Address from these crit «r'a I must say
that it is a great disanpointment. I
do not want to use mor: flowery lan-
guage to condemn it, but it is a very
deeply disappointing speech. About its
language etc. 1 share what Mr.
Mavalankar has said. It is not only
written in uninspiring language, un-
fortunately it is not written even in
a readable language. It is very unfer-
tunate. 1 know the process by which
the President's Address is formulated,
having been in the ‘Government for
many years. Possibil; some drgtt
pragraphs from differant Ministries
have been put together to make this
a speech. Therefore, it doss not con-
tain any analysis of the past, it does
not give any projections for the future,
This unfortunately seems to Le the



position though some body might have
co-ordinated these paragraphs, ‘this
is what the speech looks like,

It is interesting to try to fird oot
what they are trying to say, and whe-
ther it can stand the test of scrutiny
or- analysis on any particular ground.
Naturally, the speech contains o -e-
view of certain incidents. This refe-
rence to Lakshadweep and Andhra
Pradesh, the devastating cyclone's
effect etc, is all right, and, I think it
'Was very necessary that sych an iin-
portant incident should be mentioned,
and it starts with that. But then,
‘the following paragraphs look like just
a review paragraph frern the Ministry
of Law anq Justice as to what Act they
want to introduce. There also, they
are not fair. For example Paragraph
3 contains two parts, and this is about
constitutional amendments. The first
part mentions what constitutional
amendments have been passcd, and the
other part is about the Bill that is
under preparation, I th.nk they ought
to have been more generous and fair
to the Opposition in this :natter. This
is the tendency I see in this Janata
Government and the Janata Party it-
self, that they would like to t:ke cre-
dit for everything that is happening as
something new. for themselves. No-
body as if, has done anything so far
in India before, and it iz for the first
time, after thousands of years of his-
tory, that they are writing the &-h-c-
of the history of India. This is the
impression that they are trying to
give.

Here, in the first part they say:

“One of the first tasks to which
the Government addressed itself in
terms of its mandate was the remov-
al of the authoritarian provisions
that had been introluced into the
Constitution. The Constitution
(Forty-fourth  Amendment) Bill,
which has been paissed by both
Houses of Parliament....” etc.

I think it was very necessary and I
would like to say that they ought to
have mentioned the co-operation ex-
tended to them by the Opposition in

this particular matter. Mention is
made about the discussion; with the
Opposition for the Bill that is yet to
be introduced, but the Act which was
passed could be passed only bhecause
the Opposition parties, aud particular-
ly my party, even though it might be
divided into two now, gnve compleie
an understanding suppor: to it, not
only in Parliament but also during the
discussions before it came to Parlia-
ment. But it does not fit in, in the
manners of Janata Par.y to recognise
the cooperation, friendly cooperation
that we offered. It was as if only they
wanted it and other parties were
against it, So, the review which the
President’s Address is expecied to be,
should pe full of truths, but, unfortu-
nately it contains half-truths. 1
thought I should men.icn this thing
because we had certain role in the
passage of that Act. We had deliberat-
ed and in the discussions that took
place with the Government 1n the mat-
ter, we had supporizd the amendments,

THE PRIME MINISTER (SHRI
MORARJI DESAI): I have acknowledg-
ed it publicly.

SHRI YESHWANTRAO CHAVAN: I
know that. Thank you very much.
But I am disussing the President’s
Address. If I were to discuss your
Address, possibly I would speak ciffe-
rently. I approve one part of it. I
just forgot to mention about the Pre-
sident’s Address ceremo.y, The Presi-
dent uysed to come to this House in a
ceremonial manner and so far, we
have always seen the President coming
in a feudal buggy with all these things,
Personnally to me, this presidential
buggy is a symbol of feudalistic ram-
nant in India. This time—I must give
credit either to Government or to the
President himself—they have given up
that practice and did not resort to this
buggy. If they do the same thing on
the occasion of the Republic Day, that
would be much better. That is my
personal view,

What I was trying to say is that
most of the paragraphs that followed,
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really speaking, mention what law was
to be passed, how it had been examined
and how it had to be looked into and
-there the question of MISA comes in.
1 entirelly agree with my hon. friend
who spoke before me—this is the view
0of my party also—that ‘repeal of
MISA’, the words used in the A-dcress
may be technically true, but then Gov-
ernment has seen to it very carefully
that the minimum necessary legal sanc-
tions in the interest ol security and
defence of India, mainten:nce of put-
" lic order and all services and supplics
essential to the life of the commurity,
etc, are retained under the ordinary
law. It is true, we had the preventive
- detention law and the first preventive
detention Bill was moved :.n this House
by our great Sardar Patel and it was
accepted by our Parliameat then, A
- series of amending Aclts were intro-
duced after that. But Government was
always apologetic about it that they
were doing it for a certain temporary
period——~two years, three years normal-
- ly—which wused to be extended frum
time to time. But this time, now a
Government which claims that it
- stands for civi] liberties, democracy
and what not—] do not want to use
flowery language, I cannot uce it—are
coming out with a propo:al (o make
it a part of the permaaent ordinary
law of the land. So, the independence
and liberty of the citizen is permancnt-
ly damaged. Such a provision :n the
hands of some tiny officers sitting in
some district or taluka oc teiisil
kechehri who give a report which nor-
mally is taken as a Bible by those who
are supposed to give final sunction.
This is how the MISA or any Preven-
tive Detention Act operates. You con-
demn so much the previous Govern-
ment for that and you got all the due
or undue credit for it. Now, you your-
self try to bring about MISA in a dif-
ferent form. I personally think, this is
a breach of faith with the people of
India. Thig is, again, a promise mede
through their own manifesto. Apart
from that, what is the general mood of
this House ? This House elected in
1977, is a different House. I would

like to say that it has gone tbrough
the fire of experience sad it holds,
certainly, some defilnite views about
the liberty of the people. We may
have our own different party loyal-
ties. But, certainly, we have gone
through the fire of experience and we
hold certain views today. What about
that? This [reality is completely ig-
nored. This is one thing that I woufd
like to emphasise. 3
-

Making this MISA provision .as a
part of the ordinary law of the land
isg something completely contirary to
our concept of personal liherty in this
country. I know it and I understand
it because the governance of the count-
ry requires defence of India etc.
But sometimes these terms are rather
misused. Certainly, when the countiy's
independence is in danger, Pacliament
wil] completely come to the'r aid. what-
ever may be the difficulties. Why then
make it a part of the ordinary law of
the land?

Then, credit is being taken for having
appointed a Nationa] Police (lomnmis-
sion after so many decades, etc. It
betrays a complete ignorance of what
was happening ig the States I hap-
pened to the Home Minister of this
country and also of my own State
when our Prime Minister was the
Chief Minister there and, I think,
after consulting him, we had appointed
a Police Commission in our State. [
remember, at that time, ther: were
half 3 dozen Police Commissions func-
tioning in the country. Tt was thought
that *“police” was a matter for the
States, and, therefore, many States
appointed Police Commissions. Cer-
tainly, they can appoirt » National
Police Commission. Ther. is nothing
wrong in that. I only say that the
manner in which it is me:xationed that
nobody in this country had thought of
this great thing of appoinling a Palice
Commission and that this Covernment
has tried to do that gives 3 wroeng
impression. This is the main point
that I am making in this regard. This
is what the Address tries to show that
something has been done which no-
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body thought of doing before. As if
this is being done for the first time in
the history of this country which
everybody ought to have done before
but nobody did it and therefore, they
are trying to do it.

Certainly, this Government will have
the credit for appointing only the Com-
misgions, If after 10 years somel.ody
writeg history and gives some nume 1o
the Government this Government will
be called as “Commission Jovernment.”
I have read in gome newspaper—1i have
not myself made any research in that—
that so far they have appointed about
49 commissions and committees., It
would be very interesting to find out
the expenditure involved. Somebody
ought to put a question gbout that and
ask the expenditure incurred on the
commissions. A newspaper has made
an estimate of the likely expenditure
on the commissions because the com-
missions are such commodities, are
such birds—I dgo not use the word
“animals” because that becomes con-
troversial. (Interruptions), Commis-
sian itself is an omission sometimes.

So, 1 am told that they are going
to spend something like Rs. 900 crores
on these commissions becausz the work
of a particular commission would never
be finished within a given time. It is
said that this commission is expected
to submit their report within six, eight
or nine months, which they would
never be able to do it, No commission
hag ever done it, as far as I know.
Normally, they take 3-i{ times more
than what was given by the Govern.
ment. So, the expenditure. I am told
is going to run into crores. I do not
know. But I would like the Prime
Minister to look into it and find out
how many commissions he has in the
course of last 11 months and what is
the expenditure that, they are likely to
incur. I was told that on these commis-
sions—if you go on working in the
normal manner—they would like to
spend something like Rs. 900 crores.
If that is so, then in addition to this
years' collection of taxes possibly
another year will have to be added
to it. This is rather a humorous thing.
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1 would genuinely request, Morarji-
bhai to find out how many commissions
are appointed.

AN. HON. MEMBER: Thers will be
next commission of Jyoptirmcy Bosu.

(Interruptions)

SHRI YESHWANTRAO CHAVAN:
I give that authority to you if you
want. Now I come to the importaut
paragraph regarding the economic situ-
ation of the country. As 1 said, we
have the advantage while discussing tha
President’s Address to have a look at
the budget and the economic review.
You see page 4 of the President's
Address. It say: '

“Inflationary pressureg have teen
brought under check. While the price
rise in the previous year was about
12 per cent, the current level of pri-
ces is no higher than the level at the
end of March, 1977.”

This is how this is ful] of ] wou't say
untruth, but half truth, But half truth
is wrose than untruth. Instead of
offering my criticism, it would be bei-
ter if I read out somethirg from the
Economic Survey. Thig is on page
18 of the English version. It says:

“How ever, the price situation does
not call for any complacency. Al-
though the index of wholesale prices
rose by only 2.3 per cent over the
year ending January 21, 1978 the
increase in some groups was much
higher Foodgrains stand higher over
the year by 8.6 per cent, largely on
account of pulses whose prices have
advanced by as much as 38.4 per
cent, eggs, fish and meat by 15.5 per
cent and condiments and spices: by
28.3 per cent. The prices of milk
and milk products, too, are slightly

higher than a year ago. “Economic
Review.”

So, this is the story. This is what you
say and you are trying to cover it hy
one sentence in the Adress that it is
not higher than last year. So, it gives
the imptession that everything is alt
right. Is this an honest review—I
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mean the President’s speach? If the
office of the President 1s used to tell the
half truths then this is something that
is a very serious happeniry in the coun-
't:'y and we cannot just sit quiet about
it

3% hrs,

~' This is what is happening in the
economic picture. The feeling is zi-
ven that every thing is all right, every
thing is ‘improving, there is no'hing to
worry about. the prices arz fine, DBut
tl;e Economic, Survey, whan it trieg to
deal with the question of price star's
wgth this that this is uni a question
where you can be complacent about.
Thxs is a very grave warr.ing ccming
from an expert body of persoas func-
tioning in the Finance Ministry abo it
the economic situation, ai;cut the price
situation. And what does this Presi-
dent's Address say? It says:

- “While the price rise in the jre-
'Vious year was about twelve per
“ Cent..

It gives a comparison with the prev.ous
year—that was the bad Government's
performance and this is this good Gov-
ernment’s performan~e, there is no
price rise, every thing is all right. This
is'missleading. The President’s speech
must not be at least misleading. This
is: my presentation abou: it

Again this is what they ar: complein-
ing:

“The Government inherited an eco-
nomy in which povesty and unem-
ployment were acute, particularly in
the rural areas and 1m which the
development of the past 3) years bad
not benefited large nun.bers.”

This is their common therie; this is
what the Janata ‘Governmeiit has been
saying, ‘Nothing was doae in the iast

30 .years’. This is a reociition of. the

same thing. I tell you, whatever you
are able to do now is becauce of what
we achieved in 30 years. Do not forget
this. Do not be disloyal to the history.
What has been given to yo', you your-
selves have admitted; for example, 1

fing in the Budget speech that -the
Finance Minister himself agrees. It ig
a very interesting thing that ] came
across. I am not comirg to figures,
etc, He has admitted one very impor-
tant ithing. It is a good thing when
such an admission comes. When a pes-
son tries to deal with facts, {ruth haj
to come out. Here is that truth. - On
page 29 while explaining the fiscal
strategy of his Governme'.:, the F’nau-
ce Minister says:

*The fiscal stralegy underlymg my
proposals. .

I have got many diffetences with the
proposals, but I am noyw talking about
his strategy, the strength that he got
for that startegy; that is what he was
referring to:

“The fiscal startegy underlying
my proposals seeks to take advant-
age of the favourable food -ani
foreign exchange situation for gen-
erating fresh expansionary impulses’
in our economy.”

This ‘favourable food anq foreign ex-
change siuation’ was a gift from the
previous Government. Do not forget
this. If at all you are honest to your-
selves, you must say that. This was
the gift from the previous Government.
Do not forget this. You were not given
this Government only with this empty
chair; it was given with a big stocx
of food and a very biz treasury of
foreign exchange. Do uot forget that.
Now you are basing your basic
strategy, the strategy of your fiscal
policies on these two important fac-
tors. You forget about it and here
you say that, when you came to
power, there was nothing here but
acu‘e unemployment, and go on.

Talking about unempic ymerst | was
making this point—Morarjibhai, I must
tell you very, honestly—in this com-
paign; I was making this criticism of
your Governent publicly, and" I
would like to make it here because
sometimes election speeches outside
are forgotten. This was a very severe
criticism that I was making. This
Government’s claim is that they are
rural-biased, and that they are very
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much worried about rural employ-
ment, rural investment, ang so on
and so forth; for the first time in the
history of this Century, this (Govern-
ment is c\ioing somethiny good for ihe
rura) aress so far they werz negiected.
This is the pathetic tale that they aie
trying to tell us. My criticism was this.
If at all you want to do someth'ng
about rural areas, accoriing to me, the
fundamental problems of India are
three. One is poverty, another is in-
equality—both social and economic—
and the third is, possibilities and
efforts for modernising our man-
power or technology with the help
of science etc. These are the basic,
fundamental problems of this coun-
try. A Government which has no
Lasic policies about these fundamen-
tal issues, regarding these three hasic
issues. . ..(Interruption) —I say social
ipequality is untouchability, I referred
to the social aspect also I diq not say
merely economic, I said the social as-
pect is also there; so uatouchability is
part of it— a Governmei:t which has no
basic policies to give 0.a these three
fundamental jssues has r,0 moral right
to govern this country, Tht Govern-
ment only has a right to govern (s
country which has got symethi g very
fundamental to give az a matter of
policy, for administration and for
policy-making. They alone can have
tne right to govern.

Now, what have you donaz for the
rural areas? Talking at.out uncm-
ployment and poverty and merely (ell-
ing us that you have provided acdi-
tional Rs. 400 crores move for agricul-
ture—is that enough? Some pilot
scheme has been sanctioned and Rs. 24
crores have been symbolically provid-
ed—is that enough? I come from a
State where they had said that they
want to give a guarantee {n the worker,
to the people unemployed in the rural
areas of work. We marely give them
the right to vote. That is not enough.
That way democracy is incomplete.
Along with the right to vote. if you
give them the right to work, then alone
will democracy be complete. There
are hundreds of thousatxis of people
in the rural areas who are just willing

PHALGUNA 11, 1899 (SAKA)

Address (M) 318

to work. They have two hands to,
work with, but they have no work.
I think they have got y right to ask
for work and if you do not give them
work, it is your duty to give them two
meals a day. '

AN. HON. MEMBER: Why did you
forget it?

SHRI YESHWANTRAO CHAVAN:
We did not forget it. Ve in Mahara-
shtra passed this Act, but so far this
Government has not even had the
courtesy of sanctioning it. They have’
not asked for money. Shri Mavalan-
kar was discussing the question about
economic responsibilities and facilities
for the States. It is a very very im-.
portant question he was raising. I am
coming to that point also. But here
is something that was done, They a:e
providing it for their owa  purpose.
But this Government has not even had
the courtesy to sanction it. What is the
reason? I do not think they have so
far given any reason. I hope I will
get some answer to this from the
Prime Minister when he replizs to the
debate, I do not want him to say,
‘You are the only Sta‘e doing it.
Therefore, I canno{ do :t’ Why ca~no*
you do it? If some good work is done
by a few States, at least let there be a
good word of appreciatioa, and let not
obstacles be put in the way of their
functioning. This is one important
point I wanted to make ahsut !his. Thig
is about the economic rroblems. I >
not want to go into it further.

Another thing is concerning indus-
trial policy. The impressirn is being
given that every thing is all right with
industrial production. Everything is
not all right with industrial pro-
duction in the country. The Economic
Review gives a very disturbing
picture. The 4.5 per cent growth
that has been shown is because
there has been a good monsoon
this year so far as agricnlturnl rroduc-
tion is concerned. Because of the good
agricultural performance, the general
growth rate is somewhat statistically
arranged, If you go into the indivi-
dual industries field, the Economic
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Feeview is full of facts. In vital sec-
tors, the industrial economy is stagn-
ant. They have used the word ‘stag-
nant’. But here you are irying
to give the impression that every.
thing ig all right, Evervihing is no.
all right, either on the prices frun: or on
the growth front. This is a matter .
would like this Governmen( to consiwdzr
very carefully, if at &ll these pouaces
are to be taken care of.

I would like to make a very impor-
tant point here, not as a critici-m of
the Government. In zny develoging
country, where economic issues domi=
nate the political problerss or as =
matter of fact, political problems
follow the economic situation—this is
the situation even in developed coun-
tries; I would say—in a developing
country where we have to plan our
economy properly, unless we evolve a
viable wage, income and price policy,
that Government has no chance of
suceeding in the economic field. Let
us take it for granted. Unless we
have got a definite answar for this, no
Government is likely to succeed, but
there is no effort being inade on the
part of the Government, We want an
assurance about it. In the budget
speech, the only part which 1eads well
is where they have give:n the five
fundamental principles of taxation,
which the Janata Governmert has nac-
cepted as a policy dirertion. That
reads well. One of the orinciples is
that the taxation policy raust look to
the distributive social justice and
when we come to the distribntive social
justice, what is the assurance in the
budget speech or in the Presdent's
Address? Nothing, excepting certain
investments here and there #nd ulti-
mately saying that there is going to
be a deficit of more than Rs, 1000
crores. I think, this is a recor:1 deficit
that any Finance Minister has shown
so far and we have been told that this
is going to be reduced by selling the
Government gold holdings at the inter-
national] price. The deficit is of
Rs. 1000 crores and the Reserve Bank
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Governor tells us today *hat the entire
gold holdings of Government are worth
Rs. 500 crores only. What about the
remaining Rs. 500 crores? Where are
they going to come from? Is it going
to be left to the Government to
look after as a deficit and ulumately
the people to take the burden on them?

I would like to maintain that this is
not the right way. This gold also is a
Government assets, you are wasting it,
It is a deficit. That gold is not some-
thing which you have earned, This ac-
cummulation of gold is of years 1o-
gether, which has to be used in the
days of emergency. Apart from the
RBI gold, Government holds gold
which is to be use for emergency, It
includes gold which was col'ected f{or
use at the time of war etc. Perhars this
was collected at the time of the Pakl-
stan war or the Chinese war. This ig
what you gare using for meeting the
deficit in the budget. Is this the way
of running the economic administration
of this country? And we are told that
everything is all right and you ere
trying to do thing far better. I would
like to say that nothing is Letter....

AN. HON. MEMBER: It is worse.

SHRI SAUGATA ROY (Barrack-
pore): There is a total chaos.

AN. HON. MEMBER: What were
you doing during the last thirty years?

SHR] C. M. STEPHEN (Idukki): Five
hundred crores of rupees worth gold
is also because of the last thirty years.

SHRI A. BALA PAJANOR (Pondi-
cherry): At the time of Pakistan war,
my leader, MGR contributed a gold
sword to the Government.

SHRI YESHWANTRAO CHAVAN:
The last few paragraphs in the Presi-
dent's Address deal with the External
Affairs and I am very glad tnat the
Minister for External Affairs is pre-
sent here when I am talking about this
matter. I am only making a reference
to those portions which I have seen in
the President’s Address. I am not talk-
ing on the External Affairs as a whole,
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I would certainly like to participate in
the External Affairs debate and offer
my comments later, What is s#id here
certainly shows and rather gives some
sort of 5 glimps of what is working
in their minds, It is said in the Ad-
dress: it

“The Government has baged its
relations with the Great Puwers on
the firm beiief in a commitment to
genuine non-alignment. . ..”

'{’hey are more worried about the rela-
tions with the great powers. They have
also said about mutual relations with
the neighbouring countries. In fact this
is also one of the very important
forumg but this is not something spe-
cial which you have done. This is
something which every couutry has to
do and this has been g very important
feature of our foreign policy all along
and for the last 30 years even before
Mr. Atal Bihari Vajpayee started visit-
ing the neighbouring countries. We
have also followed the same policy be-
cause ultimately the neighbourhood in
which we live and the relations with
them are very important for us. There-
fore, one cannot say that this some-
thing very special for which one needs
to be complimented. But this j5 the
only thing you though it worth say-
ing-—relations with great powers and
the genuine non-alignment. I am afraid
and this is my fear I am expressing.
So far they have kept non-alignmen.
and kept the old foreign policy by and
large in a straight line as far as possi-
ble, but there are some of the indica-
tions which are disturbing. This use
of the words, ‘genuine non-alignment’
—here I am afraid a new type of
alignment is concealed behind this
‘genuine non-alignment’. This my
fear. Sometime something will come
out of it.

Some things are worrying me. For
example, it is said, ‘It is our hope that
notwithstanding the differences which
we might have had in the past, we can
now foster these relations to a new
level I am talking about the rela-
tions with the great powers, parti-
cularly, Amercia and the western
democracies. They say, ‘We might
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have had in the past some dif-
ferences. Have those differences
completely disappeared? 1 would

like to ask thig straight questior~—when
we discuss the question of the Indian
Ocean being a zone of peace, What
happens in Diego Garcia is a matter

fundamental diuferences with the Am-
rican imperialism and we will have to
say very firmly about it. If you give
an impression that the past uiflerences
are disappearing how could they dis-
appear? As long as the military base
in Diego Garcia stands, our differenceg
with America will be there. Merely
telling that those two big countries are
likely to discuss the matter and then
alone this question will be solved, is a
very wrong approach to the problem of
the Indian Ocean being a zone of peace.
You cannoi merely depend on the talk
between the Soviet Union and USA,
We will have to say categorically. 1
know your idea of not taking a lead
in calling a conference. I can under-
stand it. I appreciate it also. It is
all right, but the culprits must be
brought before the public eye and they
must be brought to the limelight tha.
they are the culprits and if they try
to bring back the military bases in the
old colonial areas, it means that they
have not forgotten their past and we
cannot forget our past and we must
protest and tell them, ‘You are the
villaing who are doing this. We will
have to create the public opinion about
this. We may not have any hig diplo~
matic manoeuvrability about it.I know
we may not have that. We may not
have many other pressures to useé
against them, But creating a public
opinion, creating public ':,Pin..;on and
the humau element about it is much
more important. One the contrg.ry
you are giving them an impressx_on
that our past differences are dis-
bsre they disappering?

appearing.
PP Has pal't of

Have they disappeared?
Diego arcia disappeared?

Well, I would like to say that dealing
with and trying hard with the Ame-
rican Press and their leakage of the
taperecorded ‘Cold and blunt’ attitude,
thanks to that leakage and thankg to
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the Press, I would say some corrections
were introduced into this relationship
and the visit went off very well to that
extent. I am not against it. I am only
mentioning this. You have specially
mentioned about your relationship with
America and the Western democracies
and try to give an impression that diffe-
rences are disappearing. Well, differ-
enceg should disappear. I do not
want that differences should be there,
but if they disappear, you tell that.
But there are many causes of differ-
ences which cannot disappear ag long
a8 Diego Garcia and the military
bases in the Indian Ocean are there.
Please do not tell us that your differ-
ences are disappearing. Please do not
tell us that the inherent contradic-
tions between the global interests of
any imperialist power and the national
interests of India are disappearing.
There js contradiction. It js there
that we have to be very careful in
this particular matter.

1 submit Sir, I went through the
speech and found out some of ithe -
consistencies, half-truths and what not
....(Interruptions) Untruths? I would
not say it is completely untrue, but
half-truths, yes and I consider half-
truths more dangerous. Thay are very
highly dangerous. I am very sorry
that our great dignitary, the President
of India, was made an instrument to
disclose these half truths before the
Parliament. This is my worry. This
is my sadness. So, this is my criti-
cism. This Presidential Address is a
great disappointment ,as a deep dis-
appointment. This speech is nothing
more than that. We expect a little
better speech, because Presidential
Address, as I said is a statutory re-
quirement. Constitution has made it
compulsory. This document must be
the one which will give correct, truth-
ful analysis of the past year and
future projections of what the Gov-
ernment proposes to do mostly in
important industrial economic and

socia] matters. I have done, Sir.

PROF. P. C. MAVALANKAR: He
made a point in his speech that he
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will mention about the Centre-State
relations.

SHRI YESHWANTRAO CHAVAN:
Yes, I said. I will like to make a
mention about it.

I personally consider that we need
a very reasonably strong Centre,
There is no doubt about it and we
cannot ignore the Centre. But at the
same time any strength to the Centre
at the cost of the State is sorpething
which we do not welcome, The State’s
strength is also equally impartant.
Now, particularly, most of the deve-
lopmental activities and responsibili-
ties are with the State Governments.
There ars some States which are poor.
Some States are smail. Some States
have not got any possibility of hav-
ing flexibility of resources and, there-
fore, it is certainly very essential
that this matter of financial viability
of the States capacity to look after
the complete developmental program-
me be seriously discussed from year
to year, not only once, It needs to be
discussed at the national level. I
would like Parliament to take some
special time and discuss this matter
because merely making autonomy an
abuse is not enough. We would cer-
tainly want the Centre of a reason-
able strength, We do not want weak
Centre. We do not want to weaken the
Centre. But strengthening the Centre
at the cost of the States would cer-
tainly be against the interest of India,
because this will certainly work at
the very root cause of the unity of
India.

The speech of the Finance Minister,
the other day, expressed his disap-
pointment that he could not do any-
thing about taking away the Sales
Tax from the States. That is the only
tax which is somewhat expansive and
flexible which is giving some sort of
resources to the States. Atbolition of
Sales Tax is part of their mani-
festo. This shows the party’s charac-
ter and policy. They cannot do it
and they will never be able to do
it because Salex Tax is a very impor-
tant source of tax in the States.
They should not take away the Sales
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Tax. But I know the trading class
in the country is very much worried
about 1it. It becomes rather inconveni-
ent to them. It is their interest they
want to protect, They have, therefore,
put it in their manifesto. Finance Min-
ister is sorry that he cannot do away
with it now. But he is asking us for
patience. Well, I would like to say that
we are showing patience, that is good
for him. Once we start showing impat-
ience about these wrong approaches to
these problems, I do not know where
the country will be.

Wt it fag (sdRgR) : wew
gy, Tezafa At F gfwwrso g7 FY
FUAR FEIqTqT TEIq AT &, SEHT
TmgA T & A Faer g ¥ UE
avwrm § fa q@ oF M3 qu ey
a7 faar § o7 fv aoifgws & sfex
q W= FFTex g wfawmaw 97 fear

g

SN AT T @ G qIT T AT
T FEY §, AP F o< fg%w Fw
HTET 1 IF Fyr & fF glivamo
§ amdY gsars 1 3w g, 9 v ga
gaaF § | § a7 wmar g fEomw
¥ Tz AT gE EEIR AW § arae
®1 I Gl 41, ag q & |73 A
Y1 zHifeg T ot gearEat AR
FEFT AL § |

Tezafa ¥ wfwwmee & g7 & gg
T8 J1a &7 form & fF gAk 3w H &Y
qAE KT JTATAIO0 GT, FAAT GTFHTL
gra I§ qAF: |ATT FI § CF qF
FETAT  §qT FT I FI0AW AT TE
2 zmafac Jamr I g I A
uF gagE wrar | faw faeEm
q FT IT T T GTFI F) Fav &Y oY,
Tq g ¥ 3% @y fag faar & o)
WYY 99 ®Y [T FT F w0 { agfaaa
Y ag o @ 1 aglega 7 @@

PHALGUNA 11, 1899 (SAKA)

Address (M) 326

FO XU F A AT AT E, 97w
gF wX &, wifgenr mfge, frrar
ST T &, WX qw § ¥ g8 Fraradw
FaaT a1 @ &, foag & fnfmar @),
T |7 a7 feor & 3 A &Y qfc-
feafagt & art & "ot sy @Y
g8 9 q AT FL 4% |

foest gwwe & wifed fet &
@ wiiagric greg & W oF gar
araraenr a1, fora & waw & 42 go
A WY YA AT FY ;A FA
¥z A1 wa g g fr oo S
7z &% gifaar & fF § R o fsimer
¥ 9T T@ FTHC FT JRTEAAT I
R g |

faqe & e A Ferd fraT R
L TR § gY Q¥ F0r § S Iawy
FaTEAT 733 § | AT & qumar
g f 5@ AW § g AT 1 7 AEFIT
& f 98 oo QAT FY 7S A@ ¥
Fifge FT A 98 AT B W WY
FYATE, 39 QST § IT F HoB qEG
g ufweafag g1 foed oF a ¥ 59
qiwaTie oW ¥ S¥ %1 mfwsafwr
737 758 g ¥ gL &, IW W@ AT
fax wepafs & sfwwee § fFar
g o

gaR W F fyed amEt & 9t 0
ard gf § 3% AW WM F AN
% fau FHIMAET 7 W57 foar @
zq TR i oY I37 4 N F I R
qg FHIAT FY aew g 0 A ¥ 7g
FgaT wgar g foaw oY ongdy wew
¥ 39 Sgdt qewt § FHWAT H @A
AT § #ifF o@ aF  FEAT A
gt § AR A A ogar F o &
37 gamifEl o quEst § I
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[ wada Tag) o % FgaRa g s Rt aot i &
gEag yasdtaa g

e A fe s Wi weY A
¥ I 71 fGRI0 §7Th IT R FA@
& AT G ATAT ATAAT qL qH HAAT
F IW & JEHTQ TG FT GFAT E,
waar ¥ weax amfa g W asd
A1 A & wxT awgfea Y ¥ wwaT
i &Y aFar & | <ufwe wHar wEFR
X qar ¥ & fogdr g S
gy @Y & 39 TazA B 59 FHHAT
F M JATQAT B T FAF A GAH
fear & su & fag ag aurf Fram &)
fasd @l # gm 4 FgT T oA §
Y IETE 78 ZT 43 Floy g U
34 ¥ FTT M Tz 3N 9N RN
& 1 9w ¥ wfw qrdy gufesr
Sqar 1 g g, afew qray gfar A
ITET FT TH IT § WIANT FIAT TN
fs 5o gwwTe & W Fw gEEd &
IR wIT qar 1) I @A F fAg
wrge fear 1 zm qw WAL
®T 75T 79 A7 £ Jogfad F1 AT
# fau, 39 # FT F1 wAHAT FE &
fag #&x smar Froma w9 F fg
Tga w0 A § AR Iw A K QU
A AT F@OE | ™ TR F
s 3 fwar Jraw A AT g A%
¥ g gl gt 1 S gEeEa H a3
UM § W2 F 39 9T & g AT I
qe ¥ g, af%a ¢gT F1H FTT aal &
FTRTHT FF TAFT T qHA AT IEQ
& o 2 s aE g R W
#¥ sxfowr & ag @y wow g &
Y T & A€ AT FW FE AR
sft¥z fRagr 1w F7 femr wr
I @ ¥ ot fasshr aTEe wEAM
#23 g ¥ 97 Vi & F qAg § I A7
WE FE F AT gUT G TR
it @Y 37 F1 W fvar o A A 2
HfwA IT FTEATET F AqAT F AT

17.33 hrs.

[Surr DHIRENDRANATH BASU im the
Chair].

¥ @ EeETT A U 5w qrw Ay ol
augT e f§ ey w1 warw
A gz gw 9t & fag € g w2
a1, IF wqe ¥ s@ gdt qfel w5y
e fegraar§ v o« wedr q@
faarur #Y oAy & arRA W@ )
WA Y TF S §TH §TEEHRT
gFR § frgr § foewr S
AN Teufa AgEd ¥ FAT € |

™d arg qrg & @ I1T wT W
forx w7 g § 6 agw ¥ @&
% Fgq TH T A W07 G o9
AR AW & WEY agw ek foey @
§ AT gAT 9T & wRY agd ard
amTfas qarsat § | 97 § g9 & q9r
gt q) guren #t & faawr A
G & fox gama dfqum Samse
F3a1 § i 0¥ Frea #7727 faar o
forad gro au™ & o= g ¥ AT
qw g1 A gHrd aEIT X AT
FTEE AT WYY IT5ed HT Y FHIA
F& FaEr & afew AT w1
W FfT T 2 A fE g oaw
7| a1q % fag aga wifire s o §
fF 3% aweieE #1 3@q F fau @
fdy Fws &1 e gAT =\TfRw |
ZHY I § TEIX 7 TF ST qT7 ¥TH
IzAT &, THFE-ANTAN FHEWA  FT
7oA faar & 1 gAR T ¥ fo@y W
freg o &, W aEgee FRE A<
WETEE TN g, AT g, dwae
A% arzfzfes ad* § fasmg & fa2,
IAET FAT IS F forq waga awy w2W
IsATE | T ATOF U TE wH & fAY

© FTHT B -AGVE AT T o
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wfer Wk MT H ¥ F AR
fraz oY FTT AR -—gW R Aw Y
XAAT ag wEge &< g fr mfaw
maEd S R FA % fag gd =
T FT WY 4TH @AT R fF A7 /T
T auTH FHUT ¥ dgT TG 571 §——
9% I § WY AT 9w | o e
ar aat 71 &4 forw far &, 99 & waman
Wt TB W AT AT AW ¥ A 4
a snfes @1 9T aga fres gu §—
IART WY g CATH T@AT EAT | WTH WY
T8 aga § & &, S a07 §, A frew
gq & 9% faq WY 99 av o waA
& IITAT ATAAT, IT KT G FSACIET
afl feur s, 9 &1 W agfaag
At & g, fomr agfaaat & wfe
IR wifgs feafq gue &+aT g,
4 &% gATL W H ot fawwar &y
g€ &, mfas T #, 48 3T AdT
g gwdr § | 99 WY g9 Wa-gArT H
1Y & I WE-FATH F TR W T FATH
Fq § f& Y SR Tw famarew ®
7é w1 @, ot fwsg gu &, wrfaw A
q< fFAF FIHT q@A T F——FART
AT ® gARA ¥ fFT qOFC #=A4v
FATAIGAY 8 7 AR UGN 39 F
T qITA FT HIE I 430 | zqfey
Gy THTH AW FT HfqF g7 F7 G
# fag g% B T¥ FIA I Fi
foa afed sast wfa® zom gqui

qumata #grEg, & o9k AqeIw J
gIHTT & o419 H g a1q §T ATA0
=meat g % g 3w & mw fawet Ay
aga w0 g 1 g W W swsfemw
Wew aw F for, weEw @
T & 93, s F) 99w F fo
faareft ) agar arreawar g | fasr Ay
TR X GF qF  gHIY ®IEIK
Freqw 98 qg ¥ Adt A,
qq aF gaTR AW ¥ Foefeme Seww
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7 qg WHAT & | AW TW AT A W
X 3@ gt g 5 fauelt & w1
FI FAg ¥ FHIR 3W A TR NrewmT
FH AT | AT §TFIT T ST Al
F s agi fawey 1 e agE
¥ fad aga #19 & a%ar §, @\ A
afgy 1 & famw & dR €W,
feRT=e 929 FT IoNG FET WIgAT § |
e s3w & agg @ faordy Ger
FC F) GHAT § T ATH aF AT AN
¥E gAT &, 99 A9AN @4 & Ia@rfaw
8 g Fwrate fasreflt 971 @ W
wH g g qAY & oA Am ¥
g faarax griea & ot & ot faorefh
qeT T # &79TT §, ITFT ATHIX JATEA
Fae fgar=e wew AT awar g ) g@aT
agl g qefmaw & 1@ aRfwaw
AT THAATIE R e Ay & gwear
g fF axar femew Row a 8w F
fom 2@ Y &1 Tg@ g% aF O FT
A7 & | ST W oW AT 41 g4
gam ¢ fr o o Boor iR
# o7 37 & fom wcieem &1 o
fegr agr 2, 37 § fgwraw R &
for o st g9Fe w1 fw A g0
7% 9% 3@ *' I g | fow aa #
wa ¥ savar gried & wfoy ¥ fawrelt G
F AT aq9AT &, 59 & fau o W
@ T i 7 8 | 3g fgwraw 2w
T AT AL &, Tg I W FT JHAH
& | zafam & qugar g 5 7 9 g -
o &, AR W (AT Fagy %
ferraa & wiweew ot fu oo At
gATR AW F Az A1 faorelt #Y #7407 §,
SuFT g frar 1 @war § oo e
goefewe Wag @t 9 % §
feuraw Rw ¥ weae o faoshy &
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[t weia feg)

Zhft Iaw Avwe e F g A &
fedy ot WX F qgarar o wwAr §

wWE oM @, gl ¥,
& xa ara o1 Y X% v qea §
fe fearaa A & w= AN NowEw
Taddz ww tfrear A7 % ¥ 9«
TT § AX WA W, wAAW AE
o wiT v & 7 MdFE v Q
T § | T W AT T W AR
Ty ¥t 91T g R 1970 § waww,
=qre WX I X SoEE QR g Y §
WT §AF FEIANE A F Freor fgaraq
w2w A AT 24 EIC WEAT FIH FIA
T Y, X IR AT F 1 24 EAR
BANT 78y THRT gf § A7 35 7™
® wrardy fgwraw 9@ w T ogIAY
wAEY ¥ ¥ qIT 24 GATT BAAS
HRT F AT, a1 AW [RIFT A7
a5y § 5 Sa waw F g7 fraw
gagdaq Gzr g war g gafag
WL GLHTTHT 65 & 7 I |iaar
argar g f6 F1§ 7 w15 NFe1@ 737 W
wsT A s F@I TfF 37 NAsza F
FHFCy HY AT TFIEY &, STHY TETAI5-
Hz frar o7 &% AT M *F fag faadr
&1 eI fear o q% )

TAF arg g A74, AiTH AEIAF
Nz & §oF a7 1 INT 5
HTA TR TIN F72 4001 F GFTRITHT
sarA §F W< A faqmr wgwr § v
AT & QT I F AT J7Q
G F FOTT TFT AAT 9T AR
g & W wE AT FT O A7 aF AN
T EMTAIT AN QT & A7 A
T FAIA F AIZT Y A7 AGAT AAFHT
FA A FT Y, ITH JIT I AT
qET 9T | WA TFT AR WAl A

MARCH 2, 1078

Address (M) 332

Y oW §, T aga ardr Ay §
f& & v fgaa &1 w0 A4 €T 9567
1 za w17 § QAT FT AW
aTH ot @A Trgar g | § gF afeardd
¥ 37 wrefaq} #7 a7, A w77 of@
FT FIATATA TEIA § WIT AGTA, ANEHT
FH 17 qfeqre & qray §, qIE
FT 6T(A A T AKAT E | g!%' 3
fF aTFTT ¥ qaTw Faad 7w Y
M 2q% fRq G 747 7 9T Y|
Afe I zTmared I AT ¥ AECT AT
%Y, IT8T SqAradt F fag =Y A w)
w7 srar § A fF @ Aq<w qqqd
¥ far fararre &, f9+517 g7 O
19 § 75-93 $< fgear faar g gafag
g9 At wrwer § ey ors adf i
&1 qdr Fror ¢ f @y s A aEy
FAT FIHFTLAF AE) T AT FLHTCA
Fa% faz aar #1% w7 a8 far faad
ga ofadi w1 fRfafadms g
zafar & qUAT FT 4 T® WX
RIFCT FTAT AGAT § HIT LR &
T4 £ g f5 ag 37 af@rdi ¥ fag
fasY 19 I7%T FA70 F T wifaw
AT LA Fr A g, FE BT wIA
351 faty gae g fRfafaimm
g oax

FATIfA AZRT, WL AW F AT
JAT0 GIFTT F A F 1, THN Agi
A7 QT A, T3 T FWEL 9T
T fgar o1 @7 ) ZW AT AW qIE
F AT F &IA qFT, A4 A @A
#r faay &1 feq & gaar § 5
gart 2x ¥ fa71 aaddy agg W=y
Sra & 1 Fr5 A gt A o rar
F7 g & T AT AT AT AEAT
AT ELT /Y 577 §, 97 WAT "I,
717 qf@ 1, HI7 AT FY W
oI AW AT FIr AL FT GFAT )
frdt EHifgama &Y 9y @ T ¢H
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£ Faradt w74 A Al 1 gAt
#T a1 § 6 gL AW & wRI A ATEF
/T qgr-foar 7 &, 78 T8 aTEAY
Y ardy F7 99 § sarar fawe @
HIX Y 79g & fF ag a7 we=s &)
w< gas faq Afer saav sng, Sy
T T I G N T AWMAL F
g5 ¥ w1 Afer s O aadfa
¥ aramw fod g € &, afy gas
faars a1y &1 A & v AAEd F
XIS 1 G/ T fag wise T
FX § AR 7Y & 5 2w &1 g
qfqs qFam g1 & "wES ¢F
faara a1 AE@T g 1 T B wiw Ay
&1 9\ ¥ 99 digea @A gidt A
IqA QI AT § AEGIA Gl §2 T fzar |
qgS AGF F ART ARAAT Fg 1 4 |
qq 4 I ¥ AR @ &g fwar war
g aa ¥ ag w Ty wiwmard
war &1 AfFT A F T g gAR
g & 1€ 79 qE A ;w787 g5
&ra /e F wIL AT Y FT AT IGF
RAT &1 TGA FE wE frar 41 av
for £ qiar a1 AR N3 F arg o
foara wgar 911 wUT 97 FT U
& ATHA A1 H I§ wR wgg v 47
AMFE A A ATAT F IR KT IAF
ama facga 9@t & aed g1 A
Iq =fea Ft A6 *7 faarg F QT
ST g A wE Ay dvar & w3
17 Irer B OF qGHF A T )
Y T qrar § Jast guar ar g 5
g wraadY & Frfaw g1 gafag
FTEHTT $T TqRT A €77 347 AMRC
g9 & Sfew oar wg gar faar
aq o a3 At g A=A 7§ 7@
¢ fr 2w & faT qqr 77 of@X &
fag W 98 ¢F T FTH FT Qg
gaT FEEr 997 g arfd wa &
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EEHT e &Y 1A | g% are § o
a9 FA Fhar s, faqar s|ras
W fFar rar Ia § weer g
gifgfamrt w7 & afed ¥ 7 @
gedr &1 TaF fac It w1 Tgaw
A0 g AR qETfaF FEAFAT Ay
¥ FH ¥ T gC § I8 T H
q0  §AGA AT A WA AR
Q0 W’ FIEI U F JAAr Qv
agraT w1 3w F a7 fwar o qwar @
ST gATT AW WY I g ¥ wiwarar
Y aFar § foa awg ¥ N g mar g Wi
gATR AW oF faare g7 # Qe
war g

T WSRl F Y F T AR X
SEATE FT GHGT FLQT § W W6
a7 37 * g gz | g

MR. CHAIRMAN: Shri Venugopal.
The time allotted to your party has
already been exhausted by your
friends. You may conclude in 5 or 6
minutes.

SHRI A. BALA PAJANOR (Pondi-
cherry): Other parties have taken
three times their entitled time. Even
the Janata Party has taken more time.
It has not been strictly according to
the party strength. He may be given
some more time,

*SHRI VENUGOPAL GOUNDER
(Wandiwash): Hon. Mr. Chairman, on
behalf of my party the All India
Anna Dravida Munnetra Kazhagam,
I rise to express my views on the
Presidenl’s Address. At the very out-
set, I would like to thank you for
giving me an opportunity to parti-
cipate in this discussion.

The President in his Adress has
stated that the independence of judi-
ciary would be secure in the hands
of his Government. The President
has also asserted that there will not

*The Original speech was delivered in Tamil,
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be political interference in the ad-
ministration. He has mentioned that
his Gevernment attaches great impor-
tance to the purity of public life and
practical and reliable safeguards
through legislation are on the anvil
We welcome unreservedly and whole-
heartedly these high-falutin and ad-
mirable democratic ethics expounded
by our President, In fact, these are
the cherished ideals of my party the
All India Anna D.M.K. and our great
leader Thiru M.G.R. has vowed nim-
self to translate these ideals into ad-
ministrative and public norms.

While referring to the claim of the
President that his Government has
restared the Courts to their pres-
tine purity and has enabled them to
regain their powers, I would like to
say that 90 Commissions have been
appointed and nearly 90 crores of
public money have been squandered
on them. With great fanfare such
high  judicial probe bodies are
appointed and any amount of
tax-payers’ money is spent on
them. I am sorry to say that neither
these Commissions are honoured by
the Government accepting and impie-
menting their verdict nor the people
are enabled to derive any benefit in
view of their hard-earned money
being spent on such  Commissions.
Even after the Commissions have
proved beyond doubt that certain
political leaders have committed mal-
practices and misused their official
position for personal aggrandisement,
it is unfertunate that not only no
action has been taken against them
but the very political leaders get re-
warded with high public offices
again. They are appointed as Minis-
ters. Is this the way to respect the
decisions of judicial bodies? After
having spent people’s money, as if
to add insult to injury, their life and
honour are entrusted to the care of
the very same criminals. Is it not
proper to demand that all of us, sit-
ting on the Ruling and Opposition
Benches, should ponder over the
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people’s predicament living in this
poliuted environment?

I have no hesitation in saying that
serious thought must be given before
constituting such Inquiry Commissions.
What happens when an Inquiry Com~
mission gives one judgment and the
genera] public give another judgment?
For example, an Inquiry Commission

‘has concluded beyond doubt that a

eertain public man has misused his
office of power and also the trust re-
posed in him by the people. But
the people give their verdict $hat he

is an honest man, I want to know

whose judgment will be honoured by
this Government—the Inquiry Body’s
judgement or the people’s. 1 would in
particular refer to the Grover Com-
mission—I am not pleading the

cause of any political party by refer-

ring to this—which has stated that

‘Shri Urs is guilty of the charge of

misuse of power. But the people of
Karnataka have elected him with
than he had pre-
viously to rule the State. That means

‘the people of the State have their

hope in him and they have placed

‘him on the high pedestal of Honesty

and Justness. Now the Government

‘at the Centre must be between the
‘devil and deep sea. I would like to

know whether the Central Govern-
ment would respect the wishes of the
people of Karnataka or the judg-
ment of the Grover Commission. That
is why I said initially that the Govern-
ment must think twice before con-
stituting commissions of inquiry. I
would also say that there should not
be any political considerations or
political vendetta which should infl-
uence the appointment of such Com-

missions, In the matter of constituting

inquiry commissions, political moti-
vations must yield to a sense of im-

‘partiality and fair-play. In this matter

there cannot be any room for double

‘standards, especially when political
_personages are involved.

Sir, some people actively engaged
in the public life of Tamil Nadu made

‘certain allegations of misconduct and
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misuse of power on the part of men
in high offices. The Sarkaria Com-
mission was constituted and irrefu-
table evidence was placed before the
Commission. The Commission gave
opportunity for the accused to con-
tradict the allegations. Yet they did
not avail of that opportunity. The
Sarkaria Commission has given its
Report proving beyond doubt that the
allegations against the men in Office
were true. This judgment is before
all of us, Yet the Government has
developed cold feet to the Report of
Sarkaria Commission. No action has
so far been taken against the proved
offenders. I wonder how this Govern-
ment is going to reconcile this con-
tradiction between the judgment of
the Commission and the judgment of
the people. Secondly, political views
should not be the criteria for cons-
tituting an inquiry Commission.
Thirdly, when the duly consiituted
Commissions of Inquiry give their
verdict, should there be any hesita-
tion on the part of the Government
to take required action on such a
verdict?

Within the shortest time available
to me, I will refer to certain other
important issues. I would like to know
what is the language policy of Janata
Government. The people of Tamil
Nadu are greately agitated on this
question. The late-lamented Jawa-
haral Nehru solemnly assured the
non-Hindi speaking people in the
country that Hindi would not be im-
posed on them so long as they did
not want it, I am pained to see that
the assurance of Pandit Nehru has
been violated by Janata Government.
The Circulars and Communications
from the Central Government to the
States are sent in Hindi, especially
to non-Hindi speaking States. We do
not hate Hindi and we want Hindi
to grow and assume national impor-
tance, Yet what do we see in this
House? The hon. Members on the
other side, whose proficiency in Eng-
lish and other languages can be veri-
fied from the University Degrees they
have acquired, they insist on speaking
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in Hindi, even when they know that
their own colleagues in the House do
not understand that language. It
seems that they are keen to kindle
the passion of non-Hindi speaking
people. It seems that they are intent
on intensifying the hatred of non-
speaking people towards Hindi. It
seems that they are keen to exhibit
their Hindt fanaticism and Hindi im-
perialism to the people of non-Hindi
speaking Stateg through the forum
of this House, Does this mean that
we in this House are not equal to the
Hindi-speaking Members? Are we
second-grade citizens of the country
that we should submit to this humi-
liation of being unequal on the floor
of this august house? I know Eng-
lish very well. I can talk freely and
fluently in English. Just to retaliate
I am speaking in Tamil. We have
inherently no hatred, no animosity
against any language including Hindi.
We want to extend our hands of co-
operation. Why do you spurn them
by your snobbery? Why do you want
to offend our susceptibilities by insis-
ting on speaking in Hindi which we
do not understand? Article 14 of the
Constitution ensures equality before
law for every one. Similarly, 14 lan-
guages of the country have been en-
shrined in the Constitution with the
laudable objective of developing all
the fourteen languages equally. I
wonder why should Hindi alone grow
at the cost of other languages, If you
look at the financial statistics trotted
out by the Government you will find
enormous amounts have been spent
in developing Hindi and only niggar-
dly sums have been expanded on the
growth of other national languages.
I can say without fear of contradic-
tion that Tamil has been treated flip-
pantly by the Central Government
and very little has been spent for its
development. This partisan ap-
proach sows the seeds of regionalism
in us, The behaviour of friends from
northern States nurtures the tender
plant of separatism. The attitude of
the Centre allows it to grow a giant
tree of resentment and anger. I say
this with full sense of responsibility
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that the Central Government should
bear this in mind before formulating
and implementing its language policy.

18 hrs.

" Coming now to the important ques-
tions of Centre-State relations, he
founding fathers of our Constitution
made it neither federal nor unitary—
it was a mixture of both. Now over
the years it has become purely uni-
tary. Why should the States demand
more powers? The principal reason
that they are the nearest organisation
to the people and they want to ensure
expeditious development of the State.
The State Government wants to b:
an effective instrument in the dispen-
sation of social and economic justice.
If the State wants to divide a district
on the consideration of its economic
viablity or if the State wants to add
to a district the contiguous areas in
the interest of economic development,
it has to obtain the sanction of ihe
Central Government, The permission
of the Central GQovernment is neccs-
sary even it a small hamlet is to be
given a particular name.

The Central Planning Commission
is not a creation of our Constitution.
It has also no legal backing behind it.
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It is purely a body of bureaucrats.
Yet it bosses over the revenues of the
entire country, It is the final arbiter
of even State plans. It is inexpli-
cable to me why this Planning Com-
mission should sit over the judgement
of the duly elected State Governments
and their Chief Ministers who know
better the needs and requirements of
thte States. The Planning Commis-
sion’'s Report must be discussed on
the floor of this House. “

MR. CHAIRMAN: Mr. Venugopal,
you conclude your speech.

SHRI VENUGOPAL GOUNDER: Is
it not contrary to democratic ethics
propounded by our President that a
body created 'oy the Central Govern-
ment should sit over the duly elec-
ted State Governments, which reflect
the hopes and aspirations of the
people living in the States,

MR. CHAIRMAN: The House
stands adjourned till 11 AM. tomor-
row; Mr. Lakkappa will speak to-
morrow and then Mr. Sathe.

18,04 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, March
3, 1978/Phalguna 12, 1899 (Suka)





